
Fifth Series Vol. UI—No. 42 Tuesday, April *9>i»7S 
' Vaisakha 9,1897 (Salca)

LOK SABHA 
DEBATES

(Thirteenth Session)

(Fo/. X ,// contains Nos. 41-49)

LOK SABHA SECRETARIAT 
NEW DELHI

Price i -Rs» 2.00



CON TEN T St
UQLumot

No, 42, Tuesday  ̂April, 29, 1975/Faisakha 9, 1897 (Saka) 

ural Answers to Questions :
v̂ v.

• * Starred Questions Nos. 812 to 8 1 6 ...................................... 1—28

Written Answers to Questions :

Starred Questions Nos. 817 to 8 3 2 ...................................... 28—41

Unstarred Questions Nos. 7878 to 7898, 7900 to 7912, 7914 to
7981, 7983 to 8026, and 8028 to 8077 . . . . 41—203

Question of Privilege ..................................................................204—222

Papers Laid on the Table :

Committee on Public Undertakings Sixty-eighth Report and Minutes 223

Estimates Committee :

Seventy-sixth and Seventy Seventh Reports and Minutes . 224

Public Accounts Committee :

Hundred and Fifty-fourth, hundred and fifty-sixth, hundred and 
fifty-seventh, hundred and sixty-first, hundred and sixty-second, 
hundred and sixty-third, hundred and sixty-fourth, hundred and 
fifty-eighth, hundred and sixty-eighth, hundred and sixty-ninth 
and hundred and seventieth Reports • 224—227

Petition re. grievances of workers of Hesalong Colliery, Hazaribagh
( B i h a r ) .................................................................................... 227—228

Arrest and Release of Members :

Sarvashri Maha Deepak Singh Shakya and Atal Bihari Vajpayee 228

Matters under Rule 377 :

1. Procedure for guillotine of*outstanding Demands for Grants
(General Budget) . . . . . . .  229—239

2. Payment of D.A. instalments to Central Government Employees 239—241

Demands for Grants, 1975-76 ’
Ministry of Industry and Civil Supplies . . . . 2 4 1 — 330

♦The sign f marked above the name ot a Me Tiber indicates that the ques
tion was actually asked on the floor of the House by that Member.



m

Shri Rajdco Singh 

Shri S.R. Damani 

Shri Vasant Sathe 

Shri N.E. Horo 

Shri Kartik Oraon 

Dr. Kailas

Shri M.S. Sanjeevi Rao

Prof. Madhu Dandavate

Shri K. Mallanna

Shri Nimbalkar .

Shri R.N. Barman

Shri T.A. Pai

Ministry of Home Affairs

Shri Saroj Mukherjee

Shri H.K.L. Bhagat

Shri Jharkhande Rai

Shri K. Brahmananda Reddy

Ministries of Communications, Education and Social Welfare, 
etc. etc.—Demands for Grants guillotined .

Appropriation (No. 2) Bill, 1975—Introduced .

Motion to consider:
%

Shri Madhu Limaye 

Shri Dinen Bhattacharyya 

Shri Mohammad Ismail 

Shri Ramavatar Shastri 

Shri S.M. Banerjee 

Shri P.G. Mavalankar 

Shri C. Subramaniam 

( lausc* 2 3 pnd 1 

Motion to Pass

Energy

341—244

244— 249

249— 253

253—256

256—262

262—269

269—272

272—278

278—282

282—285

285—290

290—330

331— 334

334— 359

359—363
363—366

367—374

374— 393

393—420

394— 399

399—400

400—402 

402—406 

406—408 

408—411 

411—419 

/  T9—420

COLVMKS

420



LOK SABHA DEBATES

LOK SABHA

Tuesday, April 29, 1975/Vaisakha 9, 
1897 (Saka)

The Lok Sabha met at Eleven of 
the Clock.

[Mr. Speaker in the Chair]. 

ORAL ANSWERS TO QUESTIONS

Hathi Committee Report

*812. SHRI BHALJIBHAI PARMAR; 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Hathi Committee has 
declared that permission lettei-3 and 
C'OB licences issued are contravening 
Industries (Development and Regula
tion) Act, rules and regulations; if so, 
whether Government propose to re
voke these letters which are against 
Industries (Development and Regula
tion) Act and rules; and

(b) whether responsibility of main
tenance of Industries (Development 
c'.nd Regulation) Act, rules an<l regu
lations is that of Ministry of Indus- 
t y. and whether Government propose 
to appoint a Committee of techno- 
< > ats to look into the harm done to 
the Indian manufacturing and pro* 
during companies by these letters?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The administration of the 
Industries (Development and Regul
ation) Act, 1951, is the concern of the 
Ministry of Industry and Civil Sup
plies.

The Report of the Committee cn 
Drugs and Pharmaceutical Industry 
was received by Government on the 
6th April, 1975 and is receiving its 
attention.

SHRI BHALJJBHAI PARMAR: I
had given notice of this Question to 
the Ministry of Industry and my ques
tion was listed as No. 1 Starred Ques
tion on 23rd April. I was later in
formed that the matter concerned the 
Ministry of Petroleum and Chemicals 
and it was transferred to that Minis
try.

Now, this Ministry is evading reply 
and shifting the responsibility to the 
Ministry of Industry. It means I will 
never be able to get reply to my ques
tion. !

You are also aware of the position 
re: this question. Mr. Speaker, Sir, I 
seek your protection. Kindly ask the 
Minister to give replies to my supple- 
mentaries.

SHRI K. R. GANESH: You put the 
supplementaries.

MR. SPEAKER; You should have 
written to me that this did not concern 
your Ministry.

SHRI K. R. GANESH: If you see the 
question as framed by the hon. Mem
ber you will find that it relates to two 
parts (a) about COB licences and per
mission letters granted; (b) about al3o 
recommendations of the Hathi Com
mittee in this regard. We have just 
mentioned that the administration of 
the Industries (Development and Re
gulation) Act, 1951, is the concern of 
the Ministry of Industry and Civil 
Supplies. About the Hathi Committee, 
we have indicated here.

MR. SPEAKER: But the Member is 
being tossed about between the two 
Ministeries. They say that It concerns 
you and you say, “No.”

694 LS~-1
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SHRI S. M. BANERJEE: The other 
day when the question came up, you 
had rightly observed that the accept
ance of the Hathi Committee Report 
might be the overall responsibility of 
the Government. But as far as the 
Ministry of Agriculture is concerned, 
about COB licences, it is true that the 
Ministry of Industry may be concerned 
about it. But, in this case, a question 
had been raised in the other House 
also. Why should not the Hathi Com
mittee report be laid on the Table of 
the House and circulated to the Mem
ber? This is a serious thing. You 
direct the Minister to lay it on the 
Table of the House.

SHRI DINEN BHATTACHARYYA: 
Why should there be so much hush- 
hush about it? After so much effort 
and spending so much money, they are 
saying, “We arc* placing the report in 
the Library/’ Why should it be placed 
in the Library? It must be placed on 
the Table of the House.

MR. SPEAKER: Mr. Farmar, what 
I propose is, you gel as many answers 
from the Minister as possible and, 
about the unanswered part, I will ad
mit it again for the Ministry con
cerned,

SHRI S. M BANERJEE: The dis
cussion on the Demands of the Minis
try of Industry and Civil Supplies is 
going on. Let the Minister reply to 
that.

MR. SPEAKER; About the remain
ing part, you can send a Question to 
me. I wild admit it as a Short Notice 
Question.

SHRI DINEN BHATTACHARYYA: 
Let the report be placed on the Table 
of the House. What is your ruling on 
that?

MR. SPEAKER: Don’t try to con
fuse the issue.

SHRI BHALJIBHAI PARMAR: The 
permission letters and COB licences 
contribute substantially to the profit
ability. The dominant position achiev
ed by foreign firms is mainly due to

these permission letters and only a 
few foreign firms were the beneficiar
ies of these facilities. The Hathi Com
mittee has done the right thing in 
declaring these letters illegal. Will 
the Government place the report of the 
Hathi Committee on the Table of the 
House during this session and imple
ment the recommendations and put a 
stop to exploitation by foreign firms 
urgently?

SHRI K. R. GANESH: As regards 
the question of COB licences, the per
mission letters and registration of 
certificates, the Hathi Committee has 
gone into this question and made 
specific recommendations on that. 
The Government will consider these 
recommendations and take a decision 
or them.

As regards the other question that 
the hon. Member has asked about the 
Hathi Committee report, as I indicat
ed, the report was received by the 
Government 6th April, 1975. It is 
receiving the attention of the Govern
ment. The Government will place the 
Committee Report during this session 
itself.

*TT qZvT TS TOT ? ^  
i sr?rcr

I  i
SHRI BHALJIBHAI PARMAR: 

What action do Government propose
io take against the foreign firms which 
have secured undue advantage under 
COB licences and permission letters 
much to the detriment of the Indian 
sector?

SHRI K. R. GANESH: The question 
of the hon. Member is that due to the 
COB licences and various other things, 
the foreign sector has got an advant
age. As I indicated, there are specific 

. recommendations of the Hathi Com
mittee on this problem of COB 
licences, permission letters and re
gistration certificates. The Govern
ment will tak<? a decision on the basis 
of these recommendations.
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SHRI H. M. PATEL: Since it is go- 
ing to be placed later, let him indicate 
the precise recommendations of the 
Hathi Committee on this. To this, 
there should be no objection; he has 
got it in front on him.

w m  : snft r̂«ft itf- srr«ft 
i * t  | i

SHRI S M BANERJEE; Mr. 
Speaker, Sir, I would like the Hon’ble 
Minister to say clearly whether the 

t Report of the Hathi Committee will 
be laid on th  ̂ Table of the House 
or not and no* anywhere else

Secondly, the question is that the 
recommendation of the majority Mem
bers, including the Chairman, is that 
the industry should be taken over by 
the Government. So, what is the 
opinion of the Government if they 
have made no their mind about it. 
It not, what ere the reasons for the 
same? Is it du  ̂ to the pressure from 
these foreign houses which are pres- 
sunsing the Government through their 
counter parts?

MR. SPEAKER. Please be brief In 
your questions?

SHRI K. R GANESH: As already 
t indicated, the Government will lay 
the recommendations of the Hathi 
Committee on the Table of the House.

The Hon’ble Member has also asked 
about the part of the recommendations 
proposed to be laid. Government is 
going to place the whole Report and 
Hon’ble Members will have the op
portunity of going through the entire 

^Report.
(Interruptions)

SHRI S. M. BANERJEE: I had ask
ed him whether the recommendation 
of the majority Members will be ac
cepted by the Government—whether 
they have made up their mind about 
it.

MR. SPEAKER: I think you are re
peating your question. He was very 
categorical in his reply that they will

examine it end lay it on the Table of 
the House. Let them examine it 
first.

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D. 
MALAVIYA): As my colleague has
been repeatedly been saying, the re
commendations of the Hathi Com
mittee will be placed.

Secondly, as Government have not 
>et come to anj conclusions with re
gard to the recommendations made, it 
will not be proper even to indicate 
the recommendations because supple- 
mentanes will start and we are not 
ready to answer supplementaries as 
we have not yet come to conclusions in 
that regard. That is why we say that 
we would beg of the House to just 
wait till we have made up our minds 
in regard to the recommendations. We 
will take some time and there is io  
way out.

MR. SPEAKER* Mr. Naik, you are 
not convinced bv the reply given by 
the Minister that you may wait till it 
is laid on the Table of the House?

SHRI B. V. NAIK: I am not asking 
about the recommendations of the 
Hathi Committee as such, but I am 
asking a simple question. Here the 
question is, in regard to the COB 
licences which have been granted by 
some Ministry or other—(in this speci
fic instance, the Ministry of Petroleum 
and Chemicals)—the mere fact that 
these licences hr.ve been issued and 
that there has been a certain amount 
of procedural irregularities on the part 
of all the Ministries concerned, in view 
of the joint and several responsibilities 
of the decisions of each and every 
Ministry of the Cabinet, will make the 
COB licences invalid?

MR. SPEAKER; Kindly sit down.

SHRI K. R. GANESH: We have, a 
number of times, given the history of 
the COB licences, registration letters 
and permission letters. Before the In
dustrial Development Act came, a cer
tain procedure was followed; after the
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Industrial Development Act came a 
certain procedure was followed; when 
the diversification came, certain pro
cedures were followed. Because of 
this and because of the historical con- 
notation of the matters, the matter was 
specifically gone into by the Hathi 
Committee and they have made speci
fic recommendations and, as I have 
said earlier, the Government will con
sider the recommendations and take 
decisions. 1 am not in a position to 
say here where these COB licences are 
procedurally wrong and whether they 
are invalid or not, because there is a 
reality that certain production has 
taken place, certain capacity has been 
there. Instead of doing the post 
mortem on this question, since the 
matter has been specifically gone into 
by the Committee, the Government 
will take a decision on the recom
mendations of the Committee.

Instructions to State Governments on 
use of State Cars

+

*813. SHRI K. MALL ANNA:
SHRI N. E HORO:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether his Ministry has ij~ 
sued certain instructions to the Slate 
Governments regarding the use of 
State Cars by Central Ministers and 
other Guest® in the States following 
a steep rise in the price of petrol as 
also the shortage of petrol in the 
country; and

(b> if so, th« broad outlines thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D. 
MALAVIYA >: (a) No, Sir.

(b) Does not arise.

SHRI K. MALLANNA: May I know 
whether it has come to the notice of 
the Government that some States are 
not allowing some Central Ministers 
to travel in the State Car and those

Ministers are using only departmental

cars? Is there any discrimination 
between the Ministers in using the 
State Car and if so, what is the re
action of the Government to that?

MR. SPEAKER: Out of ‘No’, you 
are producing this supplementary!

SHRI K. MALLANNA; I know, Sir, 
some States are not allowing the 
Central Ministers to tour in the State 
Car and thoy are using the depart
mental cars, whereas some Ministers 
are using the State Car. Is there any* 
discrimination made between the 
Ministers?

MR. SPEAKER: Do you really
think that this question concerns the 
Minister of Petroleum and Chemicals?

SHRI K. MALLANNA: It has ap
peared in the r.amc of the Minister of 
Petroleum and Chemicals.

MR. SPEAKER: Are you asking this 
simply because the word ‘petroleum’ 
is there? Tomorrow they will ask 
me not to allot cars to MPs, and will 
add that he will allot th0 cars to MPs 
because ‘petrel’ is there. IIow do you 
say that your qi-estion Is relevant? I 
cannot understand this. I would not 
come in your way if the Minister is 
ready to answer.

SHRI K. D. MALAVIYA: I am not 
aware of anv particular incident. If 
the hon. Member draws my attention 
to any specific instance, I will look 
into it, find out and give a satisfac
tory answer.

SHRI K. MALLANNA: My second 
question is this. Due to economy 
measures in the use of petrol, may I 
know whether the Central Ministers 
have curtailed their tours and if so, 
what is the amount or percentage of 
petrol saved in the State Cars on this 
account?

SHRI K. D. MALAVIYA: I am not 
m a position to answer this question.

SHRI N. E. HORO: I would like to 
know from the Minister of Petroleum
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and Chemicals whether they think it 
advisable to give instructions to the 
State Governments to ration petrol 
since the price of petrol has gone up 
and we need to conserve it. What do 
they think of issuing some kind of 
advisory instructions?

SHRI K. D. MALAVIYA; General 
instructions have already been issued. 
Advices have been given to all State 
Governments and all institutions to 
conserve petroleum products because 
of the scarcity of petroleum products, 

rand I suppose the State Governments 
are included in the general advise 
given to the Stale?.

SHRI N. E. HORO: If so. why 1id 
he say, in the First instance, that no 
instructions were issued?

SHRI K D. MALAVIYA: I have
not referred to any instructions not 
being issued.

SIIRI N. E. HORO: There is a con. 
tradiction, The Minister has said ‘no’ 
Li the first inst;,ncc but now he comes 
out with a different statement.

MR. SPEAKER: P'ease do not con
fuse yourself. That was about ins
tructions to the State Governments 
regarding the use of State Cars and 
you have asked ? question about the 
rationing of petiol

SHRT N. E JIORO: The whole pur
pose °f asking the question was about 
use of petrol.

MR. SPEAKER: I do not think it :s 
relevant. They are two separate 
questions.

Mr. Lakkappa.
> SHRI K. LAKKAPPA: As far as
my knowledge goes, the intention and 
the background of the question bieng 
put has not been properly considered. 
The reason is that this question ought 
to have been answered by the Home 
Ministry instead of Ministry of Petro
leum and Chemicals. I know the 
background of this. The hon. Minister 
has stated in his reply that no ins
tructions have been issued in connec
tion with the rationing of petrol and

using of State cars by the Central 
Ministers. There is an incident which 
happened in Karnataka when the State 
car was refused to a Central Minister. 
The Central Minister happened to be 
on tour to his constituency and on 
official work also He had to come 
by bus. 1 never questioned, whether 
the Minister came by bus or anv 
other thing. The hon. Minister has 
stated that no such instructions hava 
been issued. Where is the relevancy 
of a car being denied to a Central 
Minister by a State? I would like to 
know, if there are any such instru<~ 
lions. I would like to know this from 
the Minister as also the Home Minis- 
tei who is silting here.

SHRI K. D. MALAVIYA: I do not 
know the specific background on 
which this question has been put, I 
will make certain enquiries and if 
certain issues arise out of the enqui
ries, I will lay the same before +he 
House.

SHRI SAMAR GUHA: Tn view of
the admission that has been made bv 
the hon. Minister that the State Gov
ernments as also the Central Govern
ment Ministries have been advised to 
conserve petrol, will the hon Minister 
enlighten the House whether there 
has been any lessening of the con
sumption of petrol by the Ministers 
as well as the Ministries afler the 
issuing of that advice?

SHRT K. D. MALAVIYA: There has 
been definite reduction in the con
sumption of petroleum products, 
specially petrol, bv the Ministries and 
the Ministers. To what specific ex
tent, reduction has reached, I am not 
in a position to say just now.

Hindustan Antibiotics Limited

*814. SHRI VASANT SATHE: W*ll 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether attention of Govern 
ment has been drawn to the news 
report appearing in ‘Blitz’ dated the 
5th April, 1975 under the caption 
‘ (Antibiotics at Pimpri” ;
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(b) if so, what is the reaction of 
Government to the various observa
tions made therein; and

(c) tfre action taken in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) Yes Sir.

(b) and (c). A statement is laid on 
the Table of the House.

Statement

The attention of the Government 
has been drawn to the Article appear
ed in the issue of Blitz dated 5th 
April, 1975. The description of the 
affairs of the company has been ex
aggerated and tends to distortion. It 
is true that the profitability of Ihe 
company is not satisfactory and the 
year 1973-74 ended with a loss of 
Rs. 148 lakhs. This is primarily due 
to low prices and considerably higher 
production costs including higher 
wage payments due to the wage 
agreement. Labour relations have 
been cordial and the company has  ̂
a worker Director on its Board 
During 1973-74 and 1974-75 produc
tion of Penicillin and Streptomycin, 
two of the main items of HAL had 
shown a downward trend. Produc
tion of Streptomycin fell from 72 
tonnes in 197:>-73 to 63 tonnes in 1974- 
75 Similarly, production of Penicil
lin decreased from 81.87 mmu during 
1972-73 to 63.02 ipmu in 1974.75. In 
respect of Streptomycin a high yield
ing strain Ins been obtained and with 
the stabilisation of production based 
on this strain, production has once 
ar*cin come up to the installed capa
city levels. Eotfarding Penicillin pur
chase of a m»w high yielding strain is 
pics^ntly under negotiation and it is 
expected that the production of Peni
cillin also wouJd once again be res- 
tou d to higher levels after obtaining 
the strain >rfcrrcd to above.

Several steps are being taken for 
ihe improvement of the performance 
of the company including the fol
lowing; -

(a) The Board of Directors has 
set up a Committee of Experts- 
to make suggestions on the 
company’s production, engi
neering and materials manage- 
ment. The Committee’s re
commendations are under im
plementation.

(b) Steps have been taken to 
bring about better mainten
ance of plant and equipment 
in collaboration with the 
National Productivity Council.

(c) The credit squeeze had affect
ed the operation of the Com
pany but it has successfully 
obtained accommodation from 
the banks.

(d) Efforts are being made to im
prove the marketing of the 
products of Haymycin plant.

(e) A Task Force has been ap
pointed to examine the pro
duction capacity of the Vita
min C plant and rectify 
defects.

Government will continue to take 
all steps necessary for improvement 
in the performance of the company.

SHRI VASANT SATHE: In the
statement given by the Minister, it is 
said that the description of the affairs 
of the company has been exaggerat
ed and tends to distortion. This is 
how the statement begins. I would 
like to know, if there is distortion In 
1he statement made in the report in 
Blitz that the loss has accumulated 
to th  ̂ tune of Rs five crores in 1974- 
75, and secondly, whether the loss in 
the field of Vitamin C has been main
ly due to the fact that technology 
and intermediate item like Serbitol 
ha? been sold to some mulli-national 
private firm and they made double 
the profit. I would like to know, 
which is that foreign company with 
whom HAL has collaboration in tech
nology and whether one of the senior 
executives of HAL subsequently got 
employed in a multi-naitonal firm
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called John Wyeth and whether he 
negotiated ampicillin technology with 
John Wyeth.

SHRI K. R. GANESH: On 8th April 
in this House we had a very extensive 
discussion in the form of supplemen- 
taries in regard to Hindustan Anti
biotics Ltd. in reply to a question by 
Shri Anant Rao Patil.

There are two parts as far as the 
Blitz report is concerned. One is in 
regard to certain affairs of the com
pany. The question of production of 
penicillin, the question of production 
of streptomycin, the question of losses 
being incurred by the HAL—this is 
one aspect. The other part of the re
port is that certain allegations and 
insinuations have been made. It is 
not a total picture which has been 
given, as far as HAL is concerned.

When we tako the question of losses 
by HAL in relation to penicillin and 
streptomycin, it is mainly due to the 
fact that the cost of all intermediates 
and raw materials which go into the 
production of these two drugs have 
increased enormously during the last
2-3 years whereas the price of 
penicillin and streptomycin have been 
pegged at the levels of 1959-60. It is 
as a result of the decisions that the 
Government took. In fixing the prices, 
the Government will have to, apart 
from the economics of the industry, 
also see what can be a fair price 
from the consumers’ point of view 
also. The basic reason as far as the 
losses of HAL is concerned in relation 
to penicillin and streptomycin is that 
the prices have been pegged at 1959- 
60 level till 1P74 and also when an 
increase was given bv the DIGP, it 
was only in relation to the raw mate
rials and packaging*; and other items 
have not been taken into account.

As far as the question of Vitamin" 
C is concerned, it ig not a fact that 
the bulk of Vitamin C has been given 
to a foreign concern. That is not a 
fact. The problem of Vitamin C has 
been that we have accepted the tech
nology which NCL gave. There have

been' certain defects in the construc
tion and in the engineering part of 
it and certain remedial action has 
been taken. Certain remedial mea
sures have been taken and the hope 
of the company is that the produc
tion of Vitamin C will be stabilised 
after these arrangements have been 
made.

In reply to his other question, it is 
a fact that HAL had entered into a 
certain collaboration—not collabora
tion—certain arrangements for the 
technology of penicillin as well as 
the technology of streptomycin from 
some of the foreign concerns. But, 
for penicillin, HAL has got the tech
nology now. They are negotiating 
the technology from a Japanese firm 
and for streptomycin they had a tech
nology from Merck of USA. Now they 
have another technology from Glaxo.

There is nothing wrong in' getting 
these technologies because out of these 
technologies they get the production 
of these things. It is hoped that the 
production will increase and the eco
nomics of the plant will Improve.

SHRI VASANT SATHE: I have
specifically asked about M/s. John 
Wyeth and whether any former exe
cutive of the company has joined 
them.

SHRI K. R. GANESH*. There is 
nothing wrong in principle in getting 
the technology from wherever it is 
available. With this technology, if is 
hoped that the economics of the plant 
will improve and production will go 
up

The other question he ha  ̂ asked i*5 
whether a particular executive was 
employed by John Wyeth About 
that, I think we have answered it 
earlier also. There was a particular 
executive there but, at the moment, 
he is not in that company.

SHRI VASANT SATHE: What is
his name? We must reply to the 
question. Otherwise, what is the use?
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ME. SPEAKER: He is not standing 
in the dock. The hon. Member 
should better treat him as one of his 
own colleagues and ask in a softer 
manner.

SHRI VASANT SATHE: I am very 
soft. I do not think he is in the dock.

MR. SPEAKER Everything is l>st 
when you ]ose your temper.

SIIRI VASANT SATHE: All I want 
is that the question must be replied 
to. I am not asking anything* else. 
When I am asking a specific question, 
it should be replied to. I asked: did 
any executive have any dealings with 
John Wyeth and who was that exe
cutive? That was my specific ques
tion.

MR. SPEAKER: I think he said that 
he was employed and he is no more 
over here.

SHRI K. R. GANESH: I gave the 
same reply to the questions put ear
lier also, that one of the Executives 
of HAL (after he wa^ no longer in 
the service of HAL) was employed 
by John Wyeth. At the moment he 
i<? not there.

SHRI VASANT SATHE: I do not 
think it will be of any use to stress 
on this.

Is it a fact that HAL Board of 
Directors had appointed a sub-Com- 
mittee as early as December, 1973 to 
go into the reasons behind the Joss? 
This Committee was not allowed to 
meet. Originally, a Member from the 
Workers was also supposed to be on 
thr Board of Directors and there was 
participation of the labour in the Man
agement. This Committee was not al
lowed to meet and the first meeting 
was held only in September, 1974. Is 
this a fact?

After the report of this sub-Com- 
mittee was given, was it sent to the 
Ministry and what steps have been 
taken on the report of that sub
committee?

SHRI K. R. GANESH; The report 
of the Committee appointed by the 
Board of Directors was submitted on 
28th September, 1974 to the Board o f 
Directors. They made a number of 
recommendations. Last time in reply
ing to this question 1 said that most 
of these recommendation^ have been 
implemented. The services of two 
senior officers—one from the Engi
neering Section and another from the 
Production Section—were terminated. 
Various other recommendations made 
by the Committee in regard to pro
duction, maintenance, protocols of 
production, etc. are in the process of 
implementation.

DR. RANEN SEN: Is it a fact that 
more than ont Head of Deptt of 
H A.L after their retirement have 
joined some multi-national companies 
to pull down the production of HAL 
and that they had previous arrange
ment with these companies’

(b) Is it a fact that total penicillin 
and streptomycin produced in HAL 
goes to eight firms—6 multi-national 
companies and two Indian companies. 
The two Indian companies get an in
significant amount of penicillin? If 
so, what are the reasons for this dis
crimination? What steps have been 
taken by the Government to sec that 
these Managing Directors or Chair
men or big executives do not get link
ed up with the multi-national compa
nies since after their retirement they 
go back to the multi-national compa
nies for which they work as agents?

SHRI K. R. GANESH: One cf the 
Chief Executives of HAL had joined 
John Wyeth. He is no longer in ser
vice there.

I do not have any information whe
ther any other person has joined any 
multi-national company.

In regard to the other question of 
the hon. Member about the bulk sup
ply of penicillin and streptomycin to 
multi-national companies, it is being 
given to a large number of companies.
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DR. RANEN SEN; This is being 
given do eight companies—«ix multi
national and two Indians. Indian' 
companies get a very insignificant 
portion of the product.

SHRI K. R. GANESH: We will look 
into this question as to whether there 
is any discrimination in giving peni
cillin or whether any party is being 
discriminated and whether a large 
amount of it is given to the multi
national companies.

DR. RANEN SEN: How does the
Government propose to de-link the 
high officials of HAL from the foreign 
companies? Wha steps have the 
Government taken?

MR. SPEAKER: Mr. Ganesh, this 
has come to this House a number of 
time? and he is repeating the same 
quostion—if they join the other multi
national companies, what is the safe
guard against that?

SHRI K. R. GANESH: There are 
certain Government rules. There are 
certain Government orders on the 
basis of which Government servants 
have to act. Although HAL is not a 
true Government organisation as 
such, it is a public sector organisa
tion and it is part of a general ques
tion, that public servants who retire 
from service, after o years, are free to 
join. It is only during the perioa of 
two years that they have to tak^ per
mission of the cadre authorities. 
Therefore, this question has got to 
be linked up with the general assess
ment and general position that Gov
ernment will have to take* I cannot 
say it will be possible for the Minis
try or HAL to prevent anybody un
less there is a specific provision In the 
law. The present position and the 
present Government rules are that if 
once he retires from service, within 
two years, if he wants to join, he has 
to take permission of the cadre autho
rity. After that he does not need 
permission of the Cadre authority.

SHRIMATI LAKSHMIKANTHAM- 
MA: After reading the news item in

Blitz and after hearing the Minister's 
reply, it is evident, all these have 
been fabrications and all these alle
gations are not correct. The manag
ing director is a Telugu man. I want 
to know whether there is any conspi
racy to oust him from there. Will 
you investigate and give correct re
port in regard to this matter? Will 
you kindly go into all these things 
and give correct report?

MR. SPEAKER: I am s o r r y ;  it is 
not a very relevant question. You 
have given some information, instead 
of getting some information from the 
Minister!

SHRIMATI LAKSHMIK ANTHAM- 
MA- Is there conspiracy? Let there 
be an unbiased report.

MR. SPEAKER: You might take 
note of her suggestions. If there is 
nny conspiracy or not, the Minister is 
not within his competence to know 
about this!

SHRI D. N. TIWARY: Is produc
tion going up year after year? May 
I know whether from 1971-72 uptill 
now production is going up and whe
ther it is due to the policy of the 
Government not to raise the price of 
drugs in consonance with rise in price 
of raw material, increase in labour 
wages, etc. that there is ro much loss? 
May I know if it is also a fact that 
some officials of this factory have 
their own shops and they manufacture 
something which they supply to this 
factory as well as to others and that 
they were removed from services, 
they brought in all these charges?

SHRI K. R. GANESH: Sir, the basic 
point the hon. Member has raised is 
this. The major reason for the loss 
is due to the fact that the prices had 
been fixed, as alleged, earlier in 1969 
But, in 1974, an Interim price revi
sion had been made which also per
tained only t0 the escalation of prices 
of raw materials and so on. There
fore, the pricing requires to be gone 
into a little. B .I.C .P . is going into 
the entire structure of pricing with
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regard to penicillin and streptomycin 
which are the essential drugs. Therefore 
the price will have to be fixed judi
ciously. Of course, as the hon. Mem
ber said just now, there has been 
some decrease in production in' the 
years 1973-74 and 1974-75 as a result 
of low activities of the present 
strains of penicillin &nd streptomycin. 
Now, the H.A.L. have got better 
strains. As a result of that, the eco
nomics of the plant will undergo a 
change. And, therefore, with the bet
ter strains it will be possible for the 
H.A.L. to reach a break-even stage.

SHRI D. N. TIWARY: Some high 
officials have opened their shops for 
manufacturing some drugs. They sup
ply them to the factories. That is 
why they were removed.. . .

MR. SPEAKER: Next question.

Issue of Licences to Big Houses for 
expanding Sugar Production

*815. PROF. MADHU DANDA- 
VATE-.

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether it is true that decioion 
to give licences to big houses to ex
pand sugar production has been 
taken;

(b) if so, whether the cases of big 
houses were referred to the MRTP 
Commission; and

(c) if so, what wore the recom
mendations of the Commission?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) The Ministry 
of Agriculture who is concerned with 
sugar industry has pointed cut that 
no such general decision has been 
taken by that Ministry to give licen
ces to big Houses to expand produc

tion. The policy on industrial licens
ing is the concern of the Ministry of 
Industry and Civil Supplies.

(b) No references were made to the 
Commission.

(c) Does not arise.

PROF. MADHU DANDAVATE: 
Before I put the question, I wish to 
bring to your notice that probably to 
justify the answer given in (b), he 
has given a vague answer in (a). I 
have not asked whether some sort of 
a general policy decision has been 
taken I only want to know whe
ther, in concrete cases, some of the 
big houses have been permitted to 
expand production by having new 
units or expand the present capacity 
for sugar production. This is the con
crete information that I am seeking 
from you. If you are not willing to 
give the names of those houses which 
have been permitted to expand the 
production, in that case, why those 
cases have not been referred to the 
M R .T .P . Commission so that there 
cannot be concentration in the hands 
of a few?

SHRI BEDABRATA BARUA: Sir,
the concerned Ministry has supplied 
a list of the big houseg who were al
lowed to expand. First is the name 
of the Delhi Cloth and General Mills 
for having an expansion for the ma
nufacture of sugar; second is the 
D.C.M. for substantial expansion for 
manufacturing sugar at their Daurala 
Unit; third is the E.I D. Parry. 
That is also for expansion; fourth is 
a Jaipur Sugar Company which is al
so for expansion; and flifth is the 
KCP Ltd. which has been eleared re
cently. That is also for expansion.

They were all for expansions bet
ween 25 to 40 per cent. Regarding 
the objection as to why the matter 
hag not been referred to the M R T P. 
Commission, the position is that Sec. 
21(4) of the MRTP Act applies only 
when there is a dominant unlertak. 
ing producing one-third of the pro
ducts produced in the country. When
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there i$ a new undertaking only S.22 
of the Act would apply. And there
fore, no sugar company being domi
nant In the production of sugar, the 
matter did riot come up before the 
Ministry for the clearance. There
fore, the question of referring it to 
the M.R.T.P. Commission would not 
arise in any case.

PROF. MADHU DANDAVATE: 
The hon. Minister mentioned certain 
names. I wish to draw his attention 
to almost all the important Economics 
Journals of 6th January, 1975 in 
which the Finance Minister, Shri N. 
D. Tiwary has said at Lucknow on 
6th January, 1975 that it was propos
ed to set up 27 sugar mills—new mills 
—in the States in' the Fifth Five Year 
Plan. In the list that you have men
tioned just now, there doeg not ap
pear to be any reference to this an
nouncement that has been made by 
the Minister. Either his statement Is 
wrong or your statement is wrong. I 
want to identify that as to who has 
committed the mistake of making a 
wrong statement.

SHRI BEDABRATA BARUA: These 
expansions form a very small part of 
licensing that has been done in re
gard to sugar industries. I have given 
the position about the list as sup
plied by the Ministry of Agriculture 
as to whom they have given expan
sions. There are 250 sugaT mills that 
are already commissioned and 102 
sugar mills are yet to be commission
ed though they have been' licensed. 
Out of these, 84 are in the cooperative 
sector. Seventeen are in the public- 
sector and only one is in the private 
sector. So, this is about new licen
ces. The question asked by the hon. 
Member was in regard to expansion*. 
In regard to that, I have said that five 
big houses were allowed to expand 
on very important considerations of 
production and export of su&ar im
mediately which could be done only 
through this process.

PROF. MADHU DANDAVATE: 
Sir, my second question is..

MR. SPEAKER; You have already 
put it.

PROF. MADHU DANDAVATE: 
Sir, my second question is . . . .

MR. SPEAKER: Prof. Dandavate.
may I remind you that you have put ' 
both the questions.

PROF. MADHU DANDAVATE; I 
had only sought clarification.

MR. SPEAKER; This is something 
really not desirable. You term the 
second question as clarification and 
you go on.

PROF. MADHU DANDAVATE: If 
you say that I have put my second * 
question, I will take my seat.

MR. SPEAKER: I have reminded
you about it the other day also. This 
is not a fair practice.

PROF. MADHU DANDAVATE: I
am asking a very fair question.

MR. SPEAKER; You are yourself 
very fair. But, the question is the 
third one.

PROF. MADHU DANDAVATE; In 
a fair spirit, I will ask.

MR. SPEAKER: I am very sorry
about it. I cannot depart from the 
practice.

PROF. MADHU DANDAVATE: 
Sii, I have put down the head phone.
I could not hear very t clearly.

MR. SPEAKER; I think that is very 
convenient for you to say so. Any
way, I allow you as a special case.

PROF. MADHU DANDAVATE: Sir,
I woud like to know from the hon. 
Minister whether it is true that since 
the policy enunciated by the Govern
ment is to have more export of sugar 
in order to secure foreign exchange, a 
number of private entrepreneurs are 
getting attracted to start new units 
and as a result of that, they are ap
proaching the Government seeking li
cences for new units?
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SHRI BEDABRATA BARUA: Sir,
I am not in a position to answer this 
question. The matter in regurd to 
applications is the concern of the Min
istry of Agriculture and the Ministry 
of Industrial Development. But, as I 
have said earlier, so far as licensing 
i$ concerned, it is heavily weighed m 
favour of the cooperative sector and 
the public sector, only one having 
been given to the private sector.

MR. SPEAKER: I may tell you, 1 
will not call those who keep stand
ing when the Minister replies. Mr 
Dandavate, I am sorry, in spite of 
that, you did not get any reply

SHRI K. SURYANARAYANA: Sir, 
may I know from the hon Minister, 
before they sanction the licences to 
various big houses for e> pension, whe
ther they consulted the various State 
Governments concerned in these 
eases?

SHRI BEDABRATA BARUA: Sir,
I have already said that this is the 
concern of the Ministry of Agricul
ture and the Ministry of Industrial 
Development. There is a /definite 
procedure laid down and State Gov
ernments are consulted in these mat
ters.

SHRI D. K. PANDA: Sir, several 
declarations have been made by the 
hon. Minister, Mr. Maurya, the then 
Minister of State of Agriculture, that 
not a single licence would be riven 
and had been given 1o any private 
firm or any company but that all 
these licences were given only to 1 he 
cooperatives, not even one to Charat 
Ram and Bharat Ram. When that 
Was the declaration, I would Jike to 
know whether the licence was given 
to this private firm, to this monopoly 
firm, after these declarations have 
been made? What is the point of 
time at which these licences were 
issued and what decisions were taken 
prior to that, at the Governmental 
level?

SHRI BEDABRATA BARUA; There 
is no departure from the policy stat

ed and explained by the Government
several times The position is that, 
as the hon. Member has said, all these 
were not licences. They were for sub
stantial expansion of production. No 
new licence has been given to any 
of the large houses. Even when this 
has been done, this was done because 
of the availability of sugar, because 
of the availability of capacity m those 
companies, because of the low cost of 
expansion, because of the low cost 
and also because of lesy financial ad
vances having to be made to these 
companies—because of these fnciors, 
exceptions have been made in a few 
specific cases It has been explained 
to me in regard to one recent expan
sion that while a new company with 
a capacity of 1250 tonnes per day 
would cost Rs 7 crores, the expansion 
proposal of the same capacity could 
be effected at a cost of Rs. 4 crores. 
So it is on these considerations and 
also the overwhelming consideration 
of giving encouragement to export 
that this decision has been taken.
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SHRI BEDABRATA BARUA; So
far as this question of whether this 
matter was taken up at the MKTP 
level is concerned, I have already 
stated that no application for clear
ance of any new undertaking from 
the monopoly angle has come because 
sugar is not open to large houses.

SHRI NARSINGH NARAIN PAN
DEY: My question has not been an
swered I asked a specific question, 
whether these factories are rotten 
factories and under the MRTP Art, it 
is essential that this should be inquir
ed into before giving permission for 
expansion. Was this inquired into or 
not?

SHRI BEDABRATA BARUA* I 
have already f stated that permission 
of the Department of Company Affairs 
or approval under any of the sec
tions of the MRTP Act is aot requir
ed even in these five cases where ex
pansion was allowed by the Ministry 
of Agriculture or of Industrial Deve
lopment That position has been ex
plained, since Sec. 21(4) exempts any 
of these companies which produce 
sugar from clearance under the 
MRTP Act.

SHRI M. RAM GOPAL REDDY* 
The Minister has given the valuable 
information that the cost of expan
sion is only half that of erecting new 
units. Then should all the sugar fac
tories, whether in the private or co
operative sector, not be allowed to 
expand to achieve the target set for 
production durirp the Fifth Plan? Is 
there any such scheme under consider
ation of Government’

SHRI BEDABRATA BARCJA; I am 
given to understand that government 
policy is to expand sugar output in 
all sectors, particularly in the co-ope
rative sector.

Amendment ot Election Laws

*816. SARDAR SWARAN SINGH 
SOKHI: Will the Minister c f LAW,

JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether election laws would 
be amended before the next Lok 
Sabha elections; and

(b) if not, the reason? therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SAROJI- 
NI MAHISHI)- (a) and (b). The Re
presentation of the People (Amend
ment) Bill, 1973, based main'y on the 
recommendations of the Joint Com
mittee on Amendments to Election 
Law was introduced in the Lok Sabha 
and is pending in that House. Dis
cussions are currently being held with 
the leaders of the political parties on 
various aspects of election law Fur
ther action with reference to amend
ment of the Election Law will depend 
on the outcome of those discussions.

SARDAR SWARAN SINGH SO
KHI • The answer given to my ques
tion is not in line with my question. 
Therefore, my first supplementary is
(a) may I know from the hon. Min
ister to what extent the election ex
penses of the candidates are propos
ed to be subsidised by the Govern
ment, (b) what about those candidates 
who would win the elections but for
feit their security deposits as hap
pened in the past in some cases and
(c) may I know the details of any 
other facilities the Government is 
likely to extend to the candidates di
rectly or through their parties an<* 
lastly, when is the Representation of 
the People’s Amendment Bill 1973 
likely to be discussed in this House?

MR. SPEAKER- May I add one- 
thing more on his behalf: What ac
tion you are taking to see that he is 
returned unopposed’

THE MINISTER OF LAW, JUSTICE ' 
AND COMPANY AFFAIRS (SHRI 
H. R GOKHALE) • I understand that 
the hon Member is very popular in 
his place. The only thing that I car* 
say is with regard to reimbursement
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of the expenses. Whether the candi
dates who have not forfeited their 
deposits or otherwise—the Govern
ment has not taken any decision. It 
is one of the points which Is under 
consideration and will be discussed 
with the various parties.

SHEI SOMNATH CHATTERJEE: 
He says returned candidate but for
feits his deposit.

SHRI H. R. GOKHALE: If there is 
such a thing which is in terms con
tradictory, I cannot answer it.

SARDAR SWARAN SINGH SOKHI: 
In the past it has happened that can
didates had been elected but they for
feited their security deposits. Any
way, my second supplementary ques
tion is this. May I know whether the 
election expenses limits would be in
creased in the case of independent 
candidates and also for the recognis
ed party candidates and if so, what 
would be the limit, separately for 
Parliament and the Assemblies and 
also whether any amendment i? like
ly to be made in the election law in 
regard to Rajya Sabha and the State
Council’s elections?

SHRI H. R. GOKHALE: The ques
tion of raiding the existing limits of 
expenditure during the elections does 
not differ for independent candidates 
or party candidates; it is the same. 
That question is under examination in 
discussion with the political parties 
whether the limit should be raised. I 
know that from some quarters a re
commendation has been made that 
those limits should be raised.
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SHRI H. R. GOKHALE: What I can 
say isf that undeT the provisions of 
the Constitution after the period of 
tenure of the House is over, the House
automatically stands dissolved-----
(Interruptions) If there is any Emer
gency the Government has to come 
before this Parliament to extend it. 
The Government can do it.
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MR. SPEAKER: The Question Hour 
is over.

WRITTEN ANSWERS TO 
QUESTIONS

Reversion of Employees In Olavak- 
kot Division for participation in 

Strike

817. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of
RAILWAYS bo pleased to state:

(a) whether many employee* at 
Olavakkot Division have been re
verted for their mere participation in 
strike;

(b) if so, their number and other 
particulars;

(c) whether the reverted section 
controllers in Olavakkot Division 
have not yet been reinstated to iheir 
promotional posts; and
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(d) if so, the facts and reasons 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). Sir, no railway em
ployee of Olavakkot Division was 
reverted for mere participation in 
the strike during May ‘74. How
ever, 7 Section Controllers, on a 
review of their performance within 
18 months of their promotion, were 
reverted to their parent cadre.

(c) and (d). The seven employees 
have filed writ petitions in the High 
Court of Kerala against their rever
sions and the matter is sub-judice.

Setting up of a Computer Centre by
O&NGC to process offshore Seis

mic Data

*818. SHRI P GANGADEB:
SHRI D. D. DESAI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether a computer centie is 
to be set up by the O. & N.G.C. with 
a view to process and interpret off
shore seismic data for accelerating 
oil exploration; and

(b) if so, facts thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D. 
MALAVIYA): (a) Yes, Sir.

(b) O&NGC has placed an order 
for an IBM 370/145 electronic digi
tal data processing computer. The 
computer, which would be installed 
at Dehra Dun, would be utilised for 
processing offshore and onshore 
geophysical data as well as for re
servoir modelling studies. The 
computer would cost about Rs. 2.52 
crores of which payment in foreign 
exchange would be of the order of 
Rs. 60.42 lakhs approximately.

Know-how offered by Soviet Union 
for Bombay High and Cauvery basis

•819. SHRI D. K. PANDA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Soviet Union has 
offered know-how for the develop
ment of Bombay High and Cauvery 
basin exploration; and

(b) if so, the facts thereof?

THE MINISTER OF PETRO
LEUM AND CHEMICALS (SHRI 
K D. MALAVIYA): (a) No, Sir.

(b) Does not arise.

Revision of electoral rolls In Delhi

*820. SHRI II. K. L. BHAGAT: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleasrd to state:

(a) whether revision of electoral 
rolls has been completed in Delhi; 
and

(b) if so, when?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a') Yes.
Sir.

(b) The electoral rolls of six par
liamentary constituencies, namely, 
Chandni Chowk, Delhi Sadar, Outer 
Delhi, Karol Bagh, New Delhi and 
South Delhi were finally published 
on 31st March, 1975, and for the 
East Delhi constituency on 7th April, 
1975

Namrap Fertilizer Project

*821. SHRI S. N. SINGH DEO: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state when the Namrup Fertilizer 
Project will be completed and the 
time originally scheduled for com
pleting the project and the original 
anticipated cost?
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THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): The mechanical erec
tion of the project is complete and 
pre-commissioning operations are in 
progress.

The project which was originally 
scheduled for commissioning by the 
end of 1971, is now expected to be 
commissioned by about October, 1975.

The original cost estimate of the 
project was Rs. 29.46 crores; the pro
ject is now expected to cost Rs. 58.62 
crorcs approximately.

Postponement 0f Lok Sabha elections 
to 1977

*822. SHRI SAMAR GUHA; Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government are con
sidering the question of deferring 
Lok Sabha election to 1977 in accor
dance with the provisions of Emer
gency as exists now and if so, facts 
thereabout;

(b) if not, whether the next Lok 
Sabha election will be held in the 
early months of 1976 and if so, facts 
thereabout;

(c) whether there is any possibility 
of holding Lok Sabha election during 
the year 1975; if so, facts thereabout; 
and

(d) facts about the latest position 
of work of delimitation of Lok 
Sabha Constituencies in different 
States?

THE MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) No
such proposal is under consideration.

(b) According to the existing posi
tion, tb* tnswer is in the affirmative.

(c) Does not arise in view o f 
answer to part (b).

(d) Except for the States of West 
Bengal, Bihar, Punjab, Rajasthan 
and Jammu and Kashmir and the 
Union territory of Delhi, the Orders 
under section 9 of the Delimitation 
Act, 1972 delimiting Parliamentary 
and Assembly constituencies have 
since been issued in respect of all 
States and Union territories.

The Delimitation Commission’s 
Order in respect of the Union terri
tory of Delhi is scheduled to be pub
lished in the Gazette of India on 
28th April 1975. In the State of 
Rajasthan the Commission has held 
public sittings under section 9(2) (c) 
of the Delimitation Act, 1972 and the 
final order under s'ection 9(2) (d) 
would be issued shortly. The orders 
in respect of the remaining States are 
expected to be issued by the end of 
June, 1975

Proposal to provide lOC products 
through cooperative societies

*823. SHRI G Y. KRISHNAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Indian Oil Corpora
tion proposes to provide its products 
directly to the actual users through 
the consumers co-operative societies; 
and

(b) if so, the broad features of the 
proposal and the present distribution 
policy of Indian Oil Corporation?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K D. 
MALAVIYA): (a) and (b). No such
proposal has been received from 
Indian Oil Corporation. The Govern
ment has however appointed a Com
mittee to recommend among other 
measures the strengthening of the 
retail net work of oil companies by 
induction of genuine Consumer Co
operatives, Agro-Industries Corpora
tions, Agro Service Centres etc., in 
the rural and semi-rural areas.
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Levy of licence fee for Soda Water 
and Fruit stalls between Madras 

Beach and Tambaram

*824. SHRI JAGADISH BHATTA- 
CHARYA: Will the Minister of
RAILWAYS be pleased to state:

(a) the licence fee levied for each 
Soda Water and Fruit stall on the 
suburban section between Madras 
beach and Tambaram for the years
1972-73 and 1973-74:

(b) whether the licence fee 1a 
levied on the basis of sales assessed 
by the State Government for sales 
tax; and

(c) if not, the hasis on v,hi<*v it is 
levied?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRT 
BUTA SINGH):

t'a'i Station Nairn e o f stall Licence fee for

1972-73 1973>74

Rs. Rs.

Madras Beach . Soda W a t e r ......................................... 2,000 2,000

Madras Fort . Do. 350 *350
Madras Park . Do. 800 800

Madras Kgmore „ Fruit & Soc’a Water 4,oco 4,000

Madras Chet pet . Soda Water 385 I t f5
Nungambakkam • Do. 350 350

Kodambakkam. Do. 350 350

Mambalam . Vegetanan Light 1< ei resl1 men t -1 //>«-icc - 
ci cam &  Soda Water. „ , 5,000 5,cco

Sai^apet . . Soda Water . . . . . . 600 6co

Guiudy . Do. 600 600

St. Thomas Mt. Do. 500 500

A linambakam Do. 250 250

P alia war am Do. 400 400

< ‘.hrompet Do. 525 *525

fambaram \  
Sanatorium f

Do. 150 150

Tambaram . Vruit & Soda Water . . . . 2,750 2,750

(b) and (c). Yes, the average 
sales turnover as certified by the
Sales Tax Authorities is taken into 
consideration for fixing the licence 
fee. However, in case of any doubt 
that the assessment made by the Sales 
Tax Authorities are on the low side

or does not include non-taxnble items, 
Railway Commercial Inspectors are 
deputed to watch the sales of the 
concerned unit for 3 or 4 days to 
make an assessment of average sales 
turnover for fixation of licence fee.

694 LS*—2.
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Refining capacity  of Assam 
Refineries

•826. SHRI NOORUL HUD A: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a)  whether M.Ps. from Assam had 
submitted a memorandum to the 
Prime Minister urging inter-alia ex
pansion of refining capacity of the 
proposed Bongaigaon Refinery and 
the existing Gauhati Refinery; <and

(b) if so, the reaction of the Cen
tral Government thereto?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D. 
MALAVIYA):  (a) and (b) Yes,
Sir. On the basis of reserves esta
blished so far by the Oil India Limited 
and the O&NGC, crude oil to the ex
tent of 5.30 million tonnes per annum 
is expected to be available from 
Assam oil fields by 1978-79. This is 
sufficient to meet the requirements 
of existing refineries based on Assam 
crude.

No additional crude over and above 
the requirements of existing and pro
jected refineries is expected to be 
available at present.

Calcutta Tube Railway Project

*827. SHRI JAGANNATH RAO 
JOSHI

SHRI NAWAL KISHORE 
SHARMA:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Calcutta Tube Rail
way Project is being abandoned due 
to U.S.S.R’s refusal to fulfil the pro
mised requirements and also due to 
rising costs; and

(b) full facts in this regard and 
Government’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI MOHD. SHAFI QURESHP:
(a) No, Sir.

(b) Does not arise.

Foreign owned Vitamin *C' units

*828. SHRI H. N. MUKHERJEE: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a)  whether the private sector 
foreign collaboration  Vitamin *CT 
unit enjoys near monopoly in the 
market;
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(b) in view of this, whether Gov
ernment would set up Vitamin *C’ 
plants under public sector;

(c) if so, the broad features there
of;

(d)' whether (Government would 
take over these foreign owned units 
of Vitamin *C* in accordance with 
the recommendations of Hathi Com
mittee; and

(e) if so, the facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OP PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) to (e). M/s. Sara-
bhai M. Chemicals were operating in 
collaboration with M/s. Merck A. G., 
West Germany. The German Com
pany held 26 per cent of the equity 
capital in the Indian company. The 
agreement was terminated on 15th 
July, 1969 and M/s. Sarabhai M. 
Chemicals becamc wholly Indian. 
Sarabhai M Chemicals is presently 
licensed for the manufacture of Vita
min C with a capacity of 120 tonnes 
per annum as against total licensed 
capacity of 387.50 tonnes ner annum 
for Vitamin C and its salts. Their 
production during ;97* was 233 
tonnes as against total production of 
255 tonnes in the country

M/s. Hindustan Antibiotics Limited, 
a public sector unit is already licens
ed to produce Vitamin C with a capa
city of 125 tonnes per annum. They 
propose to expand to 250 tonnes dur
ing the Fifth Plan Period. In addi
tion, M/s. Jayant Vitamins Ltd. hold 
a licence for manufacture of 142.5 
tonnes of Vitamin C and its salts 
issued to them on 12th September
1972. This company has gone into 
production in 1974. A letter of in
tent is also held by Shri D. R. Gandhi 
for manufacture of 150 tonnes of 
Vitamin C granted to the party on 
17th August 1973.

Ban on New Gas Connections
•829. SHRI PRABODH CHANDRA* 

Will the Minister of PSTHO^EUM

AND CHEMICALS be pleased to 
state:

(a) whether Government have put 
any ban at present for issue of new 
gas connections;

(b) if so, whether persona have to 
wait for years to get the gas connec
tion after registration; and

(c) if so, the remedial measures 
proposed to ease the position?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) No such ban has been placed by 
the Government but the Oil Com
panies are advised not to enrol new 
customers in any market unless In
creased supply- of gas can be main
tained to meet additional require
ments on a sustained basis. The de
mand from the existing customers of 
Burmah Shell, Caltex and H.P.C. is 
already adequate considering the 
total LPG availability from their re
fineries. As such, these companies 
enrol new customers only when there 
is some rearrangement of markets 
and they can ensure supply of gas to 
the new customers on a sustained 
basis. IOC continues to enrol new 
customers in markets where addi
tional gas can be made available and 
open new markets where it has plans 
to develop the facility. Government 
has however advised the IOC to place 
a limit on the number of customers 
booked by each individual dealer.

(b) The present demand of LPG is 
far in excess of the production and 
marketing facilities of the oil Com
panies. As a result people have to 
wait in many places for a considera
ble period to get a new gas connec
tion.

(c) Regarding steps proposed to be 
taken to end the shortage of cooking 
gas in the country, reply given to Lok 
Sabha Unstarred Question No. 2127 
on 4th March 1975 may kindly be 
referred to.
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Distribution of Imported Bulk Drugs 
by I.D.P.L,

831. SHRI K LAKK^PPA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether bulk drugs and drug 
intermediates canalised for import 
continue to be distributed by I.D. 
P.L- to drug and pharmaceutical 
units in the country short of their 
entitlements;

(b) if so, the reasons therefor; and

(c) the concrete steps being taken 
to supply sufficient raw materials to 
the drug and pharmaceutical units?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. E. GANESH);
(a) to (c). I.D.P.L. distributes only 
such of the canalised bulk drugs/drug 
intermediates which fall within its 
range of production. Allocution of 
canalised items is made to the actual 
users on the basis of past consump
tion and on the recommendations of 
the State Drug Controllers/Licensing 
Authorities. Allocation of additional 
quantity is. also considered on merit 
in case the entitlement of a unit for 
a particular bulk drug as per the 
licensed capacity is more than the * 
pa t̂ consumption.

During the year 1974-75 cxcept in 
the case of Pip-erazine Citrate and 
Phenobarhitonc Sodium, IDPL sup* 
plied in full can’alised bulk drugs/ 
drug intermediates falling within 
their range of production to the actual 
users as per their entitlement. Re
lease orders for Piperazine Citrate 
and Phenobarbitone Sodium ior which 
one quliter’s allocation aaaiti t 1974-
75 still remain to be supplied are 
under is*ue

Import Plan to meet the netual 
users’ requirement a«; per their enti
tlement 'luring 1075-76 has alrcadv 
been finalised and STC advised t<, 
arrange imports accordingly.

Rice Smuggling Racket in Gujarat 
and Maharashtra

*832 SHRI R. V. SWAMINATHAN: 
Will the Minister of RAILWAYS be 
pleaded to state:

(a) whether the R P.F. and Food 
and Civil Supplies officials have dis
covered a large scale racket in rice- 
running to food deficit States of 
Gujarat and Maharashtra aa reported 
in the ‘Hindustan Times’ dated the 
5th April, 1975 under the caption 
“Wagons used for rice smuggling*’ ;

(b) whether any enquiry has 
been conducted in this regard; and
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(c) if so, what action has been 
taken against those held responsible 
lor misuse of wagons?

THE MimSTEK OF STATE IN 
THE MINISTRY OF RAILWAYS 
tSHHl MOllD. SHAFI QUUKSHI):
(a) Yes, Sir.

(b) and (c). Four persons have 
so Jar been arrested. A case under 
Section 7 of the Essential Commodi
ties Act (10 of 1955) has been regis
tered by the* Delhi Railway Police at 
New Delhi Railway Police* Station 
and investigations are in progress.

Kxpori of Glycosides and Aglyeone 
by M/s. Sandoz

7878. SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND 
CHEMICALS b  ̂ ulcasod to state:

(a) whether the condition of ex- 
poit of Rs. 40 to 50 lakhs was men
tioned for Gl> cosides and Aglycone 
iradion in the summary of the Licen
sing Committee and Foreign Agree
ments Committee in the Sandoz case 
relating to Licence No. L|22|166|63-

Ch 111, dated 31st August, 1963, if so, 
the bioad features and the form in 
which the condition was mentioned,

(b) whether the approval of the 
Foreign Agreements Committee/Licen
sing Committee contained any recom
mendation on cxpoitg and if so, facts 
thereof;

(c) why has the condition not been 
imposed eithci in the Foreign Agree
ments Committee/Li crn sin i\ Commit
tee approval or any other approval 
Uke Industrial licence and agreement; 
and

(d) whether Government propose to 
fix the responsibility or hand over this 
file to CBI, if not, reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
CiANESH): (a) to (c). The facts
are being ascertained and will be 
laid on the Table of the House.

(d) Further actioh to be taken by 
the Government would be considered 
after the position with regard to (a) 
to (c). above has been ascertained.
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Indane Gat Agencies in Districts of 
West Bengal and Northern Region 

States

7880. SHRI TUNA ORAON: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether any Indane gas agen
cies have been allotted m Districts of 
West Bengal and North Eastern Re
gion States;

(b) if so, the names of the agents 
of Indane Gag in West Bengal and 
North Eastern Region States, State- 
wise and District-wise;

(c) the particulars of the area 
covered by each of the agents, agent- 
wise;

(d) whether to popularise Indane 
Gas hi (the Districts advertisements 
are given in the local weeklies and 
periodicals; and

(e) if not, the publicity media 
adopted to popularise Indane Gas in 
these areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
(•a) to (c). The information is given 
in the statement laid on the Table of

the House. [Placed in Library. See 
No. LT-9555/75.]

(d) and (e). In view of the res
tricted availability of Indane Gas and 
long waiting lists of customers al
ready enrolled, further popularisation 
measures are not Considered neces
sary at present.

Compensation paid to Food Corpora
tion of India or its Storing Agent
for loss of goods At Cooch Behar 
and New Cooch Behar Station

7881. SHRI B. K. DASCHOW- 
DHURY: Will the Minister of RAIL** 
WAYS be pleased to state:

(a) the total amount of compensa
tion paid, either to the Food Corpo
ration of India or to the Storing 
agent of the Food Corporation of 
India, for loss of goods at Cooch Bs- 
har (meter gauge) and New Cooch 
Behar (broad gauge) stations of the 
North-Eastern Frontier Railway dur
ing the test three years year-wiso, 
separately;

(b) whether Government had made 
any serious enquiry in this regard; 
and

(c) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) to (c). The in
formation is being collected and will 
be laid on the table of the House.

Production of Pfisers

7882. SHRI NANUBHAI N. PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) what is the production of 
Pfizers during last three years, item- 
wise, licence-wise and whether these 
items are used for captive consum
ption, their sales value, and whether 
any revision of prices wan granted 
to them for different items, if so, the 
particulars of the same;
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(b) what are the broad features of 
the agreement entered into hy 
M/s, Pfizers with M|s. Pfizer-Dum ex f

(c) whether ‘Protinex’ in marketed 
under approval from drug control 
authorities of Maharashtra and licens
ed under an industrial licence, its 
production for the last three yeara, 
capacities licences, sales value and re
vision of prices approved for the same; 
and

(d) what action Government pro
pose to take against this firm for 
flouting the conditions of industrial 
licence I intent letter of foreign Invest
ment Board rules?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GAN
ESH): (a) A statement indicating
the name of the bulk drugs licensed 
capacity, production during the last 
two years, value, quantity supplied 
to others, revisions of prices granted 
if any to M/s. Pfizer Limited, Bombay 
is laid on the Table of the House. 
[Placed hi Library. See No. LT- 
9556/75].

(b) to (d). Information is being 
collected and will be laid on the Table 
of the House.

Visit by the Minister to F.A.C.T. In 
Cochin

7883. SHRI C. JANARDHANAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether he paid a visit to the 
F.A.C.T. in Cochin recently; and

(b) if so, a brief resume of the dis
cussions held with the concerned 
authorities and the outcome thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS <SHRI K. R. 
GANESH): (a) and (b). The Min
ister of State in the Ministry of Petro
leum and Chemicals visited the

Udyogamandal and Cochin Divisions 
of the Fertilisers and Chemicals, 
Travancore Ltd., (FACT) on the 2nd 
and 3rd April, 1975 and held discus
sions with the officers donc&rnfed in 
regard to the problems inhibiting the 
operation of the plants at a satisfac
tory level and the steps being taken 
to overcome them. The Minister also 
went round the Cochin—1 plant and 
the Cochin—2 pi*oject to acquaint 
himself personally with the measures 
being taken by the plant management 
to ensure satisfactory performance of 
the former and to expedite comple
tion of the latter.

Subsequently, the Minister also 
met the representatives of the various 
labour union of FACT and held de
tailed discussions about the various 
issues relating to industrial relations. 
The Minister assured tbe union re
presentatives that the various out
standing issues would be sympaheti- 
cally considered and satisfactorily 
resolved at an early date.

The Minister, during his discussions 
with the officers and union represen
tatives said that Government was 
fully aware of the difficulty in tying 
up satisfactory arrangement for the 
supply of ammonia to Cochin II and 
also of the various problems faced 
by FACT and FEDO. He, how
ever, assured them that they need 
have no apprehension about the
future of FACT and FEDO and
that Government would take appro
priate measures to strengthen
these organisations. He finally ap
pealed to the officers and workers to 
build an atmosphere of coridality and 
industrial harmony and there by 
create and sustain a proper image of 
FACT in the public eye.

Reduction in price of Crude OH as a 
result of opening of Suez Canal

7884. SHRI RAM HEDAOO: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the re-opening of the 
Suez Canal is likely to cause a reduc
tion in the price of crude oil import-
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ed by India from Libya, Algeria, Iraq 
and Saudi Arabia; and

(b> if so, the facta thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The re-opening of the 
Suez Canal may not lead to any re
duction in prices of crude oil being 
(imported by India from Iraq and 
Saudi Arabia. At present no crude 
oil is being imported from Libya and 
Algeria.

Publicity Media nse« by tfee Under
takings of Ministry

7885. SHRI SAKTI KUMAR SAR- 
KAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) the particulars of the publicity 
media used by the each undertaking 
under his Ministry;

(b) whether the district level small 
papers are not patronised by these 
units;

(c) if so, the reasons therefor; and

(d) action being taken no popula
rise the activities of the undertakings 
among the rural people through the 
district level papers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (d). (Information is being 
collected and will be laid on the 
Table of the House.

Jenrney time for Loco a&d C. & W. 
Staff of South Central Railway

7886. SHRI Y. ESWARA REDDY: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether Loco and C. & W. staff 
of South Central Railway, when de

puted to accompany cranes, or dead 
engines or engines on trial, do not 
get the journey time reckoned an duty 
for purposes of calculating over time 
allowance;

(b) whether this is done on other 
Railways (e,g. S. E. Railway) and if 
so, what are the reasons for denying 
it on S. C. Railway; and

(c) whether orders are being issued 
rectifying this mistake?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (ft) to (c). Informa
tion is being collected and will be 
laid on the Tabkt of the Sabha.

Companies Producing D.D.T.

7887. SHRI ARVIND M. PATEt! 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) the names of the companies
Wihfch are manufacturing D.D.T. in
India in public and private sectors,

(b) their annual production during 
the years 1973-74 and 1974-75; and

(c) the capacity of production of 
each plant annually?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH); (a) and (c). Hindustan 
Insecticides Ltd., a public sector un
dertaking under this Ministry, is the 
only producer of DDT (Technical) in 
the country. Its total installed capa
city" for production of DDT is 4200 
tonnes—Delhi Unit 2800 tonnes and 
Alwaye Unit 1400 tonnes.

(b) Year Production
(Tonnes)

1978-74 3442

''1974-75 3668



49 Written Answers VAISAKHA 9, 1897 (SAKA) Written Answers 56

Request for Running Special Train 
‘Vardhman Express' for all India Tour

7888. SHRI BHAGATRAM MAN- 
HAR; Will the Minister of RAILWAYS 
be pleased to state:

(a) whether on the occasion of 
2500th Nirvana Anniversary of Bhag- 
wan Mahavira a request was received 
from or on behalf of Shri Vardhman 
Jain Tirthyatra Sangh, 9950216, Gali 
No, 6, Kailash Nagar, Delhi for allow
ing a special train ‘Vardhman Ex
press’ to be run for an all India tour 
including famous centres of pilgi im
ages and big cities;

(b) whether the request was agreed 
to;

(c) if so, on what terma and condi
tions and if not, the reasons for re
jecting the request; and

(d) whether the request was at one
time agreed 1o but later on the origi
nal terms and conditions were changed 
by the Railway Authorities demand
ing a heavy deposit and if so, how 
many times the terms and conditions 
were **o changed and in which res
pects? 51

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) Yes.
(c) The run of the special train 

was accepted on usual terms amj con
ditions as applicablci to private parties

(d) No. The party was only re
quested to deposit Rs. 3000/- as coun
termanding charges for running the 
special train as per rules and to make 
slight adjustment in their programme

Persons on waiting list for allotment 
of New Gas connections

7889. SHRI R. S. PANDEY: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the number of persons on the 
waiting list with IOC for allotment of 
new gas connections; and

(b) the number of new connections 
released every month?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) There are approx. 2 lakh persons 
on the waiting list with various dis
tributors of Indane.

(b) IOC is releasing 15,000 to 20.000 
connections on the average every 
month.

Electoral Laws

7890. SHRI C. K CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether Government are aware 
of the suggestions made by CPI on 
electoral laws recently in a press con
ference; and

(b) if so, what is Government’  ̂ re
action thereto;

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUS
TICE AND COMPANY AFFATRS 
(DR. SAROJINI MAH1SHI): (a;
Yes, Sir.

(b) A decision on the various pro
posals for amending the election law 
may have fo await the outcome of 
the discussions now being held with 
the leadeis of political parties and of 
the opposition.

Money Earmarked for Gnmipur-'Nan-
Pada Narrow Gauge Line (South 

Eastern Railway)

7891 SHRI GIRIDHAR GOMANGO* 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the amount earmarked for 
Gunupur-Naupada narrow gauge line 
01 South Eastern Railway in Fifth Five 
Year Plan for renewal and develop
ment;
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(b) the progress of the work and 
ihe provision made tor 1975-76 for 
development of the line;

(c) whether any provision has been 
made for survey of this line to ex
tend it upto Eayagada in the current 
year; and

(d) if so, the findings thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). The 
rehabilitation of the entire Gunupur- 
Naupeda section is being carried out 
from the year 1973-74 in phases at a 
total cost of Rs. 132 lakhs. Rail 
renewals at a cost of Rs. 21.75 lakhs 
have been completed. Renewals of 
unserviceable sleepers in a length of 
56 kms. at a cost of Rs. 5.86 lakhs and 
ballasting of 55 kms. at a cost of Rs. 
8.35 lakhs have been taken up. An 
amount of Rs. 11.70 lakhs has been 
provided in 1975-76 for rehabilitation 
of track and bridges.

(c) No.
(d) Does not arise.

Employees who retired after 1st April, 
1957 but opted tor contributory P.F.

7892. SHRI INDRAJIT GUPTA: 
Will the Mimster of RAILWAYS be 
pleased to state the number of em
ployees who retired after 1st April, 
1957 but opted for contributory P.F.?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA “SINGH): The information is 
being collected and will be laid on 
the Table of the Lok Sabha.

Failure of Soap Manufacturers to 
Produce ‘Janta’ Soap

7893. SHRI VIRBHADRA SINGH: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased * to 
state:

(a) whether Government are aware 
that soap manufacturers have failed

to keep their promises of marketing 
enough quantity of Janata soap at a 
fixed price; and

(b) if eo, the steps proposed to be 
taken in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHKI K. R. 
GANESH); (a) and (b). The orga
nised Sector of the Soap Industry 
was required to bring out a Janata 
toilet soap priced at Rs. 1.00 to 1.05 
for a cake ojPIOO gms. within 3 to 6 
months from September 1974 and 
maintain production of the Janata 
toilett soap at a level of '25 per eefT 
of the total production of toilet soaps 
and this was specified to be 11,000 
tonnes per annum. Four manufactu
rers have since introduced Janata 
toilet soap in the market and the 
overall production level of Janata 
toilet soap achieved so far is satisfac
tory. Government is also keeping a 
watch x>ver the production of Janata 
Soap.

Another Nation-wide strike by 
Railway Men

7894. SHRI VARKEY GEORGE: 
Will the Minister of RAILWAYS bti 
pleased to state:

(a) whether the National Conven
tion of the All India Railway Em
ployees Confederation have decided 
to launch a five day ‘dikkar divas* 
(protest day) and two day relay fast 
as a forerunner to another nationwide 
railwaymen’s strike sometime after 
May, this year;

(b) whether they have decided to 
observe ‘dikkar day* from February 
28 throughout the country and the re
lay hunger-strike on March, 17 and 
18 in front of Parliament;

(c) whether they want implemen
tation of six out of the eight-point 
demands already agreed by the Rail
way Ministry; and

(d) if so, the reaction of Govern
ment thereto?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (d). Apart 
from the Press Report no official inti
mation has been received ao far. How
ever, the concessions agreed to be 
given during discussions held with 
labour representatives in April, 1974, 
are already in the process of imple
mentation.

Official version of former Railway 
Ministers speech made on 2nd 

January, 1975

7895. SHRI BHOGENDRA JHA: 
Will thq Minister of RAILWAYS be 
pktased to refer to the reply given 
to Unstarred Question No. 47 on the 
18th February, 3975, regarding imple
mentation of announcement made by 
former Railway Minister and state:

(a) whether any written note of the 
Minister's speech was officially taken 
or any of the officers of North Eastern 
Railway, including the General Mana
ger Shri Chopra present during the 
speech heard the same; and

(b) if so, whether they confirm the 
open announcement of the reinstate
ment of the dismissed employee by 
name made by the Minister?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No written note 
of the late Shri L. N. Mishra's speech 
was taken as printed copies of the 
inaugural speech in Hindi were readi
ly available.

(b) Does not arise.

Late arrival of wagons containing 
Bananas and Oranges from Bhusawal 

and Nagpur

7896. SHRI M. M. JOSEPH: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether the special wagens of 
banana and oranges which should 
reaeh Delhi from Bhusawal and Nag

pur division respectively, in 72 hours 
have been reaching here after five to 
seven days for the last two months 
as a result of which most of these 
fruits get spoiled in transit itself and 
loss of lakhg of rupees is suffered by 
the fruits and vegetables merchants 
daily; and

(b) if so, the necessary steps Gov* 
ernment propose to take to improve 
the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH)^ (a) Although major
ity of the wagons loaded with bana
nas/oranges did not arrive destination 
within the target transit time, 52 out 
of 73 special trains arrived within 5 
days.

(b) Watch on the movement of 
orange/banana wagons has been in
tensified to eliminate delays.

Increase in Wage Bills on Indian 
Railways

7897. PROF. NARAIN CHAND 
PARASHAR; Will the Minister of 
RAILWAYS be pleased to state:

(a) the wage bill on the Indian 
Railways, zone-wise, the Railway 
Board and the R.D.S.O., D.L.W,
C.L.W. and I.C.F. as on 31st March,
1973, 31st March, 1974 and 31st March, 
1975;

(b) what is the increase in the bill 
under each one of the following heads 
for each one of the units mentioned 
above separately year-wise:—

(1) Recommendations of the 
Third Pay Commission,

(2) Creation of additional posts 
and new recruitment,

(3) Upgrading of the posts and 
promotions;

(4) Travelling Allowance, *md
(5) Over-time allowance;
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(c) whether this increase in the 
Wage Bill has also been reflected in 
the creation of new assets, like addi
tional Rolling Stock and new Rail
way Lines, during the above periods; 
and

(d) if so, a list of the new assets 
created, zone-wise and whether it has 
also resulted in improvement in the 
operational efficiency?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (d). A state
ment is laid on the Table of the 
House. [Placcd iw Library. Soe No. 
LT-9557/75].

Paid-up Capital, Assets, turn-over and
Gross profits o f corporate giants in 

Private Sector
7898. SHRI JYOTIRMOY BOSU: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether the Department of 
Company Affairs maintains any regu
lar record of the working of 101 cor
porate giants in the private sector;

(b) if so, paid-up capital, total 
assets, turn-over and gross profits of 
each giant as in 1960-61, 1967-68 and
1973-74 (or 1972-73 if the data for the 
year 1973-74 are not available); and

(o) share of these 101 companies in 
the total assets, profits and turn-over 
of the entire corporate private sector 
as in 1960-61, 1967-68 and 1973-74?

THE DEPUTY MINISTER IN THE 
MINISTRY"05* LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Department of 
Company Affairs has been compiling, 
every alternate year, financial data 
on large size companies having a paid- 
up capital of Rs. 50 lakhs and above 
for the last few years. 101 corporate 
giants are covered under this com
pilation. The data for the year 1973- 
74 afe'" under compilation.

(b) The value of Paid-up capital, 
total Assets, Sales/Main income ana 
Profits betfore tax of each of 101 top

companies ranked according to assets 
in the year 1972-73 and 1967*68 are 
shown in Statements I & II laid on 
the Table of the House. [Placed In 
Library. See No. LT-9558/75J. Simi
lar information for 1960-61 is not 
available.

(c) There were 37735 non-Govern- 
ment non-banking companies at wotk 
m the country as on 31-3-J974. The 
aggregate assets, profits and turn
over of these companies for 1967-68 
and 1972-73 havc| not been calculated 
by the Department of Company 
AfTairs since it would have involved 
data relating to over 37000 companies 
and consequently a considerable 
amount of time and labour. Hence 
the share of 101 companies in the 
total assets, profits and turnover or 
the entire} corporate private sector 
cannot be indicated.

Multi-national Drug Companies pro
ducing low Tonnage and Iligk 

Rupee value Drugs
7900. SHRI N. K. SANGHI; Will the 

Minister of PETROLEUM AND  
CHEMICALS be pleased 10 state:

(a) whether including the last few 
years the multi-national drug com
panion operating in India have con
centrated in prodiH ing low tonnage 
and high rupee value drugs wlnlo 
the public s»*ctor unit1' have manu
factured high tonnage low rupeo 
value drugs in the country;

(b) whether the multi-national 
contribution of vital drugs do not 
exceed 8 per cent of the total pro
duction and their contribution for 
drugs for Amocbtasis Malaria, Tuber
culosis, worms and other endemic dis
eases is less than significant; and

(c) if so, the actual figures of pro
duction by foreign multi-national in 
regard to vital and other drugs in
(b) above during the last three years 
and Government’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R, 
GANESH): (a) By and large this is
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true. Some of the foreign companies 
have however been making high 
tonnage drugs also.

(b) During 1973 the foreign firms 
produced about 600 tonnes of anti
biotics and synthetic drugs valued at 
about Rs. 19 crores as against a total 
production 01 5300 tonnes in th» orga- 
nisea sector. Their contribution wa*

C ite'V'iy ITjiu Public Stxtot

1973 1974

therefore 'less than 12 per cent of the 
total production of bulk drugs by 
weight In the country for 5973. The 
production of drugs for amocbiasis 
(anti-dysentry), malaria (anti-mala- 
rials), tuberculosis (anti~T.B.)( worms 
(anti-helminlics), anti-filarials and 
antibiotics by different sectors of the 
industry was as follows: —

Wholly mvjuv? Irdiart Fnnishavirg foteign 
fiims and firms equity of more than 

with foi cign eqmiy 50°,
paiticipation upto -------------------------

50°;, 7 973 1974
1973 1974

Anti-ilys>*nin . rl Nil Nil M (2 7 51 6j 2S 70 31-09
Anti-maljujk . T 29 02 N.A. fr-oi « 94 20 21 30' 80

Aeti-T.B. . 'I t n 61 -s 27 315 64 27<y 47 169 64 121 99

.\ntj-hcln lint ies . T 53 hy Nil Nil Nil Nil
\ntMilaual . T Nil Nil 1-04 2 if> (>bl 0 13

Autibiorus •

(D I’ one lint . AiAil 136- ,ss 12"* < 7 110-64 12S 22

M ) O'U**!4. , I *'i I?n 25 f S9 JIG 52 IC9 S2 «9 39 98 81

(c> A statement indicating the pro
duction of bulk drugs eovercl under 
(b) above by various foreign majority 
companies during the lâ t three yean 
is- laid on Ihe Table of the Tlou^e 
[PTaccd in Library *7re No. 1/T- 
9559 75] Entire production of Anti- 
helmintic* (Piperazine and its salts) 
is by I.DP.L.

Assets accumulated by parcel clt ’ks 
transferred to Kalka Station

7901 SHRI LALJI BHAIj Will the 
Minister of RAILWAYS be pleased to 
state;

(a) whether some Parcel Clerks 
grad,* Rs. 330—560 (RS) have been 
transferred from New Delhi Station 
to Kjlka Station in the month of

December,
grounds:

1974 on administrative

(b) if so, whether the same em
ployees have accumulated dispropor
tionate assets to their known sources 
of income; and

(<) if so, whether the administration 
propose to get it investigated through 
Central Bureau of Investigations?

TTTE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SftTCvM): Ta> Ypc, one parcel 
clerk has been transferred.

(b) Two complaints alleging ompss- 
ing of wealth by the pared clcrk, 
were received one *>f which was pseu
donymous. TWfunlnary verification
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*ias been taken up on this allegation 
and is in progress.

(c) The desirability of having a 
probe by the C.B.I. would be consi
dered on the basis of what is revealed 
by the) preliminary verification.

Oil Bearing Zones in Indian Territo
rial Waters

7902. SHRI B. V. NAIK: Will fli • 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) what are the principal oil bear
ing zones in the Indian territorial and 
near territorial waters;

(b) what are the protection as per 
international law in carrying out oil 
extraction in near territorial waters; 
and

(c) what are the steps taken by 
Government to protect these sub-sea 
reserves?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). So far, oil has teen dis
covered in Bombay High in our off
shore areas. Until drilling U under
taken and tests carried out in the 
other offshore regions, it cannot be 
stated whether ~tlTf,y would turn out 
to be principal oil bearing zones. 
Under Articlt 297 of the Constitution 
of India, all lands, minerals and other 
things of v£Iue underlying the ocean 
within the territorial waters or the 
contincfritar'ghelf of India shall vest 
in the Union and be held for the 
purpose of the Union. Adequate 
precautionary measures would be 
taken as and wh?n necessary to pro
tect the sub-sea reserves.

Present stage of Calcutta Tube Railway
7903 DR RANEN SEN:

SHRI K. M ‘MADHUKAR’ :
Will the Mffiuster of RAILWAYS 

be pleased to state:
(a) what is the present stage of 

works of Calcutta Tube Railway;

(b) whether it is a fact that the 
Soviet assistance according to the

> agreements so far made will not be 
sufficient to meet the requirements of 
this project; and

(c) if so, the details and alternative 
steps proposed to be taken to acquire 
the necessary equipments, so that the 
projects might be completed as per 
schedule?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The work is in 
progress. An outlay of Rs. 8 4 crores 
has been included in the 1975-76 
budget.

(b) Yes.

(c) USSR is not in a position to 
supply about 62 per cc<nt of the im
port requirements. As the import re
quirements of the Metropolitan Trans
port Project (Railways) Calcutta in
volve substantial amounts of foreign 
exchange, the Government is actively 
considering the coverage of these 
requirements from ' suitable credit 
sources to the maximum extent' possi
ble, subject to sufficient rupee re
sources being made available for the 
Project.

Survey for rail link between Jhalawar
city with Jhalawar Road Station

7904 SHRI BANAMALI BABU:
SHRI ONKAR LAL BERWA:
SHRI BHAGIRATH BHAN- 

WAR:
SHRI DHAN SHAH PRA- 

DHAN:

Will the Minister of RAILWAYS 
be pleased'^o state:

(a) whether Government propose 
to carry out a preliminary survey of 
linking Jhalawar city with Jhalawar 
Road railway station; and

(b) if so, the salient features there
of?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (a) No.

(b) Does not arise.

Cases of adulteration of petrol

7905. SHRI M. S. PURTY; Will the 
Minister or PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government are aware 
that the cases of adulteration of 
petrol are on increase throughout the 
country;

(b) whether the Consumer Council 
of India has submitted any specific 
complaints in this regard; and

(c) if so, the steps Government pro
pose or have taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(0) to (c). Information Is being col
lected and will be laid on the Table 
of the House.

Awn fafirss, vsnrmr\ '
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% ;
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Railway accident near Gurpa of 
Dhanbad Division (Eastern Railway)

7907 SHRI K. M. ‘MADHUKAR’: 
Will the Minister of RAILWAYS be 
pleased to slate;

(a) whether there was a serious
Railway accident on 3rd March, 1975 
near Gurpa in Dhanbad Division, 
Eastern Railway resulting in 67 iron 
loaded wagons with Electric Engine, 
derailed and capsized with serious re
percussions on train movements;

(b) if so, whether the train involved
in this accident was provided with SO 
per cent prescribed active Brake
power;

(c) the specific causes of Railway 
accidents near Gurpa due to loss of 
control during last 3 years, causing 
loss of public money in each case; and

(d) the remedial measures taken to 
stop recurrence of -such accidents?

THE DEPUTY MINISTER JN THE 
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. In this ac
cident 31 wagons had derailed.
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(b) No. The train was, however, 
provided with 73 per ccnt active brake 
power.

(c) During the last 3 years i.e., 
1972-73, 1973-74 and 1974-75 there 
only two such cases viz,, collision bet
ween two goods trains on 27-12-1974 
and derailment of a goods train on
3-3-1975.

The collision or 27-12-1974 was due 
to the driver of EC 203 Up goods fall
ing to control his train properly on the 
heavy down grade and violating the 
speed restriction of .32 Km. p.h, laid 
down for the section. He also dis
regarded the danger aspect of the Up 
Homo signal and collided with the 
rear of the part load of EC 5% Up 
goods.

The inquiry into the derailment 
which occurred on 3-3 1975 could not 
be completed as the driver is on sick 
list and unable to tender evidence

(d) To prevent recurrence of similar 
accidents, an extensive educative drive 
was launched to impress upon the run
ning staff the imperative necessity of 
testing the Brake Power on nominated 
sections, booking of weak brake power 
cases on ghat sections ahead and ob 
serving the speed restriction of 32 
Km. p.h. on sections with steep failing 
grades. Brake Power is also being 
improved from originating yards. Hie 
Working Rules of Gurpa stalion have 
been modified to ensure that a train 
losing control on the fulling nrade is 
allowed to go through to the ne\t 
station.

Issue of monthly/season tickets at 
Asarati station

7908. SHRI ARJUN SETHI; Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether then* is no provision 
for issuing monthly/season tickets 
before 9 \,m , at Asavati station to the 
daily passengers commuting to Delhi;

(b) if so, the reasons therefor, par. 
ticularly when the last train from 
Asavati leaves at 8.25 AM.; and

(c) steps Government propose to 
take to alter the timings so as to suit 
the interest of thousands of daily pas
sengers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) There is a provi
sion for season tickets being issued at 
Asaott Railway Station before 9.00 
hours.

(b) and (c). Do not arise.

srn  (fsm fa-

7 909. SJKT* :
spjT fafa, vriK
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Additional expenditure on creation of 
new higher grade posts

7010. SHRI SHARAD YADAV’ Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether it is a fact that about 
hundred new posts in the higher 
grades have been created on the nine 
zones of the Indian Railways recently;

(b) whether at the same time re
trenchment has been effected at the 
lower level on all the Railway zones 
in the name of economy;

<c) whether the additional expendi
ture on the high grade posts will be 
of the order of Rs. 3.25 crores on 
salaries, T.A. and other allowances of 
these officers; and

(d) if not, the correct estimates of 
additional expenditure?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) 21 Administrative 
grade posts were created on zonal 
railways for various periods during 
the last six months.

(b) No regular Railway employee 
has been retrenched as Government’s 
policy is not to retrench staff but to 
absorb surplus staff in alternative 
posts. Casual labour who are em
ployed for seasonal works, projects 
etc. are however laid off when the 
work is over.

(<*> and (d). The expenditure on ac
count of salary of the additional posts

works out to about Rs. 37,000/ per 
month. The additional expenditure on 
account of T.A. and other allowances 
is only marginal,

Accumulation of fertilisers with Kota 
Plant of DCM

7911. SHRI M. RAM GOPAL 
REDDY:

SHRI R. S. PANDEY:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether sizable quantities of 
fertilizers have accumulated with Kota 
Plant of DCM; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):

(a) and (b), The Delhi Cloth Mills 
have reported that as on 25-4-75 their 
fertilizer plant at Kota had a stock of 
about 21000 tonnes of urea, The ac
cumulation of stock has been mainly 
due to the failure of some of the States 
to lift the quantities allotted to them.

Increase in Railway accidents In 
Dhanbad Division

7912. SHRI BHOLA MAJHI: Will
the Minister of RAILWAYS be pleas
ed to state:

(a) whether Railway accidents 
have been taking place almost daily 
in Dhanbad Division (E. Railway) 
since June, 1974;

(b) if so, the particulars of Railway 
accidents in Dhanbad Division from 
June, 1974 to 5th March, 1975;

(c) the cause of accident, loss of life 
and national property in each case and 
the action taken against the official 
found-at fault;

694 LS—4
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(d) the number of accidents in the 
corresponding period in 1973-74; and

(e) the reasons for increasing in 
number of accidents?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). During 
the period 1-6-1974 to 5-3-1975 there 
were 2 collisions and 8 derailments on 
Dhanbad Division of Eastern Railway. 
None of these accidents iri\ olved a :y 
passenger carrying train. There were 
no cases of level crossing accidents and 
fires in trains.

(c) In case o ' 1 collision and 5 de
railments. 9 railway staff have been 
found at fault. Enquiries under Dis
cipline and Appeal Ruler for imposi
tion of penalties on the defaulters are 
in progress. In the case of second 
collision, the report of the Additional 
Commissioner of Railway Safety is 
awaited. Another two derailments 
were due to failure of Mechanical 
equipment and one on account of 
failure of other than railway staff.

Fifteen railway staff died as a result 
cf one collision. There was no loss of 
life in cases of second collision and 
derailments

While cost of damage to railway 
property m 2 cases of collisions is 
estimated at approximately Rs. 5,67,- 
300/ . in cases of derailments it is esti
mated at approximately Rs. 10,19,735.

(d) During the corresponding period 
of 1973-74, there were 3 cases of colli
sions and 2 cases of derailments.

(e) The increase is chiefly attribut
able to the failure of drivers.

Requirement and availability of 
furnace oil for States

7914. SHRI D, B, CHANDRA 
GOWDA: Will the Minister of PET
ROLEUM AND CHEMICALS be 
pleased to state:

(a) the broad outlines regarding the 
requirement and availability of fur
nace oil for different States during 
each quarter of the current year;

(b) the quota of furnace oil supplied 
to these States during the first quarter 
of the current year; and

(c) what steps are being taken by 
Government to ensure supplies of full 
requirement of this item during the 
remaining part of the current year?

THE DEPUTY MINISTER IN THE 
MINISTRY .OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Allocation of furnace oil 
is not made on a State-wise basis 
except for meeting the requirements 
of small scale industries/State Gov
ernment projects not registered with 
any Central Sponsoring Authority for 
which puroose, specific quotas for 
State Governments/Union Territories 
have been given on an yearly basis and 
are being operated by the Directors of 
Industries of the States.

(c) In order to consurve the foreign 
exchange outgo for import of petro
leum products’ Furnace Oil supplies 
are made to the industries m accord
ance with the avocations made by the 
Standing Committee on Furnace Oil.

Production of M/s Indofii

7915. SHRI SOMCHAND SOLANKI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) what are the broad features of 
production of M/s. Indofii during the 
last three years, items of production, 
licenced capacity and their present 
production;

(b) what are the broad features of 
agreements of this firm which have 
been approved;

(c) names of directors, their emolu
ments and perquisites; and
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(d) whether this company employs 
any former employees of his Ministry 
who had helped it in securing indus
trial approvals and if so, what action 
Government propose to take in this 
mattter?

Items o f manufacture

1. Dithane fungicides .

2. Formulations based on Stam, Tok, Kelthane,
Karathane and Dikar .

3. Acrylic F.mulsion Resins ,

4. Synthetic Tanning Agents . . . .

5. Epocy oil plasticizers . . . . .

M/s. Indofii have also been issued 
an industrial licence for manufacture 
of sophisticated weedicides viz., Stam, 
Tok and the licence is under imple
mentation.

(b) The broad features of the terms 
of collaboration between M/s Aimitlal 
Co. Pvt. Ltd., and M/s Rohm and Haas 
Co. of U.S.A. for the setting up of a 
new company viz., M /s Indofi] in 
India are as follows: —

(i) Not more than 575 per cent of
the equity capital of the com
pany shall be held by Rohm 
and Hass Company. Philadel
phia U.S.A.

(ii) No royalty or designing and
engineering fees will be pay
able to Uohm & Hass Com
pany.

<iii) Cost of equipment (not exceed
ing Rs. 23 lakhs to be import
ed shall be met from the
foreign investment and the

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) The items manufactured by Indo
fii, with their licensed capacity and 
production during the years 1972, 1973 
and 1974 are given below: —

(In tonnes)
Licensed Production
capacity

1972 1973 1974
2500 1508 1551 1528

2600 148 268 308

1000 516 506 639

1200 78 72 12 6

800 6l 107 <59

balance, If any, will be 
brought in foreign exchange 
for being invested in cash.

(iv) Salaries and travel and other 
misc expenses of technicians 
will be met by the company 
in India in rupees.

(c) The names of present directors 
of the company are given below:

Shri J. R. Taverner (Chairman of 
the Board of Directors)

Shri A. L. Walsh, Managing Direc
tor,

Shri V. L. Gregory
Shri T. M, Sen (Alternate to V, L. 

Gregory)
Shri D. L. Felly.
Shri R. A. Shah (Alternate to

D. L. Felly)
Shri K. K. Modi.
Shri M. K. Modi.



Written Answers APRIL 20, 1975 Written Answers 72

(Shri Walsh and Shri Sen are whole ment of India. Their emoulments and
time directors whose appointments perquisites are as given below:—
have been approved by the Govern-

(i) Shri A.L. Walsh, Jr. Managing Salary of Rs. 7,500/- p.m. plus Bonus as per Rules of the
Director fScom 1-1-74 to 26-9-75 company, and perquisites of Provident Ft»rd, Super

annuation Fund, Gratuity, Medical benefits* passage 
benefits, Leave, Leave Travel Concession, Furnished 
Residential Accommodation, Free use of car, Telephone 
at residence and Fees of two Clubs.

(ii) Shri T. M. Sen, Whole-time Salary of Rs. 3,200/- with an anmal incumcnt net ex-
Director from 8-5-70 for five years, ceeding Rs. 500/- as may be deteimimd by the Bcaid

of Directors, plus Bonus as per company’s rules, and 
perquisites like Provident Fund and other benefits for 
senior Executives, Medical benefits, Leave, Leave 
Travel Concession, Residential accommodation, Tclc-
¥hone, Car with Driver, Subscription of a Club*and 
'ersonal Accident Policy.

(d) A former employee of the Min
istry joined this company towards the 
end of 1969 after obtaining permission 
from the Government.

Introduction of fast passenger train 
between Delhi and Yaranasi via Bae 

Bareli and Pratapgarh

7916. SHRI RAJDEO SINGH: Will 
the Minister of RAILWAYS be pleased 
to state :

(a) whether the newly introduced 
fast passenger trains 157UP and 158DN 
between Delhi Varanasi will pass 
through Rae Bareli and Pratapgarh;

(b) whether there are 2 other 
shorter routes joining Lucknow and 
Varanasi covering more important 
places, towns and district headquarters 
in backward area; and

(c) if so, the reasons for selecting 
the route mentioned in part (a)?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) No. There is only one shorter 
route joining Lucknow and Varanasi 
viz. via Sultanpur.

(c) Having regard to the traffic offer
ing on Rae Bareli and Partapgarh 
route and in the interest of move
ment of freight traffic on Sultanpur

route, 157/158 New Delhi-yaranasi 
Express is being run via Rae Bareli 
and Partapgarh.

Cases pending in Maharashtra High 
Court

7917. SHRIMATI ROZA DESH- 
PANDE: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state;

(a) the number of cases pending in 
Maharashtra High Court at present;

(b) the average number of cases dis
posed of annually by that Court;

(c) whether facilities of legal aid 
have been provided to the poor in 
Maharashtra High Court; and

(d) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SAROJINI 
MAHISHI): (a) 46,022 cases were
pending in Bombay High Court as on 
31/12/74,

(b) The average annual disposal of 
Bombay High Court during 1972, 1973 
and 1974 is 29,255,

(c) and (d). According to our in
formation the Government of Maha
rashtra have a scheme for grant of
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legal assistance at the cost of Govern 
ment to members of backward classes 
Whose annual income does not exceed 
Rs. 1800/- in civil proceedings or cri
minal proceedings or proceedings 
tinder the Mamlat dar’s Courts Act, 
1908, which come in appeal or revi
sion in the Bombay High Court against 
the decisions of the lower courts in 
areas outside Greater Bombay.

Attempt made bj the House of Birlas 
to take over Shaw Wallace ud Cl.

7918. SHRI MADHU LIMA YE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
stale:

(a) whether the Ministry has re
ceived a communication from the All 
India Shaw Wallace Employees Fede
ration in regard to the attempt that 
is being made by the House of Birlas 
to take over t#ic Company;

(b) how far India Steamship Com
pany's case of foreign exchange rules 
violation is connected with Shaw Wsl.. 
lace lake over bid in London; and

(c) the action taken .by the Com
pany Affairs Ministry to prevent the 
take over of this important Company 
by the Monopoly house of Birla?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Yes, Sir.

(b) The Department has no informa
tion.

(c) While the Company Law Board 
has no information regarding the 
alleged take over bid, it may be indi
cated that the Company Law Board 
had on 18-12-1972 passed an order 
tinder section 250(4) of the Com 
panies Act, 1956 directing that any 
transfer of equity shares in the Com., 
pany held by M/s R. G. Shaw & Co. 
Ltd., M/s. Shaw Darby & Co. Ltd, 
M/s. Shaw Scott. & Co, Ltd, snd M /« 
Thames Rice Milling Co. Ltd., shall b* 
void for a period of three years.

Increasing production Capacities by 
Drag Firms

7919. SHRI VAYALAR RAVI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the number and names for drug 
firms which have increased their pro
duction capacities during the last three 
years; and

(b) the broad outlines of cases 
wherein they have been regularised 
and the actions taken against the non- 
regularised units?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) and (b), The information regarding 
additions made by various drug firms 
in the organised sector to their pro
duction capacities during the last three 
years is being colletced and will be 
laid on the Table of the House. The 
question of excess production of 
drugs will be examined in the light of 
recommendations contained in the re
port submitted by Hath! Committee 
on 6-4-1975.

Proposal to set up Regional 
Laboratories

7920. SHRI S. A. MURUGANANTHAM 
Will the Minister of PETROLEUM 
AND CHEICALS be pleased to state:

(a) whether Government have a pro
posal to set up regional laboratories in 
the country to help small drug units; 
and

(b) if so, the broad features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R, GANESH):
(a) and (b) Task Force on Drugs and 
Pharmaceuticals set up by the Plan
ning Commission had recommended in 
its report submitted in 1973, that to 
assist industrial units, with a turnover 
of less than Rs. 1 crore/annum, five 
national laboratories should.be set up 
to help develop their own formula
tions test them for toxicity and bio*



Written Answers APRIL 29, 1975 Written Answers 7&

availability, evolve proper assay pro
cedures and to improve their existing 
processes. This recommendation is 
under consideration in consultation 
with Deptt. of Science and Technology 
and other concerned Departments/ 
Ministries.

French Aid for Offshore Drilling In 
India

7921. SHRI HARI SINGH:
SHRI R. S. PANDEY:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) -whether France has agreed to 
provide aid in offshore drilling in our 
country; and

(b) if so, the terms and conditions 
offered and Government’s reaction 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P, MAJHI):
(a) and (b). The Indo-French Study 
Group on Economic and Technical 
Cooperation recently assessed the pos
sibility of India securing assistance 
from French organisations in the ex
ploitation of offshore oil and felt that 
there was scope for collaboration bet. 
wecvi the two countries in the manu
facture of drilling and production 
platforms. However, no concrete pro
posals have yet emerged.

Proposal to appoint retired Judicial
Officer as Judge of Punjab and 

Haryana High Court

7922. SHRI RAM PRAKASH: Will 
the Minister ot  LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state:

(a) whether Government propose to 
appoint a retired Judicial Officer as a 
Judge in the Punjab and Haryana 
High Court; and

(b) if so* whether such an appoint
ment is in line with the recommenda
tions made in the 14th Repprt of the 
Law Commission?

THE SINISTER OF STATE IN 
THE MlNlS’m ^ O F  LAW. JUSTICE 
AND COMPANY AFFAIRS DR. 
SAROJINI MAHISHI): (a) and (b). 
There is no proposal to appoint any 
retired Judicial 'Officer as a Judge 
in the Punjab and Haryana High 
Court.
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(sfr) qfŝ nr % f # f  
*TT ^ n r T̂T ^  ^^frrr ^TJSREff % 
srtr ^nr |  ; srfa 

(&)

vhnwr Sf («ft fa r
^  ^  |

< — ,..f f* ■ I __ZL, ——. ____ ______  —.?m  stw p t *FTn sp srpf wm-v&if qr 
x® *rt i

$f swnr s ftr fijrftor «nrft % frfspfrrft

7 9 2 4. *ft ijsisre yptt : w
tfl W  ^  T̂PT fTT far :

) ^r#  if 1964 m
sfrfr m r  fscftsr «rfar-
F̂Kt ^ ^ tt w  irifoprfofi

mm  fwrrpfr

(m) sraw m \ <m factor sfrfr 
% srfey if ^  w  t o t  #3Fr cr«rr

$ fro m t % 3r fa trft v fw  f t
i 9 6 4 t  ^  »rf trf*r 

qfft *r ^  TTftfr t o f t  t ;  <fhc

(»r) v x  t o t  ^  q ftrc rfo ff v t  
*ptt g ftra tf *rr x #  |  m r
STTT t o f T  «P T  f*R T  W  T^T
* ?



77 'Written Answers VAISAKHA 9, 1897 (SAKA) Written Answers 78

(*?) % (* T ) .^  1963—64 sfh 1973—
74 (sr1%*T w rssr) 
f^TT W  srtr; I  .

1963— 19 73 - 
64 74

31 »rrt ?rr w r-i 
s f t r  i i  % y f ir e r fo ff

5 . 785 8 763*

2RR few fe r  % *13*11$
?r#, srren 
srfa^r ^  snfsr
yuHid | (spttf ir) 5 . 99 1 2 . 5 3

m r (^ f^
0 .6 4  1 . 2 2

( WT-fkfsRWf 
% T O  1800 ^  Tnfef I  fjpr «PT 

1-1-1966 *T *f77 % J ôft-ii 
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Selling1 Price of Sulphuric Acid

7925. SHRI PRTYA HANJAN DAS 
MUNSHI: WiUj the Minister ,of 
PETROLEUM AND CHEMICALS be 
pleased to state;

(a) what hag been the average ex
factory selling price inclusive of excise 
duty and other charges of sulphuric 
acid during the last three years;

(b) whether the ex-plant price of 
sulphuric acid in West Bengal is much 
higher than that in Maharashtra and 
Gu’jarat, if so, what are the reasons 
therefor and what steps are being 
taken by the Central Government in 
reducing the price; and

(c) whether there is any sulphuric 
add plant using iron-pyrites available

indigenously and if so, the name of 
the unit and the actual quantity pro
duced during the last three years?

THE MINISTER OP STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) and (b). The infor
mation is being collected and will be 
laid on the Table of the House

(c) The sulphuric acid plant in the 
Sindri unit of the Fertilizer Corpora
tion of India is “based on iron pyrites 
obtained from the Amjhore mines of 
Pyrites, Phosphates and Chemicals 
Ltd. in Bihar a public sector under
taking under this Ministry. The pro
duction of sulphuric acid from this 
plant during the last three years was 
as under:

Year Production
(Tonnes)

Remarks

1972 The plant under trial 
runs.

1973 35492
1974 3

Import and Production of DDT

79126. SHRI VEKARIA: Will (the 
Ministr of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether D.D.T. is being import
ed;

(b) if so, the quality of DDT import
ed during the last two years; and

(c) the quality of DDT produced in 
India during thfe same period?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH); (a) Yes, Sir.
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(b) Imporjts of DDT (Technical) 
and DDT 75 per cent effected during 
the ycfers 1973-74 and 1974*75 were 
as follows:—

Quantity (tonnes)

{1973-74 1974-75

DDT Technical 
DDT 75 %

32JI
3807

3745
4384

(c) The local production of DDT
Technical during the years 1973-74 
and 1974-75 was 3442 tonnes and 
3668 tonnes respectively. The required 
formulations were produced from out 
of the technical DDT, both imported 
and indigenous.

Refining of Indigenous Crude Oil in 
existing refineries

7927. SHRI P. R. SHENOY: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the indigenous crude oil 
cannot be refined in the existing refi
neries of the country; and

(b) if so, the steps taken by Gov
ernment to refine the indigenous crude 
oil?

THITDEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Indigenous crude oil 
available from the oil fields in Guja
rat and Assam is being xefined in 
the refineries in Gujarat, Assam end 
Bihar.

As regards rejfining indigenous 
crude oil to be produced from the 
Bombay High, analysis of the oil from 
two wells available so far indicates 
that the crude is similar to Anklesh- 
war crude and therefore it can be 
processed in .the Koyali refinery. 
For processing Bombay High Crude

in the other refineries, comparative* 
ly minor changes and modification* 
to the plants may have to be made 
Optimum utilisation of Bombay High 
crude is currently under considera
tion. Before the Bombay High field 
is fully delineated and further details 
of the crude are available, it is pre
mature at this stage to finalise plans 
for its refining.

Corruption cases against Parcel Clerk 
of New Delhi Station

7928. SHRI MAHADEEPAK SINGH 
SHAKYA: Will the Minister o f
RAILWAYS be pleased to refc<r to 
the reply given to Unstarred Ques
tion No. 4793 on 25th March, 1975. 
regarding transfer of Parcel Clerk 
from New Delhi Station to Kelka 
Station and to state:

(a) whether recently some more 
cases of corruption and malpractices 
have been investigated by Vigilance 
Department of Northern Railway 
against this Parcel Clerk;

(b) if so, result thereof; and

(c) action taken against him?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA 'SINGH): (a) During the last 
three years three complaints were 
received against the Parcel Clerk, in
cluding the one figuring in the earlietr 
reply.

(b) The investigation into two 
complaints have been completed by 
the Northern Railway Vigilance and 
these have resulted in initiation of 
proceedings against the parcel clerk 
under the D & A Rules. The third 
complaint is under investigation.

(c) Appropriate disciplinary action 
will be taken against the Parcel Clerk 
on finalisation of the cases.
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Shortage of Petroleum Products for 
Industrial Units in Punjab

7929. SHRI RAGHUNANDAN LAL 
BHATIA: Will tht Minister of PET- 
JROLEUM^AND CHEMICALS be 
pleased tflHstate:

(a) whether a number of medium 
and small scale industrial units in Pun. 
jab are being closed down due to in
adequate supply of Kerosene, Diesel 
and other Petroleum products; and

(b) if so. steps being taken in this 
regard?

THE DEPUTY MINISTER IN THBJ 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) No such reports have come to 

the notice of Government.

(b) Does not arise in view joI (a) 
above.

SC Employees in Micro-wave Unit and 
Telecommunication Inspectors Post

7930. SHRI KRISHNA CHANDRA 
HALDER;

SHRI CHANDRIKA PRASAD.-
Will the Minister of RAILWAYS 

be pleased to state :r

(a) the number of Tele-communica
tion Inspectors in each grade in each 
Division and Micro-wave unit of thfe 
Southern Railway;

(b) the number of Tele-communica- 
tion Inspectors on each grade in Divi
sion and Micro-wave unit on the Sou
thern Railway who have passed S.S.L. 
C. standard;

(c) thte number of Scheduled Caste 
employees in each grade;

(d) whether the statutory percen
tage for the Scheduled Caste employees 
in each grade is maintained; and

(e) if not, the reasons therefor?
THETDEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (c). A state
ment is laid on the Table of the 
House. [Placed in Library. See No. 
LT-9560/75],

(d) to (e). The reservation quota 
of 15 percent for Scheduled Castes 
and 7 1/2 percent for Scheduled Tribes 
is calculated with reference to the 
number of vacancies filled in a year 
and is not related to the total strength 
of staff in a cadre.

Cases Pending in Supreme Court foi 
more than ten years

7931. KUMARI KAMLA KUMARI: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state;,

(a) whether there are certain cases 
in Supreme Court of India which are 
more than ten years old;

(b) if so, the number thereof; and

(c) when are these likely to be dis
posed of?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJINI MAHISHI): (a) No, Sir.

(b) Does not arise.

(c) Docis not arise.

Memorandum by Ministries Be: Tube 
Railway in Calcutta

7932. SHRI BIRENDER SINGH 
RAO; Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Ministries of Railways, 
Finance, Transport and Shipping $nd 
Planning Commission have submitted 
any memorandum regarding the Tube 
Railway in Calcutta;
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(b) if so, whether Calcutta Under
ground Railway project is likely to be 
abandoned; and

(c) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE 
MINISTRYnoF‘ RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) There is*no such proposal.

(c) Does not arise.

Boards of Directors of Marut! Pvt. Ltd. 
and its Sister Concerns

7933. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

Name o f Director

1. Shri M .A . Chidambaiaxii, Chaiiman

2. Shri Sarjiiy Cardin, Mai.agjrg D irtcui

3. Shri Raunaq Singh, Director

4. Shri Vidya Bhrohan, Directci

5Tshri Kapil M i har, Director .

Shri Sanjay Gandhi is the Managing 
Director of Mjs. Maruti Ltd., and was 
appointed for a period of 5 years: 
with effect from 2nd March, 1972 on 
a salary of Rs. 4,000|- per month 
plus 1 per cent commission on net 
profits, subject to a maximum of Rs. 
24,000]- per annum, and other per
quisites.

The import of the words ‘sister 
concerns* not being clear, it is not 
possible to furnish similar informa
tion about such concerns.

(a) the names and addre$i3es of the 
Directors on the Board of Directors of 
Maruti Private Limited and its sister 
concerns; and

(b) what is the name ol the present 
Managing Directors of the Company 
and its sister concerns and the salary 
they get per annum, including other 
amenities and perquisites?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA)- (a) and (b). There 
is no company by the name of ‘Maruti 
Pt. Ltd.’ registered under the Com
panies Act 1856. There is however, 
a public limited company by the 
name of ‘Maruti Limited*. The names 
and addresses of the members of the 
Board of Directors of Maruti Limited 
are given as under:

Address

. Adyar House, Madras-25.

. i ,  Safdarjang Road. New Delhi.

. 16, Friends Colony, New Delhi.

. 154, Ansari Road, MuMffairatfai (II P.; 

.  46, Pusa Road, New Delhi.

V f 19 7 4 -75  *WT 1975 -76%
vtafT ntaw ft fiwregr

7934. : «nnr
*Tcfr SRTT% frqrr far :

(*r) 1974-75 cTOT 1 9 7 5 -
76 $ f%cT% tm  *fteT*r vteT ^

$ itt
w t w  % f w f t  w m s tft  f f ;
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( ’ST) ^  % *TT
% *rc% % sprr ^rvn «r ?

Sf ĉnrsfV (*ft f5T 
« * )  : (*7) 1974-75 *T tffa T̂T̂T 
1975—76 $  SWT, 1975 cPF TOT

5RT?r *Ttenr % fasrrcrp: % sftrr
y p  ^  5̂TT «fT I

SrfaR ^teT *TT*r jffaro % sfOT 
^ r t  % r^FTFTp % *£SRf % 

f̂ rcr 1974-75 % 8S20 iftft % <Tf 
^  197 5 -76 ^  580 q f

q|i sffr *'f%*r *r mt# % ir m w :
2,81,160 sfft 18,531 WT
__ _rv _ rT̂rR̂ rTT f t  I

(»?) qipTT apt ^  r̂pniT
3T3T t*T 5Pfl!*H ?R cT̂T 

5TTccT fSTT I  I

«r«5T cTTT qfjRPT % W** fosft- 
«Rf $f 3FT & m  STfaWT *T«TT

7935. *ft yp*T ^efTR* : WT
W t 3p3f$ f ^ R  t  SCTRf

<TC *SFtt % ^  *T 1 8 m 3, 1975 % 
STlfTltfM 5HFT WIT 3867 % 3tTT % 
F̂3F9i jf ^  ¥cTT% «Pt f^T ft? :

(ap) WT *«■*$ *m  cPSTT qf^SR
% ?ipr 5r fir iW t % «nwf, erfrprf

OT *§fta% % in fW f 5m q̂ pff 5RT 
SEFRT tf?FP f?T t̂ *TT3 W  V* 9RITf 
ETTcft ^ J

(*3) *rfe ft, eft W  T O T  «PT
fr^nr irrfWf ?tot qwf sttt arrsnr
% vSfT% qrr% TfTW cWT

m m * %mr % **r % fapfr 
% % r e  f a m  tft srrar ^  m *n

fosft ^#‘ fr srnr wfa | crrfor
s t o r  ^  ?rrc *r ?r *r%; *fk

(*r) w  ott f^ 5r?rf if 
s%sifr ?r*rr 'Ftff *r t e f t  tot $t *?$■
| tffa f^Ft 7T 5FHT SFprr ^ T T  'f̂ TT 
=̂r w t  tm  s%^r^r % f^ n  ^tjtt | ?

Jhrranar if («rt
f ^ )  : ( 37) ^  (»r) ^ R T  ^  IT 

| f fk  *ptt ^  sriW f

Terms and Conditions for take-over of 
Martin Light Railways in Bihar

7936. SHRI DINEN BHATTA- 
CHARYYA: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether his Ministry has decid
ed to take over the Martin’s Light Rail
way Arrah-Sasaram and Fatwa-Islam- 
pur, Bihar; and

(b) if so, the terms and conditions 
agreed to between the said company 
and the Railway Ministry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH): (a) No such decision 
has been arrived at.

(b) Does not arise.

Reservation for SC/ST in Railway 
Educational Institutions

7937. SHRI AMBESH: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether the Deputy Minister of 
Railways has received any D.O. letter 
regarding the reservation for SCs/STs 
in the various categories in the educa
tional institutions run by the Railways; 
and

(b) if so, the action taken in this re
gard?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) The matter is under considera
tion. The information shall be laid 
before the House after the final deci
sion is taken thereupon.

Decline in Production In Railway work
shops during 1974

7938. SHRI S. N. MISRA: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the production in the 
Railway workshops in the country has 
come down by 30 per cent during the 
year 1974;

(b) if so, the reasons therefor;

(c) whether any inquiry has been 
conducted about this; and

(d) the steps taken to improve the 
working of the Railway workshops in 
the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No. There have, 
however, been marginal shortfalls and 
in some cases increases in production 
have also been recorded.

(b) These shortfalls are primarily 
due to the strike situation and its 
aftermath coupled with power diffi
culties. In some cases the cut back 
in production was due to a deliberate 
reduction in allocation for such pro
duction.

(c) No enquiry as such is necessary 
as the reasons are known.

(d) With the improvement in' labour 
situation and in some areas improve
ment in power supply, it is anticipated 
that the working; in Railway work
shops win register an improvement in 
the coming months.

Proposal to attach two Bogies between 
Jabalpur and Bombay

7939. SHRI NITIRAJ SINGH .CHAU- 
DHARY: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether 3 UP Howrah-Bombay 
Mail and 4 DN Bombay-Howrah Mail 
carries two 1st and 2nd class compo. 
site bogies Ex-Jabalpur to Allahabad 
and then to Howrah-Delhi;

(b) whether the said trains run short 
of two bogies between Jabalpur and 
Bombay; and

(c) if so, why two bogies are not 
attached at Jabalpur for Bombay and 
vice-versa?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes. One com
posite first-cum-second class coach 
running between Howrah and Jabal
pur and another similar coach run
ning between Delhi and Jabalpur are 
hauiled by 3|4 Howrah-Bombay Mails 
between Jabalpur and Howrah, and 
Jabalpur and Allahabad respectively.

(b) Yes.

(c) The running of the 2 extra 
coaches between Jabalpur and Bom
bay by 3 UPJ4DN Howrah-Bombay 
Mails is operationally not feasible due 
to inadequate stabling facilities at 
Jabalpur.

Instructing firemen Working Against 
Cadre Post

7940. SHRI CHANDRIKA PRASAD: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Instructing Firemen 
scale Rs. 150—240 (A) are working 
against the cadre post and have been 
confirmed against these posts;

(b) whether Driver# grade
Rs. 150—249 (A) shoulder higher res
ponsibility than that of Instructing
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Firemen and whether both the posts 
are in identical grade and in same tim® 
scale;

(c) if so, whether Instructing Fire
men when posted as Driver or vice- 
versa are given the benefit of the incre
ment earned while posting as such;

(d) if not, the reasons and rules 
therefor; and

(e) whether Government propose to 
give them the benefit of the services 
rendered in the same time-scale?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) On Central and 
N.E. Railways there are no posts of 
Instructing Firemen grade Rs. 150— 
240 (AS). On other Railways there 
are posts of Firemen Instructors grade 
Rs. 150—240 (AS). These are normal
ly ex-cadre posts filled either by ex
perienced Firemen or Shunters or by 
Drivers who are medically decatcgor- 
ised but are declared fit in Class A-3 
which is adeauate for working as 
Firemen Instructors. On the N.F. 
Railway, however, the posts are treat
ed as cadre posts and confirmations 
are made against these posts.

(b) Both the posts are in identical 
grades. It cannot be said that one 
shoulders higher responsibility than 
the other.

(c) The orders about counting of 
increments for service rendered in 
ex-cadre posts were not clear earlier. 
A clarification has been issued on 16th 
March, 1973 pointing out that it is not 
permissible to fix pay on return to the 
cadre posts on the basis of pay in an 
ex-cadre post.

(d) Rule 2017 of the Indian Rail
way Establishment Code, Vol. II, 
corresponding to F.R. 22 as amended 
vide Railway Board's letter No. F(E)65 
FR1/5 dated 18th November, 1966, 
provides that service rendered in an 
ex-cadre post for increment in a 
cadre post on an identical scale, is no 
longer admissible except under cer
tain coditions.

(e) No. But in order to avoid 
hardship it has been provided that 
where pay has already been fixed 
taking into account service in the ex
cadre post, the difference between the 
pay so fixed and the pay as admissible 
under the clarification should be treat
ed as personal pay to be absorbed in 
future increments or increases in pay.

Temporary Posts in the Ministry of
Law, Justice and Company Affairs

7941. SHRI S. M. S1DDAYYA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) Total number of Class I, Classi 
II, Class III and Class IV temporary 
postg in this Ministry and its attached' 
and subordinate offices, as on 30th 
June, 1974, which were in existence 
for the last three years and are 
likely to continue for indefinite 
period; and

(b) reasons for not declaring these 
post*' as permanent as required under 
the rules?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SARO- 
JINI MAHISHI): (a) and (b). The 
informaiton is being collected and will 
be laid on the Table of the House.

Tieketless Travelling in Samastipur 
Division

7942. SHRI R N. BARMAN; Will 
the Minister of RAILWAYS be pleas- 
to state:

(a) whether there has been con
siderable increase in tieketless travel
ling in Samastipur Railway Division 
(Bihar) in the recent past;

(b) if so, whether Railway Ministry 
have gone into this matter;

(c) what are the results of investi
gation conducted by Railway Ministry 
in this regard; and



9 i Written Answers APRIL 29, 1975 Written Answers 92

(d) what steps Government propose 
to take to curb tieketless travelling in 
Samastipur Bailway Division?,

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) and (c). Do not arise.

(d) A special ticket checking orga
nisation has been set up at Samastipur 
tinder the charge of a Divisional Com
mercial Superintendent to concen
trate on surprise checks over sections 
where tieketless travelling is heavy. 
Massive drives including ambush raids 
going by road and fortress checks are 
conducted by this Organisation. As a 
result of surprise checks conducted 
on the Samastipur Division by this 
Organisation during April, 1974 to 
February, 1975, 6,936 persons were 
apprehended for travelling without 
tickets or with irregular tickets and 
a sum of Rs. 33,558.60 was realised 
from them towards fare and excess 
charge. 3,065 persons were prosecut
ed for irregular travel, out of whom 
2,474 persons were imprisoned and a 
sum of Rs. 96,823.00 was realised as 
judicial fine.

In addition, an Educational Cell has 
been operating on Samastipur Divi
sion to educate the general public 
and students through meetings and 
personal contacts to prevent them 
from travelling without ticket.

Intensification of Oil Exploration by 
O and N.G.C.

7943. SHRI P. G. MAVALANKAR: 
Will the Minister of PETROLEUM 
AND CHEMICALS be plciased to 
state:

(a) the broad outlines of the surveys 
conducted by O. and N.G.C. during 1973 
and 1974 and the results achieved, and 
whether any discoveries of oil fields 
were established;

(b) the areas and regions covered by 
the geological surveys for the said oil 

-exploration; and

(c) the total expenditure incurred on 
this account during the years, 1973 and 
19741

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
(a) During 1973 and 1974, ONGO 
carried out detailed, semi-detailed 
and reconnaissance geological surveys 
and in addition for geophysical sur
veys deployed a number of seismic 
and gravity-cum-magnetic parties 
for exploration for oil. Broadly the 
geological surveys helped in bringing 
out detailed stratigraphic and struc
tural informations and the geophysi
cal surveys provided useful informa
tion regarding sedimentary thickness 
and structures in the various areas 
surveyed. A number of structural 
and other ineresting features were 
discovered by these surveys. Three 
new oil fields viz., Charali in Assam, 
Sanaokhurd in Gujarat and Bombay 
offshore wpre discovered.

(b) The areas 
are*.

Jammu & Kashmir 

Rajasthan

Gujarat • •

Madhya Pradesh

Andhra Pradesh

Tamil Nadu

Pondicherry

and regions covered

Area between Punch 
and Dalhousie.

In Jaisalmer area, 
north of Pariwa 
village and Kichand- 
Bap area.

Area west of Wadh-' 
wan, Durangadhra 
and Surendra Nagar, 
north-west of Baroda 
north of Badhanpur.

Between Dhasan 
river in the west and 
Kan river in the east.

Around Sirpur, Ra}- 
pura and Balharsha 
upto Pranhita river 
in the east and 
Wardha river to the 
North.

Eastern parts of 
Tamil Nadu.

Pondicherry.
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Anmachal Pradesh .

Tripura

Assam . 
Andaman Island

Bhutan

Areas around Bhai- 
rab Run da, Kart
ing, BMmeri, Me- 
dun, Hiliang,
Dambuk and be
tween Bhareli and 
Dikarang rivers.

Atharmura anticiline 
and areas between 
Kumarghat to In
ternational Boun
dary with Bangla
desh to the north.
M ikri Hills.

Areas between Badar- 
nala to the north, 
Rangat-Goxon point 
on the south and 
Malagar Boliu to 
the west.

Area between Sar- 
bhang and Rabang 
rivers.

(c) Information is available for the 
financial years 1972-73 and 1973-74 which 
is as under

1972-73 1973-74
Rs. lakh 

329-49

Rs. lakhs 

347‘

Shortage of Petrol, Diesel and Kerosene 
in Kerala State

7944. SHRIMATI BHARGAV1 
THANKAPPAN: Will the Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state:

(a) whether there had been acute* 
shortage of petrol, diesel and kerosene 
in Kerala during the last year;

(b) if so, the reasons therefor; and

(c) the action taken by Central Gov
ernment to supply the quota prescribed 
for Kerala?

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRt C. P. MAJHI):
(a) and (b). There was no scarcity 
of Motor Spirit (Petrol) or dieael
oil in Kerala during the last year. 
There were however complaints of

kerosene shortage in the State in 
somemonths consequent upon heavy 
cuts imposed on the State quotas.

(c) No State-wise quotas are allo
cated for Motor Spirit and Diesel 
Oil. Kerosene quotas to the States 
have also been increased since Nov
ember 1974. No reports have been 
Teceived in the recent past of any 
shortage of these* products in Kerala.

Companies (Amendment) Act, 1974

7945. SHRI (P. M. MEHTA: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the Companies (Amend
ment) Act, 1974 has been brought into 
operation with effect from 1st Febru
ary, 1975;

(b) whether any foreign firms have 
been found guilty after the enforce
ment of this Act; and

(c) whether the foreign firms are 
now at par with the Indian companies 
m certain aspects, if so, what are they?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Yes, Sir.

(b) No Sir, rather, it is too early 
to say anything in this matter as the 
Amendment Act has come into force 
only from 1st February, 1975.

(c) The Foreign companies having 
an established plane of business in 
India, in which more than fifty per 
cent of the share capital is held by 
Indiair ĉitizens o f  bodies ^corporate 
incorporated in India will now have 
to comply with the provisions of the 
Companies 'Act as may be prescribed 
with regard to the business carried 
on by them in India. The provisions 
of Sections 159, 209, 209A, 233A, 233B, 
234 to 246 (both inclusive) of the 
said Act have been made applicable
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to all foreign companies having estab
lished place of business in India in 
relation to the Indian business. Atten
tion is also invited to the Application 
of Section 159 to Foreign Companies 
Rules, 1975 published in the Gazette 
of India vide Notification No. GSR 
62(E) dated the 19th February, 1978, 
a copy of which was placed on the 
Table of the House on the 21st March, 
1975.

Proposal to make Bi-weekly Tinsukia 
Express a Daily Service

7946. SHRI ROBIN KAKOTI: Will 
the Minister of RAILWAYS be pleas
es to state:

(a) whether Government are going 
to make the present bi-weekly Tinsu
kia Express from Tinsukia to Delhi via 
New Bongaigaon a daily service; and

(b) if not, whether Government are 
aware of a strong demand from all sec
tions of people of north eastern region 
in that regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No. However, 
the frequency of New Delhi-Tinsukia 
Mail has been increased from 2 to 3 
days in the week with effect from 
18-2-1975.

(b) The deimand for daily running 
of this train has been examined but 
not found operationally feasible on 
account x>t limitations of line capa
city on sections enroute and for 
want of terminal facilities at Delhi/ 
New Delhi.

General Elections to Lok Sabha

7947. SHRI NOORUL HUD A- Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether taking advantage of 
the continuance of the State Emer
gency in the country, have the Union

Government any plans to extend the 
life of the present Lok Sabha beyond 
March, 1976 and postpone the General 
Elections due in February-March, 1976 
to an indefinite period; and

(b) whether the General Elections 
to the Lok Sabha would be held as 
scheduled in February-March, 1976?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJINl MAHISHI): (a) No such 
proposal is under consideration.

(b) According to the existing posi
tion, the answer is in the affirmative.

Declaration of Assets by Presidential 
Candidates

7948. SHRI MUKHTIAR SINGH 
MALIK:

SHRI BIRENDER SINGH 
RAO:

SHRI S. N. MISRA:
Will the Minister of LAW, JUSTICE 

AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether views were expressed 
in many newspapers of the country 
during the last Presidential elections 
to the effect that in order to create a 
healthy political atmosphere, it ia 
necessary that every Presidential 
candidate should declare his movable 
and immovable assets;

(b) whether Government have 
considered the said demand and taken 
any decision in this regard; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJINl MAHISHI): (a) Govern
ment have seen some reports on the 
subject.

(b) and (c). No such proposal Is 
under the consideration of the Gov
ernment.
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The Joint Committee on the Presi
dential and Vice-Presidential Elec
tions (Amendment) Bill, 1972, which 
was passed into law before) the Presi
dential ejection, did not make any 
such proposal in its Report and even 
at the time of consideration of the 
Bill, no such proposal was made.

Anhydrous Ammonia as fertiliser

7949. SHRI S. R. DAMANI: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the main features of the pilot 
project launched at Durgapur on trial 
basis for direct application of anhyd
rous ammonia as fertiliser;

(b) at what other placc the experi
ment was carried out; and

(c) the broad economies of this 
new method?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) The Fertilizer Cor
poration of India have launchrd a 
pilot project at Durgapur for con
ducting trials regarding the direct 
application of anhydrous ammonia 
as fertilizers. The salient features of 
this project are: —

-  To test the agronomical suita
bility of Anhydrous Ammonia 
under paddy field conditions;

—To standardise methods of ap
plication, depth of application 
and time of application of 
Anhydrous Ammonia;

—To run a full scale drill of hand
ling ammonia particularly 
transfer from storage tank to 
nurse and the actual applica
tion in the field; and

—To determine the efficiency of 
Anhydrous Ammonia vis-a- 
vis the conventional polid 
fertilizers.

(b) The FCI are also conducting 
experiments in the application of 
anhydrous ammonia at selected loca
tions around the Nangal and 
Gorakhpur units of the Corporation 
on wheat and sugarcane crops res
pectively. In addition, the TVlaharasn- 
tra Cooperative Fertilizers & Chemi
cals Ltd. have also undertaken trials 
at Sangli (Maharashtra) in the uso of 
anhydrous ammonia os a source of 
fertilizers for sugarcane crop.

(c) A  clear picture of the econo
mics of direct application of anhyd
rous ammonia to the soil as fertili
zers would become available only 
after the results of the experiments 
at various centres are known and 
evaluated.

Qualifying of Engineering Services 
Examination by Scheduled 

Caste and Scheduled 
Tribe Engineers

7950. SHRI CHANDRA SHAlLANI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of Scheduled Caste/ 
Scheduled Tribes Engineers who qua
lified the Engineering Service Exa
mination, 1974 and dropped in the 
interview on account of Personality 
Test;

(b) whether they are considered 
for appointment when they qualify 
the examination but fail in Persona
lity Test;

(c) the steps being taken by Gov
ernment to fill up the quota; and

(d) whether personality is more 
important than the technical know
ledge for a technical job?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) On the results 
of the written part of the Engineering 
Services Examination, 1974, 56 Sche
duled Caste candidates and 2 Schedul
ed Tribe candidates qualified for

694 LS— 4.
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Personality Test. On the final results 
of the examination, 30 Scheduled 
Caste candidates and 1 Scheduled 
Tribe candidate have been recom
mended by the Union Public Service 
Commission for appointment to vari
ous services/posts which are to be 
filled on the basis of this coeamina- 
tion.

(b) There are no minimum quali
fying marks for the Personality Test; 
the order of merit of the candidates 
who finally qualify is determined on 
the basis of the aggregate of the 
marks obtained in the written exa
mination and in the Personality T<t't 
by candidates. Thus, it i5 possible 
for a candidate to be recommended 
for appointment even without mtir
ing any marks in the P'T'oOMality 
Test. The question of a candidate 
failing in the Personality Test does 
not, therefore, arise.

(c) Under extant orders, Scheduled 
Caste/Scheduled Tribe candidates can 
be recommended by the Union Public 
Service Commission by a relaxed 
standard to fill the reserved quota to 
the extent po;sible. In accordance 
with this policy, 30 Scheduled Caste 
and 1 Scheduled Tribe candidates have 
been recommended by the Union Pub
lic Service Commission. Besides, 
under the Plan Programme, the Gov
ernment have undertaken schemcs o£

Pre- Examination Training Centres and 
Coaching-cum-Guldance Centreg for 
Scheduled Castes and Scheduled 
Tribes in the various States.

(d) As mentioned earlier, there ere 
no minimum qualifying marks for the 
Personality Test.
Export of Drugs to U.S.S.R. and other 

Countries
7951. SHRI D. P. JADEJA:

SHRI ARVIND M. PATEL:
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state:

(a) whether India is exporting any 
sort of drugs to U.S.S.R. and other 
countries; and

(b) if so, the particulars thereof and 
foreign exchange corned therefrom 
during 1974-75?

THE MINISTER OF STATE IN THE 
THE MINISTRY OF PETKOLEUM 
AND CHEMICALS (SHRI K. K. 
GANESH); (n) and (b). Jntormation 
regarding name of item cat^'u^y Gf 
important drugs and di ug i it u'mrdi- 
ates, exports during April, 397  ̂ to 
Jan., 1975 and major importing coun
tries i* given in the atta< hed state
ment. These rtal istic are based on 
the information r«|ccivod from the 
Basic Chemical Pharmnfoi’.tieals 
and Cosmetics Export Promotion 
Council.

S.
No.

Statement

Item Export
durirg

In ‘ooo’ Rs.

April Mai<n importing countries 
Jan‘75

3

1 Antibiotic & its Prcpns. .

2 Quinine salts.

3 Brucine Saifs

4 Antidiabetic drugs .

14666 4 Yugoslavia, Libya, Philippines, 
Greece, S. Lanka.

18937*1 Czechoslovakia, U.S.S.R., G.P.R., 
Netherlands Bulgaria.

2302-2 USA? Bulgaria.

U55*5 Japan, Australia.



101 Written Answers VAISAKHA 9, 1897 (SAKA) Written Answers 102

x 2
III, ... . ............................... . ||

5 Absorbent Cotton Wool/Bandages n.e.B,

6 Acetyl Salicylic Acid

7 Menthol

8 Beta Ionone .

9 Salicylic Acid

10 Medicinal Castor Oil

u  Pyridine

12 Psyllium IJusk

13 Psyllium Seeds

Condition of Free Equity imposed on 
M/s. Sandoz

7952 SHHI K S. CHAVDV Will 
the Mmrtej 01 PETROLEUM’ AND 
CH-EMTC'VLS be pleased to state:

(a) whether one of the approvals 
granted to M/s Snt doz stipulates the 
couditi )n of floe equity of Rs 10 lakhs 
to Sando/ Baste, S"w itzorland for the 
proieo^;

(b) if so, when was equity given 
and ^hen remittances on it started;

(c) whether Government have 
made any attempt to assess the poten
tial of Rs. 10 lakhs equity vis-a-vis 
the present capital employed by the 
company; and

(d) if so, the broad outlines oC the 
same and the amounts which have 
accrued to the foreign firm, so far?

THE MINISTER OP STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESff): (a) In relation to the 
scheme covered vide industrial licence 
No. L/22/166/63-Ch.m dt. 21-8-1983 
granted to M/s. Sandoz, it was ap
proved that out of a share issue of 
Rs. 52 lakhs by M/s. Sandoz (India),

3

23766*7 Poland, Hong Kong, Zambia* 
Kenya, Japan, Tanzania, Syria 
Philippines.

2243-9 Shri Lanka.
4982 U.K.
11171*0 USSR, Japan.
3976*1 Belgium, G.F.R*

171336*4 Czechoslovakia, UK, USSR, 
U SA, Japan.

3398-3 U.K.
64278-4 U SA , France, G.F.R.
6995* 1 USA.GFR, France.

an allotment of sharps worth Rs 10 
lakh? be made in favour of Sandoz, 
Basle (Switzerland) as collide*ation 
and contribution towards the planning 
and 'development expenses incurred 
by th** latter in the manufarlure of 
podophyllum upto 31-12-63.

(h) The equity in question was 
«iven on 15-2-19H5 and remittances 
thereon started from that date.

(c) and (d). No such exercise has 
been made so far but the matter is 
being looRed into.

Casual Labourers 011 Daily Wage

7953. SHRI M. S. PURTY: Will the 
Minister of RAILWAYS be pleased 
to state;

(a) whether casual labourers in 
Railways are being paid on the basis 
of daily wages prevalent in the 
locality in accordance with Miabhoy 
award; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (*) Yes.

(b) Does not arise.
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Reduction In the Reserved Assembly 
*nd Parliamentary Constituencies in

West Bengal and North Eastern 
Region States

7954. SHRI TUNA ORAON: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether number of Assembly 
and Parliamentary Constituencies 
reserved for Scheduled Tribes in West 
Bengal and Nerth Eastern Region 
States has been reduced;

(a) the expenditure incurred by the * 
elected candidates from Burdwan, W. 
Dinajpur and Darjeeling during the 
last general election;

(b) the expenditure incurred by 
Government on an average in the Lok 
Sabha Seats in these areas during the 
said elections; and

(c) the expenditure incurred on an 
average by elected candidates for 
Assembly seats from Calcutta in 1971 
election?

(b) if so, how does it compare with 
that of last general elections in these 
States, State-wise; and

(c) the reasons for such changes, 
State-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJINI MAHISHI): (a) and (b). 
Only in Tripura State, 2 Assembly 
Scheduled Tribes seats have been 
reduced i.e., from 19 to 17. A State
ment showing the number of existing 
seats and number of seats determined 
under section 8 of the Delimitation 
Act, 1972 both Parliamentary and 
Assembly, in respect of the States! 
Union territories in North Eastern 
Region and West Bengal State is -feud 
on the TaWIe of the House. \ Placed 
in Library. See No. LT-956J/75J.

(c) The reservation of seats for 
Scheduled Tribes in the House of the 
People and the Legislative Assemblies 
has been made strictly in accordance 
with Articles 330 and 332 of the Cons
titution and section 9(1) (d) of the 
Delimitation Act, 1972.

Expenditure on Elections from
Calcutta, West Dinajpur, Burdwan 

and Darjeeling

7955. SHRI TUNA ORAON: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJINI MAHISHI): (a  ̂ The ex
penditure incurred by the elected
candidatcfe in respect of the assembly 
constituncie-* comprised within tho
three districts of Darjeeling, West 
Dinajpur and Burdwan £or the last 
general election to the Wr<?t Bengal 
Legislative Assembly held in 1972 is 
as follows: —

(i) Darjeeling district 32525.73

(ii) West Dinajpur
district 62760.68

(iii) Burdwan District 168031.63

The information in respect of the 
gctneral election to the Lok Sabha 
held in 1971 cannot be given as none 
of the districts mentioned in part
(a) of the question have complete 
parliamentary constituencies, i.e., 
some of the parliamentary constitu
encies spread -over to other neighbour
ing districts.

(b) The relevant information is not 
available.

(c) The average expenditure in 
respect of assembly constituencies 
comprised 'within Calcutta district 
was Bs. 5470.91 during the genewal 
election to the West Bengal Legisla
tive Assembly held in 1971.
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Appointment of Persons In Companies 
during the last Three Tears

7956. SHRI TUNA ORAON: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS bei pleased to 
state:

(a) whether thcl Company Law 
'Board appointed a number of persons 
in some companies during the last 
three years;

* (b) the names of the companies and 
the persons appointed with their 
qualifications; and

(c) facts about the improvements 
made after the appointment of such 
persons by the companies, company- 
wisc?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA); (a) Yes, Sir. The 
Company Law Board have appointed 
Directors under sectton 408(1) of the 
Compands Act, 1956 in some com
panies.

(b) A statement is laid on the 
Table of the House. fPfaced in 
Library. SVe No. LT-9562'751.

(c) The appointment of Directors 
under section 408(1) of the Compa

nies Act, 1956 is made for preventing 
•the affairs of the company from be* 
ing conducted either in a manner 
which is oppressive to any members 
$f the company or in a manner which 
is prejudicial t0 the interests of the 
company or to public interest. The 
directors appointed by the Govern
ment in a company, by their partici
pation in the management through the 
Board x>i the company restrain the 
companies from acting in a manner 
which is prejudicial t<j the interests

‘‘of the company or to public interest. 
Where the Government Directors 
could he effective, improvement has 
been reported as in the rase of M/s. 
Belapur Sugar and Allied Industries 
Limited and M/s. National Rayon 
Corporation Limited.

Officiating Allowance to RA&Ms at 
Olavakkot Division

7957. SHRIMATI PARVATHI KHX- 
SHNAN: Will the) Minister of RAIL
WAYS be pleased to state the amount 
paid to Railway Assistant Station 
Masters of Olavakkot Division as 
officiating allowance during the last 
three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): The amount paid to 
Railway Assistant Station Masters of 
Olavakkot Division as officiating al
lowance during the last three years 
is as under: —

1972-73 — Rs. 4,186.00
1973-74 — Rs. 2,174.00
1974-75 — Rs 2,158.00

Rs. 8,518.00

Production of M/s. Ciba Gaigy (I) 
Limited

7958. SHRI NANUBHAI N. PATEL; 
Will the Minister of PETROLEUM 
AND CHEMICALS be Dieased to 
state;

(a) what are the broad features of 
production of M/s. Ciba Gaigy (I) 
Ltd. in last three years—item-wise 
production with licence/approval 
number and the sales value;

(b) what is the basis of agreement 
or changes made in agreement and 
subsequent approvals from Govern
ment on which the production is bas
ed and money is paid to M|s. Ciba 
Gaigy in Switzerland the mode of pay
ment and reasons for allowing them to 
do so;

(c) names of Directors, their salaries 
and perquisites and under what 
approval; and

(d) whether this company has 
flouted the original agreement and 
marketed new articles without valid
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licence; if so, the names of products 
and what action Government propose 
to take in the matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI X . R. 
GANESH): (a) A statement furnish
ing the requisite information in res
pect of the years 1971, 72 and 73 is 
laid on the Table of the House. [Plac
ed in Library. See No. LT-95G3,75],

(b) to (d). Information is bcdng 
collected and will be laid on the 
Table of the House.

Agreement of M /s. Rallis (I) Limited 
with certain other Companies

7959. SHRI NANUBHAI N. PATEL: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) what are the broad features of 
the agreements of M/s. Rallis (I) 
Limited with M/s. Boehringer Knoll, 
G. D. Searle, Tata Fison, C.E Fulford 
and other companies;

(b) whether production is distribu
ted bv them or exported by them and 
the mode of payments involved during 
the last three years;

(c) whether this foreign equity 
holding firm indulges into under
invoicing and over-invoicing in 
exports and imports made through 
different firms on whom they have 
got control, their exports duripg three 
years, prices at which exports were 
made, entitlements and reasons for 
allowing them to do so;

(d) whether this firm has flouted 
I (DR) Act, Foreign Investment Board 
rules and regulations and conditions 
of exports/imports; and

(e) broad features of Tata Fison 
merger in Rallis, their initial equity 
and payments at the time of merger?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLBUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) to (e). Information 
is being collected and will be laid 
on the Table of the House.

Allocation of Diesel and Kerosene to 
Gujarat in 1974-75

7960. SHRI D. D. DESAI: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether there has been any 
increase in the allocation of diesel and 
kerosene oil to Gujarat in 1974-75 as 
compared to 1973-74; and

(b) if so, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P. MAJHI):
(a) There has been no increase in 
kerosencj allocations to Gujarat dur
ing 1974-75 as compared to 1973-74. 
Allocation of Diesel Oil m not made 
on a Statewiso basis.

(b) Does not arise in view of (a) 
above.

Shortage of Petroleum Products ror 
Industrial Units in Gujarat

7961 SHRI D D DESAI- WHl the 
Minister of PETROLEUM AND 
CHE!\fTC!ALS be pleased to state-

(a) whether a large number of 
medium and small scale industrial 
units in Gujarat are being closed due 
to inadequate supply of kerosene and 
diesel oil and other petroleum pro
ducts; and

(b) if so, the steps taken to remedy 
the situation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) No such reports have been re
ceived in this Ministry.

(b) Does not arise in view of (a) 
above.
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Railway Lines remained imelectrified 
in Gujarat

7 9 6 2 . SHRI D. D. DESAI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether a number of railway 
lines in Gujarat have remained un
electrified during the last two years;

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) As electrification requires con
siderable capital investment, it is jus. 
tified only on sections with heavy 
traffic density. On this consideration, 
Ahmedabad-Gholvad section on Bom- 
bay-Ahmedabad route has been elec
trified in Gujarat

Enquiry in the Charges made against 
Usha Sale Private Limited by MRTP 

Commission

7963. SHRI S. N. SINGH DEO; Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) the findings of the enquiry 
made into the affairs of Usha Sale 
Private Limited by MRTP Commission; 
and

(b) the action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
RATA BARUA): (a) and (b). As
was staled in reply given to Unstarr
ed Qqustion No. 3947 m the House on 
10.12.74 the enquiry by the Commis
sion is still in progress.

Charges made by MRTP Commission 
against Bata India Limited

7964. SHRI s .  N. SINGH DEO: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state*.

(a) whether the enquiry made into 
the affairs of Bata India Limited on 
the reported charges made by MRTP 
Commission has been completed;

(b) it so, the action taken in this 
regard; and

(c) if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
RATA BARUA): (a) lo (c). As was 
stated m reply to Unstated Ques
tions Nos. 2133 and S047 in the House 
on the 26th November, 1974 and the 

Ôth December, 1974 respectively, the 
inquiry by the Commission m the case 
of the Bata India Limited is still m 
progress.

Charges against Goodyear Limited

7965. SHRI S. N. SINGH DEO; Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) the nature of charges made by 
the MRTP Commission against Good* 
vear Limited for the concentration m 
trade and re-sale maintenance and 
excessive dealings;

(bN whether Government ĥ vt* 
taken any action against the Company 
on these charges and various recom
mendations of the MRTP Commirsion 
in this regard; and

(c) if so, the nature thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
RATA BARUA): (a) to (c). On the 
basis of a complaint made to the Com
mission by the All-India Motor Trans- 
oort Congress on the 1 1th November. 
1972 and again on the 7th August, 1973, 
the MRTP Commission instituted an 
inquiry under section 37(1) read with 
section 10(a) (i) of the MRTP Act
1969 into the following restrictive



XII Written Answers APRIL 39, 1975 Written Answers u  %

trade practice alleged to be indulged 
in by M/s. Goodyear India Limited 
and seven other tyre manufacturing 
Companies:—

A common agreement called the 
General Code of Conduct for mem
bers of the Auto-motive Trade Indus
tries entered into by these Companies 
which provides inter-alia, that these 
companies covenant to sell their 
goods only on prices or terms or con
ditions agreed upon between them as 
sellers.

The proceedings before the Commis
sion are at pleadings stage. As such 
the question of any action being 
taken by the Government does not 
arise.

Mintri Tea Co. (Pvt.) Limited, 
Kalimpong

7966. SHRI S. N. SINGH DEO: Will 
the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) the names of the share holders 
of Mintri Tea Co. (Pvt.v) Ltd., Kalim- 
pong;

(b) the value of the shares held by 
each share-bolder;

(c) whether any complaint has 
been received by his Ministry against 
the Company and if so, the nature 
thereof; and

(d) the action taken against the 
Company?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHR BEDA- 
BRATA BARUA): (a) to (d). The 
information is being collected and 
will be laid jn the table of the house.

Advertisements issued by I.O.C. to 
Small and Medfcxm Dailies

7967. SHRI SAKTI KUMAR SAR_ 
KAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased
to state;

(a) whether the Indian Oil Corpo
ration do not give any advertisement 
to district level small and
news dailies and weeklies;

(b) if so, the reasons therefor;

(c) if not, the names of the district 
level small papers from West Bengal 
and North-Eastern States which 
received advertisements during last 
three years; and

(d) the attitude adopted towards 
the district level papers regarding 
public and the action being taken in 
this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P.. MAJHI):
(a) to (d). The required information 
is being collected and will be laid on 
the Table of the House in due course.

Media of publicity used by 
Undertakings of the 

Ministry

7968. SHRI SAKTI KUMAR SAR- 
KAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether the undertakings 
under his Ministry use only Big News
papers for the publicity and adver
tisements;

(b) if not, the names of the dailies, 
utilised by these undertakings, unit- 
wise, during the last three years; and

(c) whether these papers are yet 
to reach the vast population in the 
rural areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c): Information is being
collected and will be laid on the 
Table of the Houae.



U g ‘Written Answers VAXSAKHA 9, 1897 (&AKA) Written Answers 1x4

Advertisement given by 0 . and N.G^C. 
to small and medium 

News papers

7969. SHRI SAKTI KUMAR SAR- 
KAR; Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether the O.&N.G.C. spends 
a large amount for publicity;

(b) if so, the broad features of the 
publicity media of O.&N.G.C.;

(b) whether small and medium 
news papers are debarred from the 

\ advertisement of O.&N.G.C.; and

(d) if not, the names of small and 
medium dailies and weeklies of West 
Bengal and North-Eastern Region 
States which were given advertise
ments by O. & N.G.C. during the 
last three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (b). Information is being 
collected and will be laid on the 
table of the Sabha.

Complaint against Chairman of Shaw 
Wallace & Company

I 7970. SHRI SAKTI KUMAR SAR- 
KAR. Will the Minister of LAW, 

’JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

• (a) whether any complaint has 
been received against Mr. A . W. B. 
Hayward as Chairman of Shaw Wal
lace & Company;

(b) if so, the nature of the allega
tions made therein and the action 
/taken thereon;

\ (c) whether the Registrar of Com
panies, Calcutta has been directed to 
launch prosecution against the Direc
tors of the Company;

(d) if so, the facts thereof; and

(e) the particular* of the salary 
received and the perquisites enjoyed 
by Mr. A. W. B. Hayward?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPJWfY AFFAIRS (SHRI BEDAB- 
RATA BARUA): (a). Yes, Sir.

(b) The main allegations related to 
his role in the .mis-management of 
the aifairs of the company. The 
various acts of mismanagement have 
already been gone into by the Com
pany Law Board resulting in the fol
lowing action:—

(1) The Company Law Board 
passed on 18. 12.1972 an order 
under section 250(4) 'of the 
Companies Act, 1956, direct
ing that any transfer o f 
equity shares in the company 
held by M/s. R. G. Shaw 
and Co Ltd., M/s. Shaw 
Darby and Co. Ltd., M/s. 
Shaw Scott and Co. Ltd. and 
M/s. Thames Rice Milling 
Co. Ltd. shall be void for 
a period of three years with 
effect from ’i8.V2.l072.

(ii) The Company Law Board 
pased an order under section 
408(1) the Companies Act, 
1956 on 28-5-1973 appoint
ing two directors on the 
Board of Directors of the 
company for a period of 
three years.

(ili' Information has been sent to 
the Income-tax Department 
and Enforcement Directorate.

(c) and (d). The Registrar o£ Com
panies, Calcutta has been directed to 
launch prosecution against the Direc
tors of the company for the contraven
tion of section 295 of the Companies 
A ct 1956 and to issue show cause no
tice under section 299 of the said Act 
for non-disclosure of interest by Di
rectors in respect of loan transactions. 
The reply to the aforesaid ‘show cause* 
notice have since been received from 
the Directors and is being examined.
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(e) Mr. A. W. B. Hayward at pre
sent is being paid at the rate of Rs. 
10,000/ -  per month plus a share in the 
commission of 5 per cent on the net 
annual profits of the company payable 
to Managing and Whole-time Directors 
in proportion to their salaries provid
ed that his remuneration by way of 
salary and commission shall not ex
ceed Rs. 1,75,000/- per annum plus 
usual perquisites such as Provident 
Fund, Superannuation Fund, Gratuity, 
Pension, Medical benefits for self and 
family, leave, free furnished residen
tial accommodation, company’s car, 
Group Accident Insurance, Telephone, 
Fees of three clubs, terminal leave of 
six months preparatory to retirement 
from the company's service and pas
sage benefits for himself, his wife and 
dependent children with all expenses 
in connection with pasking, freight 
and transportation of his baggage and 
house-hold eflfect from Calcutta to his 
home town in U. K.

Shareholders capital for drug firms

7971. SHRI SOMCHAND SOLANKI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state-

(a) what are the broad features of 
the tlheory of Shareholders capital
i.e. equity plus reserves for pricing 
policy of drugs and how far it is help
ful to Indian firms;

(b) the broad features of the theory 
of ‘capital employed* and how this 
will be helpful to Indian or foreign 
firms;

(c) whether the theory of Share
holders’ capital would also help the 
firm? with more than 26 per cent 
foreign equity as they do not use the 
borrowed capital to a greater extent 
as is done by Indian firms; and

(d) the decisions of the Hathi Com
mittee on this issue and the reaction 
of Government in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI K. R. GANESH):
(a) to (d). In the case of bulk drugs 
the Tariff Commission had recom
mended a return of 15 Der cent on 
capital employed constituted of net 
fixed assets plus working capital. At 
present prices of indigenously produc
ed bulk drugs are being fixed/revised 
on this basis.

Government had constituted a Com
mittee on Drugs and Pharmaceuticals 
Industry whose terms of reference
inter alia included;

“To examine the measures taken 
so far to reduce the prices of drugs 
for the consumer and to recommend 
such further measures a<s may be 
necessary to rationalise the prices 
of basic drugs and formulations,”

The Report of the Committee was re
ceived by the Government on 6th 
April. 1975 and the same is receiving 
its attention.

Reference of Bon Acid to Tariff 
Commission

7972. SHRI SOMCHAND SOLANKI* 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Bon Acid was referred 
to the Tariff Commission and the 
information was not given to the 
House and subsequently assurances 
were given in last 2 years to fix up 
the responsibility and take necessary 
steps against tlhose found guilty;

(b) what action Government have 
taken and what is the present posi
tion, why such a long delay has 
taken place in fixing the responsibi
lity and imposition of punishment; 
and

(c) who were the officers making 
inquiry in this issue and What action 
is proposed to be taken in the mat
ter?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The Tariif Commission’s 
Report on the price structure of Bon 
Acid was submitted to the 'Govern, 
ment on 31st March 1966. A state
ment explaining the circumstances 
under which action could not be taken 
on the recommendations of the Tariff 
Commission in this respect was laid 
on the ■‘Table of the Lok Sabha on 27th 
July 1973. As indicated in the state
ment, the matter was again referred 
to the Tariff Commission in Septem
ber 1973.

(c) The circumstances unaer which 
action could not be taken on the re
commendation of the Tariff CommI 
sion were investigated in the Minist 
of Petroleum and Chemicals and di 
pleasure of the Government was coi 
veyed to the officer who was fou* - 
responsible for the delay in processing 
the case.

Break in service imposed on workers 
of Mysore Southern Railway 

Workshop

7973. SHRI Y. EISWARA REDDY: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether the break-in-service 
imposed on the workers of Mysore 
Southern Railway Workshop due to 
stay-in-strike from 1st April, 1974 to 
22nd April, 1974 has since been con
doned;

(b) if not, tfce reasons for delay; 
and

(c) whether orders for condonation 
are likely to be issued?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (a) to (c). In the 
stay-in-strike by the supervisors and 
worker? of Mysore Workshops of 
Southern Railway from 1-4-74 to 
22-4-74, 2,118 employees participated; 
the strike was declared illegal

break in service was enforced on the* 
participants. Under the Rules, sucb 
break in service cannot be condoned 
without the sanction of the President 
and, therefore, the condonation can. 
not be granted as a matter of course. 
However, condonation is under con
sideration on the basis of appeals by 
the employees involved.

Casual labourers who participated in
strike (South and South Central 

Railway)

7974. SHRI Y. ESWARA REDDY: 
Will the Minister of RAILWAYS be 
pleased to state:

v  ̂ fa) whether the casual labourers 
who \f 2 discharged by the Southern 
aiJd Sm*— ath-Central Railways during 
thp. *. „ 1 -vxdy, 1974 strike have been taken 

back to duty;

(b) whether the Railway Ministry 
is aware of the judgement of the 
Andhra Pradealh High Court in Writ 
Appeals No. 772, 888, 889 and 890, 
delivered on 11-2-1975;

(c) if so, what action has been 
taken in connection with the judge
ment; and

(d) whether similar action will be 
taken in respect of the casual labou
rers discharged by other Railway® in 
India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Out of 4,979
casual labourers and substitutes dis
charged during May, 1974 strike, 3689 
have been taken back as on 12-4-1975

(b) Yes.
(c) It has been decided to Imple

ment the judgement.

(d) Instructions have been issued 
that casual labourers should be taken 
back to duty as and when new work* 
become available in their turn on the 
basis of length of service as casual 
labourers.
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Direct recruits (Graduates) in Clerk 
Grade I

7975. SHRI ARVIND M. PATEL: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether any order has been 
issued in regard to the direct recruits 
(Graduates) in the category of Clerk 
Grade I in the year 1957 vide Letter 
No. 55ACS/ INSP/45 dated 27th June, 
1957;

(b) if so, the salient features there
o f ;

(c) whether that order has been 
Implemented; and

(d) if not, the reasons ft’ierefor?

THE DEPUTY MINISTER THE 
MINISTRY OF RAILWAYS V ;SHRI 
BUTA SINGH): (a) and (b). k- .Vi
ter No. 53-Acs. Insp/45 Pt dated 27th 
June 1957 was issued communicating 
a decision of the Railway Board that 
20 per cent of the permanent and tem
porary vacancies of Clerks Grade I 
TRs. 330—560 (RS)] occurring in a
year in the Accounts Department, 
should be filled by direct recruitment. 
The letter also prescribed how the 
seniority of the directly recruited 
candidates vis. a.vis promoted staff, 
should be determined.

(c) No.

(d) The direct recruitment quota 
remained unfilled because of the ban 
on recruitment. In 1968 it was decided 
that the vacancies may be filled by 
promotion of serving Clerks Grade II 
till resumption of direct recruitment. 
On 22.10.1971 final orders were issued 
that 10 per cent of the vacancies of 
Clerks Grade I may be filled by direct 
recruitment of Graduates and the 
other 10 per cent should continue to 
be filled by promotion.

Ballway employees enjoying housing 
facilities

7976. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state:

(a) the number of Railway emplO' 
yees who are enjoying housing faci
lities as on 1st January, 1974;

(b) whether it is ensured that the 
quarters and the facilities for Class 
IV staff have any minimum hygenic 
standard; and

(c) if so, the number of Railway 
colonies which have been remodelled 
after they were set up during the 
British days?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH); (a) 5,39,641 (as on 
31-3-1974). Such statistics on the 
Railways are collected for a financial 
year. As such, the number of Rail
way employees who have been enjoy
ing housing facilities as on 31-3-1974 
has been furnished above.

(b) Yes.
(c) Construction of railway quar

ters for Class IV Stall war Llanrlardi- 
sed in 1953 in all the Rpilw.iy pres
cribing uniform scales of accommoda
tion and sanitary standard ... Since 
then the quarters constructor jn the 
various Railways colonu\, have been 
following these standards.

Prior to 1953 there was no slandarvl 
designs for these quarters and some 
of the quarters constructed in the 
various Railway colonies did not come 
up to the prescribed standard? and 
such quarters are being gradually pro
vided with necessary amenities includ
ing sanitization. Remodelling of 
colonies and quarters is a continuous 
process and is being carried out pro
gressively within the resources avail
able.

Expenditure incurred on establish- 
ment!fikel|development facilities 

to passengers

7977. PROF. NARAIN CHAND 
PARASHAR; Will The Minister of 
RAILWAYS be pleased t- stole-

(a) the percentage of total expen
diture incurred by the Indian Rail
ways on the following heads for the
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past three years, separately for each 
financial year;

(1 ) Establishment;
(2) Fuel;

(3) Development including ex
pansion of the existing lines 
and laying down of new
lines;

(4) Facilities for passengers;

(b) whether there is any ettempt to 
pay greater attention to (3) and
(4) above; and

(c) if so, the steps taken in this 
regai d?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH);

1971-72 1972-73 1973-74

(a) (1) Expenditure on staff . • • * 36*69' 35 6*°A 3<5-49?»

(2) Expenditure on fuel . • » • . 19-61 18 *95% 16.99%

(3) Expenditure on development . . i7*76°o 21 -06°,, 21 .50%
(4) Expenditure towards facilities for passengers . 1 24?,, 1 29®, 0 .95%

(b) and (c). Works undiar these 
heads are undertaken ko?pmg m view 
the relative needs and urgency of 
such works at different places and 
the availability of iunds.

Agreement with Chechoslovakia for 
Import of certain items

7978. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased tc itate:

(a) whether any agreement has been 
signed by the Railways with Czechos
lovakia for the import of certain 
items;

(b) the main' points of the agree
ment alongwith the names of items 
sought to be imported;

(c) whether it would not impair 
the indigenous effort to build up 
these items; and

(d) the number and names of items 
including their cost which have been 
imported so far under this agreement 
or are proposed to be imported with
in the financial year 1975-70?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a), (b) and (dl.
Under the Bilateral Trade agreement 
between the Government of India and 
the Government of Czechoslovakia, an 
ofler has been received from M/s. 
Skodaexport, Czechoslovakia for sup
ply of 25 DC and 36 AC heavj duty 
electric locomotives. The offer is still 
under consideration and no agreement 
has been signed as yet.

(c) Import is arrange J only when 
the item required cannot be manufac
tured indigenously and the import is 
inescapable. In the case cf these 
AC/DC heavy duty loco.s there are 
various issues under active examina
tion including indigenous alternatives 
and import will be resorted to only 
if the indigenous alternatives &re not 
found to serve the purpose.

Rail construction works on Trivand- 
rum-Nagrar Coil Section

7979. SHRI VAYALAR RAVI- Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whetiher the railway construct 
tion works on the Trivandrum-Nagar-
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Coil section has been slowed down; 
and

(b) if so, the reasons therefor and 
the steps taken to speed up the 
•works?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
BUTA SINGH); (a) and (b). It has 
been possible to allot Rs. 2.3 crores 
for the project in the Current Finan
cial Year on account ot the very 
limited availability of funds in the 
Railways’ Annual Plan. This has re
sulted in the revision of the target 
date for completion of this prMect to 
March, 1978,

Requests for running special trams for 
All India tour

7980. SHRI M. C. DAG A Will the 
Minister oi RAILWAYS be 1̂* <-od to 
state,

(a) whether on the occasion of 2500 
Nirvcm Anniversary of Bh3gwan 
■Mahavba requests have been receiv
ed fro?n mslitutiuns'individuals for 
allowing special trains to be run for 
all India tour including famous cen
tres of pilgrimages and if so, parti
culars of such lequests received,

(b) whose requests have been ac
ceded to and on what terms and con
ditions; and

(c) if any such request has been 
rejected, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (c). The in
formation is being cdllecled and will 
be laid on the Table of the Sabha.

Loss incurred by Rajdhani Express 
running between Delhi and Calcutta

7981. SHRI N. K. SANGHJ- WiU the 
Minister of RAILWAYS be pleased to 
state;

(a) whether the Rajdhani Express 
running between Delhi and Calcutta 
has been running at a Joss and if so, 
since when it has started incurring 
loss with year-wise break-up;

(b) what has been the rate of oc
cupancy during these years; and

(c) what are the factors winch 
have contributed towards fall in 
revenue and \what steps are pioposed 
to be taken to 'make the operation 
profitable?

THE DEPUTY MINIS PEK IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (,»  It it not to»sibl€* 
to woik out thf )o-s 01* pivhi m rpe- 
ratinq d^, sinple tmm bee ,ise the 
expenses aie n< t booki*J t i . iu ’vwse. 
However as a result o i *p 1 <j t-tudjes 
undertaken trom t-me t,', lime m res
pect oi Rajdhani Fvpresr ninmng 
be f ween New Dei hi and llowr«h i* has 
been iound that thf icvemic* earned 
fr^m the train fully cov^re 1 the direct 
cost* (which include the coM of diesel
oil, engine crew, tram stall, etc, in
terest maintenance and depreciation 
of coaches and engine but exclude 
cost r,f provifcinn and maintenance, 
of Permanent Way Signal and Tele
communication, overheads, cost of 
catering service, etc ) and al^o contri
buted to the fixed or joint costs.

(b) The average occupation of the 
train in both direction during the past 
five years has been as u'lder:—

Year A .C . C 1acs A .C . Chair Car

1970-71 96"' 94%

1971-72 95% 96%

1972-73 95" 93%

1973-74 95 <- 97%

*974*75 6R' 90%

(c) There has been no fall in 
revenue.
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Report of the Committee of Status of 
Women regarding uniform 

Clod©

concessions if any given to the soap 
industry for the production of Janata 
soaps?

7983. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pelased to state:

(a) whether the Committee on 
' Status of Women in its report submit
ted to Government has suggested for 
a uniform code that will ensure the 
practice of monogamy thioughout the 
land, prohibit unilateral divorce and 
abolish the H indu Joint Family system 
which by definition does not include 
the woman ng n legal entity; and

(b) tv.o reaction of Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJ INI MAHISHI): (n) The Com
mittee on the Status of Women in 
India hus, i'itcf aha, jecommtM’ded 
that—

(i) theie can be no compromise 
on the basic poli< y of mono
gamy being the rule for all 
communities in India;

(ii) immediate legislation be 
undertaken to eliminate the 
unilateral right of divorce and 
to introduce parity of rights 
for both partners regarding 
grounds for seeking dissolu
tion of a marriage;

(iii) the right bv birth be abolish
ed and the Mitakshara co
parcenary be converted into 
Dayabhaga.

(b) The recommendations are being 
examined.

Concessions given to soapg industries 
for production of Janata Soaps

7964. SHRI P. R. SHENOY: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state the

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): Besides concessions by way 
of rebate on e*cisc duty available to 
the soap industry in the manufacture 
of all varieties of soaps by the use of 
rice bran and minor oils no special 
concession has been given to the in
dustry for production of Janata soap.

Meeting on Electoral Reforms

7985. PROF. MADHU DANDAVATE: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state whether Shri Jayaprakash 
Narayan and Members of ‘The Tar 
Kunde Committee’ will also be invited 
foi the meeting with the Prime Minis
ter to discus'! electoral reforms?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW. JUSTICE 
AND COMPANY AFFAIRS (DR. 
SAROJINI MAHISHI): No such pro
posal is under consideration.

The invitees to the meeting are 
leaders of political parties in Parlia
ment and some unattached members 
of whom Shri P G. Mavalankar, who 
happens to be a member of the Tar 
Kunde Committee also is one.

Issue of licences to foreign drug 
Companies

7986. SHRI PRABODH CHANDRA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government propose 
to issue new licences to foreign com
panies for the manufacture of drugs 
in the country; and

(b) if so, the broad outlines there
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. It
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GANESH): (a) and (b). A  few indus
trial licence applications, received from 
foreign drug manufacturing companies 
in normajl course, are in various stages 
o f  processing. Government decision 
thereon will be taken after examining 
each case, as per policy.

Fertiliser Commission for development 
of fertiliser industry

7987* SHRI P. GANGADEB;
SHRI SHRIKISHAN MODI: 
SHRI PURSUHOTTAM 

KAKODKAR:
Will the Minirter of PETROLEUM 

AND CHEMICALS be pleased to state:

(a) whether Government are con
sidering to set up a high powered 
Fertiliser Commission for laving down 
a national policy for the development 
of the fertiliser industry;

(b) whether the Commission is also 
to study the projects for re-cycling 
wastes;

(c) whether any otfiier tasks are 
likely to be assigned to the Commis
sion; and

(d) if so, facts thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) to (d) There is no 
such proposal foi the present.

Recommendations of Hathi Committee 
to create a National Drug Authority

7988. SHRI K MALLANNA:
SHRI K. LAKKAPPA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the Hathi Committee 
on drugs has recommended the crea
tion of a National Drug Authority 
whioh should be entrusted with the 
overall responsibility of planning, 
production and distribution of drugs 
and import of technology from abroad.

(b) whether the Committee has 
made any recommendations regarding 
taking over of foreign drug firms; a?*d

(c) reaction of Government there
to?

THE MINISTER OF STATE IN' 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R, 
GANESH): (a) to (c). The Report of, 
the Committee on Drugs and Pharma
ceutical Industry was received by Gov
ernment on the 6th April, 1975 and is 
receiving its attention. Question like 
setting up a Druf Authority of Indian 
will also be considered by Government 
along with othei recommendations.

Manufacture of Drilling Equipment '
by O. & N.G C

7989. SHRI K MALLANNA: Will
the Minister ot PETROLEUM AND 
CHEMICALS c pleased to state:

(a) wfoether the Oil and Natural 
Ga? Commission has decided to manu
facture drilling equipment in the coun
try for exploration and production 
of crude oil; and

(b) if so, what are the salient fea
tures thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The Oil and Natural Gas 
Commission has taken a number of 
measures to identify and develop in
digenous capabilities for manufacture 
of a number of material inputs requir
ed for its large oil exploration and de
velopment programme. Its pro
gramme includes the manufacture of 
the following rigs:

(i) Work-over rigs of 50 tonnes 
capacity;

(ii) Crawler type work-over rigs, 
of 28 tonnes capacity.

t
In addition, a collaboration agreement 
has been entered into by Bharat Heavy 
Electricals Ltd, for the indigenous 
manufacture of deep drilling rigs.
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7990. SHRI VASANT SATHfy Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether attention of Govern
ment has been drawn to the news re. 
port appearing in ‘Patriot’ dated the 
■7th April, 1975 under the caption 
■“Flaws in Laws against Monopolies’ 
growth” ;

(b) if so, the reaction of Govern
ment to the various observations 
made therein; and

(o') action taken or proposed to be 
taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BATRA BARUA): (a) Government 
have seen the news report.

(b) and (c). The statements made 
in report that Government have not 
taken steps for amending the M.R.T.P.
Act for removing the defects noticed 
in its working or that the M.R.T.P. 
Commission had been unable to per
form its duties in the absence of a 
Chairman for the last one year or that 
there are differences between the Com
mission and the Department of Com
pany Affairs, are not correct. As al
ready stated in Chapter II(i)(a) of the 
Third Annual Report laid on the Table 
o f  the House on the 18th December, 
1074, certain modifications in regard to 
administrative and procedural matters 
and verbal changes for removing what 
may appear to be anomalies and lor 
ensuring the effective implementation 
of those provisions, are presently under 
the Central Government’s consider
ation. These include a suggestion that 
it is necessary to establish a proper 
link between the provisions under 
•section 10(b) for 8Uo motu inquiries by 
the Commission relating to monopolis
tic trade practices and the provisions 
t>f section $1 of the Act. The Commis- 
*ton has also not been without a Chair-

5.

man since 23rd July, 1973, when the 
present Chairman took charge of that 
office. Further, the Commission end 
the Department have been, having 
close liaison and are functioning 
smoothly.

Coal Loading m  Eastern Bailway

7991. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether attention of Govern
ment has been drawn to the news rt- 
port appearing in the 'Economic- 
times' dated the 7th April, 1975 
under the caption ‘Coal loading on 
Eastern-Railway hit;

(b) if so, the reaction of Govern
ment to the observations made there
in; and

(c) action taken in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) Railways are waiting for the de
mands from consumers particularly the 
power houses and soft coke users in 
the Eastern Sector, to come ujx

(c) The matter has been brought to 
the notice of the concerned Ministries, 
State Governments and the coal pro
ducing agencies.

Award for invention of Super Kero
sene Stove

7992. SHRI VASANT SATHE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have an
nounced an award for invention of 
Super Kerosene Stove;

(b) if so, the salient features of the 
offer and whether Government have 
received any response to the award 
offer;
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(c) whether similar award is pro, 
posed for inventions aimed at saving 
petrol and petroleum products; and

(d) if so, facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) The salient features and objec
tives of the award are:

1 . to manufacture and supply an
efficient, durable and aafer 
stove for the common man, 
and

2. to produce a kerosene stove with
larger out-put of 'heat and 
higher thermal efficiency than 
the stoves currently available 
in the market, thereby reduc* 
ing the consumption of kero
sene oil in the country.

A  few preliminary enquiries have 
already been received. Detailed con
ditions of the contest including the 
requirement of minimum thermal effi
ciency and consumption rate of kero
sene are, however, being notified in 
the Press for wider circulation. Last 
date for receipt of entries is 30th 
June, 1975.

(c) and (d). No such award is pro
posed by the Government at present. 
The Federation of Indian Automobile 
Associations had, however arranged a 
contest inviting suggestions to save 
petrol and had announced a prize also 
for the best entry.

proposal to encourage Labour Contract 
Cooperative Societies

7993. SHRI VASANT SATHE; Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether Government have de
cided to abolish |regularisejdiscour-
age contract labour system on Indian 
Railways;

(b) if ao, the action taken in this re. 
gard and results thereof;

(c) whether there is a proposal to 
encourage execution of works on Rail* 
way through Labour Contract Co  ̂
operative Societies; and

(d) if so, steps taken to encourage 
Labour Contract Cooperative Societies 
and results thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Contract labour 
system is prevalent en Indian Rail
ways for execution of some specific 
types of works. There is no proposal 
to abolish the contract labour system 
in these works. Engagement of con
tract labour on Indian Railways is 
regulated by the provisions of the Con
tract Labour (Regulation and Aboli
tion) Act, 1970 and the Rules framed 
thereunder.

(b) Does not arise.

(c) Yes.

(d) To encourage the formation o f 
Cooperative Labour Contract Societies, 
the Railways grant various facilities: 
in the award of contract to registered 
Labour Cooperative Societies com
posed of actual workers. In pursuance 
of this policy, handling contracts for 
goods, parcels, coal, coal-ashes, cinder- 
picking and ash-pit cleaning, etc., are 
awarded to registered Cooperative 
Labour Contract Societies through ne
gotiations, irrespective of the value of 
the contracts. The Civil Engineering 
Works of the following types upto a 
monetary value of Rs. 10,000 are also 
awarded to Cooperative Labour Co»- 
tract Societies through negotiation:

(i) White-washing; and

(ii) Loading and unloading of 
ballast and handling of mate** 
rials.

These measures* have shown encourag
ing results in thiir regard
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Hew BnwA Qa»f« line to be cons* 
trocted In Bihar during 1975-79

7994. SAHDAR SWARAN SINGH 
SOKHI: Win the Minister of RAIL
WAYS be pleased to state:

(a) the areas in which new Broad 
Gauge railway lines are going to be 
constructed in Bihar, during 1975.76;

(b) whether Hazaribagh would be 
corn? acted with Ranchi and Kodarma 
by Railway;

(c) whether New Railway line 
would be constructed connecting Raj. 
gir with Bodh Gaya; and

(d) if so, when the construction 
work would be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No new broad
gauge lines are proposed to be con- 
structedi m Bihar during 1975-76. 
However funds have been provided for 
the conversion of the following metre 
gauge sections to Broad Gauge during 
1975-76:

(i) Bhatni-Muzaffarpur portion of 
Barabanki-Samastipur conver
sion .

(ii) Samastipur-Dabnanga conver
sion.

(b) Ranchi and Kodarma are already 
linked by rail. A Survey is in pro
gress from Ranchi Road to Rampurhat 
via Hazaribagh town, Hazaribagh 
Road, Madhupur and Dumka.

(c) A  survey is proposed to be taken 
up during the current financial year 
for the proposed rail link from Gaya 
to Raj gir.

(d) The proposals at (b) and (c) 
wtil be considered further after the 
surveys are completed and reports exa
mined.

Advance Reservation for PuN niw i In 
Trains

, 7995. SARDAR SWARAN SINGH 
SOKHI: Will the Minister of RAIL
WAYS be pleased to state:

1 (a) whether the advance reservation 
in all classes in all trains for passen
gers has been introduced for one year 
limiting the advance reservation for 
20 days;

(b) whether such experiments was 
alse made earlier;

(c) whether this would increase 
corruption in the booking of espe
cially II class seats; and

(d) if so, what benefits the passen. 
gers would derive from such scheme?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGII): (a) A system of mak
ing advance reservations in all classes 
in all trains originating at Delhi, 
Bombay, Calcutta, Madras, Hyderabad/ 
Secunderabad (B. G.) Lucknow, 
Ahmedabad and Gauhati stations and 
certain other nominated important 
trains has been introduced with effect 
from 15th April, 1975 without any 
time-limit as an experimental mea
sure for a period of one year. At 
intermediate stations also, reservation 
by the above mentioned trains will be 
available without any time-limit in 
advance. At all other stations and 
in other trains, the time-limit will be 
20 days uniformity in all classes

(b) As desired by the Committee 
on Reservation and Booking, an ex
periment of extending the time-limit 
for making reservations up to 30 days 
in advance uniformity for all classes 
was conducted from 15th November,
1972 to 14th December, 1972 and again 
from 15th April, 1973 to 14th May, 
1973. Advance reservations were 
made without any time-limit for an 
experimental period of two months 
from 15th Mav \97$ to 14th July,
1973.
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(c) No.

(d) This system has several advan
tages. For example, those who are ; 
able to plan out their journey pro
gramme in advance can go and make 
reservations without having to come 
to the booking office only on a parti
cular date, i.e. ten days (II Class) 
or 20 days ( 1st Class) in advance of 
the date of the proposed journey. 
Again, when passengers ask for re
servation of a berth for a particular 
day and if it is not available on that 
particular day, they can ask for a 
berth on the next available day if 
they choose to do so. Unlike the old 
arrangement, he need not come again 
and stand in queue for making re
quests for reservations for the subse
quent date. Thirdly, because there 
is no time limit for reservations and 
people do not have to queue up from 
the time of the opening of the book
ing office on a particular date, i.e., 10 
days (II Class) or 20 days (1st Class) 
in advance, it is expected that the 
rush at the countries will be consi
derably reduced. It is also expected 
that cornering of berths by anti-social 
elements will also be appreciably re
duced.

(b) Because of acute ahortage in 
this category f*Omt&to W  
Olavakkot Division, it became riOcea- 
sary to utilise Believing ASMs. Selec
tion of SacMon Controllers could not 
be held during the last few yeans 
pending revision of scales on the basfcl 
of the Third Pay Commission recom
mendations and classification of the 
new scailes as selection and non-selec- 
tten grades. Posts of Section Control
lers in scales Bs. 250—380 (AS) and 
Rs. 335—425 (AS) have as a result ot 
the Pay Commission’s recommenda
tions been merged into a single grade 
and the posts have thereafter now 
been classified as selection posts. The 
Olavakkot Division is now holding 
selections for this grade and the ad- 
hoc arrangements will be terminated 
when duly selected candidates are 
available.

Preparations to drill Fifth Well In 
Bombay High

7997. SHRI P. GANGADEB:
SHRI PURUSHOTTAM 

KAKODKAR:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

Relieving ASM In Post of Section 
Cortrollers in Control Office, 

Olavakkot

7996. SHRIMATI PARVATHI 
KRISHNAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether there are two reliev
ing Assistant Station Masters in Cont
rol Office, Olavakkot in the posts of 
Section Controllers since 1962; and

(b) if so, the facts and reasons there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) One Relieving
Assistant Station Master i* being uti
lised as Section Controller from 1983 
and another fftxm i$70.

(a) whether any preparation hav* 
been started by the O.&N.G.C. to 
drill up the Fifth well in Bombay 
High;

(b) if so, facts thereof: and

(c) whether the success achieved on 
the Fourth well so far has helped in 
the location of Fifth well; if so, broad 
features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). Sagar Samrat has already 
been jacked up to start drilling ope
rations at the fifth location on the 
Bombay High structure. The fifth 
well is going to be drilled about 40 
Joins, smith ot the fourth well to ex- 
plore & e ''. sou&iem "" extent o f ' th e '
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CtyMMtfctoni <osf i l h f r  fn
Bombay High

«*
¥998. SHRI P. GANGADEB: 

SHBI SHRIK3SHAN MODI:
SHRI PUHUSHOTTAM 

KAKODKAH:
Will the Minister of PETROLEUM 

AN 0 CHEMICALS be pleased to 
state:

(a) whether the latest report from 
the Sagar Samrat operating* in the 
Bombay High ^ea m the Arabian 
Sea is encouraging; and

(b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) The production test results of 
the fourth well drilled recently in 
Bombay High structure have given 
positive evidence of commercial ac
cumulation of oil.

Installation of o Drilling Platform to
Expedite Oil Pru.l action

7999. SHRI P. GANGADEB;
SHRI AMADI CHARAN DAS:
SHRI PURUSHOTTAM 

KAKODKAR:
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to state:

(a) whether one drilUng-cum-pro- 
duction platform is proposed to be ins
talled by the Oil and Natural Gas 
Commission for producing oil in quick, 
est possible time;

(b) whether the first stage of com
mercial production is going to be es
tablished in early 1970;

(c) whether one million tons of oil 
ifi likely to be produced yearly; and

(d) whether the oil production rate 
Would be 5OQ0 barrels a day?

THE DEPUTY MINISTER IN THE 
MINISTRY OB* PETROLEUM AND 
CHEMICALS (SHRI C. P. MAHI):
(a) to (d). ONGC is taking action to 
set up an intermediate stage of pro
duction during 1976-77 to produce 
oil from Bombay High at the rate of 
about one million tonnes per annum; 
this wilil work out to about 20,090 
barrels a day To achieve this ob
jective, Commission is taking timely 
action for procuring necessary fixed 
platform(s) and other equipments.

Measures to Curb Consumption of Pet
roleum Products

8000. SHRI D. K. PANDA:
SHRI K. M. MADHUKAR:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government have revi
ewed the results of the various mea
sures taken to curb the consumption 
of petroleum products;

(b) if so, the outcome thereof; and
(c) how far Government have suc

ceeded in reducing the consumption by 
Government sector?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (Shri C. P. MAJHI):
(a) and (b). As a result of various 
fiscal and regulatory measures adopt
ed by Government to curb the con
sumption of petroleum products, there 
has been an overall drop of 3 1 per 
cent in their consumption during 
1974 as compared with 1973 as against 
an average growth rate of about 9 
per cent in the past.

(c) No separate statistics are being 
maintained in this regard.

Companies Prostrated ia Delhi 
Violation of Companies Act during 

the last year

8001. SHRI H. K. L. BHAGAT: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
ta state:



139 Written A ntm n  APRIL 28, 1975 Written Atuioer*

(a) the total number of companies 
prosecuted in Delhi during the la«t 
year for violation of previsions of the 
Companies Act; and

(b) the nature of prosecutions laun
ched and the results achieved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) 143 companies 
were prosecuted in Delhi during the 
period from 1st April, 1974 to 31st 
March, 1975. These include 4 com- 
panies whose registered offices are 
situated in the State of Haryana.

(b) The prosecutions were filed 
under sections 159)162, 220, 551,
614A(2) of the Companies Act, 1956 
for non-filing of Annual Returnsj 
Balance-Sheets|Statements of Ac
counts and under section 50(2) for 
improper maintenance of register of 
Members. Cases against 52 com
panies resulted in conviction and a 
fine of Rs. 11,2251- was imposed by 
Court. The remaining cases against 
the companies aie still pending in the 
Court.

Cases Pending In Delhi High Court

8002. SHRI H. K. L. BHAGAT: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) total number of cases pending 
before the High Court of Delhi as on 
31st December, 1974;

(b) total number of cases disposed of 
during the year ending 31st December, 
1974; and

(c) what steps are being taken by 
Government for the disposal of the 
pending cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SARO
JINI MAHISHI): (a) 20,495.

~~(b) 18,870.

(c) The Judge-strength of the Delhi 
High Court has been increased by two 
since 18th December, 1974. The Chief 
Justice is regularly reviewing the 
pendency of cases and by constituting 
special benches, taking up of group 
of cases involving similar points of 
Law, disposals of cases is being ex
pedited.

Criminal Cases Pending with Sessions 
Judges, Delhi

8003. SHRI H. K. L. BHAGAT: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) the total number of criminal 
cases pending before the Sessions JudL. 
ges in Delhi as on 31st December, 1974;

(b) the number of cases disposed of 
during the year ending 31st December, 
1974; and

(c) what steps are being taken by 
Government for expeditious disposal 
of the cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SARO
JINI MAHISHI); (a) 2,484.

(b) 2,511 criminal cases were dis
posed of by the Sessions Judges in 
Delhi during the year ending 31st 
December, 1974.

(c) The Delhi High Court has pro
posed creation of more posts of Addi
tional District and Sessions Judge. 
These proposals are being examined.

Estimates for Tube Railway for 
Calcutta

8004, SHRI SAMAR GUHA: Will
the Minister of RAILWAYS be pleas
ed to state:

(a) the earlier and the present es
timates of the proposed Tube Railway 
for Calcutta;
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(b) estimated time lor eompletie*
« f the project;

(c) estimated increase of cost till 
the project is completed;

(d) facts about foreign expertise 
end materials that will be required for 
the project;

(e) estimated percentage of traffic 
handling by such Tube Hailway;

(f) estimated yearly revenue, main* 
tenance and establishment cost; and

(g) whether this project will be re
viewed and reconsidered in favour of
(i) circular railway and (ii) trolly bu
ses by removing train tracks for deal
ing greater volume of traffic and tackl
ing Calcutta traffic problem within a 
much shorter period of time?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The earlier and
present estimates of the proposed 
rapid transit railway for Calcutta are 
Rs 140 crores and Rs. 250 crores, 
respecth ely.

(b) The period for completion 
which was seven years according to 
the progress report, is under review 
on account of constraint on resources.

(c) It is not possible to foresee the 
extent to which the prices may in
crease till the project is completed.

(d) Foreign expertise on techno
logy and materials has been sdught 
for rolling stock, signalling and civil 
engineering underground construction, 
on a limited scale.

(e) About 30 per cent of the traffic 
would be handled by the rapid tran
sit line.

(f) The estimated yearly revenue 
is Rs. 200 million; the estimated main
tenance and establishment cost Is 
Rs. 100 million.

(g) No.

Surrey for New Station* on Manga* 
lore—Bombay Use

8005. SHRI P. R. SHENOY: WiH
the Minister of RAILWAYS be pleas
ed to 6tate:

(a) the total number of stations 
proposed m the preliminary survey 
made for the Mangalore-Bombay rail
way line; and

(b) the Diames of these stations and 
the estimated cost of their construc
tion according to the preliminary sur
vey?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) 66.

(b) A statement showing the names 
of the stations is laid on the Table of 
the House. [Placed in Library. See 
No. LT-0564/75.] The total estimated 
cost of construction (excluding track) 
of all the 66 statons as per the survey 
is Rs. 1.91 crores. In addition, the 
cost of station machinery and elec
trical installations in Rs. 2.64 crores.

Contracts for Foreign Parties for Off
shore Oil Exploration

8006. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) facts about the foreign exper. 
tise and concerns contacted or given 
contracts for (i) exploration of off
shore oil in different off-shore regions 
of the country and (ii) exploration of 
off-shore oil already identified; and

(b) the terms and conditions for such 
assignments?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) For off-shore explorations, con* 
tracts have been signed with Carls- 
berg India Group of USA for the. 
Bengal-Orissa basin and with the 
Reading and Bates Group also of USA
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for the Xutch basin. Geophysical 
surveys have been completed in both 
tbe contract areas. Processing and 
interpretation of data obtained are in 
progress.

ONGC is operating in the Bombay 
High off-shore area, where oil has been 
struck.

(b) The main terms of the two con
tracts for the Rengal-Orissa and the 
Kutch basins, are given in the state
ment laid on the Table of the House 
in reply to Starred Question No. 30 
answered on July 23, 1974.

Alternate Arrangements for Supply of 
Petroleum to Dealer* of

Bnrmah-Shell

8007. SHRI G. Y. KRISHNAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state whether Government propose 
to direct some other oil company to 
supply dealers with such petroleum 
products as are in short supply in out
lets of Bnrmah Shell for specific pe
riod?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJH1): 
Government have already issued the 
Petroleum Products (Regulation of 
Supply to Retail Outlets) Order, 1974 
under the Essential Commodities Act 
investing Government with necessary 
powers to ensure availability of Petro
leum Products at the Retail Outlets 
to meet the demand of the general 
public. In case the situation de
mands, Government would consider 
taking action under this Order to en
sure supplies of various petroleum 
products to meet the demand of the 
general public, from the Retail Outlets 
belonging to Burmah Shell or any 
other Oil Company.

Vegetarian Light Refreshment Stall 
i t  Nanganallur

8008. SHRI JAGADISH BHATTA- 
CHARYYA! Will the Minister of 
ftAILWAYS be pleased to state:

(a) whether any vegetarian Hgfcfc 
refreshment stall has been opened at 
Nanganallur on the Madras Beach} 
Tambaram section; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THBT 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). There 
is no station by the name Nanganal- 
lur on the Madras-Beach/Tambaram 
section. However, there is a station 
named Palavanthangal which serves 
Nanganallur Township situated near
by. This station was opened for tra
ffic only in September, 1974. A deci
sion has already been taken to open 
a vegetarian light refreshment stall 
at this station shortly.

Promotion of TCs/TTEs on Rajkot 
Division i Western II ail way)

8009. SHRI ISHWAR 
CHAUDHRY:

SHRI J AGANN ATHRAO 
JOSHI:

Will the Minister o£ RAILWAYS 
be pleased to state:

(a) whether the General Mamger 
(Western Railway) had desired 
through his letter dated April, 1974 
to the D. S., Rajkot that 21 Ticket 
CollectorsjTravelling Ticket Exami
ners be promoted according to the 
decision of the Railway Board;

(b) how many promotions have 
been effected till now;

(c) reasons of delay in carrying 
out the decision of the Railway ad
ministration; and

(d) by when, the promotions wilT 
be effected?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No. The letter
only sanctioned 21 extra posts o f 
TTEs.

(b) 12 persons have been promoted 
so far.
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(c) and (d). Due to reduced re
quirements elsewhere some TTEs 
have become surplus. Some of them 
have been adjusted against the new 
posts. Promotion against rest of the 
(new posts will be made when the 
workload increases again*

Manning of Sleeper Coaches In One 
Division by TCs]TTEs|Condactors of 

another Division

8010. SHRI ISHWAR CHAUDHRY:
SHRI J AG ANN ATHR AO 

JOSHI:
Will the Minister of RAILWAYS 

be pleased to state:

(a) whether in a circular dated the 
11th April, 1974 to various Divisional 
Superintendents the General Manager 
(Western Railway) had desired that 
manning of sleeper coaches in one 
Division by the Ticket Collectors/ 
Travelling Ti *.ket Exa^ inerstC on- 
ductors of another Division should be 
avoided;

(b) the names of trains on which 
this encroachment by the staff of 
Ajmer Division into the Rajkot Divi
sion is still permitted;

Cc) action being taken in this re
gard; and

(d) other similar encroachments 
in Western Railway?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
BUTA SINGH): (a) No, Sir. How
ever, General Manager, Western 
Railway in his letter dated 11th April, 
1974 had issued instructions to all 
Divisional Superintendents for the 
creation of additional posts of Tra
velling Ticket Examiners for man
ning of sleeper coaches and to regu
late working of TTEs within their 
parent Division as far as possible.

(b) Sleeper ooaeheg on 1 Up/ZDn 
Delhi Mail 8 Up/4 Dn Delhi Express, 
31 Up/82 Dn Jayanti Janata Express

and 5 Up/6 Dn Fast Passenger trains: 
are manned by TTEs of Ajmer Divi
sion over Palanpur-Ahmedabad Sec
tion of Rajkot Division.

(c) The TTEs are governed by the 
Hours of Employment Regulations. 
Their duty diagram is so prepared 9s 
to achieve best utilisation of man
power with due regard to economy. 
Suitable adjustments for working of 
trains in one Division by TTEs of 
another Division have, therefore, to 
be made in the interest of efficiency 
and economy.

(d) A statement giving the infor
mation is attached.

Statement

Manning of sleeper coaches on 
the Western Railway trains in which 
TTEs of one Division are going into 
other Divisions is as under:—

15 Dn/16 Up Saurashtra Express, 
23 Dn/24 Up Delhi Janata Express, 
19 Dn/20 Up Dehradun Express over 
Surat-Vadodara Section; 25 Dn/26 
Up A. C. Express, S Dn/4 Up Frontier 
Mail over Surat-Ratlam section; 17 
Dn/18 Up Saurashtra Janata Express 
over Surat-Viramgam section; 7 Dn/8 
Up Ahmedabad Janata Express, 1 
Dn/2 Up Gujarat Mail over Surat- 
Ahmedabad section worked by TTEs 
of Bombay Division.

5 Dn/6 Up Saurashtra Mail, 7 Dn/8 
Up Ahmedabad Janata Express, 17 
Dn/18 Up Saurashtra Janata Express 
over Surat-Bombay Central section 
worked by TTEs of Vadodara Divi
sion. 19 Dn/20 Up Dehradun Express 
over Vadodara-Godhra section and 25 
Dn/26 Up AC/Paschim Express over 
Nagda-New Delhi and Godhra-Bom- 
bay Central sections by TTE$ of Rat-  
lam Division. 19 Dn/20 Up Dehradun 
Express, 3 Dn/4 Up Frontier Mail. 
23 Dn/24 Up Delhi Janata Express, 
25 Dn[26 Up ACfPaschim Express on 
Nagda-Ratlam section by TTEs of 
Kota Division. 5 Up/6 Dn Fast Pas
senger over Palanpur—Abu Road 
section by TTEs of Rajkot Division*
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Illegal Gratification for AppOtiBtaoeotg

8011. SHRI BHOLA MAJHI: Will
tihe Minister of RAILWAYS be pleat
ed to state:

(a) whether his attention hag been 
4?&wn to the news published in the 
Coal Field Gazette dated the 23rd 
February 1975 regarding illegal in
come enjoyment of the free Hailway 
land, taking illegal gratification for 
appointments by one Shri B. R. Te- 
war, Guard—Dhanbad by misusing 
his official position in the Eastern 
Railwaymen’s Congress;

(b) if eo, the action taken by Gov
ernment on each allegation against 
>him; and

(c) the details of his working the 
Trains as Guard Grade *B* during 
last one year and the amount of 
salary and running allowance taken 
by him in each month during the 
.said period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). There 
is no Guard named “B. R. Tewar” 
working on Dhanbad Division. How
ever, there is a Guard on Dhanbad 
Division named Shri B. R. Tewari 
who is an official of the Eastern Rail
waymen’s Congress. This Guard has 
been allotted railway land under the 
Grow More Food Scheme for which 
he has paid necessary licence charges 
upto 30th June 1975. There is, how
ever, no information about the alle
gation of taking of illegal gratification 
Jyy this Guard for appointments.

(c) Information regarding details 
o f  Shri Tewari’s working during last 
one year and the amount of salary 
and running allowances drawn by him 
is being collected and will be laid on 
-the Table of the Sabha.

Use of Irani Crude in Mathura 
Refinery

«012. SHRI PRABODH CHANDRA:

SHRI HARI SXNGH:
Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to 
state:

(a) whether Government have de
cided not to use Iraqi crude oil in 
the Mathura refinery as envisaged 
previously; and

(b) if ao, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (by. As per design, the 
Mathura refinery can process 6 mil
lion tonnes per annum of imported 
crude including Iraqi Crude. Depend
ing on.the extent of crude oil avail
able from the Bombay High Oil fields 
and other indigenous sources, the re
finery may process some quantities of 
indigenous crude also.

Decision of OPEC to End Oil Link 
with Dollar

8013. SHRI PRABODH CHANDRA: 
SHRI R. S. PANDEY:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased* to 
state:

(a) whether Government’s atten
tion has been drawn to the reports 
that Organisation of Petroleum Ex
porting Countries are contemplating 
to end oil traditional link with US 
dollar to protect producers* interest; 
and

(b) if so, the extent to which it 
would effect our imports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Yes, Sir; but no deci
sion is yet reported to have been 
taken.
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Measures to Restrict Consumption of 
Petrol ana Diesel

8016. SHRI K. LAKKAPFA: Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have 
taken any concrete measures to res
trict the consumption of petrol and 
diesel oil, both high speed and low 
speed, in the country with a view to 
save much needed foreign exchange;

Ob) if so, the nature thereof; and
(c) the amount of foreign exchange 

aaved during the last one year as a 
result thereof?

THE DEPUTY MINISTJ&R IN THE 
MINISTRY OF PETROLEUM AN1» 
CHEMICALS (SHRI C. P. MAJHI);
(a) and (b). In this connection, 
reply given to Lok Sabha Unstarred 
Question No. 7147 on 22nd April, 1975» 
may kindly be referred to.

(c) As a result of various meas
ures adopted to curb consumption o f  
petroleum products during 1974 sav
ings in foreign exchange on account 
of reduced import are estimated to be 
around Rs. 200.00 crores.

Soap Producing Finns

8017. SHRI K. LAKKAPPA: Will
the Minister of PETROLEUM AND- 
CHEMICALS be pleased to state:

(a) the particulars of various soap 
producing firms in the country at 
present; and

(b) the total amount of profits 
earned by each one of them during
1972-73, 1973-74 and 1974-7* >

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): (a) A statement giving
the names of soap producing firms in 
the organised sector and their pro
duction for the years 1973 and 1974 
(estimated) is laid on the Table of 
the House. [Placed in Libran See 
No. LT-9565/75.]

Information in respect of units ir» 
the small scale sector is not available.

(b) Information in respect of the 
units in the organised Sector Is being 
collected and will be laid on the* 
Table of the House.

Export Earnings from Petroleum 
Products

8018. SHRI R. V. SWAMINATHANr 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether the total export earn
ings from petroleum products during
1974 were Rtt. 81 crores;



*53 Written A m w m  VAISAKHA 9, 1897 (SAKA) Writts* A ngers *$4

(b) tf so* what were the earnings 
irom petroleum products during the 
year 1978;

(c) what were the main causes of 
increasing earnings of petroleum pro
ducts and who were the main buyers; 
and
' (d) whether Government are con
sidering to increase the same during 
.1975?

THE DEPUTY MINISTER IK THE 
MINISTRY OP PETROLEUM AND 
•CHEMICALS (SHRI C. P. MAJHI):
(a) The total export earnings from 
petroleum products during 1974 (ex
cluding export earnings from Rustam 
Crude which amounted to nearely 
Rs. 3.15 crores), were of the order 
o f  Rs. 88 crores.

(b) Total export earnings from 
petroleum products during 1973 were 
of the order of Rs. 36 crores.

(c) Increase in export earnings 
-were mainly due to sharp rise in the 
prices of POL products m the inter
national market and certain addi
tional products such as Naphtha, 
Lubes and Bitumen which were not 
exported earlier, were exported in
1974. A substantial amount of these 
warnings was for the sale of ATF to 
International Airlines and bunkers 
to International Shipping Lines in 
India. Export of other products was 
made on a commercial basis to the 
tiighest bidder.

(d) Efforts to export surplus pro
ducts where available would be con
tinued.

Targets of Production and Drilling of 
Crude (Ml

8019. SHRI R. V. SWAMINATHAN: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) tvhether the Oil and Natural 
G&s Commission hag set up a re

cord in exceeding its crude produo#
tion target;

(b) if so, what was the target 
fixed for the financial yeac 1974-75 
and to what extent this crude was 
achieved;

(c) what was the target fixed and 
achieved for drilling in the same 
period; and

(d) whether any target has been 
fixed for 1975-76?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). As against the revised 
target of 4.51 million tonnes, ONGC 
produced 4.528 million tonnes of 
crude oil during 1974-75.

(c) As against the revised target 
of 1.91 lakh metres, ONGC drilled
1.96 lakh metres during 1974*75.

(d) ONGC has fixed a target to 
produce 5.36 million tonnes of crude 
oil and to drill 2.65 lakh metres dur
ing 1975-76.

Bobbery on Gaya-KXul Passenger 
Train

8020. SHRI R. V. SWAMINATHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether four persons were 
injured and property worth Rs. 1 
lakh looted by an armed gang of rob
bers in the 2 Down Gaya-Kiul passen
ger train between Waris Aleganj and 
Sheikhpura stations on the 5th April, 
1975;

(b) if so, the facts of the incident;
ana ' -i l# l

(c) whether any arrests have been 
made?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No such com
plaint has been lodged with the
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Gowrnment Railway Police Or with 
the Railway authorities.

(b) and (c). Does not arise.

Cbkife Sheet Served on Employees— 
Memberg of AXLRS Association, South 

Eastern Railway

8021. SHRI JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is the declared 
policy of Government not to take 
any disciplinary action against em
ployees who merely absented them- 
aelves during the strike pertbd;

(b) if so, whether it is a fact that 
the policy has not been implemented 
in letter and spirit;

(c) how many members of All 
India Loco Running Staff Associa

tion, S. E. Railway zone have been 
charge-sheeted lor abstaining them
selves from duty during the last 
strike period;

(d) how many of them have been 
victimised in some form or other; 
and

(e) what are the specific charges 
against the charge-sheeted em
ployees?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) No.

(c) to (e). No such information 
is maintained by the Railway.

Schemes for New Lineal/Expenaion 
of Existing Uneg in West Bengal 

during Fifth Plan

8022. SHRI JYOTIRMOY BOSU: 
the Minister of RAILWAYS 

be pleased to state:

(a) whether there are any schema* 
for construction of new lines and es~ 
pension of existing lines in W ait 
Bengal during the Fifth Plan period;

(b) if so, the salient features of eacb, 
scheme; and

(c) what steps, if any are being" 
taken to extend railway facilities in  
North Bengal and South 24 Para- 
ganas in West Bengal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b) A Statement is laid on the 
Table of the House. [Placed it* 
Library. See No. LT-9566/75.]

(c) Surveys for the following new 
lines are in progress/recently com
pleted. A final decision on the con
struction of these railway lines has; 
not been taken so far.

Survey has been completed for

(1) A new B. G. line from Eklakhf 
to Balurghat in North Bengal. This 
line of 90 kms. length will cost 
Rs. 11.18 crores.

(2) Survey has been completed for  
the Canning-Golabari (length 20 kms; 
cost Rs. 2.95 crores), Lakshmikant- 
pur-Kiakdwip via Kalpi (length 3t> 
kms. cost Rs. 3.77 crores), HasnabadH 
to Pratapadityanagar /  Hatgacha 
(length 29 kms. cost Rs. 5.10 crores)1 
Canning Hatgacha/Pratapadityanagar 
(length 30 kms. cost Rs. 4.13 crores) 
and Sonarpur to Dhamkhali (length 
50 kms. cost Rs. 2.73 crores) all in 
South 24-Paraganas.

(3) Survey is in progress for a new 
line from Budge-Budge to Namkhana 
to length 86 kms.

Loss due to Delay in Commisgtoninc 
of Haldla Refinery

8023. SHRI JYOTIRMOY BOSUr 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to refer 
to the reply given to Unstarred Ques
tion No. 4698 on the 25th March, 1975
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regarding “loss due to delay In Com
missioning of Haldia Refinery” and 
state:

(a) toted loss incurred to-date;

(b) why this unusual delay in 
fully commissioning the refinery; and

(c) what steps, if any, are being 
taken to expedite tihe same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) The fuel sector of the Haldia re
finery went into commercial produc
tion' in January 1975. The accounts 
of the Corporation for’ the year 1974- 
75 have not yet been finalist and 
therefore it is not possible to indicate 
the amount of loss.

(b) and (c). The Visbreaker unit is 
expected to be completed by June, 1975 
and the lube sector by end 1975 Delay 
in the receipt of equipment from 
foreign suppliers, scarcity of construc
tion material etc. have contributed to 
the delay in the completion of the 
project. All necessary steps are being 
taken by the Indian Oil Corporation 
to ensure that the project is fully 
commissioned by end 1975.

Violation of Companies Act by Birla 
Group of Companies

8024. SHRI JYOTIRMOY BOSU: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) names of Birla Group of Com
panies charged with violation of the 
provisions of the Companies Act 
during the last two years;

(b) nature of violation oomiaitted 
by each company; and

(c) what action, if any, has been 
taken on those charges?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-

BRATA BARUA): (a) to (c). The
information is being collected and? 
will be laid on the Table of the 
House.

Drug and Basic Raw Materials Pro
duced Exclusively by Foreign Drag: 

Companies

8025. SHRI S. R. DAMANI: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether any specific drugs or 
basic raw materials are produced by- 
foreign drug and pharmaceutical com
panies operating in the country to the 
exclusion of solely Indian owned:’ 
oompanies;

(b) if so, the broad features there 
of and the special concessior 
granted to them in this behalf; and

(e) the efforts being made by Indian 
companies to develop the know-how 
for those specific items?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. K  GANESH):
(a) to (c). Information is being col
lected and will be laid on the Table 
of the House.

Employment of Retired Government 
Officers by Foreign Drug Companies

8026 SHRI N K. SANGHI: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether some of the foreign* 
multinational drug manufacturing 
companies have employed senior re
tired Government officers as their 
executives who are masterminding 
production of such companies beyond 
the companies authorised capacity or 
getting items manufactured by small 
companies who have no qualified 
chemists or quality control facilities^

(b) if so, the total number of re
tired Government officers who are 
at present serving with foreign* 
drug companies; and
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(o) whether Goverm^ent propose 
rto institute an enquiry into their role?9

TfcS m in ister  of sta te  in  the
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). The employment ot retired 
civil servants in private companies is 
governed by regulations under which 
'Such retired civil servants are requir
ed to obtain prior permission of Gov- 

•eminent if they accept such employ
ment within a period of two years 
from the date of retirement. The 
cases are considered by the appro
priate cadre authorities. Statistics of 
retired persons working in different 
-companies are not being maintained.

On the question of drug manufac
turing companies who have utilized 
capacities beyond the licensed capa
cities or who are getting items manu
factured by smaller companies, the 
Hathi Committee has examined in 
detail this issue and its recommenda
tions are at present under Govern
ment’s consideration.

Oiler from d ru g  companies to supply 
drags at cost price

8028. SHRI N. K, SANGHI: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether some drug manufactur
ing companies have offered to supply 
to Government drugs at cost price;

(b) if so, the names of such com
panies and the itamg that they have 
offered to supply; and

(c) whether these companies are 
manufacturing these items themselves 
or getting them manufactured by 
other unite and whether Government 
have accepted the offer?

th e  m inister  of state  in  th e
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R .GANESH);
(a) In the meeting of the Standing 

•Committee of Scientists and Techno
logists drawn from the National Sector

of the pharmaceutical industry and of 
related R&D laboratories sponsored by 
the Central Drug Itesearch . Institute 
held on the 16th and 17th March 1978 
In New Delhi, the Committee has 
inter alia assured Government that the 
National sector considers the produc
tion of essential drugs at reasonable 
prices for mass consumption as their 
social obligation. It has been stated 
that the National sector is willing to
(i) make available 20 per cent of 
their formulation capacity to Gov
ernment for production of standard
ised formulations for Government 
distribution at as low a price as pos
sible to be worked out by discussion 
between the drug producers and a 
Centralised Agency appointed for this 
purpose by the Government and (if) 
supply of earmarked 25 per cent of 
their bulk drugs production for such 
formulations.

(b) As a first step, the following 
units have volunteered to participate 
in this scheme.

1. Bengal Chemicals
2. East India Pharmaceuticals

Limited.
3. Deys Medical Stores
4. Cipla Laboratories
5. Ranbaxy Laboratories
6. Cadilla Laboratories
7. Unique Pharmaceuticals
8. Gujarat Pharmaceuticals
9. Indo German Alkaloids

10. Eastern Agencies (4 units)
11. Unichem Laboratories
12. Themis Pharmaceuticals
13. Aceto Chemicals (F) Ltd.
14. Suneeta Laboratories Ltd.
15. Emsons Pharmaceuticals Ltd.
16. Allied Chemical & Pharm. Co,

Ltd.

The details about production parti
cipation in respect of bulk drugs and 
their intermediates as also of the for
mulations by the National sector in the 
context of the national needs and
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priorities is stated to be under their 
preparation but the initial list con
sists of about 27 drugs which includes 
antibiotics, anti-malarials, anti-dia
betics etc.

(c) Information is being collected 
and will be laid on the Table of the 
House.
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Techno-economic survey for new 
lines

8030. SHRI B. V. NAIK; Will the 
Minister of RAILWAYS be pleased to 
State:

(a) what are the factors taken into 
consideration in the conduct of techno- 
economic survey in regard to laying 
Of new lines; and

m  LS—16.

(b> of the above what are the 
factors which measure up the infra
structure requirements of backward 
areas?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The factors taken 
into consideration are: —

(i) The present traffic in the area
including analysis of commo
dities to be moved and their 
destinations;

(ii) Possibilities of increase in the 
traffic;

(iii) Proposal for new industries, 
mining and development of 
agriculture and trade, etc. and 
the traffic likely to be genera
ted by them;

(iv) Existing means of communica
tion and how they are meet
ing the present requirements;

(v) Examination of alternative
routes and determination of 
the most promising route for 
a railway line in the area and 
to decide the standard of 
construction to suit for the 
projected traffic;

(vi) Determination of cost of the 
project; and

(vii) Extermination of the earnings 
and financial returns.

(b) Items (i) to (iv) above would 
deal with the infra-structure require
ments.

Period for holding enquiry under the 
M.R.T.P., Act

8031. SHRI B. V. NAIK: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the period of ninety 
days dxed for enquiry under M .R .T.P . 
Act, I960 is to run from the date
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of reference of the case to the Com
mission or resumption of the actual 
enquiry; and

(b) whether this period is consi
dered adequate in all contingencies 
and if not, whether a selective period 
is contemplated both less and tnore 
than ninety days?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) In terms of 
sub-section (2) of Section 30 of the 
M.R.T.P. Act, the M.R.T.P. Commis
sion is to make its report on the 
matter referred to it within ninety 
days from the date on which the re
ference is received by it.

(b) Yes, Sir. In cases where the 
Commission, for special reasons re
corded by it in writing, is of opinion 
that the report cannot be made by it 
within the said period of ninety days, 
it can extend the period for submis
sion of the report depending on the 
special circumstances of each case.

Class I and Class H Status for 
Assistant Officers

8032. SHRI INDRAJIT GUPTA: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether directly recruited
Assistant Officers and promoted Assis
tant Officers are categorised as Class I 
and Class II respectively;

(b) if so, the reasons for such dif
ference in categorisation when the
duties, responsibilities an<j eligibility 
for posts are the same for all Assis
tant Officers; and

(c) whether the lower scale of pay
at present fixed for the promoted
Assistant Officers will be brought on
a par with that of their recruited 
counterparts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Officers directly

recruited to the Junior Scale of the 
established Class I Services through 
the U.P.S.C, are categorised ag Class L 
Officers promoted from Class III are 
categorised as Class II.

(b) and (c). The Third Pay Commis
sion has observed that the existing 
distinction between Class IT and Class 
I grades is justified as (i) the latter 
is intended to prepare direct recruits 
for higher responsibilities while the 
former generally marks the culminar 
tion of the career of efficient Class III 
employees, (ii) lower standards are 
applied to selections for promotion to 
Class II Service, and (iii) abolition of 
Class II Service would not only reduce 
promotional avenues available to Class 
III staff but render C1as«? I Service 
very unattractive. The Commission 
has accordingly recommended reten
tion of Class II Service and this re
commendation has been accepted by 
Government.

Theft of Oil barrels from I.O.Cs 
installations near Calcutta

8033. SHRI INDRAJIT GUPTA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether 85 barrels of oil worth 
about Rs. 2£ lakhs lhave been stolen 
recently from the I .O .C .’s installa
tions at Paharpur> near Calcutta;

(b) whether at least Rs. 10 lakhs 
loss is incurred annually due to large 
scale pilferage from the I.O .C ., 
Burmah-Shell, Caltex and Hindustan 
Petroleum installation complex at 
Budge Budge; and

(c> if so. what action has been 
taken to apprehend tlhe culprits, re
cover the stolen oil, and prevent fur
ther thefts?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C, P. MAJHI):
(a) Yes, Sir. About 85 barrels of 
Lubricating Oils is reported to have,
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been stolen from IOC’s Pah&rpur in. 
atallatian during the last five months. 
The value ot these items is estimated 
to be approximately Rs, 1.5 lakhs.

(b) and (c). Information is being 
collected and will be placed on the 
Table of the House.

Persons registered with Cooking Gas 
Agencies

6034. SHRI MUKHTIAr  SINGH 
MALIK:

SHRI BIRENDER SmGH 
RAO:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state.

(a) whether there is a shortage of 
liquified petroleum gas in the capital;

(b) if so, the number of persons 
registered witti the different cooking 
gas agencies till the end of March, 
1975; and

(c) what steps Government propose 
to take to provide them with gas 
connections?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) There is no shortage of liquified 
petroleum gas in the capital for sup
ply of refills to existing customers, 
Present demand for new gas connec
tions is however, far in oxccss of the 
product availability.

(b) Except for IOC no other com
pany is at present enrolling new cus
tomers in Delhi. The number of per. 
sons registered with the different 
Indane distributors in the Capital till 
end of March, 1975 was 81,000.

(c) Currently LPG is produced only 
from the crude oil processed in refi
neries. Its availability is therefor® 
limited by the overall crude processed 
in the country. Efforts are however 
being made to increase the production 
from each refinery to the maximum 
extent as technologically feasible.

However, besides the increase in 
production, other specified marketing 
arrangements like provision of ade
quate storage; special tank wagons anti 
tank trucks for bulk transportation; 
bottling plants; cylinders and valves; 
godowns at consuming centres and 
specialised distribution facilities etc. 
are also necessary to increase the 
supply of LPG. Hindustan Petroleum 
Corporation, Shell and Caltex have, 
at present adequate marketing facili
ties for the level of production from 
their refineries. Detailed project report 
(has been prepared by IOC for expan
sion of its LPG availability and mar
keting facilities, Following steps havi* 
already been taken in pursuance of 
the above scheme:—■

(1) For meeting the LPG cylinder 
requirements IOC has already 
imported 5000 tonnes oi spe
cial quality steel and has also 
obtained a fresh import licence 
for 5000 metric tonnes of LPG 
steel to cover its cylinder re
quirements upto the end of
1975-76.

(2) IOC has finalised anangements 
for manufacture ol fiO tank 
wagons on joint ownership 
basis in order to facilitate 
bulk LPG movement from 
Koyali Refinery to Shakur- 
basti.

(3) Orders have also been placed 
for manufacture of 16 tank 
trucks. Orders for another 14 
are being processed.

(4) A new bottling plant has been 
planned at Kanpur and is 
likely to come into operation 
by mid—1975.

(5) Work is also in progress to 
expand LPG bottling plant 
facilities at Shakurbasti.

(6) Additional loading and un
loading facilities for tank 
wagons are being provided at 
Koyali and Shakurbasti.
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Machinery to provide legal aid to 
poor in West Bengal

8035. DR. RANEN SEN: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government have 
decided to set up machinery to pro
vide legal aid to poor in West Bengal;

(b) if so, the salient features there
of; and

(c) steps taken in that direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR SAROJINI 
MAHISHI): (a) to (c). The Central 
Government have not decided to set 
up machinery to provide legal aid to 
the poor in West Bengal. However, 
it has been ascertained from the State 
Government that it has framed the 
rules entitled ‘Legal Aid to the Poor 
West Bengal Government Rules', the 
details of which are given in the 
statement enclosed.

Statement

LEGAL AID TO POOR IN WEST 
BENGAL

State Government has framed the 
Legal Aid to the Poor West Bengal 
Rules for rendering legal Aid to per
son having an average yearly income 
not exceeding an aggregate of Rs, 
2,408/-. No means test will be ap
plicable in the cases of serving or 
retired members of Defence personnel 
domiciled in West Bengal. Subject to 
means test legal aid is admissible in 
all suits applications and cases, except 
those relating to elections and to per
sons charged with an offence punish
able with death or imprisonment for 
five years or more or persons sentenc
ed to death or imprisonment for five 
years or more whether in a court of 
a magistrate, a tribunal, a sessions 
court, at a court of appeal. Legal aid 
is also admissible in maintenance cases 
both in civil and criminal courts,

Persons whether figuring as plain* 
tiffs, defendants, appellants, respond 
dents, applicants or opposite parties 
may have legal aid provided that when 
legal aid is sanctioned to a person no 
such aid will be ordinarily admissible 
to the opposite party in the same case.

Forms of legal aid include payment 
of court fees, process fees, expense# 
of witnesses and all other charges 
payable or incurred in connection witH 
proceedings in any court or represen
tation by a Legal practitioner or free 
certified copies of judgment and orders 
or free preparation of appeal paper 
books including free printing and 
translation of documents, wherever 
necessary.

In the districts the task of render
ing legal aid is entrusted to district 
legal aid committees consisting of dis
trict magistrate or any other suitable 
officers to be nominated by him as 
chairman and the government plerder, 
the public prosecutor, the president of 
District Bar Association, two nominees 
of the State Government and a salaried 
lawyer as members of whom the 
salaried lawyer will also work as 
Secretary of the Committee.

Petitions for legal aid will have to 
be submitted to the Secretary of the 
District Legal Aid Committee through 
the B.D.O. in rural areas and the
S.D.O. in municipal areas, After 
making enquiries about the means of 
the petitioners the B.D.O. or the S.D.O. 
will forward the petitions to the Secre
tary of the Committee. The Secretary 
will then put up the same for corv-» 
sidctration of the Committee after ex
amining the merits of each case.

For High Court Calcutta and other 
courts in the metropolitan area of 
Calcutta the Legal Aid Society, Cal
cutta, which is a voluntary organisa
tion registered under the Societies 
Registration Act, is entrusted with the 
work of deciding the questions relat
ing to grant of legal aid in respect o f 
all cases civil or criminal.
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The SDite Government will make 
such grants recurring and non-recurr* 
ing to the Legal Aid Society, Calcutta 
and the legal aid committees in the 
districts as it may deem fit for meet
ing the expenses of legal aid and 
establishment and contingencies of the 
said society and committee.

Members Secretary and Government 
nominees for the district legal aid 
committees have already been select- 
«d for all the districts excepting the 
districts of Burdwan, Bunkura and 
Cochbehar, Steps for selection of 
members secretary (-md Government 
nominees for the remaining three dis
tricts are in the process and will soon 
be finalised. Grants were placed at 
the disposal of some dislricl legal aid 
-committees towards the close of the 
last Financial Year. The Legal Aid 
Society, Calcutta is given grants every 
year since before the framing of the 
New Legal Aid Rules m the St^te It 
is expected that all the district logoi 
aid committees will i unction m full 
swing from this year.

Inter-Linking of Directorship in foreign 
Drug Manufacturing Companies

8036. SHRI NANUBIIAI N. PATEL 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state*

(a) whether Government’s attention 
has been drawn to the articles appear
ing in the ‘Economic Times* of Delhi 
dated the 20th and 21st January, 1975 
about inter-linking of Directorship of 
foreign drug manufacturing compa
nies in our country;

(b) the na*mes of such fiims, inter
linking Directorship, their equity and 
repatriation made during the last 
three years, the licences on whose 
basis repatriation was made; and

(c) whether Government propose 
to treat inter-linking of directorship 
as formation of cartel in our country 
and consider their equity as joint 
equity for grant of licences and otlhcr 
approvals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) Government
has seen the Press Report.

(b) and (c). A detailed statement 
giving list of certain subsidiaries ot 
foreign companies engaged in the 
manufacture of drugs as on the 31st 
March, 1973, alongwith names of the 
Directors of those companies was laid 
on the Table of the House in reply to 
Unstarred Question No. 1147, on the 
25th February, 1975. The policy for 
the grant of Industrial licence to 
undertakings coming within the mis
chief of the MRTP Act, 1969 is given in 
Chapter I of the Third Annual Report 
pertaining to the execution of the pro
visions of the MRTP Act, 1969, laid on 
the Table of the House on the 18th Do 
eember, 1974. However, issue of licen
ces under the Industries (Development 
and Regulations) Act, 1951 is the res- 
ponsibilifj* of the Ministry of Industry 
and Civil Supplies. Repatriation of the 
profits earned by foreign companies "5 
the concern of the M inistry of Finance 
who administer the Foreign Exchange 
Regulations Act.

Suggestions made by Chief Election 
Commissioner on elections

8037 SHRI M. S. PURTY: Will the 
Minister of LAW. JUSTICE AND COM 
PANY AFFAIRS be pleased to state:

(a) whether the Chief Election 
Commissioner has made certain sug
gestions in his recent report for im
parting higher sanctity to the elec
tions;

(b) if so, the salient features there
of; and

(c) when are Government likely to 
take final decision in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SAROJlNI 
MAHISHI); (a) to (c). The Election 
Commission had been making sugges- 

t tions for the amendment of election



Written Answers APRIL 29, 1975 Written Aauwrr 17a

law and procedure from time to time 
in its reports on General Elections. In 
the year 1970, the Election Commission 
had made comprehensive proposals for 
amendment of the Election law. These 
proposals were considered by a Joint 
Committee of both Houses of Parlia
ment appointed for the purpose. The 
Committee’s survey was not confined 
to the recommendations of the Election 
Commission but embraced the entire 
gamut of election law. The fifth Gene
ral Elections in the country had also 
taken place before the Committee sub
mitted its report. The report of the 
Committee was laid on the Table of 
both Houses of Parliament on 13th 
March, 1972.

Based on the recommendations of 
the Committee, a Bill, namely, the Re
presentation of the People (Amend
ment) Bill, 1973, was introduced in the 
Lok Sabha on the 20th December, 1973, 
and is pending before the House.

Presently, discussions are also be
ing held with political parties. Hence 
final decision will depend upon the out* 
come of these deliberations.

Undue favour in allotment of wagons 
for loading coal

8038. SHRI N. E. HORO: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether reports of undue 
favours shown to certain persons in 
the matter of allotment of wagons for 
loading coal have been received by 
Government;

(b) whether coal is also being 
transported through trucks and other 
modes of transport with a view to 
supplement the despatch of coal by 
rail; and

(c) whether Government have 
investigated into the matter and if 
so. facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI

BUTA SINGH): (a) No such report ha* 
been received for the last two years*

(b) Certain amount of coal from col
lieries to industries and power houses,, 
situated in the vicinity of coal fields 
always moves by trucks* ropeway etc. 
Shipment coal moves by rail from coal 
fields to the ports.

(c) Does not arise.

Recommendations of H&thi Committee 
for Reducing Foreign Equity of Drug 

Firms

8039. SHRI N. E. HORO: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state:

(a) whether the Hathi Committee 
hag recommended that foreign under
takings operating in the country 
should be directed to bring down their 
equity to 40 per cent forthwith and 
further reduce it progressively to 2ft 
per cent; and

(b) whether the Committee has also 
suggested tihat the potentiality o f 
foreign companies to exploit brand 
names and smoothen the development 
of Indian Sector of the industry should 
be blunted and a more purposeful 
and positive policy to help the Indian 
Sector should be simultaneously 
implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The Report of the Com
mittee on Drugs and Pharmaceutical 
Industry was received by Government 
on the 6th April, 1975, and is receiving 
its attention.

Audit Objection for Misappropriation
against Rail Authority, Dbanbad

8040. SHRI RAMAVATAR SHASTRI: 
Will the Minister of RAILWAYS be 
pleased to state*

(a) whether serious audit objection, 
have been raised against the misap
propriation of Rs. 6,000 against Rail
way Authority, Dhanbad fo* not de»
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positing the amount, paid by the 
Olympic Circus in. terms of Contract 
On behalf of President of India by 
Hail Authority for using Rail ground 
in December, 1971; and

(b) if so, the facts of the case an<* 
the action taken against the officers 
at fault?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No. However, 
Audit has objected to the crediting of 
the amount of Rs. 7,000 so collected to 
the Eastern Railway Sports Association 
instead of to the Accounts of the Rail
way.

(b) Does not arise.

Railway employees doing money lend
ing business in Dhanbad

8041. SHRI RAMAVTAR SHASTRI: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) wtiether Deputy Commissioner, 
Dhanbad by a circular asked the Rail 
authorities, Dhanbad to submit che 
names of the Money-lenders within 
their jurisdictions;

(b) it so, the specific steps taken by 
Dhanbad Railway Administration to 
co-ordinate with the Civil Authority, 
Dhanbad to stop thi3 anti-social busi
ness;

(c) the names of Railway employees 
doing money-lending business at Dhan
bad, Kusunda, Fathardih, Katrasgarh 
and Gomoh as procured through Rail
way’s own Vigilence Organisation;

(d) the names of such employees 
against whom notices have been issued 
by Deputy Commissioner, Dhanbad; 
and

(e) the action taken against them 
under Railway Servants’ Service Con
duct Rules?

THE DEPUTY MINISTER IN TUB 
MINISTRY OF RAILWAYS: (SHRI
BUTA SINGH): (a) Yes.

(b) A declaration was obtained from 
the Railway Staff working in the juris
diction of the Civil District of Dhanbad 
indicating whether they were indulging 
in money-lending business. ‘Nil’ decla
rations were submitted by all staff and 
this fact was intimated to the Deputy 
Commissioner, Dhanbad.

(c) Nil.

(d) Nil.

(e) Does not arise.

Accident near Patratn (Dhanbad 
Division)

8042. SHRI RAMAVATAR SHASTRI: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether a serious railway acci
dent took place on the 21st March,
1975 at about 7 P.M. near Patratu in 
Dhanbad Division (Eastern Railway) 
resulting in loss of lives of firemen 
Second Fireman, Guard and grievious 
injuries to Driver wiflh loss of national 
property;

(b) if so, whether the train involved 
in the accident was provided with 
brake-van as required under the rules 
and safety measures;

(c) whether the Engine running 
tender foremost during night was 
provided with Electric Head Light;

(d) whether the guard travelling 
in the engine passed the prescribed 
course of Training of Guards in 
Zonal Training School, Buli; and

(e) if not, the action taken against 
the officials concerned for running 
the train violating the safety rules, 
resulting in the loss of lives and 
property?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes, except that 
the Driver had sustained only minor 
injuries.

0>) No. Trains can be run without 
breakvans under special instructions, 
which is permissible under the extent 
rules.

(c) No. The engine was provided 
with buffer lights on the tender, which 
were properly lit.

(d) No. The Guard had bcjen tested 
and given competency certificate.

(e) This case is being enquired into 
by a Committee of Senior Officers. On 
completion of the inquiry, suitable 
action will be taken against the default
ing staff, if any.

Audit of Government Companies

8043. SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) what are the names of the 
statutory Auditors appointed by tihe 
Government or the audit of Govern
ment companies;

(b) what is the procedure adopted 
in appointment of such Auditors;

(c) whether a few firms of Auditors 
are getting orders for the audit of 
a large number of Government com
panies;

(d) if so, what are the reasons there
for; and

(e) whether the Government are 
considering to give priority to firms 
of young Chartered Accountants in 
allotment of audit of Government 
Companies and if so, from when?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) The information 
is being collected and will be placed on 
the table of the House.

(b) The procedure for appointment 
of auditors of the Government com
panies is given under Section 619(2) of 
the Companies Act, 1956. The aPPoint- 
ments/re-appointments are made on the 
advice of the Comptroller and Auditor 
General of India.

(c) and (d). Excepting in a lew
States like Orissa. Assam and Kerala, 
no firm of Chartered Accountants is 
having audit of a large number of 
Government companies. In the above 
States, in view of the large number of 
small Government companies with 
small audit fee, and availability of 
limited number of firms of Chartered 
Accountants, some of the firm are hav
ing audit of more than three Govern
ment companies.

(e) While tendering advice, the 
Comptroller and Auditor General ot 
India considers all categories of firms 
of Chartered Accountants for appoint
ment as auditors of Government Com 
panies having regard to the circum
stances of each individual case and no 
priority as such is given to any parti
cular firm of Chartered Accountants.

Case of Guards of Gomoh in Labour 
Court, Bokaro

8044. SHRI K. M. MADHUKAR: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether seme Guards of Gomoh 
have filed a case in the Labour Court, 
Bokaro, claiming one lakh and eighty 
six thousands of rupees as cowipensa- 
tion for non-payment of their salary 
due to illegal order of D .O .S .(T ), 
Dtianbad, Eastern Railway; and

(b) if so, the action taken against 
the said officer for such illegal order 
and recovery of the entire amount 
from him for causing loss of public 
money?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). The
principal of “no work no pay” was en
forced by the Railway administration 
in the case of certain guards of Eastern 
Railway who launched “work to rule”' 
agitation in March, 1971 The guarih 
in question have, however, filed a 
case In Labour Court, {Bokaro, for 
payment of compensation on account 
o f non-payment of wages for the 
period. The matter is sub-judice.

Fraud by Clerk, Pay Bill Section, DS 
Office, Dhanbad

8045. SHRI K. M. MADHUKAR: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether one Shri Santosh 
Banerjee, Clerk, Pay Bill Section in 
collusion with Siri N. K. Ganguly, 
D.P.O. Dhanbad, Eastern Railway, 
frauded and misappropriated about 8 
lakhs of Rupees by fraudulently 
manipulating the figures of Kilomete- 
rage allowances of Diesel Drivers and 
Assistants of Barwadih and Chopan;

(b) if so, whether he was a *>o- 
called loyal worker during last Rail
way Strike and given the reward and 
additional increment;

(c) whether for Ihis loyal services 
no action has so far been taken against 
him even for such serious crime; 
and

(d) the facts of this case and the 
action taken by Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The matter is
under investigation by the Central 
Bureau of Investigation.

(b) and (c). Information is being 
collected.

(d) Appropriate action will be taken 
on completion of investigation by the 
Central Bureau of Investigation.

Royalty on Crude Oil Paid to Gujarat 
State

8046. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Gujarat Government 
has requested for revision of oil 
royalty rates;

(b) if so, what is the rate of royalty 
being paid to Gujarat State;

(c) what is the rate demanded by 
them; and

(d) the reaction of Government of 
India thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): (a) 
Ye-?, Sir.

(b) Rs. 15/- per tonne.

(c) The Government of Gujarat hag 
suggested revision of royalty rate?
an ad valorem basis related to tlie 
full posted price.

(d) The matter is under considera
tion.

Progress made in construction of 
Gandhi Nagar-Ahmedabad 

Railway Line

8047. SHRI D. P. JADEJA: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) what i<s tihe progress made in 
regard to the construction of Railway 
line between Gandhi Nagar ".r,d 
Ahmedabad; and

(b) when the line will be complet
ed?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) The over-all phy
sical progress achieved on this line up- 
to-date is 68 per cent.

(b) The line is scheduled to be com
pleted by 31st December, 1975.
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New Fertilizer Units sancttoneA in 
Private Sector

8050. SHRI SHARAD YADAV; Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether any new fertilizer units 
have been sanctioned in the private 
sector in the last 18 months; and

(b) if so, the details of the owner
ship, cost and production c&paciliefe Ot 
these new units?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R  GANESH): 
(a) Yes, Sir.

Cb) A statement is

Laid on the Table of the House. 
[Placed in Library. See No. LT-4568/ 
75].

Utilisation of full Capacities of Public 
Sector Fertilizer Units

8051. SHRI SHARAD YADAV: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether it is a fact that not much 
progress has been made In the last 18

(*ooo tonnes of nitrogen)

months in utilizing the under utilized' 
capacity of public sector fertilizer 
units:

(b) if so, the actual production andb 
capacity of each of these units, and

(c) the steps taken to step up pro
duction and achieve fuller utilization?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b): Capacity, production and 
percentage utilisation of capacity in the 
public sector units during the years
1973-74 and 1974-75 are as under;—

NTini; of Units Installed
capacity

Production of Nitrogen Utilisation of capacity 

1973-74 1974-75 1973-74 1974-75

Sindri . . . . » 90 50*2 52-8 65*6 58*9
Nangal . . . . 80 61*7 40-2 ITS 50*0

Trombay • 81 581 59*6 71-6 74-1

Gorakhbur » 80 64*0 72-8 80 '0 9**3
Nimrum . 45 36.3 40 0 80.0 88 9-
Durgapur • 915* 6-5 15*0 3*9 9*
Udyogauiaadal. • 82 38-6 37*6 47*6 46'3
CocAm I . 152 14*5 39*9 90 2 26'3

Houriceia • 120 46-1 61*3 38-3 50*8

Neyveli . . . . • 70 14-6 17*4 2X-4 24*3
Madras • 164 124*1 83*3 75.6 50*6

By pwdnwti* . • 12 9-8 14*0 83*3 1*6-7

(c; Production at Sindri and Alwaye 
has been low due to the ageing condi
tion of the plants and consequent main
tenance problems and due to difficul
ties in obtaining adequate quantities 
of proper quality of raw material at 
Sindri. While the Rourkela plant 
could not also operate appreciably 
better due to inadequate availability 
of coke-oven gas, production at Ney- 
veli continues to be restricted due to 
inherent technological problems arid a 
difficult feedstock situation.

In addition to measures such as re
novation, debottle-necking etc., that 
have been/are being taken to improve 
the performance of these plants, a large 
scale modernisation programme has 
been taken on hand at Sindri so as to 
replace the aged plant and process 
technology and switch over the feed
stock from cokeoven gas to fuel oil* Xn 
addition, a rationalisation programme 
is also under implementation at Sindri 
for the manufacture of phosphates, 
simultaneously replacing low quality
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gypsum now obtained from Rajasthan 
with by-product gypsum. The feasibi
lity of switching over the feedstock al 
Neyveli from lignite to fuel oil and 
at Rourkela from cokeoven gas to a 
suitable alternative is also under con
sideration.

The Nangal unit of FCI winch is 
capable of operating at neai rated 
capacity provided ita full require
ment of power, which is 164 MW is 
met, hag been able to opemte only at 
about 50 per cent of capacity duiing 
1974-75 due to inadequate supply of 
power.

The plants at Durgapur and Cochin 
are yet to achieve and stabile* r e 
duction at near rated 'tnc it} due to 
technological problems a^d equipment 
failures The problems limiting 
production at these plants have .since 
been identified and (he necessary
modifications/addition^ aie und^r ^m- 
plementauon.

Production 111 the iertili?er plant 
at Madras, which is one ot the more 
modern and efficient plar*ts in the 
public sector, was aftectod duung 
1974-75 due to damage caused to
certain sophisticated equioments as 
a result of power failure 1, sub f»t.utnt 
•explosion m the ammonia plant 
necessitated a shut down fo>- al out 3 
weeks There was also .1 tt il e of 
the reformer tubes when the riant wa* 
restarted after the annual maintenance 
turn around. These defects have since 
been rectified and the plant is
presently ■operating at about )85—90 
per cent of the capacity.

Proposal to appoint Workers’ Nominee 
on the Board of Directors of Sb*w 

Wallace and Company.

8062. SHRI SHARAD YADAV: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state*

(a) whether he has received a 
communication about the appointment

of workers* nominee on the Board of 
Directors of Shaw Wallace and Corn* 
pany under Section 408 of the Com
panies Act;

(b) whether the suggestion about 
workers’ participation in the Manage
ment has been referred to the Labour 
Ministry for information; and

(c) whether the Company Affairs 
Minister has taken a final view in the 
matter in consultation with the labour 
Ministry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS ,(SHRI 
BEDABRATA BARUA). {a) and 'b ). 
Yesf Sir.

(c) the communication received 
irom the Labour Mimslu h<«b been 
given due consideration Lach case 
will be decided on merits Choice of 
personnel lor appointment ab Govern
ment Director under <-eotion *108( 1) 
will depend on the natmo ot oppres
sion or mismanagement digged as 
well ah the experience' an i q laJiiica- 
tions necessary tor ensunr<» the mini
mum htandaid ot good miiiastnient

Visit of Soviet Team of Oil 
Technicians

8053. SHRI SHARAD YAUAV Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a> whether the proposed Soviet 
Team of oil technicians has arrived in 
India;

(b) whether it has examined the 
question of “Refinery Losses” in 
depth;

(c) the conclusions arrived at by 
the team; and

(d) whether part of the “Refinery 
Losses” are nothing but outright theft 
and pilferage carried on with the 
connivance of Refinery Managements?
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the;  p i p u t y  m in ist e r  in  th e
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):

(a) to (c>. A team of Soviet experts 
in oil refining visited in September- 
October ‘714, the three operating re
fineries at Koyali, Barauni and 
Gauhati and also held discussions 
with the IOC management at New 
Delhi. The discussions related to the 
reduction m consumption of utilities 
and own fuel, optimisation of the 
yield pattern, improvement of on- 
stream time of the plants and increas
ing the capacity of the Coking Units 
at Barauni and Gauhati. The prob
lems of product losses caused by 
leakages from the equipment like 
pumps, loading valv«s, sampling 
points etc. were falso discussed. The 
recommendations and suggestions 
given by the Russian experts and 
refinery officials were discussed and 
agreement reached on measures to 
bp taken by the concerned refineries.

(d) A certain quantum of refinery 
loss is inevitable in all petroleum re
fineries The extent of loss would 
depend on a variety of factors, like 
the design of the refinery, types of 
processing units, etc. Technical Cells 
in all refineries constantly study ways 
and means of reducing fuel consump
tion and losses.

Crude Oil Imports Slashed in 1974*75

8054. SHRI M. RAM GOPAL RED
DY; Will the Minister of PETRO
LEUM AND CHEMICALS be pleaded 
to state:

(a) whether crude oil imports 
during 1074-75 has been slashed in 
comparison to previous year; and

(b) if so, the foreign exchange 
saved on this account?

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):

(a) and (b). The required informa
tion is given in the Table below:—

Q—Million Tonnes 
V—CIF value in Rs. Crores

Period

Imports Crude oil

Q V

1973-74 1 3 9 416'39

1974-75 *3*9 907’ 00

(Provisional)

Oil Exploration at Mandapam in 
Tamil Nadu

8055. SHRI M. RAM GOPAL RED
DY; Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
funds.

(a) whether the Oil and Natural 
Gas Commission has started oil explo
ration in Mandapam in Tamil Nadu; 
and

(b) if s0> the quantity of oil deposits 
expected there?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Drilling of an exploratory well 
for hydrocarbons has only recently 
been started at Mandapam in Tamil 
Nadu.

(b) It Is premature to say anything 
in this regard at this stage.

Electrification of Ahmedabad-Bombay 
Railway Line

8056. SHRI ARVIND M. PATEI: 
SHRI VEKARIA:

Will the Minister of RAILWAYS 
bo pleased to state:

(a) whether Ahmedabad-Bombay 
railway line has been electrified;
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(b) if *0, whether the traffic is 
being run on this line; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHBI 
BUTA SINGH): (a) The lines have 
treen energised. But two substation 
works are yet to be completed.

Ob) Yes, traffic is moving on elec- 
•tric traction except on Valsad-Virar 
Section.

(c) More dual voltage electric loco
motives will be available by the end 
o f  this year, when electric traction' 
■will start on Valsad-Virar section 
also.

Recommendation of the Hath! Com
mittee on manufacture of Adulterated 

Drugs

8057. SHRI NAWAL KISHORE 
SHARMA;

SH RI R. V. SW A M IN A T H A N :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased* to 
state:

(a) whether the Hathi Committee 
-on drugs and Pharmaceuticals has, in 
its interim report recommended pun
ishment of life imprisonment for 
manufacture, sale, stocking or exhibit
ing any drug that is adulterated or 
manufactured without a valid licence;

(b) if so, whether Government have 
sine© considered the said recommen
dations; and

(c) the decision taken in this 
respect?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GA- 
NESH): (a) Yes, Sir,

(b) and (c). The amendment of 
Drugs and Cosmetics Act to provide 
for stringent penalty for offences re
lating to the manufacture and sale of 
spurious drugs is under considera
tion.

Capacity and Demand for Phthalic 
Anhydride

8058. SHRI GAJADHAR MAJHI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) what is the installed capacity, 
utilised capacity and demand for 
Phthalic Anhydride in the country; and

(b) whether Government propose 
to license additional capacity for 
manufacture of this product and if 
so, the broad features in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) The requisite information is given 
below:—

Installed Unlived Dtmai d
Item Year capacity capacity (Torre*.)

(Torres.) (Torres')

Phthalic Anhydride . . . *974 12,300 8,500 20,coo

The production and demand for the 
year 1975 are estimated at 12,000 and
16,000 tonnes respectively.

(b) As against the demand eat!* 
mates of Phthalic Anhydride of

45,000 tonnes/annum by 1978-79, the 
capacity already licensed or covered 
by Letters of Intent is 53,800 tonnes/ 
annum. No proposal for additional 
licensing of capacity for this item is 
bring developed at present.
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Jtm & m  of Seimie Ship ‘Awan- 
wftrtuk* by O ft NGC

80591 SHRI 0 . P. DESAI: Will the 
Minister ©f PETROLEUM AND CHE
MICALS 'be pleased to state:

(a) whether the Oil and Natural 
Gas Commission has purchased a fully 
equipped seismic ship “Awanweshak” 
for doing seismic surveys;

(b) whether this will be the first 
of its kind to be owned by the Oil 
and Natural Gas Commission; and

(c) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes Sir. The name of the ship is 
M. V. ANWESHAK.

(b) Yes, Sir.

(c) The survey ship has been pur
chased by the ONGC from M/s. Seis
mic Exploration international, S.A., 
at a cost of Rs. 3 crores approximate
ly. It Is expected to arrive in India 
by June, 1975 and will commence 
geophysical operations in Indian 
waters by July, 1975, The vessel is 
equipped with gravity, magnetic and 
digital seismic instruments and will 
undertake gravity, magnetic and seis
mic surveys simultaneously. The 
ship is also equipped with satellite 
navigation system.

Production at Gorakhpur Fertilizer 
Factory

8060. SHRI RAJDEO SINGH- Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Gorakhpur Ferti
lizer Factory achieved an all time high 
monthly record-production of 17.258 
bonnes of urea during January, 1975 t 
during its operation of seven years;

. (b) if so, the reasons for this 
^creased production;

(c) whether in coming month it is 
expected to have an improved pro
duction level;

(d) whether along with the increas
ed production of urea, the production 
of Nitrogen has also increased; and

(e) whether after the completion of 
expansion project by the end of 1975, 
the production target of Nitrogen will 
be doubled?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. GA
NESH): (a) to (c). The increase in 
urea production’ during January 1975 
was mainly due to the plant receiv
ing adequate and stable power supply 
during the month. This performance 
could not however be maintained dur
ing February and March 1975 due to 
a 50 per cent power cut imposed by 
the State Electricity Board and the 
power interruptions. The plant is 
capable of operating at or near rated 
capacity provided adequate and stable 
power supply is assured.

(d) Each tonne of urea contains 
46 per cent nitrogen; hence, with an 
increase in urea production; there was 
a corresponding increase in nitrogen 
production as well.

(e) After the implementation of 
the expansion scheme, the capacity o f 
the plant would go up from the pre
sent level of 80,000 tonnes of nitrogen 
to 131,000 tonnes of nitrogen.

Upgrading of Non-Gazetted Staff on 
Railways

8061. SHRI RAJDEO SINGH: Wilt 
the1 Minister of RAILWAYS be pleas
ed to refer to the reply given to Star
red Question No. 101 on 19th Novem
ber, 1974 regarding upgradation of 
posts of officers and class IH staff 
and state:

(a) whether the proposal of upgrad
ing of non-gazetted staff on Railways 
has been finalised;
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(b) whether approval of the Finance 
Ministry has been obtained;

(c) whether the upgrading of 
gazetted staff has since been c omple
ted; and

(d) if so, the time limit for issuing 
the order for upgrading?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) No.

(c) Out of 968 posts approved by 
the Cabinet for upgradation, orders 
for 918 have so far been4 issued.

(d) An upgradation scheme for 
non-gazetted staff has been drawn up 
and is, under the active consideration 
of Government. It is, however, not 
feasible to indicate at this stage when' 
the scheme will be finally approved 
by Government.

Amounts due to SMs/ASMs for 
working as Guards

8062. SHRI RAJDEO SINGH: Will 
the Minister of RAILWAYS be pleas
ed to refer to the reply given to Un- 
starred Question No. 1117 on the 
25th February, 1975 regarding acting 
allowance to Stations MastersjAssist- 
ant Station Masters and state:

(a) whether Station Master, Sabzi 
Mandi grade Rs. 455—700, ASM, Delhi 
grade Rs. 425—640 and other SMs/ 
ASMs grade Rs. 425—640 in Delhi 
Division were ordered to work trains 
in emergencies when Guards are not 
available;

(b) whether ASM grade Rs. 330— 
560 are entitled to acting allowance of 
Rs. 8/40 per day for working as 
Guards; and

(c) if so, the amount that the SMs/ 
ASMs grade Rs. 425—640 and Rs. 455— 
700 are entitled to for working as 
Guards?

t h e  d e p u t y  m in is t e r  in  m e
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) During the pre
vious six months one S.M. grade Bs. 
455-700 (RS) and two ASMs grade 
Rs. 425-640 (RS) Sabzl Mandi, were 
utilised to work aa Guards grade *C\ 
A further scrutiny is being conduct
ed in respect of Sabzi Mandi as well 
as Delhi Divisions stations, to assess 
occurrence of cases of this type.

(b) Yes.

(c) Since it has not been provided 
in the rules to utilise higher grade 
SMs/ASMs as guards grade ‘C’ no 
daily rates have been laid down for 
them. However, in the cases refer
red to iri part (a) above, payment of 
acting allowance at Rs. 8/40 per diem 
had been made.

Planning Commission to provide Funds 
to Railways for Wagon Procurement

8063. SHRIMATI ROZA DESH- 
PANDE: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Planning Commission 
has decided to provide necessary fun
ds to enable the Railways to place or
ders for wagons during the current 
and as well as the next fiscal years; 
and

(b) if so, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
M IN IS T R Y  OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). The
funds allocated by the Planning Com
mission for the Railways* Annual 
Plan 1975-76 would enable the Rail
ways to procure about 6,000 wagons 
(in terms of 4-wheelers) out of 
which 5,000 will be from trade and
1,000 from Railway Workshops. The 
number of wagons to be procured 
during the coming years will depend 
upon the availability of additional 

annally?
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.iM fM M  far ITrfMlna at M H w  
' I M M m  |b MMfe Swtar

MM. SHRI MADHU UMAYE: Will 
fltt HBnlater of PETROLEUM AND 
CHEMICALS be pleued to *Ut«:

<») whether Government have de. 
tided on any propMftw* of 
Itf fertiliser factories in the public 
sector and augmentation of their capa
cities;

(c) whether any foreign assistance 
lias been sought or offered for the ox* 
pansion programme; and

(d) if so, the details of 
and (c)1  ̂ t

(b) if so, which 
panded;

units will be cx>

parts (b)
* U

THE MINISTER OF STATS IK 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRX K. R. GA
NESH): (a) to (d). Several expan
sion schemes, as detailed below, have 
been approved for implementation to
wards augmenting the fertilizer ca
pacity in the public sector.

(In 000 tonnes)

Kune of Project
Present

capacity
Capacity

after
Expansion

Capital cost 
of Project

Date of 
corwnissionirg

(Rs. crores)

N P205 N P205 Total
cost

Foreign
Exchange

1 2 3 4 5 6 7 8

1 . Namrup 45 197 • • 58-62 22-31 October, 1975.
2. Trombay 81 36 304 129 158*09 47-27 Trombay Debot

tlenecking June 
*75*

Trombay IV 
June, 1977-

Trombay V— 
April ’78.

3. Gorakhpur . 80 131 • • 18-05 8*55 October 1975.
4. Nan gal 80 232 • • 103*77 58'62 October, 1976.
5. Sindri 90 219 156 149 10 54-64 Sindri Rational

isation—Octo
ber, 1975-

Sindri Moderni
sation'—April,

1978.
6. Cochin 152 192 114 45*00 io*43 End of 1975.

7« MFL 164 85 I7<S ZI2 8-75 r o i September, 1976.

Hie foreign exchange requirements 
are intended to cover the expenditure 
on supplies and services not available 
in the country. In addition to free 
m  L.S.—7

foreign exchange, foreign credit as
sistance is secured to the extent ne
cessary for these projects.
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Ohm  Purposes of Activities of MRTP 
CommJm&tm «xd Ooaqnuki Law Dep- 

xHnwt

8065. SHRI VAYALAR RAVI: -Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased 10 
state:

(a) whether Government have seen 
the report  ̂regarding the cross purpo
ses of activities of the Monopolies and 
Restrictive Trade Practices Commis
sion and the Company Law Depart
ment; and

(b) if so, the actual facts thereof 
and the action taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b). Yes 
Sii. Government are not aware of 
any “Gross Purposes Activities” as 
referred to. As already stated In rep
ly to Unstarred Question No. 59 
answered In the House on 18-2-75, 
the M.R.T.P. Commission has con
firmed that it has not expressed any 
opinion or made any press statement 
to warrant such a conclusion.

Annual Disposal of Cases in Supreme 
Court

80€6. SHRI C. K CHANDRAPPAN' 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state the average number of 
cases in Supreme Court disposes of 
anually?

AND COMPANY AFFAIRS (DR. SA- 
ROJINI MAHISHI): The average an
nual disposal of cases during 1973,
1973 and 1974 in the Supreme Court 
was 7,280.

Production of certain Items by ]£/«, 
Saadoz

8067. SHRI K. S. CHAVDA: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) how many items covered by li
cence No. L/22|166|63-Ch. Ill dated 
31st August, 1963 were produced by 
M/s. Sandoz and their production dur
ing the last three years;

(b) what are the other companies- 
foieign, Indian and small scale who 
are producing these items and thoir 
production during last three years; 
and

(O whether any of these companies 
were allowed payment of royalty and 
know-how fees for the production of 
these items?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. GA- 
NESH)* (a) Actual production of 
items covered by the Licence No. 
L22 166!63-Ch.III, dated 21-8-1963 as 
amended by letter, dt. 16-5-1967 dur
ing the last three years was as 
under:—

S No. Name of item
Production dunrg

1972 1973 1974

1 Active principles o f Senna 2852 689 587
2 Active pnnckples o f Belladora . . 120 8015 7463

3 Syntheses o f 0—Nitrophenol 525 2638 4*70

4 Synthesis of O^Aminopherol 254 2327 X837
5 Synthesis of 8—Hydroxyyquinoldin e . , 661 2837 *043
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< Tfcerewas uto production of other 
Item* viz. (i) Synthesis erf 8-Hydro- 
xyquinoKne and (ii) active principles 
o f podophyllum (Glycoside fraction 
and Aglycone fraction).

(b) and (c). Information is being 
collected and will be laid on the 
Table of the House.

Allotment of indane Gas Agencies In 
various Districts of West Bengal

8068. SHRI TUNA ORAON: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether a number of applica
tions are under considefation for al
lotment of Indane gas agencies in 
various Districts of West Bengal; and

<b) if so, by what time these agen
cies are likely to be allotted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
(a) Nc applications are pending with 
Indian Oil Corporation.

(b) Does not arise in view of (a) 
above.

Posts sanctioned in various categories
in S and T Department since 1972

8069. SHRI CHANDRIKA PRASAD: 
Wil] the Minister of RAILWAYS be 
pleaded to state:

(a) the number of posts sanctioned 
in the category of various grades of 
Maintainers and Inspectors in Signal 
and Telecommunication Department, 
Railway Zone-wise, since 1972;

(b) what are the number of posts 
filed up and a'ao lying vacant cate
gory-wise and zone-wise over Indian 
Railways;

(c) whether some of the posts are 
operated with lower grade or casual 
rated staff; and

(d) if so, the reasons and particu
la r  thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (d). Informa
tion is being collected and will be 
laid on the Table of the House.

Workers participation in management 
of Railways

8070. SHRI RAM PARKASH; Will 
the Minister of RAILWAYS be pleas
ed to s,tate.-

(a) what are the salient features re
garding the achievement o f workers 
participation in the management of 
Railways; and

(b) what steps Government propose 
to take or have taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS: (SHRI 
BUTA SINGH): (a) and (b). On the 
Railways, there is participation of 
workers on variou^ committees set up 
for staff welfare, viz. Canteen Man
agement Committee, Advisory Com
mittee for Staff Welfare Works, 
Housing Committee for allotment of 
quarters, Hospital Visiting Commit
tee, Executive Committee of Railway 
Institutes, Staff Benefit Fund Com
mittee, Consumer Cooperative and 
Credit Societies etc. and from time 
to time representatives of staff are 
consulted on many issues relating to 
their work and welfare. In addition 
to all this, a machinery known as 
Corporate Enterprise Group has been 
set up in which representatives of the 
two Federations and Members of the 
Board discuss certain matters mainly 
to evaluate the functioning of the 
Railways and to suggest ways and 
means to improve its viability.

ir«tr vter ^Tarmsr %

8071. JTo WWHTTnm :
tot faftr, vnf
ir$ 3srarr% ftt fa  :

(w ) tm  «rrinw*r
fkmk fW n nftor t ;
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(v )  f%?l% *TPT% J #  W
«rhr iwf *rfw  *pt* % ftmnwfte 
*1#  ft ; ^ r

(*r) vnr *nrwf % iftsr fNro^ 
% *ns*rc vt fw <  *rf*rfaRr ?*rwT- 
tffar ftr*rw wrr $ ?

gl̂ £+ _____  — a _.. .. ___ ___> ■•■._. .. .
Wnfi (̂fW IftT P W t f w  T O W  

W i w  f i t  (IT® STCTWIT InJI!) :
( * )  3 1 -1 2 -1 9 7 4  *?t «W
sr%¥T ^ «r sirrem  % 35,268 
*rm% ^fwRr 5r i

V ) JWW imrm sfit w f  ^T, 
3,199 ¥T*r% TOT sfafT ^r*m TSRT  
$ 3 1 -1 2 -1 9 7 4  frftRT
w m  It srfarar «r 1

(*r) t̂ F %wx T̂TOTtftST ^  f^rf^r 
% f̂ Ttr $rWT^T qR fk w  ftR[T 9TT TfT 
ft I

*(fw*( if 1974 % ^TH  ^W
ftfjnrwff % qswRiw flwif̂ r vt

— ̂  .. fn ’f

8072. ITo grg ^ TTfqqr «rt** : *HTT 
fc* *Rft q f «5cTT% apt f̂ TT ^ T  ft?
qffcnr sft* *r are 1974 %
%  5*fs5mft % q?t
focf̂ ft $Tf?T f$  ?

fcr ihrrmr if s<m t (*rt f n
fa f) : 1974 % T̂T?T
qffcnr <n: *nferr *£t w ti, 
q*£t% v  *&, U W C T C ff s^ r n ff  
iflhc <!TfWf if «mr *pt% ?̂t qftfê rf if 
*r,*r «frsft *rrft i^OTfff if *Rritecr 
xw <en*d% f f  §Tftr m  *$s*r ^^nror: 
«t*ppt 22,93,800 ^  ft1

I f t l^ f  ^ R # l if W IW  A W  f  
finiT w r t  J*rt*T

S073. ir«  i r t N n w f  wNNr:
VTT %*f *raft 'SRTT̂ ' f^T 3P^T 1% *

(v )  w t  u i w f  v w  w imr* 
&m % wrsft ^ n ^ r  tjfa#<r
H qfn trsfi T1WTT TVFit v  r̂ PT w f f f  

R̂TT «fT ; 

(w) w  m nTft % x w flr ferV  
vftx fz&ft wcr^m % ̂  t o  r ̂  arnff 
^  ÎTft *fawr Tl̂ fV ft ; f̂tT 

(*t) fflnr ^ rt f««t v t 3* : 
^fTT^r tt^ftw it ŵ nr̂  v t w ft

ft?

p̂r irsiTWqf if w N t  («ft arat 
f^fff): («f) f̂t f f  1 rmm tftx f ^ f t
% *W  f^TT fs^T 19/20 ^TTtFT

r̂ 5̂ rr ^^rr «rn %tor,
1 0 -1 1 -6 3  % W^T * r m  5Rf 
?̂n «r?T stftfr Tcf̂ rnr ^

iTTst r̂ ir q fW 5Tf%?T
v fe rn w  «ft 1

(^r) 5ft fft 1

(»r) f̂t ff, w r  i*&
OTcrr ^t âr% ftr, ^  mfs^f 

f̂ fasrfacr w f^rfw  vf*rf% 
^t ^r^r^r 1 1

'*«¥* w ’ v t t (* r t  fc i%  w tfir sr f^ t

8074. Tio m & fcm m  <rttn :
iRTT q?f(fWRr <ftr TfTW5T wtft *Tf ?̂fT% 

f̂ TT ^ t  f^  :
/  V /  ir iM W iM l^ a  jHNn^Ha^^£hk*RT W t̂ 3f¥t

% ?rr̂  t  w  s r fw  w n  «ftf?r ^ r j  
»rt f t ;
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( w i tm JT^r 5r 3*ft t o f t  
*rt f  a*rr 

« rf̂ prf % o t  o t  o t  |

(*r) ^ f W f  «pt 
?

^ rfw r»r t o t *  * r * r a *  *
i& w f t  (*ft  *fto <fto *TTlft) : (*)
stott, i96d?rqr^r, ?Tt o  t o
jiKflftgPT ^  qtfipfr f̂ TT̂ T T̂foTfjqsf, 
STOTT qT £t 3TT T ft  *ft I ?TTOT, 
1969 % ^feqpr W3T5T 
?r q-F *I>5RT =3T 5T #  «ft I fsra% f O T• cv
? rm ^ %  % t^ T T  j t f f a K T  *rt
2TtoTT% W R q X  SOT
Sffv̂ TTcft«r> I fetfRTT, 1 9 7 1T r^ # 3 P T T
wfrm vii Trf *ft sftr mm 

% q?p o t ^ t  * o t  ^r *ft i 
fsm% ^ t w  f ^ m r  
s tjN tW t, f^rsnrmf, * 3  *r *rtf: ntj 
5tt ir*r |H[ osrlwft % nTf^<ff srforerr 
% sjtoit <tt ?fk €\ ssft srrc tstt to tt*p t 
v t f k f w  f^r^rfrvr q r nfoft 
sift f r  *rf «ft i

!T M  #
=̂tt<V ^ftprlr *r % 25 srfamRr g ^ f w  

fiw ft i - i~ 7 4  % vflnrflr/vsnT
r̂rf?T & WR^STd 5rW % O T  <ft
ssrr̂ ft 1 1  5 s  t o t  ^r% o t  marfegr 
ftrq *rq w n t  ^  farq t o t  qnsft $ 
fiw rm  forr arr<rr $ *ftr ^  f c r m f

r$̂ fX *T TO SRimW  *»T
__ ____ __  \ _ ... - .. a«nar^f q?r ?rt tniranr $ i

( « )  *flr (n ). f t w  to  *t 
^ n f| 5 T t«W riW 'T T T *  fojT»raTt 

f  TH  w  i i f * *  tfwr «?Wo 
*t» 9569/75]

1974-75 5f f«ra %
tfarft ft nM xvx m * (OT-$ar 

vftfts?)

8075. *ft W ?  TT̂TT : OT ^T
*r?sft ^  ^ t% *?t f*r r  ^  ft? •

(*r) m 1974:75 *T *£T?>
% f^r o t 4 it f  ?ftfa£ % % f^r
fiRFft ETTtrffr s*ro spt *rf sm  ^ f  
spk-VNr | ; *ftr

(«f) ^  1964^O T % T  
% ^  i* ozre *f?t jt£ ipr Tifir 
Jr s*ra?ir f^f?r o t  t ?

^nrsft («ft vnftr^)
(^) (^-). STITT *Wcr:

f?TW #cFRTT WTH W  ^Tl% f  J

( i )  f w r  t o w H’ g f t s r n i ,

( i i )  m r o r ,  w k

(iii) flfTsranr i

1974-75 ir ??T «TT
«r*r 5R1 % '̂HfasRT ^^ftt ?nfr vvf-Tgr 
5T ^ t | f | « f k  ^ T ^ % 55R T ^ P ^
^qnssr ft  r̂%«ft, 1973-74
*\ . « *S f»L_̂  .. V A*P ITTVf T̂ T 5TT Tf 5 :—

JT!Ttf W (

1973-74 *l?t «Wf€T ^ T̂# 38. 40
1964-65 q?t wtfsrSrsHfr 20. 38

Unite «B|«ied iB Prodactton of Snlpk«- 
ric Aold aid Oleam

8076. SHRI PRIYA RANJAN DAS 
MUNSI; Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state;: f - -

(a) how many units are engaged in 
the production of Sulphuric acid and
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Oleum in West Bengal; what is the 11- 
oeaeUig capacity of each plant and 
what quantity of sulphuric acid has 
been produced by each of them during 
the last three years;

(b) what has been the total produc
tion of sulphuric acid and Oleum on 
an All India basis, State-wise during 
the last three years; and

(c) what quantity of sulphuric acid 
is consumed by each unit in the pro. 
duction of captive items such as sup
erphosphate ferric alumina and what 
quantity is sold to the consumers and 
to dealers/distributors?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. GA
NESH): (a) to (c). The information 
is being collected and will be laid on 
the Table of the House.

Legislation to grant equal rights to 
women

8077. SHRI P. R. SHENOY: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state;

(a) whether there is any proposal 
to introduce legislation giving equal 
rights to all sections of women in the 
matter of marriage and divorce to ce
lebrate the international womens yew 
in a befitting manner; and

(b) if so, the salient features ther*» 
of?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. SA- 
ROJINI MAHISHI): (a) and (*>)• No, 
Sir. However, certain recommenda
tions in this regard contained in the 
report of the Committee on Status of 
Women in India are being examined.

I% hra.

QUESTION OF PRIVILEGE

MR. SPEAKER: Now, I hav* re
ceived the Privilege Motions from 
Shri Shyamnandan Mishra, Shri 
Madhu Limaye and Shri Jyofirmoy 
Bosu. The subject is almost the same* 
Some objections were raised in the 
Rajya Sabha on the presentation o f 
the P.A.C. Report.

SHRI VASANT SATHE (Akola): 
Sir, on a point of order.

MR. SPEAKER: Let him present it. 
He has not yet mentioned it.

SHRI VASANT SATHE: Sir, you
have read out just now that the noti
ces have been given under Rule 222* 
This is what you have mentioned. So, 
my point is before anyone can say 
anything, kindly listen tQ me. Listen 
to my point of order. After they have 
said everything that they want to say, 
then if you allow me to speak what

the use. I have raised a point of 
order under Rule 222.

MR. SPEAKER: The motions arc 
identical. I will listen to the Mem
ber who has already sent it to me. 
He may make a submission first.

SHRI VASANT SATHE: It ls pre
cisely the point of order that I am 
raising. If it is out of order, then 
you can certainly ride it out.

MR. SPEAKER: Let him speak. 
Then you can raise it.

SHRI VASANT SATHE: Rule 222 
says that “A Member may, with the 
consent of the Speaker, raise a ques
tion involving a breach of privilege 
either of a member or of the house or 
of a Committee thereof.'’

Now, the small point that 1 am rais
ing is: Have you given your consent? 
If you have given your consent, then 
that enables him to give Notice c f  
question of privilege under Rule 225 
which says:
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“A Member wtehbrg to> raise • 
question of privilege  ahalli girt 
notice In writing to... .**

Then under Buie 224 the conditions to 
be fulfilled are laid down. Then Buie 
225 says:

"The Speaker, if he gives consent 
under rule 222 and holds that the 
matter proposed to be discussed is 
in order..,..**

because then later on let us not say 
that this is not in order. You have 
to decide this. After listening %o him 
if you decide that it is not in order, 
will you withdraw your consent? Is 
that the idea?

MR. SPEAKER: Knowing every
thing you have raised it again. You 
know the procedure that we have 
been following. In certain  cases 
when l find that on the face of it the 
motion Is inadmissible then' I would 
say that I don’t admit it. Where, I 
feel that before giving my consent I 
should hear a brief submission from 
the Member, in such cases I do hear 
him.

You know we have for long been 
following this practice. Now, if you 
go by the rule, then I will apply that 
to you also.

SHRI VASANT SATHE: No conven
tion can ever ovei-ride the rules.

MR. SPEAKER: The Speaker has 
many inherent poweis.  You are a 
member of the panel of Chairmen, 
whom I have appointed with the full 
knowledge that they Know the rul«*s. 
The Speaker has many inherent pow
ers and this is coming under that.

farafc (srr̂i)  srtsrsr

wfst % smreTTqgft 3

sfrft % <T$T ?Tt*TT f% qfssra

trap faffe 3ft 3RT  €torr5fo

f$fl| if

% tr$ iftr vf̂fT *n£f % fWV

tftST sft sftoafto TT3T ̂ *T %8TW Wf?c

yo tfto % •■forTfor %ftx
Jp  % 3WT

<?S0 T̂ o  (sfTR̂c) :

^  STfarc \

faraft . stsztct m

% ^  $ w 5TRT qT sftT ̂ TT ÎcfT 

t 1

SHRI H. K. L. BHAGAT (East 
Delhi): On a point of order, under rule 
354, Sir. This rule says that in this 
House we cannot refer to the proceed- 
ings of the Rajya Sabha- Mr* Madiui 
Limaye has started doing that.

SllRI  SOMNATH  CHATTERJEE 
(Burdwan). Knowing that the subject- 
matter involves a question of privilege, 
you have allowed it This is nothing but 
questioning your decision.

SHRI H. K. L. BHAGAT: Rule 3S4
says:

“No speech made in the Council 
shall be quoted in the House unless 
it is a definite statement of policy by 
a Minister.”

MR. SPEAKER: You are quoting a 
rule against yourself. Kindly read 
the proviso. It says.

“Provided that the Speaker may, 
on a request being made to him In 
advance, give permission to a mem* 
her to quote a speech of make re
ference to the proceedings in the 
Council, if the Speaker thinks that 
such a course is necessary in order 
to enable the member to develop a 
point of privilage or procedure/'

I never knew that a lawyer like you 
would quote a ruling pgainst himself.

I have to say that if this rule applies 
to Madhu Limaye and others today, 
the same will apply to you tomorrow; 
don’t grumble then.
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SHRI H. K. L. BHAGAT: If you have
given your consent, then it is all right.

nit fa n * : m  §  q^r f  w  
t o  «rc: srft S*r ^ t t  i  fa  fo fa r
T̂PR̂ ff $  TflET *TC?r *?t firiNTfaETC STRT 

t  I sft Slf?R  ^  I, ^
f  TT Ate %3P5T $r fraT
| i 3fr tpftfsrfara- fsfcT trr w #= r 
6t*r |, f*r sfcr m  TOt f  i
 ......   ■ —v    -V  r -  ..■■■ - -■ y  -TOT *T*TT m  OTPT t T w  P̂Tn fT,

tft 5crfrofr ?rff 
| i ^raT % f̂ rq; w ttftqtft 
*rr qrefagqr snff | trr t o t  
s*rr % srfafafa *fr f*r f  i 
*ror ?rfw ifr m  w m  s o t t  snrq; 

s r o s r r t t f t t  ?ft «if *fr ^
SPfTftT f  fa  $ *ft sffa I* ?ft *TT TOT

m r  % 5f!T *HT ft  sre *ft
stW r *r t  ^  ^ fW h r t| 
at i f  fa r  tnr* *tt ^Rfrr n̂rfgrr g fa  
faeftor w m t  $  ^  ^  m̂NNrto |
sftr *r to t  * w
^  *IWT I  I Tt tT t̂rff *TCrft 

«pft I  I %fa*T *ft vr $1 TOT
^ t %qrfcr *Ptf froir ^  %

TO tt't I t  fTTCVt *T$ TO SRRTRT
*3nfarT f  fa  to t  sot % %*rwr
*fr ^ % WTOKH % 3*7̂  $  ^ tf
fa??r f  i shtt ®Ptf m xr

 ̂ f* - — _ a, ____ *v ClJSL-.jpOT M W  $raF ^ ?n « 1 W  pfwf
^ r v r n f w r c t  i % w sx
ŝft t o  $$ | % srcqfe

aR% *ft sft sft° «fto tt3[ fJT srt m*r 
| STf fW+. ST*|facT | I R̂* TOVTft
fN t  I  fa  ^  t3[ #  if f w  T O  

s ft t#  *r$f | fiIt cr^ft «nr 
aft ̂  TTŜ  ̂ ITO $\$$Z SPrNt
t?rT̂ [ ^  | iftr ^  TOcir % tf rare 
<r% .........................

VPfffhl W W  : 5̂TT *1$  faHT

I  •

' «lt ^  1W4f : ^ r  W
■̂- -- -*t« --» »-■! *‘> » . .̂.. .. V V IS _  .

^ H J T  « < W  I  ^ T T

f  i %rt
^ O T ^ ^ I f a f W ^ t w  $ * rf

..........................

«ft *nf« t^ o  (f^rvr^rr) :
^  i

/

« f t  * W  f t w *  : q = F  5STTST

m  « f t  ^ r r  |  t f t  w r  %  s r r  

E r t  t o :

g y r e  5 f t ^ r %  ? p t  « r f r o r  |  i  f a ^ f t

^rt ^  |  ____

SHRI Y. S. MAHAJAN: The Report 
wad not adopted by the Committee.

*ft W  : ?HR > #  !TTK
?rrir t  ?rt ̂  tscTT ̂  i

?Tft I ŜRr %$ 5FT3FT if far 
g f  c W  * W fT  5 R T T  ? f t  ^TTT ^  I ? J T 5 r

« f 5 T  |  i  q Y  r x  ? f r  %  % 3 r * r  ^

f ^ r  f a r  ^  i  ? m  f % ? s t

f r o  wx tfK  «ttt #
^ t t ^ s t  m  ' f t  ^

|  ?TT ^  W  *IV $ *  ..................................

^  WflRT 3T$ : t  ?T̂ f f  I

« f t  f a i l *  :  f a r  w t  s i l w

7^ | i r̂*Ft m |?rr fa  ^|t<t 
j f  ^  ^ r  f t  i

«w»ar w& : gft TO W d 
t ,  w r s r n :  ^ n c  « f t ? r  t ^ t  g  \

« f t  « f ^  f t w *  :  T ^ P R  9 1 f «

^  vfTr w,|* | fa  ^
jt  f̂t ^ srfa*rr ^  fa
irrcvt tr?r faaf% <ftr w r o  WNf 

’riVr srn^t srpr% % fa r  
fathi % . . .
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farftsr t o r  ? * m  *  $  tft wr **ff 
s fa  I  ?

- t o  n*rcr *r  v r t w r f  f f  |  1 
* n  % fo  5rr̂ *rr <fenf %*r | <ft
u ft  3 to  *t©  Tra£ %  f e f F R  ^ T W f  
?rff *R ^  I  I
s ft^  wrr sft t e r r  § w t |  srcr% s n p rrc  
*m  r m  * t * t t  %  % r < 4 *r
I  ̂ ET S TO TT T T  TF3RT * T * T  ^ T O T f

T O f t  |  *TO% $ t * m  ^ O T R T J T
g f n  I ,  f r s r r f r  s r t a W T  * r  f s n  |
^  qpr opir ^ rt <rf *rr f% ottft ttst 
* w  * r  § m  t  i i t *  *tt%  *r  § *r r  * f t  
|  qafffo ^ r  3r Trsq- %  ?ft 
|  i w  * t  s r p  %  n U v rft w m

|  I 'TrTT ? rff snre f w a r
«rr cfr ^  srrr%
? TN %  W T T  s r t f  fjfnfrr f^TRT *Tr ?T$f I 

sfnr r̂rsr *ft *rft *th «r  ^ r
t r  s  * — ^  .M-y r , ,\ | l _  JL  _ _F F  ^ T O T  ^  * f t  t T T i i  T O  *FT

%  STTT SsftfcT « ft «rYT

Pftwlw % TO f t  S*T 
apt §  to r  *P t i g r o t  w ^ f t -  
■*zr$F *rt f r o  tot, f e  sft f^rr w  
jr ft r  5?sr *rfa> h * t t

* T  %ft T f TTgnf ^ T I  I «*f*R $
fastarfa-

W K  W  W 1 W  ^ T  T̂TcTT |  I *Ft 
S T H f r f r  | f  I  I % ^R # fT * t
TOfrOr <ft q *ft vtTTR|rft | ,^ r a -  
3 ft t o t  q ft H W f rf r  |  i ^ f w r  ^ t t  
srpfcrr |  f a  w  » * t  xm  f ^ r r f t r -  
« r t  ^  t  ?r #  t

SHRI PILOO MODY: If they do not 
behave themselves, we will abolish the 
ftajya Sabha alsol

SHRI Y. S. M AHA JAN: Sir, at that 
*ime in the Comittee there were only 
*** membexs.

SHRI PILOO MODY: Under the ruUw 
he has no right to disclose what has 
happened in the Committee.

SHRI Y. S. MAHAJAN: I assert that 
the report was not adopted by the 
Committee.

SHRI SOMNATH CHATTERJEE: Sir, 
kindly see rule 275(2). It says:

“No part of the evidence, oral or 
written, report or proceedings of * 
Committee which has not been laid 
on the Table shall be open to inspec
tion by anyone except under the 
authority of the Speaker.”

The next sub-rule says:

“ (3) The evidence given before a 
Committee shall not be published by 
any member of the Committee or by 
any other person until it has been 
laid on the Table.”

He is trying to divulge the proceedings 
of the Committee without taking any 
authority from you.

MR. SPEAKER: He is not divulging 
the Proceedings.

SHRI SOMNATH CHATTERJEE: 
Whatever hag happened in’ the Com
mittee is in the proceedings of the 
Committee—when it was placed before 
the House, was it approved and so on. 
Under the garb of making an explana
tion he cannot divulge the proceedings 
of the Committee.

SHRI NARASINGH NARAIN 
PNADEY (Gorakhpur): Sir, I want a 
ruling. A member of the Committee 
says that a report which was not adopt
ed by the Committee was presented in 
the House. So, an hon. Member could 
raise it in the House.

MR. SPEAKER: He is not divulging 
the proceedings.

SHRI Y. S. MAHAJAN: He has said 
that the report was adopted, I say 
that it was not adopted. When 2 try
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[Shri Y, a  MAHAJANJ
to quote the proceedings to substantiate 
my point, it is stated that it will become 
a matter of privilege. Then, how can 
1 prove my point? Let the Speaker 
enquire into it. I suggest that the 
Speaker should enquire into the matter 
whether it was adopted.

SHRI NARASINGH NARAIN 
PANDEY. This will give you the power 
to enquire into it.

SHRI S. M. BANERJEE: Sir, I rise 
on a point of order. The question of 
privilege raised by my hon. friend, Shri 
Limaye, i elates to the conduct of a 
member of the other House, because he 
said that this report was not adopted. 
This Public Account,s Committee, head
ed by my hon. lriend who retires as 
Chairman, has submitted many reports 
which were not liked by the ruling 
party and by the vested interests in the 
country. This report was being laid on 
the Table on the 25th and on that day 
questions were raised by Shri Limaye 
about milo. On that particular day, 
on the 25th April. 1hat report was being 
laid. It was circulated a day before. I 
hope my hon. Inend, Shri Mahajan, 
who is very active, a man with initatixe 
would have read the Order Paper of 
the dav. ]n that case, he should have 
taken the trouble of coming to office at 
lQ.O’Clock that day and taken the pain 
of putting a letter in that Pandora’s 
Box. He never did that. He did not 
raise any objection. So, is it open to 
lira to do so now? Secondly, it is not 
open to a member of the Public Ac
counts Committee to divulge what 
happened in the Committee. Suppose 
1 wanted to see what had happened 
in the Committee, I could not have 
done it because I was not a member 
of the Committee; only the members 
of the Committee could see them and 
there is an oath of secrecy. Other
wise, what will happen if the evidence 
given before the Committee is divul
ged? Apart from that. the hon. 
member decided to keep awful 
silence in this House when the Report 
was laid. Now, this was naturally 
an after-thought, and just to say

that this was the folly of 3m  House* 
it is highly objectionable.

«CT WJRI t W  j  t
snarer *rtf^ r fa w  fsw  f f

for  m  
sgjrt i f  t  m rrr

i t c r r  f% 7 f% Wftrfcrw 
npz % srfmK srsr 

i  | siTfr mw vz
ffT I  I ^

*rr% i

stftforo wg ( OTxf-' r.
WFF-KTJZ f W  t

vft fa ffo  *T$
Opitt i r n

^  ^ r r  i srnr i
% f^r r̂r ir m  m '4  r̂r̂ rr
I ,  q? srrffa; I ,  srn*r mfen-

^rrf^r i *
?Tfft wfu i $  w  *r -*srr srrar t w f r
srrc w t  ^  fa^T i

#% m&z *r z&'m f w
f%  t o sr % * p n ,$ fR r fa-*rr |  *
srnr ^  wfrf w=n m  % *rr rr «s>___  rv ^ ___  .. __ ____  ___WWi TOFT ?, Ffr Tg-nrKcf J? ô̂ TT

fcsrprfanr v tit f*F«ro =̂r r̂pft $ t
*rj|t ^ ?ft ^Fnrf^RT ®f?t ^ ^

^  % for f t  r̂r f  wsrarr ^ fv
P̂rrct SrteftfSPT T̂̂frT t  I ̂  WTVt

3ft ^  t o r ,  sprft ^  t o  
T^rr ^ xnw t ^tt i ^

| i

v m  w p t f iw  (#»r?TTT?r) r 
TOW %TT 5TTRT
Vf, *£R I

. ______  ..... 9k ... . . . . _______ . .tS « V  ^

W W f UptF : W  I
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SHRI SEZHIYAN (Kumbakonam): 
1 want to make a submission to you. 
As a Member of this House, I am in
terested in the proper functioning of 
the Committee. I was also associated 
with the Public Accounts Committee. 
I want to uphold the dignity of the 
Committee and also of this House.

In this respect, now, you are 
considering a privilege motion to be 
moved. It is for you to decide whe
ther to admit it or not. I want you 
to confine all the arguments and the 
pleadings to this particular pomt 
without diverting or divulging what 
was happened inside the House. Sir, 
if you allow this thing, then it will 
set a bad precedent for the future. 
As far as what happened inside the 
Committee is concerned, wt* may have 
oui differences ther<±. When I was the 
Chairman of the P.A.C., 1 had my own 
differences. I had quite often to 
control the Members of the Congress 
Party not to make very harsh remarks. 
I was a moderating force there. If all 
these things, we make on the Floor 
of the House, then the utility for the 
proper functioning of this Committee 
will be nullified. Once we allow 
such remarks to be made on the Floor 
of this House—a meeting was held on 
a holiday and the proceedings were 
invalid-—I can say that the utility of 
the Committee will be completely lost. 
It will be another mini-Parllament 
where the party politics will enter, 
and all these things will go away. If 
the hon. Members want, we can abo
lish these Committees and conduct all 
the proceedings here. If you want 
the Committees to function, I would 
appeal to the hon. Members on the 
other side who form a majority in all 
these Committees to uphold the dignity 
of the Committees.

What we gain is not the gain on the 
party lines. It is the gain of the 
Parliament. The Parliament cannot 
go into all these questions in detail.

remit many of the things to the 
Committees.-* If the Committeeg also 
are not allowed to function and what

happens inside the Committees is airecl 
here in the open, I feel, a day will not 
be far off when the Committee wity 
lose their functioning, specially, the 
Public Accounts Committee. It is the 
Opposition leaders who are asked to 
Chair the Committee. If such a Com
mittee is not allowed to function pro
perly and what happens inside the 
Committee is disclosed here, then it 
is not upholding the dignity of the 
Committee. So, I apeal to you that 
such things should not be allowed 
here It will be an affront to the 
functioning of the Committee itself 
which has been constituted by the 
Parliament in a unanimous way.

MR SPEAKER: I do not adivse 
that there should be any debate on 
it.

fawfa far* :
5m ?rrc> sitst £ 1 sn w t 
t o  f s m  ?tpt T*r q r

f%  t  *rr ^  r
sft arsr? fawn & 1

wft % fa* toY {?> TOft | i’6-  o v
V tfa*  t  w  wft

$ 1

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Sir, to my mind, the 
House has to begin by recognising the 
fact that the Report was presented to 
this House and there was absolutely 
no objection from any hon. Member 
of this House. That being the basic 
fact, what we have to consider Is 
whether any outside authority or any 
outside body has any right to take 
objection to the Report which wat 
presented to this House. That is the 
basic fact about which there can be 
no controversy.

I am deliberately using the word 
“outside body” even in relation to the 
other House. It is indeed a respect
able House. I do not want to bring
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[Shri Shyamnandan MishraJ,
in the question of th® conflict of juris* 
diptdon of the two Houses in this mat
ter nor do I want to bring down the 
•dignity of any Member of that House 
or of that House as a whole.

The whole question is that we have 
•fi. certain clearly demarcated authority 
in financial matters. That clearly de
marcated authority cannot be trifled 
with by any outside agency. The 
other House is indeed associated with 
the Public Accounts Committee. Let 
it be clearly realised, however, that 
their membership is only of an asso
ciate nature. They are made the 
Members of this Committee by a mo
tion of this House. It is not by a mo
tion originating in that House that 
they become the Members of the Pub
lic Accounts Committee. So, the 
authority for thir membership origi
nates from this House. If the whole 
authority is derived from this House, 
if this body is basically a body of this 
House and it has presented a Report 
to the House, it does amount to a de
nigration of this body of the House 
and the House as a whole if anybody 
casts a reflection on any Report pre
sented to the House by the Chairman 
of the Committee.

What kinds of remarks have been 
made during the course of a brief dis
cussion that took place in that House? 
The hon Member who happens to be 
associated with this Committee said 
•that he wanted his objection to be 
noted. This is a clear whittling down 
of the authority of this House. No 
objection can be taken to the Report 
that has been presented to this House. 
That House cannot vote down the 
Report that has been presented to this 
House. The opinion of that House 
cannot matter in any way so far as 
the Report presented to this House is 
concerned, He further said that it 
is against 'fact and truth*. Those are 
the words used by the Hon’ble Mem
ber associated with this Committee— 
that this Report is against fact and 
truth. He has also said that it has 
not been duly approved—that is, it

was not the final report. And it was 
not only one Hon’ble Member of that 
House who had said something to this 
effect, but there was another hon. 
Member also. On© Member's name 
has been mentioned as Shri V. B. 
Raju and the other Member is Shri 
Osman Arif—the latter also said some
thing to the same effect.

Now, Mr. Speaker, that being the 
case, it does mean that they have cast 
aspersions on a Committee of the 
House pnd my humble submission is 
that it is not only an aspersion on a 
Committee of the House but on the 
House as a whole because the Com
mittee functions as the House itself.

Further, I would also submit that 
it is also a reflection on the Chair—a 
reflection on the Chair in the sense 
that it was Chair who had permitted 
the Report to be placed on the Table 
of the House; and in addition to that, 
the Chair had been informed, before 
the Report was presented, that a parti
cular sentence was going to be in
serted—and that sentence was insert
ed with the due permission of the 
Chair. That is what we were told— 
that you were pleased to accord your 
approval to the sentence being in
cluded in the final Report of the Com
mittee

Therefore, it appears to me that the 
controversy now raging is with regard 
to the permission that you had grant
ed for the inclusion of that sentence. 
The; controversy raised is not with re
gard to any other matter, but with re
gard to the permission you had ac
corded to the Chairman of the Com
mittee for including the sentence. 
That sentence was, as far as my 
the Government had refused to supply 
to the Committee certain documents 
which were called for and which were 
considered necessary by the Commit
tee. Now, we are grateful to you for 
hing accorded your approval to the



inclusion of a sentence to the effect 
thfit the Government had refused cer
tain documents which were considered 
necessary for the consideration of the 
Milo case.

Therefore, it is a question of breach 
of privilege. It is a breach of privi
lege against a Committee of the House; 
it is a breach of privilege against the 
House as a whole; and it is a breach 
of privilege—at least to my mind— 
against the Chair also.

Now, Mr. Speaker, the question is 
not only of breach of privilege by 
two individual Members of that House, 
but by that House as a whole—that if, 
the other House—because this matter 
should not have been allowed to 
be raised in the House by the Chair.
It clearly lies outside the jurisdiction 
of the House? This matter is exclu
sively within the authority of this 
House, and the Presiding Officer of 
that House should not have allowed 
this matter to be raised in that House.

Further, we are told that the whole 
matter has been remitted to your 
care, which creates a kind of uncer
tainty about the Report, although it 
has been allowed to be laid on the 
Table of the House. The Presiding 
Officer of that House has forwarded 
to you the discussions that took place 
in that House yesterday for your con
sideration. That means that an ele
ment of uncertainty, of indefiniteness 
has been sought to be introduced into 
the Report which had been presented 
to the House. Therefore, a breach of 
privilege lies against two individual 
Members and against the House as a 
whole which allowed this matter to 
be raised and, if I may say so with 
all respect, against the Presiding Offi
cer of that House for forwarding the 
whole matter for your consideration. 
He has also lent himself to the charge 
that he had done something which is 
in contempt of the Presiding Officer 
and of this House as a whole.

SOME HON. MEMBERS rose—
MR. SPEAKER: May I request also 

you to resume your seats? This is a

*17  it*. 19-O.P, VAISAKHA 0,

matter which I also saw in the papers 
this m orning....

^  *  * 5  wrw
WTfBT j  :

‘The Committee have been in
formed that a high-level Purchase 
Team headed by the former Secre
tary went from New Delhi to USA 
for the purchase of foodgrains. The 
Committee desired to have relevant 
files relating to (i) the visit of this 
high-level Purchase Team; (ii) the 
purchase of milo without calling for 
global tenders; and (iii) selection 
of suppliers operating in the market 
for purchase of wheat and milo in 
the last two years in America. The 
Committee regret that, despite e 
specific request to this effect, the 
Department of Food did not make 
available the relevant files for ins
pection by the Committee. The flies' 
referred to in (ii) above have been 
refused on the ground that it would 
be prejudicial to the safety and in
terest of the State.’*

h ^  ^ fan
% 5^ fare* sarnsfcr &  sr i

: $  *r?r *rrfT?lT

^  fe w f  i

: w f t  %ftK % 
if t i z  97T *ft *rra?r srr

W  I  «

SHRI Y . S. MAHAJAN: Mr.
Shyamnandan Mishra has spoken 
about the Members of Rajya Sabha. 
They are not second rate Members; 
they are as good members of the Com
mittee as we are. (Interruptions).

MR. SPEAKER: I also saw this
matter in' the papers. X did not know
that the matter originally raised by 
Shri Madhu Limaye would be raised

1897 (SAKA) Re. g.O .P . 21$
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[Mr. Speaker] 
to . such a multi-dimensional scale by 
Shri Shyamnandan Mishra. I never 
knew about. I thought that there was 

.only one side of it, but the dimen
sions pointed out are too many; it 
seems to be multi-dimensional; it takes 
a full round. Of course, Shri Jyotir- 
moy Bosu will be leaving the Com
mittee tomorrow. The question of 
his leaving the Committee or not 
©part, the point is about the report 
laid on the Table. It is said that, 
when the ghost is willing to leave, if 
somebody annoys him, he re-enters 
the house. And this is actually what 
has happened. The ghost was already 
'leaving and you have made him re- 
. enter the house. I have just received, 
while sitting here the proceedings and 
everything from the Rajya Sabha. I 
want to go into the full proceedings; 
I want to consider as to what actual
ly is the position. I do hot agree with 
many things said about the other 
House and about the Chairman unless 
I go through the report and see where 
We stand. So, we leave the matter 

‘ here till I full examine this issue.
SHRI VASANT SATHE: In the

meantime, may I request that the re
marks of Shri Piloo Mody made 
against the Members of that House be 
expunged? That portion should not be 
on record. It is, not in keeping with 
the dignity of the House.

MR SPEAKER: If it is just a casual 
remark, it is all right. I will see if 
there are any disparaging remarks 
3 did not hear anything.

SHRI PILOO MODY (Godhra): Mr 
Speaker, Sir, since pointed attention 
has been drawn to the remark that I 
am supposed to have made, I think, 
that it is necessary that the position 
as has been clarified by Shri Shyam
nandan Mishra already should be re
asserted. This is the trouble with our 
parliamentary system. Under no par
liamentary system, could the Upper 
House ever be involved in financial 
matters, which has been the absolute 
prerogative of the Lower House in any 
parliamentary system. But being the

sort of dharamsala that we are all, w* 
want to have .little of this aPd Uttie 
of" that also and through this muddle- 
headed procedure, this House, through 
a Motion, invites some Members of the 
Rajya Sabha on to these financial 
committees. This can, at best, be con
sidered as charity. They, as Mem
bers of the Hajya Sabha, have no 
business to be on that Committee. 
And, therefore, Sir, not only has ft 
fundamental precept of parliamentary 
democracy been violated, but now 
having become Members, they are 
slowly usurping the functions of the 
Lok Sabha itself. The function of the 
Lok Sabha is to accept these reports 
or to reject them; Rajya Sabha, as a 
House, is not at all concerned and, 
therefore, the remark that I had made 
was consistent with the ideas that I 
am expressing.

MR SPEAKER: I did not hear any
thing from him, but you made him 
come out with remarks now.

SHRI SHYAMNANDAN MISHRA* 
I would like to make one respectful 
submission The convention should 
be upheld that in this House we 
should not air the differences and 
cont'orersies that arose imid** the 
Committee About that you should 
make the position clear. In these 
Committees, even the minutes of dis
sent are not being entered. That is 
the position which we have to main
tain. . . (Interruptions)

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH). One observation made by Shri 
Piloo Mody made me rise. Aftdr ail, 
we are all interested in both the 
Houses and the parliamentary system 
and it is not fair to say that the 
Rajya Sabha members have no busi
ness to be on this Committee. They 
are there under the rules, and they 
have as much business to be there 
as any of our Members have, this,
I want to make clear.. *. (/ntemtp- 
tions).



MB. SPEAKER: Order, please.
Kindly sit down. There are rules. 1 
tk» not personally like such remarks 
against Members of the Hajya Sabha. 
They are Members ot that Commit- 
lee, there is no denying about it. 
We j have all respect for .the Members 
o f the Hajya Sabha; there u  no ques
tion about that.
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SHRI PILOO MODY: ....w as not 

adopted. That is what Mr. Mahajan 
said.

SHRI H. M. PATEL: That is the 
statement some members of the com
mittee made to-day on thci floor of 
the House. On that would you per
mit me to clarify the position?

The question is not about the inter
nal differences or the dissent or all 
that. The question raised was that
this report cannot be laid on the
Table, because this was not agreed 
upon. . Secondly, Mr. TMIshra has as>k- 
ed me, I quite appreciate, that in aU 
matters, the convention and practice 
has been, that in the working o/ the 
Committees we go by con&ensus and 
not by dissent. But here the point 
raised js {besides that, and that is 
the reason, I have told you that I 
have ifceived the intimation just now 
from the Rajya Sabha; I cannot read 
it while listening to you. I will Irok 
into ii, 1 will see all the proceedings 
and then come out with some obser
vations, not before that.

SOME HON. MEMBERS: No. no.

SHRI PILOO MODY: Yes, Why 
not?

MR. SPEAKER: Kindly sit down. 
When the matter comes up, you can 
have your say. Now I will have to 
go by the records.

SHRI H M. PATEL: Only a brief 
submission.

SHRI VASANT SATHE- You said 
that you are going to examine tt. 
Why nut he go to your Chamber and 
make his submission?

SHRI H M. PATEL (Dhandhuka): 
May 1 make a submission’  I want to 
setk certain clarification. Statements 
have been made.. . (Interruptions). 
Will you please let me make a very 
briitf submission? If you say that I 
should not say anything on this sub
ject, I will not.

Yon have said that you will study 
this matter. One of the things that 
has been said is that this report was 
not adopted....

SHBI R. S. PANDEY (Rajnand- 
gaon): Why is He opening the ques
tion again?

MB. SPEAKER: The question is 
not about this thing. The objection 
raised was that this report was___

MR. SPEAKER: Mr. Patel, if 1 
listen to you, I have to listen to 
others also.

SHRI PILOO MODY: When you
have allowed Mr. Mahajan, you 
should allow Mr. Patel also.

SHRjC SHASHI BHUSHAN (South 
Delhi): After Mr. Patel, you should 
hear us also.

SHRI R. S. PANDEY: Since you 
have informed the House that the 
matter is closed.. . .

v MR. SPEAKER: I am not allowing 
any Member now. Please sit down, 
all of you. Shri Ganesh.
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PAPERS LAID ON THE TABLE

Wow* papbr oh Fertilizers (Trom-
» ay Expansion, Bbatinda and 

Panzpat Projects)

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI K. R. 
GANESH): I beg to lay on the Table 
a copy of White Paper (Hindi and 
English versions) on Fertilizers 
OTrombay JExpanston, Bhatinda and 
Panipat Projects), [placed in Lib
rary. See No. LT-9552/75].

Review and Annual Report op
Lubrizol India Ltd., for 1973-74

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLET/M AND 
CHEMICALS (SHRI C. P. MAJHI): 
I beg to lay on the Table a copy each 
of the following papers (Hindi and 
English versions) under sub-secftffn
(1) of section 619A of the Companies 
Act, 1956:—

(i) Review by the Government 
on the working of the Lubri
zol India Limited, for the 
year 1973-74.

(ii) Annaul Report of the Lubri
zol India Limited, for the yc»r
1973-74 along with the Audit
ed Accounts and the com
ments of the Comptroller and 
Auditor General thereon.

[Placed in Library. See No- IT - 
9553/75].

Notification under Mines and 
Minerals (Regulation and 

Development) Act, 1957

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD): I beg 
to lay on the Table a copy of the 
Notification No. s:o . 1038 (Hindi and

English versions) published in Gazette- 
of India dated the 5th April, 1975* 
under sub-section (1) of section 2® 
of the Mines and Minerals (Regula
tion and Development) Act, 1987. 
[Placed in Library. See No. LT-9554/' 
751.

COMMITTEE ON PUBLIC UNDER
TAKINGS

Sixty- eighth Report and Minute*

SHRI NAWAL KISHORE SHARMA 
(Dausa): I beg to present the Sixty- 
eighth Report of the Committee on 
Public Undertakings on Cotton Cor
poration of India Limited and the 
Minutes of the sittings of the Com
mittee relating to the Report.

COMMITTEE ON ESTIMATES

Seventy- sixth and Seventy- seventh: 
Reports and Minutes

SHRI DHAMANKAR (Bhiwandi):
I beg to present the following Re
ports and Minutes of the Committee* 
on Estimates:—

(1) (a) Sevqnty-sixth Report o »
the Ministry of Agriculture* 
and Irrigation (Department: 
of Agriculture)—Production*
of Food-grains.

(b) Minutes of the sittings o f  
the Committee relating to the 
above Report.

(2) (a) Seventy-seventh Report 
on the Ministry of Railways—  
Railway Electrification Pro
jects.

(b) Minutes of the sittings o f
the Committee relating id the 
above Report.
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PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND FIFTY- FOURTH*

Hundred and fifty- sixth. Hundred
AND FIFTY-SEVENTH,

Hundred and sixty- first. Hundred
AND SIXTY-SECOND,

Hundred and sixty- third, Hundred
AND SIXTY-FOURTH,

Hundred and fifty- eighth. Hundred
AND SIXTY-EIGHTH,

Hundred and sixty- ninth, and 

Hundred and seventieth Reports.

SHRI JYOTIRMOY BOSU (Dia

mond Harbour): I beg to present the 
following Reports of the Public Ac
counts Committee: —

(1) Hundred and fifty-fourth 
Report on action taken by 
Government on the recom
mendations contain41n their 
Hundred and twenty-sixth 
Report on paragraphs relat
ing to Railway Operations 
and Expenditure included jn 
the Report of the Comptrol
ler and Auditor General of 
India for the year 1971-72— 
Union Government (Rail
ways).

(2) Hundred and fifty-sixth 
Report on action taken by 
Government on the recom
mendations contained in their 
Hundred and seventeenth Re
port on the Report of the 
Comptroller and Auditor 
General 0f India for the ye«r 
1971-72—Union Government 
(Civil) relating to Depart
ments of Shipping and Trans
port Rehabilitation and 
Supply-

(3) Hundred and fifty-seventh 
Report on action taken by

Government on the recom
mendations contained in tneir 
Hundred and twenty-ninth 
Report on the Report of the 
Comptroller and Auditor 
General of India for the year
1971-72—Union Government
(Civil) reflating to the Minis
try o f Education and Social 
Welfare.

(4) Hundred and sixty-first
Report on action taken by
Government on the recom
mendations contained in their 
Hundred and twenty third 
Report on paragraphs 44 and 
45 of the Report of the Comp
troller and Auditor General 
of India for the year 1971-72 
Union Government (Civil) 
relating to Khadi and Village 
Industries Commission.

(5) Hundred and sixty-second
Report on action taken by
Government on the recom
mendations contained in their 
Hundred and thirty-third Re
port relating to the Minis
tries of Finance, Home Affairs 
and Cabinet Secretariat 
(Department of Personnel).

(6) Hundred and sixty-third
Report on action taken by
Government on the recom
mendations contained in their 
Eighty-first Report on para
graph 51 of the Report of the 
Comptroller and Auditor 
General of India for the year 
1970-71—Union Government 
(Civil) relating to Overseas 
Communications Service!.

(7) Hundred and sixty-fourth 
Report on action taken by 
Government on the recom
mendations contained in their 
Hundred and thirty-first Re
port on paragraphs 28 to 81 
relating to the Ministry of 
Foreign Trade included in

094 LS—8.
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the Report of the Comptrol
ler and Auditor General for 
the year 1071-72, Union Gov
ernment (Civil).

(8) Hundred and fifty-eighth 
Report on paragraph 16 of 
the Report of the Comptrol
ler and Auditor General of 
India for the year 1972-73— 
Union Government (Civil) 
Revenue Receipts, Volume 1 
(Irregular release of woollen 
garments under a  misdeclara- 
tion as rags).

(9) Hundred and sixty-eighth 
Report on (paragraph 38 «of 
the Report of the Comptrol
ler and Auditor General of 
India for the year 1972-78— 
Union Government (Civil) 
relating to the Ministry of 
Works and Housing (Direc
torate of Estates).

(10) Hundred and sixty-ninth 
Report on Chapter VII of the 
Report of the Comptroller 
and Auditor General of India 
for the year 1972-73—Union 
Government (Civil) relating 
to outstanding Autlit observa
tions and inspection reports.

(11) Hundred and seventieth 
Report on Chapter II to the 
Supplementary Report of the 
Comptroller and Auditor 
General of India for the year
1972-73—Union Government 
(Civil) relating to Crash 
Scheme for Rural Employ
ment.

SHRI JAGANNATHRAO JOSHI 
(Shajapur): Have you got any objec
tion to these reports?

PETITION RE. GRIEVANCES OF 
WORKERS OF HESALONG COL

LIERY HAZARIBAGH (BIHAR)

SHRI JYOTIRMOY BOStJ (Dia
mond Harbour): I beg to preaenFa

petition signed by Shrimati Rita Devi 
and others regarding grievances of 
workers of Hesalong Colliery, District 
Hazaribagh (Bihar).

12.50 hra

ARREST AND RELEASE OF 
MEMBERS

MR. SPEAKER: I have to inform 
the H ouse....

Can you guess who is that Mem
ber?

SHRI DINEN BHATTACHARYYA 
(Serampore): Do you know, Sir, how 
he was treated in the jail? Was he 
in Class A or in Class C ? - ' f

SHRI JYOTIRMOY BOSU (Dia
mond Harbourl): I am only saying 
that I have written to thei Secretary- 
General to give us a list of MPs 
arrested in the last three years.

MR. SPEAKER: You can find it 
from the Bulletins.

SHRI JYOTIRMOY BOSU.- The 
question is: when you arrest a Mem
ber of Parliament, you are depriving 
fifty lakhs of people tReir representa
tion .before this House..........(Inter
ruptions). I will learn there also.

MR. SPEAKER: I have to inform 
the House that I have received the 
following wireless message dated the 
28th April, 1975, from the District 
Magistrate, Lucknow:—

“Reference radiograms of 14th 
and 23rd instant regarding arrest 
of Sarvashri Mahadeepak Singh 
Shakya and Atal Bihari Vajpayee, 
M.Ps., under Sections 107|118jl51, 
Cr.P.C. Sarvashri Mahadeepak Singh 
Shakya and Atal Bihari Vajpayee, 
M.Ps., have been released to-day.”
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(i) Procedure for guillotive of 
outstanding Demands for Grants 

(General Budget)
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êt «ftep ?nrr ?rr f̂t ^  | ^  r̂fMNRr 

W»IW CRT ?!# WcIT t, ^  ift
m M  *fiv r( |r qf*Tr 1 f%r«r f  ?T| 
K R ^^rcTT^ f% ?r̂ r̂?fr qr zrr w  
«R sfr ^rp w  vt #f»risr

qf̂ TT, ^  fW ^  qr ?ft^  ^  
y z  j f#  3tt OTfft | 1 Srftysr,
?iw t  ^>5R, f*n^ w ta w  «rt «rm 
11 3 % f̂cT ^ c r  ^  f r o

f̂ OTfr % f^r sft itRt t̂t f?WTCv
t £* JS, t̂ tt̂  qr w r  ^r tw
3JTî  qfsHTK |, ^  ^T vt *TT% 
2TT ?T TO, % * f«R  jf^TWf ¥V 
W ff <TC 5T̂ T ^  |, 3R jfron ff
wrt ??wf q?: *fTcr-*tor*ir wfgaFn:
^r ffl̂ prr 1 r̂1f%
R̂ft5R «rnraiT, ?ft fw rfbr ?nrR % q^r 

?rrq t o  ^rr «rtr srs * t z -
T fto qr fm  eft ^t wntf- 

| ^ et ^Tzfm^V % ^
TOW ft 1 3R «■
^  ^EifhfFf q^rR f̂t eft %?: qrmnrc- 
q?r «ft ^ r ^t sr̂ frrf̂ er | ?ftr

5T>T ^  «FC
| 1

f ^  nx\ w  | fa  %x 
^t w x t wmWf ^  W f qx 5RWh?Fir 

^t 3ft ?rfsrwT % T ot |
^  f̂sr̂ TT spt ^
^Tf^ I 3fK 3TR% f —
^r?t % qnr w r  «rf?r ?ftftrar #?rr t  

5rfcrqsT % f̂tn «rk totp ^  
wt̂ r fjf̂ r sft̂  ws% | ?rh: ?nr *rn3r
| f^  faR f^ r w m f ^  jriiff qr 

htw ^ r  ^ f t  ^Tf|t— $*r TOT 
^  ^rr f̂t fsrT, f̂ r f?r^ ^  5f
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^  fi^nr ?i$f $, %f?R t o  *rra tft 
m  h # t  ?rt, TO <?t nftr 

# r s r $ f  fV q if  i
%  % f^r ^  F̂T̂ T q f

t  P f  1 0  fo r tit ®gt fir  % % sft, t o  
% srt t o t  % fo r  2r, t o  fo ff  if srro 
**$  ^  <n$ T O f^ r ^TT f  flhnr I  fo> r n  
^  fTOi^pr t o  ^ f r  |, qaftflrj r̂ fpr 
fror t o  TOnr |, ^  BFf^r, ^ r  Jrcr 
*ptst ^  I , %f?R ^  % t o  fgr?r 
*ferm*ff ^r t o t  qr JĤ r ?n{f j *  fc 
^  i f a m f  tit 'Sft fcft# sntft 
% TO Tt ^ r  ^  3st *pr ^  
f w r r  ^ rrf^  i . . ,

«r< w w *  f w  ( ? [ w )  : 
tit ? im  nrr ^  5WF1 t

«r; f * m  : 3ft ^  tit fc«rfa 
% fr fo  |  in *rf?r | , t o  t?: ^  n̂r 
f̂t̂ FT fw r r  ^ rff 5r i

$sr& ^RT— vrfeRT If ^  sffaff *Ff 
TO  sm rsrt tit ^  *n  ^ rrf^r $t
<e» P M m  fa *F ftr sn * i t ,  m t m v m f
«tft TThnff *R ^  *ftoF3T k
ifte sre *fte tft titz&x

after W  sn% 1 srt tft ^  ifr^r^r 
*rtf f̂?r *rt srrqr ^  ^  ^  |  i 
*r§ ftrrcr s r iw r  I  1

sttt ^  v t tftfacr *r^t |, f̂ nrf̂ rar 
*JR ?r*F§-1, ?IT? ^  |  f55? 55TTCT tit
i$&ii snss Fft^r |, % fer s r o  % TO
m z  t , t o  ^  *r®r? ^  $>ft t
« r o  tit § w  $ m  | fa  3fcr % srtor 
^  iftiCT |, % fer tit stsft 
SFT tfNJT ?$f fcfcTT | , ^T SR- 
i f t w  'i t  ®ft3 iftfr |, ^FfT ^t m * m
fnpr ft» vrar | i

TO'ftrt1'^  T̂TT % ^T^TT f  " 
— 5ft r w r  % f  stW pt ^  n»pR  
^1% 1 %mk ir fw R  f̂ ^
6TRT pJRT ®FT |^T ^
f w  I — ^  srpcr U 9 i *r$ 
3rT^?T TO if n f  I —

“Parliament may, for the pur
pose of the timely completion of 
financial business, regulate by la v  
the procedure of, and the conduct 
of business in, each House of Par
liament, in relation1 to any financial 
matter or to any Bill for the appro
priation of moneys out of the Con
solidated Fund of India a*d if and 
so far as any provision of any law 
so made is inconsistent with any 
rule made by a House of Parliament 
under Clause (1) of Art. 118 or with 
any rule or standing order having 
effect in relation to, Parliament un
der Clause (2) o f that article, such 
provision shall prevail,”

TO fW  $*f tififi tit m? ft  n f |  
fareftor m  mv «rc *r*rrcr ^  % frrft
TO *fr*r ^ 1 5  TrfTcT sfrr I, t o  
t  f̂t *m  tit ?m r  ^  v s  
% ^  tit t o  ^ ^  i w  1 t o

cfr t o  ^ r r r lT O T ^ ^ ^ fh c  
m  ^  qf y rrew 6 ^ ^  f^^Tr 
$r, %m eft f  t o  'tt m*tx ^ n n ,  
%f^?r «rf^ r n fo p fi  ^  *rn n w  
qfrarcfyr frr % ?r»ft inrwwlf tit, r̂hrt 
qx ap̂  «fr«r«r t o t t ^  ^tf^r ?t\t fw t -  
fs?r r̂»n% % impor tits
TOrnf^r 1 t o t t  ? t  ^  «ftot

r̂fsr^TT | fa  fW t  f̂t 
froriry «rc ^  *ftRFr f ^ t  t̂t warr 
^— error 1 1 3 T O  srarr̂  t —

V «W  *?>TO : *1$ f ^  8̂TT

I  *



«t< * *  : “So much of the
said estimates as relates to other 
expenditure shall be submitted in 
the form of demands for grants to 
the House of the People, and the 
House of the People shall have 
power to assent or to refuse to as
sent, to any demand, or to assent to 
any demand subject to a reduction 
of the amount specified thcirm."

13 hrs.
f e w  wt *tft qx wsr

-> •»
^rfar^n: ^  ^nrf r̂ i
^  t  I

SHRI SHYAMNANDAN MISHRA: 
rose.

MR. SPEAKER: We have been fol
lowing this practice. The identical 
motions were m the name of differ
ent Members. I mentioned their
names. I allowed only one Member. 
What you have written is identical.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): This is of a general na
ture.

MR. SPEAKER: If it had been done 
slightly differently!, I would have 
certainly allowed you.

SHRI SHYAMNANDAN MISHRA:
I shall take only a minute. My sub
mission is this. The position with re
gard to the discussion of the financial 
matters Is unsatisfactory. That has 
been so every year. I really do not 
know whether there is something 
sacrosanct about the presentation o f 
the budget on a particular day that 
we have fixed for it or whether we 
should not present the budget in a 
manner that enough time is available 
fof the discussion o f all possible de
mands which we are asked to consi
der. However, that Is a different 
matter. But, so far as this year's dis
cussion is concerned, my submission 
is that this is all the more unsatis
factory. This time, I am not Quite 
sure, whether 29 days are available 
to this House as are made available 
to the House of Commons for the 
discussion o f the financial matters. 1
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have tried to enquire from the Table 
but I have not been* able to ascer
tain the position yet about it, that Is, 
whether we would have 20 days that 
are being allowed in the House of 
Commons. I do not agree with the 
view that the House cannot voluntari
ly impose upon itself a limitation in 
this matter as is done in the House 
of Commons. That ia called ‘A1 loca
tion of time Order*, and also goes by 
the name ‘Guillotine*. That is almost 
an accepted practice and it is pre
cisely for a better discussion; for the 
more meaningful discussion, certain 
items are selected.

The point that has been raised by 
the hon. Member, Shri Madhu Limaye 
merits a serious consideration—whe
ther it does not militate against the 
Constitutional provisions in this re
gard. He has quoted Art. 113 of the 
Constitution* to assert that a Member 
has a right to move cut motions; and 
that right is being denied when the 
Guillotine is applied.

Here I wish to refer to Art. 195 of 
the Constitution. It does not only 
relate the privileges and immunities 
but also to the powers of this House. 
And. the powers of the House would 
relate to all the powers including 
those powers. I would not say that 
these belong to only the privileges 
and immunities. So far, those 
powers are not defined by any law, 
my submission is that we are bound 
to be guided by the practices, con
ventions and the privileges in the 
House of Commons. And, in this 
matter, sfcice the House of Commons 
has been adopting the procedure of 
guillotine, this procedure is quite in 
order here also. But* then, my fur
ther submission would be that, is  or
der to make our position absolutely 
clear In the matter of financial dis
cussions , we should assert the right 
of discussing those ministries which 
are left out; the discussion may sot 
be precisely on the Demands for 
Grants but the discussion on the An
nual Reports of these ministries pre
vented to this House. S M s  In this
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Session, Mr. Speaker, because of a 
peculiar kind of holiday that we en
joyed, for five days also, it should be 
the pleasure of the Chair to concede 
to ti9 as many number of days for the 
discussion of the Ministries on' the 
basis of the annual reports that have 
been presented to us. So, this House 
does require extension of time for the 
discussion of those Ministries which 
are going to be left out as a result 
of the guillotine that is going to be 
applied this evening. This is my hum
ble submission. It should be the con
cern of the Chair as much as of the 
entire House that time must be made 
available to this House for the dis
cussion at least of those Ministries 
which are going to be left out as a 
result of the guillotine.

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Sir, I would like to 
make an observaion. If you read 
Article 113 (1), it stays:

“so much of the estimates as re
lates to expenditure charged upon 
tHe Consolidated Fund of India shall 
not be submitted to the vote of 
Parliament, but nothing in this 
clause shall be construed as pre
venting the discussion in either 
House of Parliament of any of 
thoae estimates.**

We are interested inf discussion.

We cannot defeat the Government 
through votes. 1 am not going into 
the material aspect of the whole thing 
because my learned friends have co
vered t&e legal aspect adequately.

SHRI B. V. NAIK (Kanara): You 
may cover the illegal aspect.

SHRI JYOTIRMOY BOSU: Sir, this 
House is the only scrutinising forum 
on the expenditure and revenue of the 
Government of India. Now, Sir, if 
the Ministries* Grants ar*» not discuss
ed here, kindly tell rm\ how l«t this 
House going1 to exercise its authority 
with regard to those Grants? AH that 
I  would request is that this House be 
eartende& by a Week *md the annual

reports of half a dozen Ministries like* 
Home, Information and Broadcasting 
etc. etc. be discussed so that we can 
know exactly what their performance 
is and where they are digging big 
holes on the walls.

MR. SPEAKER: I think you want 
to save time. There is hardly enough 
time for discussion of the Demands 
which you are taking away by this.

SHRI SOMNATH CHATTERJEE: 
(Burdwan): Sir, Mr. Limaye has very 
pertinently raised the question of pub
lication of a cut motion. Our rules as 
such say that cut motions cannot be 
moved unless the Grants are taken up 
for discussion. Therefore, we have to 
think of changing the rules so that cut 
motions can be treated as moved even 
before the Grants are taken up for 
discussion. Otherwise, cut motions 
would be of no use. It is very import
ant to consider...

MR. SPEAKER: This is not the time 
when we consider all these things,

SHRI SOMNATH CHATTERJEE: 
Sir, the question is in regard to the 
reduction of the amount specified. 
The Constitution confers this power. 
The Constitution does not contemplate 
guillotine as such except that Article 
119 says that the rules can be pres* 
cribed and laws can be made. But, 
Sir, that must be consistent with the 
right to reduce the amount. Unless, 
in some form or other, that comes up 
before the House, the scope will never 
be there. The Constitutional provi
sions will not be implemented. There 
fore, procedure has to be evolved in 
connection with this matter.

SHRI SEZHIYAN (Kumbakovam):
I do not agree with Mr. Mishra when 
he said that under Article 105, we can 
make some rules which go against the 
specific Constitutional provision.

SHRI SHYAMNANDAN MISHRA: 
I have not said that we caw make 
rules, Unless we frame a law on that
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subject, we are bound to be guided by 
the conventions and practices in this 
House.

SHRI SEZHIYAN: Article 110 pro- 
vides for a law to be made to regulate 
this. That law is not made, There
fore, whatever has been prescribed 
under Article 105, is there. Now, Sir, 
Article 113(2) mentions three things.— 
To give assent to the Demands as a 
whole, to refuse to give assent or to 
give assent subject to a reduction. 
Whenever these demands are put 
before the House, then, we can give 
the assent or refuse to give the assent. 
But, there i9 no right for reduction 
unless the cut motions are moved. 
Therefore, I would suggest that this 
question may be referred to the Rules 
Committee so that the rules can be 
amended, at least from next year on 
wards, Then, Sir, whatever cut mo. 
tions have been given notice of in res* 
pect of the various Ministries, you can 
put them at 6 O'clock.

SHRI SHYAMNANDAN MISHRA: 
They have not yet been given.

SHRI SEZHIYAN* But this point is 
very valid. Even though we have not 
been following this for the past so 
many years, we should ask the Rules 
Committee* to amend the rules suitably 
so that Art. 113(2) is implemented.

SHRI S, M. BANERJEE (Kanpur): 
The only solution to this problem is to 
have a Standing Committee for this 
purpose because even if we sit for 
four months with these Demands, be
cause other items come up in between 
which are not financial business, we 
will not be able to complete all the 
Demands. This time the guillotine is 
on a mass scale, a sort of mass mas
sacre. Never in the history of Parlia* 
ment in the last 17 years have I seen 
a guillotine to this extent. So this is 
my suggestion.

SHRI DINEN BHATTACHARYYA 
(Serampore): The credit goes to Shri 
Ragtau Ramaiah.

SHRI S, M. BANERJEE: So kindly 
consider this seriously. You can apply 
your mind to it and advise us whether 
We should not have a Standing Com
mittee where these Demands are dis
cussed so that when they come here 
little time is taken.

«ft TWW3TC m&ft ( W f )  i
e f t s f f r r t

w sm  : sttt
SFPT fowl WT f  I

These are suggestions that you 
have given to me. The basic 
question raised is that certain De
mands which ought to have C«tt6 
for discussion have not been able 
to be placed within the timelimit for 
discussion. Many of them will be 
guillotined. But there is no alternative 
so far as the practice we follow since* 
the last many years is concerned, Thff 
House of Commons practice is our pat. 
tern; under that pattern, we find it 
very difficult how to get out of tw« 
situation. Personally I feel that the 
Ministries which are not touched for 
years are bound to get irresponsible 
sometimes. They must have some fear 
that the discussion might come one 
day and Parliament might express its 
views on that. But if we miss it like 
this and at the end of it we guillotine 
all of them, there is no use. I think 
that this pattern that we are following 
will perhaps have to change a bit to 
suit our genius. The British them
selves have found an alternative. They 
have a vote on account for three or 
four months and then with the rest of 
the time they go on discussing these 
even after the financial year starts, 
They have followed it quite with 
success.

The other world is thinking entirely 
on different lines. They think that 
this plenary system of parliament sit
ting throughout the year has got out
dated. They find it is meaningless; it 
cannot scrutinise each and everything 
on an expert basis with full attention
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[Mr, Speaker]
and full direction. They have split 
themselves into committees and com
missions quietly sitting throughout the 
day and going into these things with 
no press, no galleries, with a little 
calmness without any desire lurking 
lor publicity.

SHRI MADHU LIMAYE: What is 
wrong with publicity?

MR, SPEAKER: Mr. Limaye, what 
«ver you say, whether it is right or 
wrong, I have no dispute with you. 
But you know it is much better not to 
$sk me. But a day is coming...

SHRI SHYAMNANDAN MISHRA: 
We are pitted against much mightier 
instruments *>f publicity of the Gov
ernment

MR. SPEAKER: You do not know 
what mightier force this system to 
which I am referring, to which Shri 
Banerjee referred and which Prof, 
Hiren Mukerjee may also recommend, 
is. They have this system, I do not 
comment on anything because we have 
a constitution. Within that Constitu
tion, we have rules and procedures. 
We have to work it and make it as 
flexible as possible so that it may meet 
the aspirations of the people.

SHRI SHYAMNANDAN MISHRA: 
Could not the date for fhe presenta
tion of the Budget be advanced so that 
more days are available for the ses
sion? What is aacrasanct about the 
present date?

MR. SPEAKER: These are all sug
gestions. We can consider all these 
suggestions. For the time being, I do 
not agree that we can get rid of the 
procedure which we had been follow
ing in the past___(Interruptions) . . .
Let us live for long and see what 
changes come. Mr, Banerjee.

(ii) Payment of DA Instalments to 
Central Government Employees

SHRI S. M BANEJUEE (Kanpur): 
With your permission X want to raise

a very important matter because today 
at 6 p.m. all the demands are going 
to be guillotined, This has appeared 
in the newspapers and from our ex
perience also we know that when we 
were discussing the Budget no provi
sion had been made for payment of 
five instalments of dearness allowance 
to the Central Government employees 
throughout the country. Thirty lakhs 
of Central Government employees were 
expecting that after the discussion 
between the officials and the employees 
on 15 April and 21 April, an announce* 
ment would be made about payment 
of five instalments of DA; they have 
accepted the liability because it is 
according to the Third Pay Commis
sion Report. We expected a provision 
to be made in the budget but no pro
vision had been made and no assur
ance had also been given by the Fin
ance Minister that adequate amount 
would be provided for the five instal
ments. I am not asking for the future; 
five instalments are due from 1-10-1074 
till 1 March 1975. Today in the news
paper it has come out that a discussion 
was going on with the Planning Com
mission and the Finance Ministry, 
and that the Finance Minister also 
agreed to pay some amount but the 
Almighty Deputy Chairman of the 
Planning Commission was standing in 
the way. I wish him all success in his 
Plans but why should he stand in the 
way of pairing the Central Government 
employees their legitimate dues. I am 
not warning the Government, I am 
asking the Finance Minister to make 
a statement before 6 O’clock  ̂today 
when the demands are going to be 
guillotined that adequate amount would 
be provided and they would not be 
deprived of their dues. If that is not 
done, at the time of guillotine we will 
have to oppose it. Otherwise, it will 
be a betrayal and a breach of faith 
and gross injustice. Through you 1 
request the Minister to make a state
ment. The Finance Minister has come 
bick yesterday. Even if he could not 
make a statement, Shri P, K. Mukher
jee or Shrimati Sushila Rohatgl can 
make a statement; I shall accept that 
The Central Government employees
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will Aot take this lying down; they 
Will start agitation throughout the 
country and the entire responsibility 
will be that of the Government.

SHRI DINEN BHATTACHARYYA 
(Serampore): This issue was raised 
again and again. I do not know why 
you are not asking the Government to 
make a clearcut statement. They 
should announce it today at least.

MR. SPEAKER: I have accepted 
only one. T cannot accept all. The 
only pity is that i£ I allow you* you 
don’t sit.

SHRI DINEN BHATTACHARYYA: 
The Government must make a state
ment on the D.A. issue. He does not 
want anything more.

MR. SPEAKER: He has raised the 
point under Rule 377. Mr. flaghu 
Ramaiah, please note it down.

Now, Mr. Pai, at what time would 
you like to reply? The time left for 
this Ministry is two hours and forty 
minutes, How much time will you 
require?

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): Please give me one hour.

MR. SPEAKER: I think at 3.15 PM 
you would reply.

13.22 bn.

DEMANDS* FOE GRANTS, 1975-79 
Contd*

Ministry of Ixndvstry and Civil 
Supplies—Con td

TTWfcr ffcf : STTOT

#  *rorr snrcr «rr i *ft 
sfr «rr, m t  fmrtrsixt

% W T TOOT 'TR'TT TOT t̂rTT ?T
sfr m *

1897 (SAKA) D .G . (Min. of 242 
Ind. & Civil SuppUes)

1975-76

|  ?  TOP? f f  I «flt

*r $  *P?prr t
«ft f ^ r q ^ r  % ?r jft

% fifpsfr % g*rr |i

T̂vft msr w m  ^  fora f^ r  
T O fw rr  frFFft 

ir ? r ^ ? s r r t i  w  ^rnr,

I  o t  ^rrtt %
W f  ^  f  1 cP??«
factt O T  % I nrjpc S fk  ^fct-

^sr^f ?rrfe
sfmspr ?rrqfj fw r w r  | 1 53% 

n  TTTOff n
m i  1

13.23 hrs.

[Mr. Deputy.Speaker in the Chair]

v ft  *r t  Tr^rr g fo
srrsr it srrfasp ^  «rp-

1 1 f #  srr^ 5i sf^rt sfr̂ r

strtt I  fa  ^ tt%
t  f ir  fc, ^  ^ t r  site f  far
sptf ^  srtI  *rr

|  1 #  if ^  fa ® ?

apr fsr î «r  ^ tt wr^rr f  1% fiRr 
sr^r % 'jaff f^ r  r̂ran fh

¥|cT f w t  f  it ^TT% | | %
fsr% f  I TOTTSV w  OTT
T O ? % srfsw I  I ITRRt sfft: tr fw

trnr% ir ^ft r m
| ^ «T|̂ r I  I fqrejvH

^  t  » 1857
% 1947 ?RT,
zm rm  'm ii v i  ^ |<
fsrfer *rraT5W 3 r ^ %% t

•Moved with the recommendation of the President
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t f x t t  v m  m z r  p t  m vn

24  ̂ *>,Q. (Min. of Ind. &
Civil Supplies) 1975-76

T W *  fa?]
% *m fern s *r ?r? 5r, s$pr sro r  
i p r f f w  w  im i  $  ?ft «ff i 

fr^sfr % f t  w n r f 
* s m t  %H cTT^Tsr ^T T  %

gygf o  « fk  ^  f̂r ^?r% sgcr e f ^ f f  
*t *ft, **r fa®t |% ^ tt% % w
f w r f  q f f  ^  PTTT Sw 5TR K  §*T  I 
ap r̂ *TcT*R sr^t f% f%rfCTT TOPfff %
ftr*r ^ r t  xr^tfc
v n %  %  fz ft  z f t  *£ t  
% t o t  fafe*r srrsrefr ?r ^r 
& rf %*mtx «m^THT, fw r, 
sta r  \ w tft ^  ^ r r  ?ftfa 
^tW t  «TRft | I r x i^ t fw& 
% 27 t̂tpt srrsr *ft srnr 3ifr
|  sfr q ^ r  *ft i ^ r  to f#

f f  1 1  * ?  m *m  ^ t  *Tcr % 1 srNr

f̂hfR faSl̂  <T$T I 1963 
t  qt?r ?sft ^  $3ft «fr i 
Mtf^ q T O  5 ' 53r T O  P̂TcT g f  «fr 1 
q*S$ fsfcTT % ft ^TT f e f f  apT ^  s^Ff 

f w  1 mr sft WR? I  ^ r
q* <raT st#  f e f t  t o  w  #  ^  |i
^ n r  sftf f^pp ^  ^  CRTT11
ftqt? % ^crrf^  ^  ^t*t %m %, 
^ 5 T  <TcTT #  5T# ^RTT I  1 f a w  fo f f  
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MR. DEPUTY-SPEAKER: Some in* 

dustries must be set up there. That is 
what you are trying to say. Please 
conclude now.

SHRI RAJDEO SINGH: I hav&
some more points.

MA. DEPUTY-SPEAKER: You have 
exceeded 12 minutes. I have still a 
long list. Mr. Damani.

SHRI S. R. DAMANI (Sholapurh 
Sir, I rise to support the Demands of 
the Ministry of Industry and Civil 
Supplies At the outset, I would like 
to congratulate the minister and his 
colleagues on the improvement shown 
during the year under review in var
ious directions. It is a fact that dur
ing the five years ot the fourth plan, 
production lagged behind the target 
and it was considered to be a lean 
period when the average growth WRf
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just over 3 per cent as against the 
estimated 8 to 1C per cent. Moreover, 
the last year of the plan 1973-74, the 
year previous to the one under re
view, was a very disappointing year.
In that year the growth rate was only 
zero per cent. And starting from 
zero growth and attaining 3.5 per 
cent rate of giowth in the year should 
be considered as satisfactory.

Sir, every year, Members used to 
complain on three or four important 
aspects of the working of the Minis
try and these are (1) delay in pro
cessing of applications for licences;
(2) delay in establishment of new 
units; (3) idle capacity in major 
public sector projects; and (4) conti
nued neglect of under-developed 
areas. These four points were agitat
ing the minds of the Members and on 
this subject I would like to say some
thing.

I am happy that as far as point 
No. 1 is concerned, the Minister has 
taken certain action. The appli
cations are being processed much fas
ter than they were a few years back.
(2) 26 more items were added in the 
list of items below the capital of one 
crore and that is also working better.
(3) Permitting automatic expansion 
of 25 per cent rated capacity and 
high utilisation of the existing capa
city. On all these matters progress 
has been made and I will deal with it 
later on.

Before I come to other points, I 
would like to say one thing. Out of 
the total investment of the Central 
Government of 6,280 crores, the in
vestments in the units under the 
charge of the Ministry is of the order 
of 920 crores only. Although the 
Ministry is considered as Industry 
Ministry, yet only 920 crores have 
been invested in the units under it 
against the total investment of about 
6,300 crores. The Units under the 
Ministry are big units like Bharat 
Heavy Electricals, Heavy Engineering 
Corporation, Hindustan Machine 
Tools, Machine and Allied Machinery

Corporation, Cement Corporation and 
lastly National Textile Corporation. 
In these concerns during the* year 
under review, satisfactory progress 
has been made. For the first time, 
they have shown profits. For ex
ample, Hindustan Machine Tool's 
profit in the previous year was 
Rs. 5.88 crores, but in the current 
year it is Rs. 9.12 crores. Similarly, 
Machine and Allied Machinery Cor
poration was a losing concern; its 
profit went up from 25 lakhs to 62 
lakhs. Heavy Engineering Corpor
ation has also shown better perfor
mance. The total production of 
Bharat Heavy Electricals in the year 
is 230 crores which is 130 per cent 
of the rated capacity. The profit is 
higher from 13.22 to 27.4 per cent. 
All these units have shown excellent 
results and their profits and produc
tion have gone up.

So far as engineering concerns are 
concerned, the growth is 3.5 per cent 
and the increase in utilisation of idle 
capacity is 40 per cent. I hope this 
progress will continue and that in the 
current year there will be further 
progress.

Here I want to caution the Minister 
that he will have to face the problem 
of sales. There is sluggishness in the 
country in respect of both capital and 
consumer goods. So, efforts should be 
made to increase the exports. If there 
is no sale, the stocks will pile up, 
production will go down and so also 
utilisation of capacity. So, efforts <are 
required to increase the exports.

Fortunately for us, the Arab coun
tries are very keen to develop their 
countries and they want to purchase 
plant and machinery. It is no doubt 
true that our hon. Minister and his 
colleagues are very eager to capture 
these markets, but more efforts are 
required, because we have to com
pete with the United States and 
Japan, who arc offering to these 
countries long term credit facilities. 
So, we have a*sc to offer them these 
credit facilities so that we can com-
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petci with them effectively in the Arab 
countries. I hope the hon. Minister 
will take the necessary action in this 
regard.

This Ministry is responsible for the 
issue of licences and issue of letters 
of intent. Theie is considerable im
provement in these processes. Yet, 
things are held up. In 1972, the num
ber of licences issued was 5t>3. in 
1973, it increased to 596 and in 1974 
to 1,099. The total licences issued 
comes to 2,160. I would be grateful if 
the hon. Minister in the course of his 
reply throws light on how many 
new industries have come up against 
these licences, how many units have 
been established and come to produc
tion and why some of the units have 
not come up. Why is it that while 
many people aie anxious to get the 
licences and establish industries, after 
the issue of licences the establishment 
of the industry is not materialising? 
This is very important because we 
want to encourage new entrepre
neurs; we want to encourage techno
crats; we want to encourage medium - 
sized entrepreneurs so that they can 
replace big houses. In this way, pro
duction can be increased side by side 
employment opportunities can be in
creased; Government’s revenue can be 
increased and export can be increas
ed. * Therefore, it is very important 
that new industries are set up against 
licences issued. It should not remain 
•on paper.

According to my personal exper
ience, what I came to know from 
many sources, there are financial in
stitutions wnich have adopted a rigid 
policy; they do not consider the pro
posals put forward by the new entre
preneurs, technocrats and the medium, 
sized entrepreneurs with the sympathy 
they deserve. They want to continue 
with the same ratio of 14:1, that is, 
40 per cent (new entrepreneurs): 60 
per cent (Government financial in
stitutions). This is the rule that they 
are following, not from now, but for 
the last so many years. They do not 
want to change it Previously, the 
capital market was good. But, un
fortunately, for the last five years,

the capital market is very very dull. 
When there is no investor, in that 
case, how can they raise their capi
tal? How can a small man who has 
got a degree or a new entrepreneur 
who is having a capital of Ks. 3-4 
lakhs, purchase things and put up «n 
industry without financial help? Un
less that ratio is changed, things are 
not going to improve. Why do they 
not like to change it? Their argu
ment is this. IX they advance more 
money, the burr?en of the interest will 
be more on the industry. There
fore, they want to stick to this ratio* 
This is the point which requires con
sideration. If the ratio i« made 1:3, 
then they have to advance Rs. 75 
lnkhs, which means Rs 15 lakhs more. 
If the interest on Rs. 60 lakhs is 
Rs. 12 lakhs, then the interest on 
Rs. 75 lakh<? will be 15 lakhs. 
What is very Fertilising is this. If a 
unit can pay an interest of Rs. 12 
lakhs, it can also pay an interest of 
Rs. 15 lakhs. It moans only it has 
to pay Rs. 3 lakhs more This is the 
matter which requires consideration. 
Therefore, I would requert the horu 
Minister to take up this matter and 
see that entrepreneurship will be
come broad based, new industries are 
established and more employment op
portunities a»p created; then auto
matically production will go up.

Today there is an advertisement In 
the paper regrrding the controlled 
cloth. Last yera, when the hon. Min
ister of Commerce had increased the 
quantum of controlled cloth from 400 
millions to 800 millions, 1 suggested 
to him that he should not increase 
it at one time; he should increase it 
by slabs. If they had done it by 
slabs, then the position today would 
have been different. The result is 
that every mill, the NTC mill or 
any other mill, is flooded with con
trolled doth. One lakh bales have 
accumulated. Therefore, I suggest, 
the hon. Minister should use his good 
offices, work out something and see 
that mills produce such cloth which 
is useful. I have given a note to the 
hon. Minister. I hope, he will study 
the note and take action on it.
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With these words, Sir, I thank you 

very much for giving me this much 
time.

SHRI V AS ANT SATHE (Akola):
Mr. Deputy-Speaker, Sir, let me be
gin by most heartily congratulating 
the present Minister-in-charge of this 
Ministry and his colleagues for the 
excellent work that has been done 
during their regime, while supporting 
the Demands for Grants.

I am normally known to be critical 
of the Government for various short
comings. But today, it does give me 
pleasure to see that about the public 
sector where we have been condemn
ed, left and right, tlvroughout the 
country—it had practically become 
the butt end of a joke to call oneself 
a supporter of publia sector*, the 
public sector has become synony
mous. more or less, with inefficiency, 
as it w cic—for the first time, we have 
proved to the country that the public 
sector can be an efficient sector, can 
make profits*, ctn have savings and 
can have capital formation for re
investment. What gives me pleasure 
is, when I see the figures, that in 
hardly three years, from 1972-73 to
1974-75, thorc has been an increase 
from Rs. 32.8 crores to Rs. 68.69 
crores, nearly double. This is really 
very heartening.

I have gone into the reasons as to 
how the public sector has shown this 
dynamic growth. Apart from the 
credit going to the dynamic Minister 
find his colleagues, the credit also 
goes to one single factor and, that is, 
you got experts in the field to handle 
the public sector. We have been 
clamouring for a!ll these years, with
out meaning any ill-will against the 
bureaucrats, that the bureaucrats are 
good behind the bureau, excellent 
administrators in law and order, re
venue and other matters. But why 
are you misusing them by putting 
them in-charge of steel plants, ferti
liser plants, the Bharat Heavy Elec
tricals, cement factories and what 
not? That was ultimately listened to.

1897 (SAKA) D .G. (Min. of 250 
Ind. & Civil Supplies) 

19 75-76
We got experts in steel and other 
fields. We got men like-—I do not 
want to name all of them—Mr. 
Fernandes in the Bureau of Public 
Enterprises and so many others. 
Without naming them, I would like 
to congratulate each one of them 
who brought glory to the public sec
tor.

Why are we shy of expertise where- 
ever it is available? That was one 
single factor responsible for the 
growth of the public sector.

Another factor which was responsi
ble for the success of the public sec
tor was taking greater cooperation 
of the workers in management, creat
ing a feeling of belonging in the 
minds of the workers.

La?t but not the least is the factor 
of accountability. The only test of 
success anywhere, in any field, politi
cal. industrial, economic, social, is 
accountability. You introduced that 
here and that showed the success. I 
will go to the extent of saying, you 
give greater incentives. You tell a 
man, “You are in-charge of this.” 
Don't allow nepotism which, ulti
mately, comes to nephews, sons-in- 
law, brothers-in-law and what not.

MR. DEPUTY-SPEAKER: Favour
itism.

SHRI VASANT SATHE: Yes.
It is this which is the bane in our 

public sector also Put a man in 
charge, as Roosevelt did in the New 
Deal era, and tell him “Now, you man 
it from top to bottom; I want re
sults1”—as Nehru used to say “Come 
to me with results and not with ex
cuses” . That is the test of account
ability.

Today, because time is short, I 
want to develop only on the proposal 
of what X would describe as the true 
national sector. The words ‘national 
sector* have been loosely used re
cently, and maligned also, because the 
content of the national sector was



J25I D M . (Min, of Ind. <fc APRIL 
-Civil Supplies) 1975-76

not spelt out and was not clear. It 
was mis-understood. People thought 
that the national sector probably 
meant the sell out of the public sec
tor and the private sector share- 
liolders. But if I understand it cor
rectly—and that is how I want the 
national sector to develop, instead of 
having this dichotomy of the national 
•economy—of the public sector and the 
private sector—and then talking of 
the warning of red-herring raised by 
the famous industrialists of the coun
try, of the mixed economy being in 
danger...

MR. DEPUTY-SPEAKER: Some
people say that it is ‘mixed-up’ econo
my.

SHRI VASANT SATHE: That’s
right. But here, the thinking also 
seems to be mixed up.

So, 1 would request that we should 
have one national sector in this coun
try instead of the public sector and 
the private sector. All industrial 
activity and all economic activity can 
come under the canopy of what should 
be called the national sector. What
ever they may call it in other coun
tries, in our country we call it a 
Corporation. All right, let there be a 
National Corporation for each sector 
—steel, cement, textiles, essential con
sumer goods, etc. For all these sec
tors and for wholesale distribution 
also, let us have one Corporation each 
celled the National Corporation which 
will consist of all the productive ele
ments of the society—because our 
objective is to utilise the national re
sources to the best advantage.

And which are the productive re
sources? There are three—capital, 
labour and management. Capital to
day, as our friend was saying just 
now, is mainly from the public finan
cial institutions—the LIC, the State 
Banks, all nationalised banks and 
other institutions. Therefore, capital 
management is in the hands of ex
pert people.

I take my hat off to those people 
in the private sector—may be in tex
tile or may be in other fields—who 
are producing consumer goods. They 
are the managers; they give us their 
entrepreneurship. One-tihird o f the 
section represents the workers—who 
are the most productive part in any 
industry anywhere. So, let there be, 
in the management of this national 
sector, one-third representation of the 
present Management, one-third re
presentation cf the financial institu
tions—which will indirectly mean the 
Government—and one-third repre
sentation of the Labour, to 
be directly elected by the em
ployees. Forget the Unionism; there 
are vested interests even in the Trade 
Union movement, as we know. There
fore, they should be directly elected 
representatives of the employees from 
among the employees themselves and 
not outsiders like me
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Thus, if we have these three sec
tors, all this controversy which is 
raging today, tearing apart the econo
my as it were, will disappear. You 
will have the best talents from all 
sectors and then put the account
ability: here is a Board consisting of 
the workers* representatives, repre-< 
sentativcs of the management and of 
financial institutions; now give us the 
result Fix the targets. Then another 
advantage that will accrue from this 
functioning would be that you will 
not have this phenomenon of white 
money and Mack money. After all, 
money is what money does. ..

MR. DPUTY-SPEAKER: I wish
things are so simple.

SHRI VASANT SATHE: It is not 
simple, 1 know. I am trying to make 
it appear simple, but I am fully aware 
that it is a very complicated busi
ness. In ten minutes, I hope, you 
do not expect m e ...

MR. DEPUTY-SPEAKER: You
have exceeded your ten minute*.
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SHRI VASANT SATHE: Because

it is a new point, kindly show some 
Indulgence.

I was trying to submit that, by this, 
you would be able to regulate the 
entire economic activities, both pro
duction and distribution. Where 
does the black money go? After all, 
it goes into some economic activity; 
it goes into production of goods or 
services or cornering of goods which 
is the result of labour—wealth in the 
form of goods. Once you have full 
control over the economic activities 
o f the country, then you will be able 
to allot the priorities. Simultaneous
ly, you may also have a law on ceil
ing on property All these measures 
can be taken. Today a sense of ur
gency must prevail in the field of 
economic activities. It is no use say
ing that it is beyond my Ministry, 
somebody else deals with it. Don’t 
you think that the time has come 
when a sense of urgency must in
form all our thinking? We are al
ready, more or less, on the brink of 
precipice. The population is growing. 
70 per cent of our population is liv
ing below the poverty line. How can 
we regulate the industrial activity 
and give productive work to the 
majority of the people in the back
ward regions unless we have control 
over the economic activities and fin
ances. That is why I have made this 
proposal. I would request the Minis
ter of Industries, who is mainly res
ponsible for coordinating the work of 
the various sectors to give thought to 
this proposal of a national sector In 
the country.

SHHI N. E. HORO (Khunti): Mr. 
Deputy-Speaker, Sir, I would like to 
submit one or two points, mainly about 
industries in backward areas. I have 
not been able to understand the crite
ria on which Government have decided 
or determined a backward district. In 
Chfcota Nagpur only two districts have 
been declared as industrially back
ward and they are Palamau and San. 
tal Pargana, The districts of Ranchi,

Hazaribagh, Dhanbad and Singbhum
have not been declared as industrially 
backward districts probably because 
some public sector industries are there. 
In Ranchi district, we have the Heavy 
Engineering Corporation and, there
fore, the Government thinks that the 
entire district is industrially forward. 
Similarly, in Singbhum, because Tatas 
and Telcos are there in Jamshedpur 
and a few other factories and projects 
near about that, they think that the 
entire district is forward. That is not 
so. It is still industrially backward. 
When we speak of industrially back
ward districts, we must consider 
the entire district itself. I would like 
the Government to re-orient itself and 
to redefine and lay down the guide
lines and the criteria and they should 
review the entire list of backward dis
tricts and bring all other districts which 
have not been declared as industrially 
backward under their new list.

14 hrs.

It hai> been seen that Government 
through several financial institutions 
have been trying to give financial assis
tance and also subsidies to these indus
tries. The common man does not 
understand the intricate procedure. I 
want that Government should think of 
having only one financial institution for 
subsidising or giving financial assist
ance to these industries in the back
ward areas. The procedure should be 
simplified so that these oeoplcl under
stand this and they do not have to go 
to 50 many financial institutions for 
assistance. This aspect of the matter 
should be considered by Government 
specially when they are dealing with 
the population in areas which are «till 
backward in so many respects.

I would like to emphasise another 
point. It has been seen that—the ea*. 
tern region specially, which has all 
mineral and forest wealth, has not been



355 <-mn- of lni- *  APRIL 29, rn s  D.G. (Min. of Ini. & a«£
Civil Supplies) 1OT5-76 Civil Supplies) J978-76

industrialised. All the raw material 
Is there, but industries have not grown 
in those areas. There must be some
thing special with the Government of 
India; I might say that probably some 
kind of vested interest is working, 
because of which the eastern are which 
is giving all the raw material is not 
getting industries and the western area 
is getting all the financial and other 
facilities. The result is that during 
all these decades, the balance has been 
Upset, and those areas which are sup. 
plying raw material have been lagging 
behind in every respect. There is no 
reason, why these areas should not 
have small scale industries, rural in
dustrial and home industries, when 
they have all the raw material. If the 
Government will move in that direc- 
tionf they would be able to give more 
employment to the people and more 
people will develop themselves econo
mically. This has often been said and, 
I think, Government ought do some
thing in this respect. If this goes on 
and this policy is not changed, I am 
afraid, in the decade to come, things 
will take a different shape. Probably 
some political agitation may arise an'! 
that will be very harmful to the econo- 
my and to the country.

The financial Institutions which are 
working in backward areas have not 
gone upto the villages to find out the 
growth centres The techno-economic 
surveys and all the data that the Gov* 
emment have, are, more or less, 
stereo-typed. In the backward areas, 
Where we move and where more growth 
centres could be identified, the Depart
ments, whether of State Government 
or of Central Government, or financial 
institutions, have not been able to. 
rather they have not cared to, identify 
those growth centres. There could be 
so many growth centres if there is a 
will to do that. So, I say the Ministry 
ought to consider this point also.

One point more, and I will sit down, 
and it is this. There are departmen
tal heads, there are so many institu
tions, so many different types and cate
gories Of experts and I think the entire

administrative establishment is too top- 
heavy. How much money they are 
spending on the staff and what 
is the physical result they are 
producing? In many respects, we 
are only copying what other countries 
are doing. We have not employed the- 
technology and the information that 
we have received from others in the 
context of our country. We Should 
employ them to our best use, but that 
has not been done and is not being 
done. We have all the techno.econo
mic surveys and reports—if you go 
through them, what an amount of data 
and information we have collected, but 
what benefit are the people getting from 
out of these? They are getting noth
ing. We have to be practical and I 
want that the Government should re
orient itself get out of the whole rut 
that we have fallen into during the last 
two decades or so. We have to rethink 
and reorient ourselves in the present 
context. I wish the Ministry of In
dustries seriously thinks about it. Let 
the Ministry train its people. Let 
them educate their people or re-orient 
them so that in the present context, 
they could be helpful to the people, to 
the rural people and especially to the 
people in backward areas. Otherwise, 
all this talk of socialism and industria
lisation is just a point. To our people 
Government have been hvpocMtic. All 
these years, the Government has been 
only talking and doing nothing sub
stantially for the backward areas. That 
is why the credibility gap is very wide.

So, with these words, I would request 
the Ministry to consider these points 
seriously and do something so that our 
people can be helped.

SHRI KARTIK ORAON (Loharda- 
ga): I rise to support the Demands for 
Grants of the Ministry of Industry and 
Civil Supplies.

While I do so, I would like to point 
out certain facts because I am a rea
list, I am a pragmatist and not a dog
matist. I want to see things as 
they ought to be seen and not 
to please the Ministry or people or
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' the party or anybody, Bui what is 
right and true must be told in this 
House. Then only we may be able to 
find some solutions to meet the situa
tion.

As you know, we had very high 
hopes while establishing big industries 
because we thought that they would 
be able to lend substantial contribu
tion to the social change of our coun
try. These hopes, if I may say so, have 
been belied. So, it is about time that 
a serious thinking is done about the 
present position of industrial develop
ment in our country.

Most of these public sector under
takings or industries have been locat
ed in the tribal areas because they 
have the raw materials and they have 
the land. These tribal people gave 
their lands and big projects have come 
up. But the most unfortunate part of 
this—I do not know whether the 
Miniser knows about it—is that in
many places the tribals have not been 
given compensation. They are not get
ting jobs. They have given away their 
precious land. These tribals live with 
the lands and languish without them.
In Kourkela, for instance, a steel plant 
has been set up. This is just an in
stance which I am giving and this may 
not concern this Ministry. Land has 
been taken from the tribal people at 
Rs. 100—500 per acre, but the same is 
being given to the big shots at 
Rs. 10,000 per acre. Is it not exploi
tation of the tribal people? The offi
cers sitting at the top of the public sec
tor undertakings ridicule the tribal 
people. They should try to be humane 
and they should try to appreciate the 
circumstances and the difficulties under 
which these tribal people are labour
ing.

We know that these public sector 
undertakings are not doing well. It is <
no good saying that they are doing 
well. When we smimr it is all right 1
to say that we are swimming. But if 
we ere sinking, to say that we are <
swimming, could be the most danger \
.pus and misleading thing. Therefore, I i
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would request the hon. Minister to 
give a serious thought to it as to why 
our public sector undertakings are run
ning at loss. In the public sector after 
three years of its going into production 
it should give a reasonable dividend of 
not less than 10 per cent. In fact Mr. 
Jawahar Lai Nehru said ‘minimum 
profit*, but the Planning Commission 
says ‘reasonable and adequate’. Bureau 
of Public Enterprises say that 12.5 per 
cent is reasonable and adequate; the 
Tariff Commission says—16 per cent. 
My point is that if the private sector 
earns a profit of 20 to 22 per cent, 
why should Public Sector run at losses? 
Why should the public sector not be 
half way in between?

We are having foreign collaboration 
to help us to make profits, to bring 
about a social change in our country. 
Without foreign collaboration we could 
afford to run in loss but when we are 
having foreign collaboration, let us 
not forget that we have no reason to 
justify the loss. *

Foreign collaborations even though 
may be very alluring they have retard
ing effects on our national eilorts. 
When we are thinking of spending 
Rs. 7,829 crores in the Fifth Five Year 
Plan in the public sector industries— 
about Rs. 3,000 crores for the running 
of the industries and about Bs. 4,000 
crores to be spent on the new indus
tries, let us chalk out certain program
me so that our industries should not 
run at losses. Let us forget who is 
who. What is the maxim that is being 
applied in our public sector Industries?
It is not who knows what, but who 
known whom. This is very much pre
valent in our public sectors and this 
must be put an end to. We must have 
the best person from any part of the 
country who should be put at the helm 
of affairs. If lie is related to some
body in authority he will not care for 
any body or for the public opinon Or 
even for the employees of the under
takings. But we must see that such a 
person is in position to develop team
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spirit and loyalty to the organisation, 
lien are more important, whether it is 
in heavy industries or anywhere, than 
money, material and machines. Of 
cour$&, men of character. We must be 
In a position to streamline our policies 
ot recruitment, promotion and dismis
sal and these should not change from 
pferson to person. We must have a cut 
and dried policy.' I* a person is not 
in a position to deliver the goods, out 
he must go. He shuld not stay even 
fdr a day. He may not be able to 
bring about a total change, but there 
must be a trend towards making some 
improvement.

We talk of self-reliance, cutting down 
our imports and increasing our exports.
I very well see that it is the function 
of money but there should also be the 
function of technical know-how. We 
must not always think of foreign 
collaboration. We should impart 
training to our engineers. I know 
lot of money is being spent 
for importing training abroad, in 
the country of foreign collaboration. I 
ask; What have you learnt? We have 
been sending our engineers abroad 
but no return we have some to know 
that they have learnt nothin# other 
than merely having look at the draw
ings. I speak with authority. I was 
in a foreign country and I was con
sidered an expert in that country. In 
our own country there must be some 
White-skin over m y h6ad to guide me!
I found that even the best people were 
not in a position to advise us. There 
is no dearth of know-how and talent 
ip our country. Let us change our 
attitude. By all means send all our 
engineers to foreign country; let them 
go all over the world. We should get 
the best out of whatever is available 
in any country of the world.

About bonus, I wish to point out that 
in no other country of the world is it 
stated that bonus should be given even 
when industries incur losses. Without 
profit,,the question of bonus Just does 
not arise at all* Bonus is supposed to 
be an incentive for efficiency. But

here, even when they incur losses, they 
are asked to give bonus of 8 1/3 per 
cent. How is it possible? The con
cept of profit must change. Suppose 
somebody is running a loss of Rs. 17 
crores this year, if in the next year, 
he runs a loss of 16.99 crores, he 
thinks he has made a major improve 
ment This should not be the correct 
idea o f profit. Our concept of profit 
should change.

Regarding the Joint Sector, I con
gratulate the hon. Minister. He has 
given some new ideas. This is a new 
experiment which w« welcome. Sup
posing we give to a private Industrial, 
ist a sum of Rs. 300 crores and it runs 
at a loss, then, he will collapse the 
very idea of profit. Our concept of 
profit ring losses after losses, we are 
not even concerned at improving the 
position. So, let us experiment with 
this new policy of joint sector. This 
is my submission.

Regarding ancillary industries, we 
must develop them in and around the 
big industries. Industry begets indus
tries. Wherever there are big indus
tries small industries are sure to come, 
to supplement the needs of the big in
dustries.

Then regarding backward areas. By 
backward areas, we mean industrially 
backward areas; but in fact backward 
area should mean economically back
ward area. We have selected 299 back
ward districts. An area may be indus
trially advanced but may be economi
cally backward. An area may be in
dustrially backward but economically 
it may be advanced. Therefore the 
criteria should be the per capita in
come in determining the backward 
areas.

Regarding labour representation, it 
is very nice having labour participation 
in the management. But do you know 
how many categories are there in each 
and every Industry? Would you Hke 
to give representation to all groups and 
factions? It Is not going to serve 4toe 
people. These unions and groups Sire
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$ot going to serve the cause of labour 
at all. I would like to say that there 
should be one union lor one industry. 
That should be the ideaL Only then 
you can give representation for labour 
in the management. I will go a step 
further and I would say, ban all the 
strikes in industries for a few years.

Industries should be located in such 
areas where the flaw materials are 
available. Some of the raw materials 
are being taken away. This will not 
not help the tribals to develop. They 
are not able to take advantage due to 
shifting of the location of industries.

Therefore, industries must come up 
where there is raw material available 
and I would like to invite the attention 
of the hon. Minister to certain indus
tries like the shellac industries 
and others which require to 
be nationalised. Please do not 
employ the middle men who are 
making crores and crores of rupees at 
the cost of the growers. I would re
quest him once again to please do the 
needful in the matter. At Ranchi, an 
International Centre of Silk Board is 
likely to be located. But, I now 
understand that it is likely to be shift
ed elsewhere on poliical grounds. Why 
should it be located elsewhere on politi
cal grounds? On political grounds in
dustries should not be allowed to be 
shifted. That is neither the industrial 
policy nor the political policy.

We are having a financial Commit* 
tee on Public Undertakings. Once a 
while they go round the country and 
come back and sit for some time, take 
tea and finish with their business. How 
can they, in a couple of hours, know 
what is actually going on in different 
industries? Therefore, I suggest that 
mere Committee on Public Undertak
ings is not enough. Regardless of 
whether the industries are working at 
a profit or loss; there should be an 
evalution Committee which should try 
to discover the causes that lead to the 
tattM In these industries. So, finally, 
Sir# t  would request the Minister,
through 3*mf that let him have an

Evaluation Committee and let it sLi lor 
ten days and go into the working of the 
industries. 1 know many o f them Are 
running at losses, Por exempts there 
are industries which are having a 
backlog of 8,000 to 10,000 tonnes of 
equipment. You may say on record 
that everything is perfect. We know 
it for a fact that there cannot be any 
dispute about this. Therefore, I re
quest the hon. Minister to please see 
that he sets up an evaluation commit
tee mere financial committee is not 
enough—in the larger interests of the 
industries as this will help the indus
tries to grow also.

DR. KAILAS (Bombay South): Mr. 
Deputy-Speaker, Sir, while supporting 
the Demands for Grants relating to the 
Ministry of Industry and Civil Sup
ples, I would like to draw the attention 
of Mr. Pai, the hon. Minister to one 
thing. He has a robust commonsense 
and, as an experienced administrator, 
has created a climate of confidence in 
the country. He is a national mis
sionary social worker. We see pro
gress in the industrial development not 
only of the public sector but also in 
the private sector undertakings. I 
admire his wisdom of initaling the Idea 
of “National Sector". I was wondering 
when the private sector had been draw
ing from 75 per cent to 90 per cent of 
the credit from the public institutions 
why the money is lying idle with the 
private Sector which they are only 
using for cornering the essential goods, 
why should they also not be drawn in
vest in the public sector, which can 
then be known as "National Sector.” 
The only drawback in this “National 
Sector” concept seems to be that if you 
allow them to be near the production 
side or if you allow them to be near 
the distribution side, you are com
pletely crushed. And hence you should 
be beware of this enticing point of get
ting money and if you are caught into 
their trap it would be a dangerous 
game and hence kindly accept only 
money and stop. But give them the 
per^nlage of profits on the shares 
which they ere holding in the differ
ent sectors which will then be
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as really. National Sectors". 
X must say that drawing their 

' money and not allow them to comer 
*3 the essential goods which they are do- 
t. ing to-day is novel idea. Even in the 

matter of salt and paper, they did cor
ner guch goods. This must not hap
pen in future*

Another thing to which I would like 
to draw his attention to is this which 
does not find a place in the report it- 
sell a very nauseating and a very im
portant part of Industrial development 
'‘pollution”.

Sir, I come from Bombay and I had 
the honour to travel almost all over 
India. I have seen, Sir, industries pol
luting the rivers, industries polluting 
the sea and industries polluting the 
air.

MR. DEPUTY-SPEAKER: But, is pol
lution also an industry?

DR. KAILAS: No, Sir. He must...
MR. DEPUTY-SPEAKER: How does 

he come in?

DR. KAILAS: Are we here only to 
Industrialise and to give jobs? Or are 
we here to take care of the health of 
the people or are we to kill them for 
the sake of industrialisation7 When 
Government wants industrialisation, 
.the first step which Mr. Pai should 
take, and which should find place in 
his Ministry’s Report, is that he should 
stop pollution by strictly enforcing the 
conditions of licence. Until and unless 
a persons who start an industry takes 
that step of treating smoke and dis
charges he should not be given a 
licence.

MR. DEPUTY-SPEAKER: I under
stand. It is a larger question. May 
be some other Ministry, Ministry of 
Enviornment or Ministry of Health 
will be responsible for that.

DR KAILAS: Until and unless a per
son takes care for treating the polluted 
water which goes into the river or the 

- sea, licence should not be granted.
Licence should not be granted until and 

be an

unless he treats the smoke or the gases 
that emanate or the chemical fumes 
that come out. I think this comes un
der the Factories Act. They are res- 
ponsible according to me. You are also 
right. The implementation machinery 
will naturally be the municipalities and 
local bodies. After all, they are the 
implementing agencies. Until and un*. 
less the municipalities and the local 
bodies take care of these things and see 
that this is implemented as per licence 
terms, nothing will move in such a fac
tory. But, Mr. Pai has the dynamism. 
Whatever Ministry has been entrusted 
to him, whatever public undertaing he 
was made charmian of, before he was 
appointed as minister, he has done his 
job very well. Let him try to solve the 
problem also. That is why, I wanted 
to draw his attention. Even the Prime 
Minister /has openly not once, *but 
thrice, said that we are almost getting 
suffocated. Therefore, he should look 
into this I would suggest that he 
should set up a cell in his Ministry 
which would go into the question, 
how should wc| treat the smoke or 
the gases that come out and how 
should we treat the polluted water 
before it is let out into the sea or the 
river.

SHRI B. V. NAIK (Kanara): There 
is the Ministry of Works and Housing 
and there are specific instances where- 
under petitions have been submitted 
on the floor of this House. But, this 
Works and Housing Ministry has done 
nothing in regard to the Central Act 
and it goes on shifting its responsi
bility to others.

DR. KAILAS: You have said in so 
many words which Deputy Speaker 
has said the same thing in two-three 
words.

MR. DEPUTY-SPEAKER: I could 
see, this is an important question. 
But, which Ministry is really respon
sible, I am at a loss, 1 do not know. 
Anyway, you can go on.

DR. KAILAS; Let Mr. Pai explain 
whether I am correct In drawing Jiis 
attention or not There is divided 
opinion. According to me, his is the
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primary responsibility. I wanted to 
mention this ploint. Unfortunately, 
people do not like. You have to see 
that each and every factory puts up 
on the board ‘do* and donts.’ This 
must be done and than only.......

MR. DEPUTY .SPEAKER: Let us 
,atart with Zuari Agro Chemicals in 
Goa.

DR KAILAS; It seems everybody is 
trying to inject pollution of interfer
ence when 1 am speaking. The other 
point which I would like to spt ak is 
that we are happy that the fifteen 
public undertakings under this Minis, 
try have started not only making pro
fits, but, they have also either reached 
their targets or crossed their targets. 
I would like to name a few of +heso 
and I must congratulate those who 
are m charge of these units. Sir, 
NEPA has achieved 104 per cent of 
its target, Hindustan Cables 98 per
cent, Instrumentation limited 95 pex 
cent, Hindustan Photo Films Manu
facturing Company 92 per cent 1 
am not very happy about it because 
when Kodak and Agfa coula rn&ke 
money, why not Hindustan Photo 
Films? Of course, they have started 
making some profits. But, still, this 
is far below than what Kodak and 
Agfa are earning. Perhaps, there Is 
need to change the whole machinery 
which have perhaps become obsolete 
and old* The Cement Corporation of 
India 82 per cent; The Tannery and 
Footwear Corporation of India 81 per 
cent; Hindustan Paper Corporation 80 
iper cent and HSL 126.5 per cent. All 
these have done well and have achiev 
ed almost 100 per cent of the target. 
Hence a climate has been created in 
the country that the public sector 
also can show profits which will add 
to the exchequer for the good of the 
people. Not only that, the* have also 
I'jftde the private sector awarp of their 
social obligations- Th way, they have 

^ looked after the workers is an exam
ple to the private sector.

As regards the private sector, I fully 
sulfcrport the 'Government of India and

the RBI for the correct step taken ot 
credit rationalisation. 1 do not like 
the word ‘credit squecfee’ which Is 
being used. I happen to know quite 
a number of industrialists. When the 
credit squeeze was not there, I know 
how lavishly they were spending, how 
lavishly they were giving donations 
and trying to buy institutions after 
institutions. Now they have not been 
able to do it. They have not been 
able to rationalise it in the present 
curcumstances. Out of a crore of 
rupees allowed to a private sector, if 
he has utilised only Rs. 25 lakhs o» 
an appointed day, the limit has been 
put at Rs. 25 lakhs only while previ
ously not only the donation part of It, 
but the 75 per cent used to be utilised 
for cornering and speculation. Hence 
I would say that credit rationalisation 
is a good step But certain industries 
have been feeling the squeeze. They 
are in the critical and essential sector. 
Each and every case ghould be exa
mined by the RBI. The limit has to 
be increased to suit the requirement, 
if necessary, in the interest of the 
country and the good of the people 
Hence this needs a little revision In 
respect of certain industries.

Time is limited for me. I am speak
ing for the first time after 1 spoke on 
the motion of thanks to the President 
for his Address. Unfortunately, I am 
given the last chance.

MR. DEPUTY-SPEAKER. You must 
address it to Shri Shankaranand.

DR. KAILAS: I am not accusing 
you. There is the great Minister of 
Parliamentary Affairs, Shri Raghu 
Ramaiah. I am not having the nuis
ance value and so I am neglected or 
I am not his favourit. ¥ou will kmdly 
allow me a few minutes more 
should I shout.

MR. DEPUTY-SPEAKER; Be sweet 
and reasonable to me.

DR. KAILAS; I would ask a few 
questions and make a few suggestions.

(SAKA) D.G. (Min. of a66
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Why not increase the limit of invest; 
ment in small scale industry which 
ha§ been put wrongly previously at 
Rs, 71 lakhs, which should now be 
Hi, 10 lakhs? Or it should be increas
ed suitably, (ii) Why not encourage 
young entrepreneurs to take up pro
duction of such items of consumer 
goods which are needed? (iii) Why 
not create a cell for this purpose? 
(iv) Then why not develop ancillary 
industries as per recommendations of 
the Small Scale Industries Board? 
Now the Mathura Refinery is coming 
up. I do not know what ancillary 
industries could be set up there 
People come to me, young graduates, 
young engineers, asking for my ed- 
vice, I cannot guide them. Hence 
this should be looked into. It should 
be advertised in the papers that such 
and such ancillary industries could 
be started, (v) Though efforts are 
being made, still very much is lack* 
ing in regard to extension services 
and Inputs, (vi) Also how m?ny 
cases of de-registration of non
functioning units which have made 
raw materials scarce have been noti' 
ced? Has de-registration helped the 
availability of raw materials to the 
small scale industry, (vii) To streng
then small-scale industry, it is neces- 
sery to give incentives for export 
promotion. Such action should be 
taken as early as possible, (viii) I 
have seen some officers doing very 
good work, even the District Industries 
Officers or Inspectors, but they are 
being ignored in the matter of proitto- 
tion. Those who can reach here or 
put political pressure get the Jump. I 
have seen Directors and Assistant 
Directors also doing very good work, 
but perhaps they are neglected. I ex. 
pect Shri Pal to look into the cases of 
these officers who are ioing a fine job. 
(ix) I have also seen the rate of our 
ancient art artisans. I have gene to 
Jaipur, Jodhpur, Surat and Bihar 
also. These arts arte almost dying. 
The Ministry has not done anything 
to improve their earnings and also 
save the art from extinction, (x) 1 
know a few eases where young enter* 
preneurs got frustrated because there 
Is no integrated assistance to such 
persons for counselling* training,

credit, technical services and above 
all marketing inside and outside’ the 
country and hence they could not suc
ceed. I am sure that the hon. Minis* 
ter will see that each and every young 
enterpreneur gets training before he 
is given registration of his industry, 
(xi) We always speak of rural deve
lopment and development of backward 
areas. The other day, Shri A. P .' 
Sharma, another competent Minister 
in this Ministry said that 1.6 lakh 
units were to be established during 
the Fifth Plan period in rural areas 
and that finance also is being provided. 
Many persons come end ask me which 
industries could be started in rural 
areas and where they could be locat
ed. Hence it should be publicised 
well so that we can reach the 1.6 lakh 
target and Rs. 287 crores provided m 
the Fifth Plan couH be utilised pro
perly. (xii) Let this House also be 
told which are the 57 additional dis
tricts where the rural industries pro
ject programme have been started. 
Hie Minister in his report had staled 
that he had located some centres: 
they are non-existent in Assam Onssa. 
Arunachal, etc. These areas are not 
developed. They are not in Jammu 
and Kashmir. I do not know why 
they are not located in these areas. 
These States need help much mere 
than any other.

I think the DGTD has got to be 
taken proper care of by this Ministry. 
It has been creatig hurdles. Whatever 
the things have gone wrong, wherever 
the targets have not oeen completed, 
it is the DGTD which is responsible 
and which has created hurdles. What 
is the constitution of the small seals 
industries Board? No person with 
experience or missionary spirit has 
been appointed on it. Could you 
think of reviving this board so that 
your ideas could be translated Into 
practice Quickly by its support. X 
have known many small industries 
which do not get furnace oil, coal 
cement, soda ash for gltis and eera. 
mics and the assistance of the depart* 
ment of electronics for manufacture 
of €3$ctro»mtd!cal equipment like 
pace-makers, EGG machine* etc. 
Many enlerpreneurs do nrt succeed
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because technical services from SIDO 
are not available, especially in back, 
ward M as. I also want to know the 
output of Critical sectors like iM , 
coal, power and also what would be 
the achievement of the Ministry by 
the end of 1075 in these sectors?

I have some representations from 
small saltpan holders who are prod tic* 
ing salt Your Regional Salt Com* 
missioner, Bombay has been cruel to 
them. When I sent you a representa
tion, you were kind enough to send 
a representative. Persons who were 
doing this work hereditarily are being 
disallowed and salt is not available 
and those families are also suffering.

I am sorry that I am taking a little 
more time. I should say that I am 
extremely unhappy that I am not 
given time when I want to speak 
even though I am speaking for the 
first time in this Budget session after 
the motion of thanks on the PresVden* 
fa l Address.

SHRI M. S. SANJEEVI RAO (Kaki- 
nada): I congratulate the Minister of 
Industry and Civil Supplies for the 
purposeful outlook and meaningful 
schemes fox* the rapid industrialisa* 
tion of the Country. It is rather un. 
fortunate that the rate of industrial 
growth is painfully slow. As a mat
ter of fact, stagnation and crisis in 
one industry or another have become 
a regular feature in our economy. 
The growth of industries has become 
the fundamental question and on this 
issue depends the ability to solve the 
twin problems of unemployment and 
social insecurity. Everybody knows 
this basic truth. Is the Government 
talcing effective steps to see that the 
industrial growth is increased with 
the pramatic outlook and scientific 
approach? To me the policy of the 
Government is to frustrate the efforts 
of the entrepreneur <md see that the 
industries do not come up as expected 
by theirof bureaucratic procedures 
and formula. It is evidence that the 
Government want mare paper piling 
then actual industrial production and

as a result, even the small scale indus
trialists are forced to employ mow 
unproductive clerical staff rather than 
the £ectmical staff. These policies 
require re-examination and re-orien
tation in order to redeem the promises 
that we have given to the public mid 
the people. What we want is co
ordination and co-operation between 
the industries and the Government 
but not confrontation. We need de
dicated officers with initiative who 
can take quick decisions to man the 
key posts. If there is no acceleration 
of generation of income and the rate 
of industrial growth is low it is be. 
cause of the under-utilisation of the 
existing plant and machinery. Ac. 
cording to the Reserve Bank of India 
Survey, 40 per cent of the plant and 
machineries is idle due to want of 
raw materials or electrical power The' 
bulk of the Industries depends on the ' 
foreign technology and as a result, 
most of the raw materials, components 
and scarce spare parts should be im
ported to keep the industries running. 
Above all, nepotism, bureaucracy and 
corruption in the method of distribu
tion of the scarce raw materials and 
the issue of' licences for the compo
nents create further problems for the 
basic objective of rapid industrialisa
tion and optimum utilisation of the 
existing plant and machinery. What 
la the answers? Should the country 
face up to these facts and not evolve 
alternative strategy for achieving 
rapid industrialisation by utilising the 
available raw material, components 
and skill or should it buckle in at 
avidly as ever before to aid from all 
possible sources to sustain the pre
sent pattern of production? In the 
prevailing gloom the only redeeming 
feature is the 15 public sector under
takings’ successful performance under 
the Ministry of Heavy Industry, sma
shing the age-old myth that the pub
lic sector cannot deliver the goods 
and make profits. As a matter of 
fact the Ministry of Industry
has taken over the sinking sick indus
tries like Jessops. Richardson and 
Crudas and Bralth Watte and Increased 
their production to a rewajfesMe de-
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gree. Let me tell you, Sir, some of 
the highlights ot these public sector 
undertaking* are that the Bharat 
Heavy Electricals have produced 
equipment and machinery to generate 
2950 megawatts during this year as 
compared to 210Q megawatts last 
year. They Have also delivered a 
236 MW nuclear power generator for 
the Kalpakkam atomic project at 
Madras. The spectacular performance 
of Bharat Heavy Electrical* can be 
realised by the fact that out of the 
total installed capacity of 19,000 MW 
generated at the end o f 1973*74. the 
share of indigenous generating capacity 
is only 1100 MW. As against this, out 
of the additional power generation of 
19*000 MW that is going to be added 
during the fifth plan, the share of 
indigenous Content is going to be as 
high as 13,000 MW. This is the mea
sure of self-reliance we have achieved 
during the last 15 years.

I am happy that Jessops have deli
vered a 300 tonne lad/crane to 1ISCO 
tor the first time in the country. So 
also, the Heavy Engineering Corpora
tion have manufactured a sophisticat
ed 262 tonne cyclotron magnet lor the 
Bhabha Atomic Research Centre -or 
the first time. They have also produc
ed a 450 tonne cone crusher for the 
first time in the country. It is unfor
tunate that when the HEC is doing 
so well, still it made a net loss of 
Rs. 5.1 crores. This is a sophisticated 
industrial complex which needs great
er gestation period. We should re
member this. I am sure HEC will do 
well in the coming years provided 
'Government gives them a chance by 
placing firm orders. I appeal to our 
dynamic Minister, Mr. Pai, to see that 
firm orders are placed on HEC. The 
other day I came across a news item 
that the technical consultants have 
cleared the Vijayanagar and Vishnka- 
patnam steel plants. I want Mr. Pa! 
to use his good offices with the Plan
ning Commission and the Govern
ment of India to see that firm orders 
are placed tor these two steel plants 
on HEC.

It is thrilling to realise that these
15 public sector undertakings, if effi
ciently operated and ’lorms of stand
ardisation are observed, they are in 
a position not only to manufacture 
the entire requirements of the cure 
sector during the fifth plan but also 
to export considerable quantities of 
machinery. This naturally calls for 
a high degree of flexibility, technical 
innovation, proper allocation of res
ponsibility and above all, skillful 
dovetailing of the outputs of various 
industrial units. Since the heavy 
engineering and machine building 
plants are geared up to the nation’s 
requirements, the only requirement 
in the development of design and con
sultancy services for the execution of 
these projects. It should be realispd 
that as long as the Indian design and 
technical services are not encouraged 
and given due recognition but a>e 
allowed to be bullied and browbeaten 
by the foreign technical consultants, 
the so-called foreign experts will see 
that a lot of heavy engineering machi
nery are dumped in our country at 
the expense of the full utilisation of 
our industrial base. Unless and until 
the Indian consultants occupy a piime 
position for designing, engineering 
and supervision of all the projects, the 
optimum utilisation of our heavy engi- 
neering base for sustained accelerated 
national development cannot be 
achieved.

I lastly appeal to our dynamic 
Industries Minister to pay a little
more attention to the Ministry of 
Heavy Engineering, particularly to the 
Heavy Engineering Corporation which 
is having trained talented and tech
nical competent technicians and tech
nologists who cart plan, procure,
design and fabricate any type of 
industry for either sugar or cement 
or steel fully occupied by placing huge 
orders with them, and thereby impart, 
ing viability and vitality to our
national economy.

PROP. MADHU DANDAVATE
(Rajapur); If the performance of the 
Industrial Development and Civil 
Supplies Ministry is to be properly 
assessed, it will be absolutely neces-
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sary that the coordination between 
this Ministry and other Ministries is 
also properly ensured. Some of the 
aspects which I would like to place 
before you might involve certain as
pects of other Ministries but 1 would 
refer to them only by way of coordi
nation.

Today, one of the most important 
problem before the industrial develop
ment of the country is that our entire 
emphasis on priority is going wrong.
We must make up our mind whether 
we want to give priority to capacity 
Creation or to capacity utilisation. 
And I think, our entire emphasis is on 
capacity creation and as a result of 
that we have a dismal picture as far 
as utilisation of capacity is concerned.

The number of industries whose 
percentage of utilisation over 70 ner 
cent to 70 per cent is only 10, from 
50 to 70 per cent, it is 12 and it is 
more shocking that in some of the 
most important industries lik? steel 
casting, transmission materials, 
engines, railway wagons, etc., the uti
lisation of capacity is even oelnw 50 
pe* cent. And if we look at the grim 
picture of capacity utilisation, we have 
to admit the fact that it is because 
of the faulty method of distribution 
of raw materials and related problems 
that the problem of utilisation of 
capacity has not been properly tackled.
I do not want to dwell on this pro
blem for long because a number of 
aspects of this problem have already 
been mentioned.

I would immediately like to move 
to the public sector undertakings, 
some, of the failure of these under
takings and. the manner in which the 
efficiency and the productivity can be 
stepped up.

One of the failures of the public 
sector undertakings has been that in 
spite oi the statutory provisions, the 
accountability of our public sector 
undertakings is still at a very low 
stage. Firstly, the accountability of 
the public sector undertakings has to

be increased considerably. Secondly, 
the managerial efficiency and the per- 
sonnel policy have to be rationalised 
on puroper lines. Unfortunately, the 
equation in public sector undertakings 
seems to be that some of the old 
ICS officers or IAS officers and ex- 
servicemen—it is taken for granted— 
can offer better efficiency in conduct
ing the public sector undertakings. 
Here in running public sector under
takings the efficiency aspect, the 
managerial aspect and the correspond
ing personnel policy have to be com
pletely reviewed. I may make a pas
sing reference to some of the sugges
tions that have been made by the Ad
ministrative Reforms Commission. It 
says that the personnel policy has to 
be revised and right type of man must 
be put for right type 01! job. And, 
unfortunately, in a number of public 
sector u idertakings this particular as
pect ha* been completely lost sight of. 
A new norm relating to formulating 
of targets has to be established in 
public sector undertakings. Some 
times, I am shocked <0 find that the 
very same officers, the very same 
experts who are working in private 
sector undertakings, when they try to 
move up to the public sector under
takings, do not produce adequate 
results. The only reason seems to be 
that there is a coercive element that 
exists in the private sector. They 
are held responsible for the failures; 
and if these elements exist in private 
sector, for the good of the nation and 
for improving the efficiency of the 
public sector, some of those norms 
should be utilised even in the public 
sector. And therefore, time has come 
when, in the public sector project and 
undertakings, we must fix up the 
targets; and in the case of those who 
have a managerial failure to achieve 
these targets, necessary stern action 
has to be taken, I mean, if that type 
of coercive element is introduced to 
the public sector, may be that the pub
lic sector will be able to give still bet
ter performance. Not that in all the 
spheres- of public sector, there is in
efficiency. I think a very wrong 
equation has been huiU up in this 
country that public sector means in*
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efficiency. public sector means corrup
tion; and that theprivateseetor means 
that they are paragons of all values 
and all ethics. You cannot have 
a rigid division at all* There are 
certain sections of the public sector 
which have been efficiently built up; 
and still other sectors have been 
effectively built up, provided some of 
the norms that I have suggested over 
here, are effectively implemented. 
There is one aspect from the point of 
view of workers that is to be attended 
to. It has been the consistent griev
ance of the workers working in the 
pubHe sector undertakings that the 
principle of parity in various public 
sector industries, has not been accept, 
ed. And, therefore, sometimes, if. 
in order to improve the efficiency of 
a particular public sector undertak
ing or some experts are to be shifted 
and some officers were to be shifted 
from one undertaking to another, 
sometimes there Is a psychological 
resistance that is offered by them 
The workers also refuse in the minds 
of some of the skilled workers and 
some of the best type of workers who 
are to be utilized in some other un
dertaking, there is a psychological 
barrier created to go to some other 
undertakings, because the principle 
of party has not been accepted in all 
the public sector undertakings. And, 
therefore, if this principle is to be 
accepted, not only in terms of the 
interests of the working classes, but 
in terms even of improving the effi
ciency of the public sector, this parti
cular aspect has to be borne in mind. 
Sir, if you look at the condition of 
the working class and the labour 
relations in various *ublic undertak
ings, even to-day we And—after 27 
years ot freedom—-that the working 
class and the workers in the various 
public sector undertakings are not at 
all governed by identical and uniform 
labour laws. It is, therefore, highly 
essential that a central, uniform, 
labour legislation should cover up aft 
the Interests and labour relations In 
various public sector undertakings; 
and if that is dene, probably the pro* 
b&em can be tackled more effectively. 
Cursorily; !  would like to refer to the 
development of backward areas; and

in that context, also to the growth 
and development of small-scale indua* 
tries. $ r , very often, Government 
talks of removing the regional im
balances. They talk of giving more 
incentives for the development of 
backward areas; but in reality* we 
find that in spite of the tall talk ot 
removing regional imbalances in the 
country, there are large number of 
backward areas. They remain cornu 
pletely under-developed or un-deve- 
loped, because the necessary infra* 
structure is not at all built up; and 
it is here that I have pointed out in 
the very beginning, that a coordina
tion between various Ministries has • 
to be effected. Just to illustrate the 
point of view, will just pick up one 
instance, from which the lack of co
ordination should become extremely 
clear. I know that that particular 
aspect strictly falls within the juris
diction of the Steel Ministry; but I 
am taking up that illustration only to 
indicate the point; and that will be 
relevant for the other industries in 
the backward areas also. Take for 
instance, the backward regions of 
Konkan in Maharashtra. It is ac
cepted on all sides that it is absolutely 
necessary that some industries have 
to be developed in the backward 
regions; and they have decided that 
the aluminium project should be built 
up under public sector in the Ratna- 
giri region of Maharashtra. Sir, you 
will be surprised to know that the 
estimated expenditure on this alumi
nium project is Rs. 75 crores. For 
the 5th five year plan, the amount 
that has already been sanctioned is 
Rs. 50 crores; but as far as the con
struction work is concerned, every 
thing is at a stand-still because, though 
the approval has been obtained, the 
sanctions have been made and we 
have repeatedly been told that in spits 
of the rise in the price level, even if 
the expenditure goes up the project 
will not be discarded—,only nomi
nally: they exist on paperi-due to a 
number of constraints economic and 
financial constrainte—you find (hat Is 
the backward region of Konkan area, 
this aluminium project has not gam  
into operation. The construction worir 
has not begun,
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15.66 bn.

It it not to be treated as an isolated 
problem, because if there is a failure 
of such public undertakings in back
ward regions, then there are conse
quent failures in other fields also.
For instance, repeatedly w* were told, 
that if in a backward region like 
Kmtkan the railways is to be built 
up, industrial development in that 
particular area will have to take place 
effectively. If we raise the issue of 
having an all-weather poit in Ihe 
Konkan region, we are told that indus* 
trial development in that area has to 
take place in which case the feasibi
lity report for the building up of the 
Konkan railways will be taken up.
II the aluminium project falls thro
ugh, if the caustic soda plant does not 
come up, in that case, the necessary 
feasibility report for the railways and 
the all-weather port would not be 
taken up and there will be consequent 
failure in the field of industrial deve
lopment Therefore, I would suggest 
that this problem should be attended 
to.

The credit facilities and subsidies 
that have to be made available to the 
small-scale industries, particularly in 
the backward areas, is h problem of 
great importance. Here 1 would par
ticularly refer to the cashew proces. 
sing industry in the backward coastal 
region which is of greet importance.
It is small-scale industry.

In spite of the assurance given by 
the Finance Minister in connection 
with the facilities to be given by the 
banks regarding credit concessions, it 
has been the consistent complaint of 
many coastal areas in the country, 
from Kerala, from the coastal areas 
of Maharashtra and a number of other 
areas that in respect of the conces
sions to be made available to the 
coastal areas for the setting up of 
this industry, they are simply not 
available with the result that the 
smaft-scale industries are not being 
built up at aXL TMs particular as* 
poet hag to be attended to.
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I would conclude with one sugges

tion. Whenever we refer to certain 
failures and lacuna in the Ministry, 
we are always told “that is not our 
concern, but the concern of some 
other Ministry”. I hope and trust all 
the Ministries are integral parts of 
the same Central Government and 
that we are not federal to the extent 
that one particular set ot Ministers 
have no relationship with the other 
Ministers. Therefore, whenever the 
Ministers tell us either in the debate 
or in the correspondence that it is 
not within the jurisdiction of their 
Ministry, they are only building up 
a case for lack of coordination bet
ween the various Ministries. I hope 
and trust that coordination would be 
established and industrial develop* 
ment, specially in the backward re
gions, would be taken up.

SHRI K. MALLANNA (Madhu- 
giri): Mr. Deputy-Speaker, Sir,
while supporting the Demands for 
Grants of the Ministry of Industrial 
Development and Civil Supplies, I 
would be failing in my duty if I do 
not mention my appreciation of the 
working of the Ministry, specially In 
the field of public sector, under the 
able, efficient and effective leadership 
of the hon. Minister for Industries, 
Shri Pai, when the public sector has 
regained its confidence.

We are rightly committed to a mix
ed economy under the existing sys
tem. Conceptually mixed economy 
means coexistence of both the public 
and private sector, subject of course 
to the parameter of socio-economic; 
discipline laid down by the Govern
ment in respect of the private sector 
investment, so as to subserve the con
cept of social equity. The working of 
both the private and public sectors 
should be to promote the socio
economic grains. In democratic so
cialism the public sector has to play 
an efficient and effective role to pro
mote social equality and justice.

The public sector undertaking? ere 
not only earning more profits but m
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also increasing production. Increased 
production is one of the ways to 
check inflation. It not only checks 
inflation but provides the essential 
commodities used by the common 
men at reasonable and fixed rates. 
Compared to 1972, the production has 
doubled in 1973. Almost all the pub
lic sector undertakings have either 
exceeded or reached near the targets. 
I do not want to discuss the profit or 
production of each unit in detail May 
be in some units the production has 
gone down but overall production has 
gone up. So far as profit is concerned, 
for the last three years, the public 
undertakings are working on profit. 
In the current year, it is expected to 
be 200 crores. It is really appre
ciating.

All this is due to improved per
formance in the better utilisation of 
the capacity, in spite of power shor
tage, poor management and labour 
unrest. I don’t say fuller utilisation. 
I say only better utilisation If the 
relation between the management and 
labour is improved, I hope the pro
duction and profit will still be also in
creased and meet both internal and 
external demands.

If the public undertaking's work 
efficiently and to their fullest capa
city, it achieves social gains and helps 
in achieving socio-economic justice. 
By growth of public undertakings, 
there will be security of jobs both 
for technicians, intellectuals and 
weaker sections of the society and 
stability and security of prices of 
essential commodities.

And another important thing is 
that there is no scope for economic 
crimes like adulteration, generating 
of black money and sub-standard 
things.

Sir, regarding the working of the 
public sector, it needs investment, in
centive. Our public undertakings re
quire investment. Investing money 
from selected areas, from labour, low 
income group and middle class is re
quired. This would be one of the

ways of finding the capital. It would 
group additional earnings of lower 
income groups and it is an anti-infla
tionary measure. It would enable 
members of the community to parti
cipate in the profits of public under
takings or share their burden. It 
would give a sense of involvement N 
and sense of belonging to the public. 
This participation by these groups 
will definitely not weaken the sector; 
in fact, it strengthens it by the vigi- 
lent act of the public. Now it has be* 
come more bureaucratic rather than 
people’s sector

This should be done even in private 
sector where the major assistance is 
from public financial institution and 
where the essential commodities are 
produced.

In both the sectors, the Govern
ment will have held. With its con
trol m determining the financial in
vestment policies and choice of 
management, etc. In this way, both 
public sector and private sector pro
ducing essential commodities could be 
enlarged. Then there will be social 
justice and security of price and em
ployment.

And another thing is that the in
vestment by labour, middle class, 
lower income groups will improve 
their living standards by the profit 
earned.

Regarding utilisation of capacity, 1 
want to say, a few words. In public 
sector undertaking, under-utilisation 
may be due to shortage of power, 
labour unrest, poor management, 
lack of managerial talent. The Go
vernment should find out the way. 
Under-utilization may lead to under
production, loss, unemployment. 
Now, the management of public un
dertaking means bureaucratic. By 
participation of labour, lower income 
group in the management, as share
holder, may lead to better and fuller 
utilisation of the capacity.

So far as private sector is eon- 
v emed, where the sophisticated or 
luxurious goods are manufactured,
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there is over production to get more 
profits. They are exceeding their 
licensed capacity and earn more pro
fit, Thereby the power, the capital 
will not be available to the industry 
which meant for core sector produc
ing consumer goods. If we take the 
foreign sector, almost all of them are 
engaged in sophisticated goods, like, 
Coca-Cola and cosmetics, in the name 
of technical know-how. Our coun
try has grown sufficiently in techno
logy and technical know-how. The 
foreign sector earnings lead to a lot 
of drainage of foreign exchange.

Allowing the foreign sector and 
private sector who are engaged in 
producing the sophisticated goods, 
naturally, at this critical juncture, 
will reduce the production of essen
tial goods. It is being done at a time 
when the capital is scarce and there 
are a number of trained un-employed 
persons and there is an urgent need 
to reduce the prices of goods for in
ternal market and external market. 
The poor utilisation of rapacity locks 
up the capital and increases the costs 
and prices and lowers the employ
ment opportunities. The under-utili- 
sation of capacity has resulted more 
from poor maintenance and manage
ment inadequacies than from lack of 
incentives. If lower capacity utilisa
tion was due to shortage of power 
and other inputs, the production of 
sophisticated goods should have also 
suffered. The implication is that the 
industry is pre-occupied with profits, 
not with capacity utilisation, for 
example, in the manufacture of con
trolled cloth and other essential 
goods.

So far as the development of back
ward areas is concerned, so many 
hon. Members have said about it. I 
do not want to say much about it

As regards the development of in
dustries in backward areas, small- 
scale industries and medium-scale 
Industries should be encouraged. The 
concentration of industries leads not
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only to non-development of backward 
areas but also so many other pro
blems, like, health, labour unrest, etc.

I would request the hon. Minister 
to give more concessions regarding 
supply of raw materials, easy avail
ability of financial assistance, subsidy, 
machinery, priority for supplying 
machines on hire-purchase terms and 
security for manufactured goods. 
Then only the industries will develop 
which can remove the regional 
imbalances.

With these words, I support the 
Demands for Grants.

SHRI NIMBALKAR (Kolhapur): 
Mr. Deputy-Speaker, Sir, as I sup
port the Demands for Grants of this 
Ministry, I do so knowing full well 
the background and the difficulties 
that this Ministry has had to face and 
to overcome them.

Shortly after freedom, when our 
Industrial Policy was being formu
lated, Pandit Ji took the same view 
as the West Germans after the Second 
World War took. Whereas in the 
case of West Germanys, the industry 
was razed to the ground, we had 
hardly an industry to talk of. So, 
Pandit Ji, like West Germany, wanted 
to start with the best technology, at 
that moment, that was available. 
That is why he went in for massive 
industrialisation, not in the small 
scale sector but in the large scale 
sector and mostly in the core sector. 
His idea was that once the core In
dustry was properly developed, then, 
it will be possible later on to en
courage the small-scale industry.

Unfortunately, by the end of ‘50s, 
the political pressures were mare to 
bear upon him because many of the 
people around him, the politicians, 
were becoming impatient of the pro
gress which could not be seen every 
where and they felt that since un
employment was also going up, the 
country should plunge immediately 
into the small-scale sector also.
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Thus, the modem type of small scale 
sector that we see today, was born a 
little prematurely with the result 
tha^ today* there are many small 
scale industries which have to close 
down because of lack of raw mate
rials or other Inputs. It is against 
this background, together with the 
lact that our financing of the agricul
ture sector has been rather lop-sided, 
that we find all the difficulties which 
Mr. T. A. Pai was made to face after 
he joined the Cabinet and mean
dered from the Hailway Ministry to 
the Heavy Industries and then to his 
present portfolio. It was also round 
about the time that Shri Pai joined 
this Ministry that it dawned upon the 
Government that giving up the core 
sector or not giving enough attention 
to the core sector would not pay. You 
will find, therefore, that in the Fifth 
Plan it was decided to give more 
wejghtage to the core sector because, 
without the core sector functioning, 
it would not be possible to meet the 
needs of the small sector. Therefore, 
a beginning has been made where a 
greater emphasis is now being put on 
the core sector. At the same time, 
thanks to the efforts of the Minister 
of Industrial Development, even as 
the Ministries through which he went 
are now functioning better, the core 
sector has been given greater im
portance and now, in the case of the 
small scale industries also, he has a 
similar idea and approach to the pro
blems—which I think even Pandit 
Nehru would have been happy about 
in his time. The pattern of mixed 
economy that was thought of by 
Pandit Nehru was of the kind we 
witnessed in Sweden. And this has 
been brought, in certain ways, to 
bear on the present industrial deve
lopment in our country -also. There
fore it is th& you see that sometimes 
Shri pal does not shy away from giv
ing licences to the private sector in 
a particular industry which might 
have been reserved for the public 
sector. In the small scale industry, 
he has come to their help in this 
manner; he has not shied away from 
jgiving licences. That is the pattern 
ttfKlch has also started in Sweden,
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and I welcome it very much, not in 
the sense that I like the public sector 
or the private sector, but from the 
point of view of what Is good for the 
country. That should be the over
riding factor in developing the eco
nomy of our country.

I have, however, one little grudge 
to bring before the Hon’ble Minister, 
which I am sure he can overcome— 
and that is about the number of meet
ings that take place in the Small 
Scale Industries Board. I was my
self on the Board for two years and 
during the entire period of two years, 
there was only one meeting of the 
Small Scale Industries Board and* 
during that one meeting, 1 had to 
spend five minutes on the question 
as to why there was no meeting every 
six months. I don't know what has 
happened afterwards. But one thing 
which I may say is that at the time 
I attended the meeting Mr. Dharia 
was in the Chair as, tftough Mr. 
Subramanian was at that time the 
Minister, he was sick and could not 
attend, and he had said that he would 
see to it that the meeting of the 
Board would take place in six months. 
But I am told during the last four 
years the Small Scale Industries 
Board met only thrice. I wanted to 
mention this particularly because I 
was very much exhilarated by the 
suggestions made by the neople who 
came there from all over the country 
to attend this meeting. Of course, 
we also come to Parliament from all 
over the country; but they were ex
perts and they could give good ad
vice to us—and we are not giving full 
opportunities to these people to give 
us their advice. So I would like the 
Government to see that the Small 
Scale Industries Board meets once in 
every six months.

I do not want to say anything more. 
But I want certainly—it is seldom 
done in this House—to support what 
Prof. Madhu Dandavate has said 
about development of the Konkan 
area. Shri T. A. P*i» wh$a be was 
the Hallway Minister, gave a promise 
that he would bring a railway line to
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the Konkan tm ; he added that, if 

*" Industrie* developed there, It would 
be easier for him to bring the rail- 
way line. Now he is the Minister of 
Industry. I would request him to 
develop industries there and then the 
Bailway Minister would see to it that 
they bring the railway line.

With these words, I support the 
Demands for Grants in respect of the 
Ministry of Industry and Civil 
Supplies.

MR. DEPUTY - SPEAKER: The
Minister is scheduled to reply at 3.30 
p.m. I can accommodate one more 
member.

Mr. R. N. Barman.

•SHRI R. N. BARMAN (Balur- 
ghat); Mr. Deputy Speaker, Sir, 
while rising to support the demands 
for the Ministry of Industrial Deve
lopment and Supply. I would like to 
say a few words about the problems 
of inustry in West Bengal. On 26th 
March I had tabled a question (No.
USQ 5001) and had enquired of the 
Government “the growth rate of in
dustrial production in West Bengal 
during the last three years—year- 
wise. ‘In reply the Minister Shri Pai 
had stated that “the official index of 
Industrial production as computed by 
the Central Statistical Organisation* 
is prepared on an All India basis and 
no State wise figures for growth in 
industrial production can be obtained 
from these data. The result of the 
Annual Survey of Industries which 
gives State-wise figures of Industrial 
output are available only upto 1970 
and therefore, it is unfortunately not 
possible to give the growth rate of 
frdustrial production in West Bengal 
during last three years.”

From the reply it is clear that we 
have no arrangement at present 
whereby we would be able to know 
the progress that Is made from year 
to year in Che different States in so 
far us the industries are concerned.
It is also regretable that the Annual
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Survey of Industries which published 
statistics of industrial growth is not 
upto date and in feet the figures for 
the last five years from 1970 to 1975 
are not available. This being the 
state of affairs my first question to 
the hon. Minister would be as to 
why the Annual Survey of Industries 
is outdated by 5 years and why the 
statistics have not been brought upto 
date. It is not only a matter of re
gret but also surprising, that the Min
istry of Industrial Development does 
not have any apparatus or arrange
ment which will indicate the rate of 
growth of industries in the States 
from year to year. All around the 
country there is a big hue and cry 
and everyone is clamouring why the 
industries are not making progress. 
The Annual report of the Ministry 
cays that last year the rate of indus
trial growth was 0.6 per cent and 
compared to that this year it is going 
to be 3 per cent. But this is an All 
India picture. What is the picture of 
States and their development? Why 
are we being kept in the dark? How
can we make a current assessment of 
the problem unless we are given the 
necessary data about the growth of 
industries, I mean the different indus
tries and also in the different States. 
If the annual report of the Ministry 
does not contain a table indicating 
the number of industrial licences 
issued to the different States in a 
particular year, the progress made in 
setting up of industries against these 
licences, the quantum of financial 
assistance given by the Public Fin
ancial Institution*!, the reasons 
for the lack of growth etc. is given, 
the discussion in this House would 
always be lacking a good base. In 
the absence of such information 
available at one place we have to 
hunt out such information from news
papers and have to depend on what 
the newspaper correspondents may 
kindly publish about the industries 
and we have to proceed on those fads 
assuming that everything is correct 
Therefore, my first demand is that

*The original speech was delivered in Bengali.
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from the next year the annual report 
of the Ministry should contain a table 
giving all the information that I have 
referred to just now.

West Bengal was once on the top of 
the list of industrially developed 
States in the country but today the 
industries in the State are passing 
through vefy difficult days. The 
economic development of the State, 
to a great extent, depends on its in
dustry but unfortunately excepting 
jute and engineering industry other 
industries have not thrived as well as 
they have done in other State; As 
compared to other States investment 
in other industries is also not so ade
quate. But even the two important 
industries of West Bengal, the jute 
and the engineering industries, are 
in a very bad shape today. 1 would 
first like to take up the jute indus
try. The Jute industry has to depend 
entirely on exports for its develop
ment. Of late the demand for Indian 
jute goods in American and E.M.C. 
countries has failed considerably and 
even the demands from the U.S.S.R. 
have not arrived so far. All these 
are having a bad impact on our jute 
mills. Not only in India the condi
tion of jute mills in Bangladesh is 
not very happy. I think both the 
countries are in the same plight al
most. From the information coming 
from  Calcutta we understand that one 
jute mill has already been closed 
down and other jute mills are pro
posing to cut down their production 
by 15 to 20 per cent. If it turns out 
to be true then nearly 30,000 jute 
mill workers will lose their jobs. At 
present 7,500 jute mill workers are 
in lay off. If immediate remedial 
measures are not taken we will be 
faced with a crisis in so far as jute 
industry is concerned. Why has the 
foreign demand fallen? As compared 
to the synthetic goods of the West the 
jute goods manufactured in our coun
try are costlier. A few days ago un
der the leadership of the Union Secre
tary, Shri Bose Mallik, n deputation 
had gone to America to assess the 
situation and find out ways to improve 
the sale of jute goods in foreign 
countries. It is reported In news.

papers that the delegation after a 
proper study has suggested that some 
relief in excise duty should be given 
to our jute goods so that they become 
more competitive in foreign market. 
But till today we do not know what 
decision the Central Government has 
taken about it. I would therefore 
like to know from the hon. Minister 
by what time this important decision 
will be taken. While no doubt this 
decision will help the industry to 
have a better competitive strength in 
thtj foreign market, it will by itself 
not solve the problem of the indus
try altogether. We have to think of 
a permanent solution of the problem 
and this can only be achieved through 
diversification! of products. Unfor
tunately the jute mill owners of our 
country have always thought of mak
ing profits and to keep it to them
selves. They have always pleaded 
with the Government fo r  giving them 
mone and more export benefits and 
on many occasions in the past the 
Government have conceded to their 
demands because it earns foreign ex
change fo r  the country. But while 
all these are being done by the Go
vernment the industry rather the in
dustrialists have not ■spent anything 
out of their profits for research nor 
they have spent anything fo r  moder
nisation of the plants. As a result the 
machinery is worn out and we are in 
the same old rut and our products 
are not selling. 1 would therefore 
request the Government that they 
must take steps to ensure that the 
profits made by the jute mill owners 
are ploughed back in the jute Indus- * 
try only and they are not allowed’ to 
be diverted to other industries for 
considerations of higher profits, 
Secondaly, it is also regretable that 
the procurements price of jute has 
not been announced as yet and i f  it 
is delayed further the sowing will be 
affected adversely. Therefore, the 
procurement price should be An
nounced immediately and the prices 
should be increased to make it more 
remunerative for their cultivators  ̂ to 
grow more jute, Thirdly, we have to 
negotiate and have dialogue with the 
Bangladesh because ip is accessary 
that both the countries ~ whicii pro-
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dujee a great bulk of the world’s jute 
in this time of crisis, must develop a 
joint strategy to deal with the pro
blem which affects them equally.

Sir, I would now say a few words 
about the wagon industry. The wagon 
manufacturing units in the country 
are mostly located in the Eastern 
region. These units manufacture 
wagons for the Indian Hailway? and 
the prosperity of this industry direct
ly depends on the orders they receive 
from the Railways. Four of these 
units are now under the Central Go
vernment. The Planning Commission 
has estimated that by the end of the 
5th Five Year Plan three million tons 
of Indian goods will be required to 
be transported and for that we will 
be requiring one lakh additional 
wagons. But unfortunately due to 
paucity * of funds the Railway Board 
was forced to cut down their orders 
for wagons and this has created a 
crisis for these wagons manufacturing 
industries. It is equally sad that the 
Railways demand for wagons do not 
follow a planned pattern. Some 
times it is increased but soon they 
are decreased too. It is now being 
heard that the Railway Board have 
approached the Planning Commission 
for sanction of increased allocations 
of funds so that they are able to place 
orders of increased numbers of 
wagons with these industries. I 
would like to know in this context the 
progress that has been made in this 
matter and in what way the Govern
ment is going to protect the interest 
of the workers of this industry who 
are likely to be hit severely for want 
o f orders. A big industry such as the 
wagon industry cannot depend on the 
Indian Railway orders alone. We 
have to look to new nastures and 
have to book foreign orders and in 
this sphere the Ministry of Industry 
and Export have to play a significant 
role. It is equally necessary that we 
have to think of manufacturing new 
items in these factories so that the 
capacity is not allowed to lie idle and 
consequently lead to lay off and 
ttnemxaoyment.

Finally I would like to submit that 
financial investment in new Indus* 
tries in West Bengal is not at all en* 
couraging though the industrial cli
mate has improved substantially than 
what it used to be a few years ago. 
The number of industrial licences 
issued is also not inadequate but the 
constraints of finance is a real pro
blem which both the Centre and the 
State Governments must jointly dis
cuss to find out a solution. Still 
today a large number of engineering, 
units are lying closed down and 
a large number of their employees 
are still out of job. The Industrial 
Reconstruction Corporation is having 
its head office at Calcutta and there
fore I would like to know the number 
of sick engineering units which have 
been helped by this Corporation so 
that they are able to start their pro
duction once again and how many 
persons have been benefitted as a 
result of the assistance given by this 
Corporation.

I would conclude my speech by 
stressing upon the fact that West 
Bengal tops the list of the States hav
ing the largest number of educated 
unemployed youth in the country. 
To these youngmen we have to pro
vide jobs either in factories or in offi
ces and this would not be possible un
less we are able to effect an improve
ment in our industrial structure. Ob
viously we cannot keep these educat
ed youth unemployed for an indefinite 
time for it will create its own repur- 
cussions and therefore I would urge 
upon the hon. Minister to consider 
this issue very seriously and find out 
solutions, so that the growing problem 
of the unemployment can be tacklcd 
before it becomes too late. Once 
again supporting the demads of the 
Ministry I conclude my speech.

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): Mr. Deputy-Speaker, Sir, I am 
very greateful on my own behalf and 
on behalf of my colleagues as well as 
officers of my Department a$d all those
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who are working in the public sector 
units under my Ministry for the com
plimentary things that have been said 
about us. I can only say that wc 
shall try to deserve them.

IBM hrs.

[S h r i V a sa n t  S a th e  in  the Chair]

I wish the Opposition was present 
here in all its strength because I, for 
one, would have welcomed any kind 
of criticism and perhaps had I been 
hammered better regarding the poli
cies and functioning of industrial de
velopment in the country, it would 
have at least made for some clarifica
tion in which direction we have gone 
wrong, Where we should go, how 
many of the problems that have con
fronted us in this country have been 
solved and how we go. But, unfor
tunately, there does not seem to be 
any belief in the collective wisdom. 
Though it is always demanded that 
‘we should be heard’, but when I am 
prepared to hear, unfortunately, I find 
that there is nobody. The few ob
servations that we made were done in 
a manner which is perhaps just as a 
routine. I would have welcomed any 
amount of criticism and any kind of 
constructive criticism because the nro- 
blems th-at are facing this country 
are not of a small magnitude.

Industrial development has taken 
place. Since independence we have 
gone far. havp become one of th#» 
most industrialised countries of the 
world ranking sixth or the seventh 
in the world. The verv fart that in 
the course of these two years there 
have been two maior events, one (1) 
the explosion of a nuclear device and
(2) going into thr> space, would not 
have been possible but for the Indus
trial development that has taken place 
in the country. We shall certainly be
long with the scientists. The indus

trial development'"also ha« contributed 
and provided all the muscles and arms 
to the sdentistj. to achieve this break
through.

But this does not mean that we 
have been able to tackle the ordinary 
problems of the common man through 
this vast industrial development that 
has taken place. There are areas 
where we are deficient. Our problems 
of mi employment have been becom
ing bigger and bigger. Our growth is 
not as fast as one would wish. It is 
easy to blame the Minister or the 
Government or anybody. But I think 
we should all realise that a new ap
proach and a new outlook also is ne
cessary. To-day somebody was re
ferring to conditions in the immediate 
post-war Germany or the post-war 
Japan. I can tell you, we are to-day 
having, whatever the problems are, a 
much better infrastructure than most 
of those countries at that time had and 
given the will, we should be able to 
make a tremendous progress and go 
far. It is left to us. But I know 
that the Industrial Development Min
istry. many people seem to feel, can 
produce anything. We can only issue 
licences. Industry development has 
to be a process of development with 
the involvement of the people all over 
the country. Backwardness cannot 
be removed only by a declaration of 
their being backward. Backwardness 
cannot be removed by my issuing in
dustrial licences. Let it be clearly 
understood that how the people can 
be advised, what kind of a new en
thusiasm we can create in the people 
in solvincr these issues—these are is
sues on which I would like very much 
like to hn ffnirWl because it is unfair 
to have the right of veto and say that 
whatever I did is wrong. I would 
like to know what exactly is the think
ing of the representatives of people 
in this country on these matters. That 
would have given me some guidance 
in a way. I ca*i only say that so far 
as I am concerned. I would like to 
make clear before the House some of 
the problem* of the country as I think 
as they exist.

The state of economy as it obtains 
to-dav has been variously assessed by 
different expert agencies in recent 
months. While it is not necessary to
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go into the intricacies of an expert ap
praisal, I must say that we have the 
distinction of being one of the very 
few countries which have been able 
to contain inflation because only some
time ago when I was in London, I 
found that the British Government 
had said that if they could contain 
their inflation to below 20 per cent 
this year they would be thankful. Now 
in a way, whatever measures we have 
taken, we have taken, we have suc
ceeded in arresting the double figure 
inflation we had last year. It has now 
been contained. We are going at the 
rate of 7-9 per cent.

PROF MADHU DANDAVATE: We 
art- better than Brazil and Vietnam.

SHRI T. A PAI: I say, you should 
be grateful. Please don’t be sorry 
for that, becau.se, no progress is 
possible if inflation is high. You knov;
—I need not say that, because the 
Profjsjor knows its—that inflation 
hurts tlw* poorest people much more 
than anytiody rise and it is our duty 
as I think that as a national policy 
inflation shall be contained. Inflation 
may makp for larger profits in some 
industries for the time being. It 
might create a much better wage in 
terms of money for some people, but, 
ultimately, what happens in real terms 
should be our concern. It is only so 
because no industrial growth can de
pend upon inflation and a rendition 
precedent is an amount of stability in 
the economy which we should always 
try to achieve. Index of whole sale 
prioes has come down by about 
more than 6 per cent in the last six 
months. But I do not say that we 
have reason to be complacent. It is 
possible that if we do not take such 
«:teps as are necessary to increase pro
duction, increase investment in pro
per directions even the anti-inflation
ary measures might not contain in
flation or what we have been able to 
achieve so far. The House would 
agree it is a continuous effort that is 
ealW for and no kind of self coin-

placency can be permitted in a situa
tion like this.
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When I say that during this year we 
must have a growth rate of 7 to 8 per 
cent, many people say. is it possible? 
Last year growth rate was 3.5 per 
cent. I would not say that my Min
istry has been responsible for this 
miracle. I have been sayfcig as long 
as there is an installed capacity and 
if wc could have an effort even to 
see that it is utilised, some growth 
must he possible. Whilr, we have 
been talking of further investments 
and all that, if we are not conscious 
that the existing assets are not being 
properly us,ed—existing assets of in
stalled men and installed machinery 
either on account of ideology or on 
account of one reason or the other, 
we cannot forget that these capacities 
have been created out of the borrow
ings from abroad for which our child
ren and grand children will be com
mitted for the two generations and 
they have been created out of public 
financial institutions who are mobilis- 

^  savings for our people. To have 
created this capacity and not to use 
itf perhaps, is not national at all. One 
simple thing—we created a small cell 
only to take care of movement of 
coal to the cement plants and we per
sistently co-ordinated with the Rail
ways and the coal mines—CMA—and 
cue simple exercise has helped to se* 
that the production in six months 
went up aileast by one million tonnes. 
Whether you could not have gone to 2 
million tonnes? Even the removal of 
small bottlenecks in economy like this 
can improve the situation. X thkik a 
little! attention here or there will 
greately help. As a nation whether 
we are re-acting very fast to the 
changes or whether we are just hav
ing a complacency when the problem 
of growth of poverty is a persistent 
factor in our economy to be taken 
care of, I do not know? Whieth^r it 
is our administrative machinery, whe
ther all of us are conscious while 
space research is important, whether
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time research is not equally impor
tant, because we have seen whether 
the projects in the private sector or 
the public sector, if they are not com
pleted in time, if the investment is not 
carefully undertaken, the delays re
sult in escalation of cost. In our eco
nomy where the resources are scarce, 
we find that to do the same job we 
are called upon to find more and 
more money and, therefore* it is 
quite relevant whether the old habits 
of the nation can continue or that 
there should be some sense of urgency 
when the real problems of the na
tion are urgent enough to be tackled 
very seriously.

X have said it is possible to achieve 
the growth rate of 7 per cent. But I 
know this is possible in the light of 
the fact that steel production is a 
little better; there is higher coal pro
duction. But we should be able to 
get a little more out of installed capa
city of our plants, though I do not 
know, I hope that nature will be in 
our favour and hydro-electriclty pro
blems in many States will be con
siderably lessened. We do not seem 
to have short term solution to this but 
still we may have to go into manage
ment aspects of these problems.

1 think State after State are goinr? 
ki for power cuts varying from 20 to 
100 per cent. I do not know what the 
industries can produce with this kind 
of uncertainty. I have been pleading 
that this position may be made 
known to the industries also and the 
available power carefully managed. 
The Ministry has tried to see that 
Standby power plants are permitted 
to be started where there is a power 
cut of more than 20 per cent. They 
will be given also diesel so th*at these 
temporary problems that they have 
may be got over. So, this i« one 
thing which we have done.

Actually, these arp problems which 
ervery nation has got to face at one 
stage or the other* The capacity of 
the nation to intelligently solve these 
problems is a part of the management

technique rather than to stay-put and 
say what we can do nothing about It. 
This 7 to 8 per cent growth is possible. 
But it is not one years performance 
about which alone we are concerned 
with. This growth should be consist
ently maintained over a period of 
years. It is not a question of my giv
ing a few licences to West Bengal 
that will solve the whole problem.
It is not a question of solving the pro- 
belm of Kottkan which is being to 
solve the whole problem of the coun
try. We should try to know what has 
gone wrong in achieving this growth 
rate. This is equally important.

Hon Members have made points re
garding the public sector units. Mr. 
Kartik Oraon asked: Do you have 
reason to be complacent with the 
performance of public sector units? 
Where they have functioned well, one 
must be complimentary. There is no 
doubt about it. One of the banrr of 
our public sector is this sort of in
cessant criticism against them. Those 
w'io are running the public sector are 
entitled to be criticised bv anybody 
and everybody but while they deserve 
criticism sometimes, you must not 
forget to give them praise where they 
deserve them, rat them on the back 
when thov have done some good 
things. The scheme of extra produc
tion bonus alone is not enough. Some
times, this port of nat cn the back is 
alco necessary, which has <?ot to be 
appreciated.

Prof. Dandavate said that we should 
insist on a certain return, and that 
wa should encourage thes* industries 
to get these returns. I entirely agree. 
After all, what is the difference bet
ween the public sector and a private 
sector, except the ownership? Its 
management has got to be absolutely 
businesslike. Tt is not necessary that 
n public sector needs 5.000 acres be 
fore it starts. Tf any State Crovern- 
ment is prepared to accruir* it for you, 
that State Government will ultimately 
get into overdrafts! And once you 
acquire this land, you will bave to 
put up a beautiful fen<& which will
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not add to your production. The 
priority may go wrong because you 
spend more on administrative build
ings rather than for going into pro
duction. You cannot say, till the 
whole thing is ready, we cannot got 
into production. A project which 
could be completed in three years or 
five years goes on for ten years. Then 
you find that it has become very ex
pensive and its starts functioning with 
backlog of losses. These are pro
blems which could easily be solved. 
We have now taketi a decision that in 
future we shall not go in for land that 
ii not necessary, not to have expen
sive administrative buildings except 
out of profits. Before we start the 
project we select the men who will be 
responsible for the same so that no 
alibi is provided. Also we have seen 
that with change of attitude one can 
bring about considerable improve
ment. In the 14 public sector heavy 
engineering units which were entrust
ed to our care, we have a production 
of Rs. 281 crores in 1972-73; we fixed 
the target, raising the production to 
Rs. 409 crores in 1973-74.

Further, we enlarged that target and 
it is Rs 557 crores in 1974-75. That 
means, in two years, we have doubl
ed this production.

You may now ask me—have you 
utilised the capacity fully—not in all 
units—because, the practice was to 
wait for ten years before you caught 
up with your full capacity. The 
practice was not to be on the look 
out for orders but to wait for orders 
to go through various plans which 
was absolutely wrong. May be, some 
of the public sector projects were 
created entirely to satisfy the needs of 
the country. But, somehow, a situa
tion has come when perhaps we are 
not in a position to use the capacity. 
There were losses in these units— 
they were Rs. 13 crores in 1972-73 but 
they were converted into a profit of 
Rs. 11 crores in 1973-74 and Rs. 31 
crores in 1974-75.

Now, this is an achievement. Some
body asiced—what is your pricing 
policy? Right from the beginning, i  
nad said that the prices ot our pro
ducts should not be more than the 
landed cost of the corresponding im
ported products, 1 had insisted on 
ttus—it was not possible in the past— 
that the commitments for delivery 
snould be honoured because* our 
cliatits or other public sector projects, 
if costs gets escalated, would be load
ed on with these costs and, if the 
time gets escalated, other projects also 
become expensive. Even when the 
Bureau had permitted us to charge 
w  per cent extra, 1 had given direu- 
tion that no unit of ours must claim 
this privilege and that it must qoute 
the rate without that 10 per cent. Be
cause some of our units have been 
able to get international orders also, 
this clearly shows that even against 
the world tenders, it has been possible 
for some of these units to do very 
well. I may tell you that the pro
duction figure target that we have fix
ed is Rs. 720 crores. Now, 1 have 
problems—problems of power short* 
age, industrial problems axtd raw 
material shortage and now money 
shortage problem, some times. But, 
I think we have got to learn whether, 
in the public sector or the private 
sector, how to manage all these things 
no ideal conditions could be created. 
A successful manager is one who 
manages with the problems* Other* 

ise, he cannot be called a successful 
manager. We have specifically insist
'd upon this. Somebody, said yester
day that these projects had started 
making profits because we are now 
paying labour more. I think Shrimati 
Roza Deshpande said that it was be
cause we are now paying our workers 
better. I must tell her that we used 
to pay them better also before. I would 
say that the workers in the public 
sector should not be insulted that their 
performance depended upou their get
ting money. Unless there was a due 
sense of commitment this production 
would not have been possible. In a 
unit like Bharat Heavy Electricals, to
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my very pleasant surprise, 1 found 
that the Joint Management Committee 
representing the AITUC and XNTUC 
and the management, there was not 
one single mand&y lost last year 
which is something of which we 
should be very happy about. The 
point is whether we can repeat it in 
other organisations. I am not saying 
that it has happened in all the other 
. 1 Jts. But, I am telling you that here 
is one unit where the production has 
been raised to the full capacity with 
the management and workers acting 
together. In fact, in one year, the 
capacity has exceeded—it has worked 
upto 110 per cent. In fact, its pro
duction in 1974-75 was Rs. 310 crores 
which was 34 per cent higher than 
Rs. 231.14 crores of last year. Their 
profits would have been higher by 
atleast Rs 14 crores. But, they have 
wot been able to collect their dues ac
cumulated now to Rs. 150 crores from 
some of the electricity boards and 
departments of Government. How 
can you except a very big unit to 
work very efficiently where such out
standings are permitted? At least 
we have become now a financier and 
not the supplier of the equipment. 
At one time I thought of imposing 
penalty of interest but when we are 
not able to collect the principal, how 
can you except us to collect the in
terest? Somehow all these difficulties 
in out systems must be taken note of 
and a time has come when the na
tion has to go forward willing to give 
up its jneffiencies and there should 
be no self-complacent attitude or 
alibis provided. Last year, we made 
this profit in spite of the fact, as hew. 
Member Mr. Banerjee knows, that we 
have brought about the standardisa
tion in the pay scales of the heavy 
engineering units. The total salary 
bill has gone up by Rs. 22 crores in 
one year. In regard to HEC, I ex- 
peected it to break through this year. 
But, we could not get its production 
up by Re 9 crones because we failed 
to get the components from Soviet 
Russia. A part of it may perhaps 
come this year. Again, there is an

other thing. We have been talking of 
self-reliance and we have been pre
aching self-reliance to the private 
sector. But, I have also given a direc
tive to the public sector units that 
they have got to indigenise themselves 
as quickly as they can and that no 
kind of excuse will be permitted say
ing that these components have not 
come from here or there. It is their 
duty to develop these in the country 
itself with all the technical man
power we have. I do not think that 
in this country, we can afford to have 
any kind of delay or loss in produc
tion on account of these factors.

In regard to the other units 
which came to me in the Industrial 
Development Ministry, which had 
made a lost of Rs. 3,87,00,000 in 1972- 
73 and Rs. 2,21,70,000 in 1973-74, I am 
glad to say that they have made a 
modest profit of Rs. 38,88,000. You 
may ask me, ‘Are you satisfied? Is 
your capacity fully utilised? I do 
not say I am satisfied. But, I think, 
these plants are today confident, hav
ing achieved what they have they
should be able to give continously
better performance hereafter. The 
morale of the people working within 
an organisation, the image that they 
have, cannot be different from what 
the other people have about them. 
If the people in an organisation are 
told that it is a failing organisation, 
what will they think? Now that
they have succeded, they feel that 
this accomplishment is possible for 
them. Now, BHEL is almost reaching 
its full capacity in producing power 
equipment. Sir, there is also another 
problem. When you do your job, you 
get out of orders. Our problem is 
that in 1975-76 and 1976-78, most of 
the order books of the BHEL, I think, 
will get exhausted. Now, this is a 
country which is power-starved. We 
have all the equipment to make. But, 
we do not have the money to use it. 
Some of these problems will have to 
be got over because today we have 
built up this capacity to get our pro
blems solved to a very large extent.
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But, I think, we will have to make up 
our mindl as to ,how we are going to 
doi t .  r|£

I have taken particular pains to 
explain it in some detail because a 
large part of cynicism in our economic 
policies in terms of the structural con
cepts stems from a varying degree of 
mis-giving with regard to the capa
bilities of the public sector. It is not 
necessary for me to go into the depth 
of the criticality of the public sector 
in the economic context of our coun-

Lct me also mention another thing. 
Out of a total investment of Rs 6,237 
crores in the public sector, my Minis
try is responsible for a total invest
ment of Rs. 845 crores. It is only 
about 14 per cent. The units that we 
have represent some of the biggest 
engineering units. But in my view, 

performance that they have been 
able <o show- should be an evidence 
that the public sector is capable of 
solving its problems. As I have al
ways been saying, Jf all public sector 
mits start paying even 10 per cent 

return, most of our inflationary pro
blems could be got over and there 
should be no complacency about it.

It is not necessary for me to go 
into the depth of the criticality of the 
public sector in the economic context 
of our country. But what has to be 
emphasised is this, that this short
coming which has so far been felt in 
the public sector is mainly its incapa
bility of earning a return which is 
now in the process of being complete
ly removed. This will result in a 
higher momentum in' the overall eco
nomic activity of the country and 
also widebased investments.

It will also enable us to feel, with 
a certain) amount of cautious optimism 
that the period of stagnation which it 
has created In our economy in' the in
dustrial sector for the last three/four 
years ha$ been broken. The contri
bution of production in the industrial

sector in GNP is comparatively low 
in this country. It haa, however, 
been acknowledged that the growth 
potential in the industrial sector is 
much higher than either in the agri
cultural sector or in the services sec
tor which constitute the GNP. It is, 
therefore, essential that growth in the 
industrial sector must be not only 
higher but substantially higher 
tl\an the growth in the population. In 
order that the rate of growth of GNP 
can be kept at a level much higher 
than the growth of population, there 
should be a positive growth in indus
trial production.

It is also necessary at thia stag ? to 
emphasise that in the industrial sec
tor as also in the agricultural sector 
growth per se does not necessarily 
mean a complete objective. We are 
interested in achieving in the gross 
structure a certain element of quality 
in terms of initiative, distribution of 
income and prosperity. In our socio
economic context, growth in indus
trial production has no meaning at 
all unless it is accompanied by distri
butive justice. Therefore, in our con
text, the process of achieving growth 
in terms of production and in terms 
of distributive Justice must necessa
rily be fused together. In our pre
sent conditions, continuous economic 
growth is an imperative, but it does 
not mean that we could do away with 
our responsibility for social justice. 
The choice between economic growth 
and social justice, like so many choi
ces in human affairs, is not one to the 
exclusion of the other, but how much 
of the one and how much of the other 
so that we could at any time have a 
judicious balance to meet the situa
tion.

We have to clearly bring the raison 
de’tre of the role of the state in the 
economy of the country. Recently 
quite a few things have been said 
about the erosion of the concept of 
mixed economy and apprehension of 
a slide towards totalitaranism in the 
economy. In the first place, as far as

1897 (SAKA) D.G. (Min. o / 302
Ind. & Civil Supplies)

1975-76



§0$ b .6 . of Ind. APML 2$, t>.G. {Min. of tnd. & §04
Ciiril Supplies) 1975-76 Civil Supplies) 1975-76

I am aware, there cannot be any con
cept of a totalitarian economy as 
su£h. Totalitarianism 1b basically a 
political concept meaning concentra
tion of political power. Possibly 
what is meant Is greater government 
control over the means of production. 
We hive first to analyse the rationale 
ofgovem m ent involvement in' the 
tttmomy in an under-developed coun
try like India. For an appreciation 
of this phenomenon In its historical 
context, it is necessary to appreciate 
the economic goals which were set 
before the country as co-efficients of 
political goals. Economic goals clear
ly mean a better standard of living 
for the larger msases of people. 
Gandhiji used to Say that the ultimate 
cornerstone of all governmental ac
tion should be how it would affect 
the common man in the village. He 
said that advisedly because the com
mon man in the village represented 
the greatest common multiple of the 
Indian people and if any action of the 
Government had no relevance to him, 
it could not be worthwhile.

When we became free, we inherited 
an economy which was agriculturally 
backward and industrially under
developed. Millions of people who 
had lived in despair, denial and dark
ness Had to be brought into the main
stream of national life. Their needs 
for1 food, clothing, shelter and educa
tion and also employment had to be 
met. The economy, as a result, had 
to be organised in the principal pro
duction areas as a first step. Income 
levels were very low. There were 
no savings worth the name. The rate 
of investments was also low. We 
have, therefore, to build an economic 
structure which will give to the coun
try security, sufficiency and also self- 
reliance.

There is no point in saying that 
socio-economic goals like balanced 
development of all parts of the coun
try, redistribution of income, equality 
of opportunity, assurance of minimal 
needs of the people should be set 
aside while planning economic deve- 
’ —— achieved merely as a

concomitant of growth and this should 
not be and need not be worn into the 
basic structure of growth. It is not 
possible to fasten the economy and 
to put a system of planning without 
setting out in cleat terms the objec
tives in terms of social betterment 
Growth per se does not have much of 
a meaning unless it is defined in terms4 
of quality as also coverage.

16 hr*.

In a situation' like ouife It is also to 
be remembered that the welfare as
pects of the State cannot be postpon
ed till a certain level of economic 
growth has been achieved. The basic 
needs of the people have to be pro
vided; the basic infrastructure has to 
be built. Society which has been 
fragmented and cloistered over hun
dred and fifty years of insulation and 
superstitution has to be opened up. 
Intercommunication has to be estab
lished. These welfare functions con
sisting of social utilities and infra
structure in a country like ours be
came integrated to the total economic 
development pattern. There cannot 
be economic growth without concomit
ant growth of social utilities and In
frastructure. The Industrial Policy 
Resolution that we have had therefore 
necessarily had to give the Govern
ment greater function, effectively to 
bring about a certain development 
which was beyond the means of the 
rest of the people and the role of the 
private enterprise waa clearly defin
ed as the agency of the nation to ful
fil certain objectives and goals in 
terms of every five year plan.

It did not mean that it would be a 
free society where the Government ( 
controlled institutions would function 
In one way and the private -sector 
could have its own way. I do not* 
know why this kind of distinction 
should be made. Most of our difficul
ties come up because the private sec
tor development or production is a 
permissive thing. We may give a li
cence to them; we may ask them to
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go to a particular area <but if they 
do not the only right we have is to 
cancel the licence. That does not 
mean that there would be production. 
What hag happened therefore is that 
in an economy where the private sec
tor cannot be regulated in the man* 
ner we want it to fulfil those very 
objectives, the public aeetore should 
have a right to step in and expand 
also horizontally in many sectors to 
meet the basic needs of the people at 
large. Unfortunately because this 
role is not fully appreciated, we have 
this conflict of people saying that the 
mixed sector is coming to an end or 
the Government is taking greater 
control.

I have been accused of coming from 
the private sector. I had said that I 
was born in the private sector; others 
were born in the public sector, per
haps!

PEOF. MAPHU ( DANDAVATE: 
Every human being comes from the 
private sector.

SHRI T. A. PAI: I do not know; 
some people think that they are the 
only monopolists of the public sector.

* SHRI plLOO MODY (Godhra): 
You can take a look at them and see 
them, all products of the public sec
tor.

SHRI T. A. PAI: After all, when 
the banks were functioning in the 
private sector, when insurance com
panies were functioning in the pri
vate sector, when an industrialist 
wanted any finance from them, did 
they or did not they put any restric
tions which were more onerouS? 
Was it free borrowing or if some of 
the . industrialists were connected 
with those banks or Insurance com
panies, did they give such terms and 
conditions to other rival industrial
ists? Were they not responsible for 
creating conditions of 'monopoly where 
the command over the resources could 
give them the status which others did 
not., enjoy? What is it that they are

complaining about? They complain 
why part of the loans should be con
verted into equity. 1 thinkthese are 
all flssiparous questionings. Now at 
this stage of devdlopment the private 
sector should realise, if there is consi
derable public investment in the in  ̂
dustrial units represented through 
public financial institutions, they have 
a right to question why production is 
not made, why profits are not made 
and why management is not carried 
on efficiently. I think it is a matter 
of prudent policy which every financ
ing agency should adopt. Somebody 
in fact wrote about that because shares 
were good and the financial institutions 
are purchasing them, that is back door 
nationalisation. I think this is non* 
sense. For many of these financial 
institutions underwriting them, capi* 
tal market being what it is, become 
undertakers and they have to take 
all the holdings themselves. The pri
vate sector wants the capital market 
to be sustained and in this process the 
public financial institutions acquire 
further shares. And the public ftnan* 
cial institutions having had this in* 
vestment, I do not think that it is 
open to anybody to say “don't ques
tion me; I shall manage as I like”. In 
fact, the public sector financial insti
tutions have a responsibility also for 
the small shareholders and I would 
very much like, in order to avoid this 
conflict, that there is a better aspect 
because as I see the responsibility of 
the Industrial Development Ministry 
is to issue licences and attend to the 
baby when it falls sick and certainly, 
I think, this exercise of coming to the 
rescue of an industry wheri it is prac* 
ticaUy with the out-dated machinery 
or calling for further investments is 
not a proper thing. It would be de
sirable that the financial institutions 
keep a continuous watch over the 
moneys and investments that they 
have made so that no institution is 
allowed to become sick, t  say that it 
is necessary that we will have to ask 
our Financial Institution's to look into 
it and therefore, as the Minister for 
Industry, the problem before fcim Is
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not how many licences we have issu
ed after we had our Secretariat lor 
Industrial Approvals, Well, the com* 
plaint was that it used to take 18
months, 2d months to get a licence.
We have disposed of a very large 
number of licence applications and
today I suppose It is nearly double
the number of licences which we issu
ed in the previous year.

PROF. MADHU DANDAVATE: 
You are suggesting that the Financial 
Institutions should consistently keep 
a watch over them. If that is done, 
it would be a welcome phenomenon. 
But that Is not being done according 
to your statement.

SHRI T. A. PAI: I am only emphas- 
sing that the private sector should 
not take it for granted that they 
would be regulated only under provi
sions in the Industries Development 
and Regulation Act. The powers to 
control the industries under the Act 
are totally inadequate. If I want to 
ask the paper factories to produce 
paper, I can compel them only under 
the Essential Commodities Act. So it 
looks ridiculous that in regard to a 
letter of intent given today, they can 
take one year to convert it into in
dustrial licence, and two more years 
after that to bring the industry Into 
existence. Now, it is possible when a 
large number of licences are issued 
and a few of them come into existence 
there may foe an attempt at a pre
emption of capacity also because such 
of those who come later on may be 
told that we have already had enough 
of licences issued. Now, this has 
created serious difficulty to know 
whether the present Industries Deve
lopment Regulation Act is adequate.
I am not emphasising the regulation 
aspect of it. 1 am emphasising mo?e 
the development aspect of it because 
after all we have regulated enough. 
Regulation's by themselves have not 
created any creative conditions and I 
think we have to be positive if we do 
not want the monopoly houses to 
come up. It means everybody else 
who is; not a monopoly house must be 
encouraged to come up and he should

not suffer any disability compared to 
what is happening. It means that the 
small sector should come into exist
ence m a big way; it should mean 
chat the public sector should not only 
nave a commanding position but it 
should function because it is possible 
to bring the public sector into exist
ence and if the public sector does not 
produce, the community will be held 
to ransom because in the same pro
duct manufactured by the private 
sector, if there are shortages created 
by the public sector non-performance, 
the beneficiaries of the shortages will 
be the private sector. It is from these 
angles that the greater emphasis 
should be on the development of the 
medium and the small scale and 
everybody else who is not in the mo
nopoly sector. So, these elaborate 
licencing procedures and all that only 
help the bigger houses because it was 
not possible for anybody to sustain, 
even going from pillar to post, even 
waiting for years to get a licence. 
Now all that we have done is we have 
cut short these procedures. 1 must 
say this has removed the premium li
cences which existed before. If some
body had got a licence, he was consi
dered lucky. But what after that? 
How many of these units come into 
existence? Hon. Members frequently 
find fault with us why we gave a li
cence to this man or why we did not 
give a licence to another. This is cf 
course important but only one less 
important aspect of the problem. But 
what happens to the licence which 
is, given? I have been* shocked to 
find, so far as DGTD units are con
cerned, that the number of new units 
established in I960 was 36, in 1970 it 
was 57, in 1971 it was 71, in 1972 it 
was 89, in 1973 it was 60 and in 1974 
it was 183. What is the relation bet
ween the number of licences and the 
letters of intent that we give and the 
number of units that come into exist
ence? These figureg are for the whole 
country? That frightens me, because 
over the period of the fourth and fifth 
plans something has gone wrong 
with the investment atmosphere in 
industries. The issue o f licences has 
not meant necessarily units coming
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into existence. Therefore, I for 
on# would not think that the issue of 
licences is so significant compared to 
how investments could be attracted 
and more production capacity could 
be created, because ultimately the 
problems that we face are immense. 
According to published figures, we 
have one crore of people who are edu
cated and unemployed. We are add
ing to this at the rate of 1.5 lakhs 
every year. Out of them 2-1/2 lakhs 
are scientists, technocrats and engi
neers. People are talking of reform
ing the educational system, but that 
is for the future. What ahout these 
existing human problems? We find 
fissiparous tendencies everywhere. 
The cry ol 'sons of the soil’ is per
meating itself to the district level. 
One of the cut motions asks, “Why did 
you bring 40 people from some other 
district to this district” ?

SHRI PILOO MODY; Must be a 
Congressman!

SHRI RAMAVATAR SHASTR1 
(Patna): It Is my cut motion. You 
have not given employment to the 
local people whose land was acquired 
and you are giving discriminatory 
treatment to them. That is my cut 
motion.

SHRI T. A. PAI: These tendencies 
are now found all over the country. 
I appeal to hon. members to consider 
it. During the drought season when 
I visited Gulbarga district with the 
Planning Minister, the people of one 
village said, “The people from the 
neighbouring village should not come 
here because they are blocking our 
employment opportunities." People 
are starting an agitation that raw 
materials; coming from a State should 
not be taken out of that State and 
all employment must be created there 
only. What is the use of talking 
about national integration if the basic 
problem of unemployment all over 
the country is creating fissiparous ten
dencies? Everybody will try to use 
an argument convenient for him with

the hope of getting a job. But right* 
thinking people, leaders, 3hould think 
about it. Can we do without growth? 
Are we only going to talk and quar
rel over small matters here and there 
and not decide what should be our 
basic policy?

I would like to see the command
ing heightsi in the public sector.

SHRI PILOO MODY; That i& a dan
gerous phrase!

SHRI T. A. PAX; Five cement facto
ries have been Included in the fifth 
plan. But we have been provided 
money only for three. How do I go 
about it? I have been saying that 
public sector must also find out a 
way of expansion hereafter. It must 
try to mobilise resources from the 
people, it should also be entitled to 
get finance from the public financial 
institutions. It must reverse the pro
cess. Today if a paper factory is to be 
started, maybe 16 or 20 crores will 
come from the public and Rs. 80 
crores will come from public financial 
institutions. Why should not the pub
lic sector units also try to mobilise 
Rs. 20 crores from the public and get 
assistance from public financial insti
tutions?

So much has been’ said about the 
national sector. The decision to start 
the Scooters India Company was taken 
in 1971 when I was not even in the 
Cabinet!

Sir, on page 13 of the Annual Re
port on the Working of Industrial and 
Commercial Undertakings of the Cen
tral Government, it says:

“Against the authorised capital 
of 5.50 crores the Company propo
ses to issue shares for 4 crores, 51 
per cent of the equity capital will 
be subscribed by the Government of 
India and the balance shares will 
be allotted to M/s Innocenti, Mila
no. Shares of 1.66 lakha will be 
offered to public for subscription.”
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What is my crime? Why all this agi
tation and so much noise on this 
scheme as if I have changed the po
licy of the Government? When 1 
brought the Report to the notice of 
some of my critics, they said: “Do you 
expect us to read all reports?” 1 am 
a Members of the House. 1 think, 
whatever is presented to the House, 
either we have read it or at least we 
pretend to have read it but you can
not say you have been kept in the 
dark. That is all you can say.

Why did I use the word ‘National 
Sector’? I was modifying the deci
sion to issue the shares to the public 
with the idea of mobilisation of local 
resources of the area around and also 
ef the labour. Because of the public 
issue. This public sector undertaking 
gets money from public financial insti
tutions also. Out of Bs. 215 lakhs at 
least 70 to 80 lakhs minimum will 
eome from the public financial insti
tutions like LIC, ICICI, IDBI, which 
would have been denied to us other
wise. So, we are getting 53 per cent 
from the Government and I am get
ting another 20 per cent from the pub
lic financial institutions. When' I said 
national project, I was thinking that 
a time had come when every indus
trial unit whether in the public sec
tor or in the private sector, should be 
one more instrument for mobilising 
the resources from the local people.

1 would like to tell the hon. House 
that so far as our units are concern
ed, very big units also are like ivory 
towers. Both the workers and man
agement are completely isolated from 
the rest of the public. I would say 
that apart from manufacturing some
thing, these should be instruments of 
social change. Better houses for the 
Workers, good bungalows for the ma
nagers, if this is the social change, 
then this will be a limited social 
change. They have to create an at
mosphere of identification in the en
tire area. How does ft happen? There 
should !be public involvement in' that 
area.

2 hope the Scooters India will be 
able to mobilise some money from UP

for this scheme being introduced.

Another thing which 1 have been 
found fault with is hew do the work
ers get money in' these days of high 
cost of living? As a banker my ex
perience is that savings do n°t neces
sarily come out of income, but they 
come out of habits and thrift. It if 
possible to have a high salary but 
low saving. But to say that workers 
cannot save, why this judgment was 
passed in advance!

The employees of Scooters India,
I am glad to say,—employees and 
engineers together-—have contributed 
Rs. 5 lakhs. Each one contributed 
Rs. 200. I think, this is the way our 
country will have development if it 
relies on mobilising small savings 
from millions of the people.

Now you say ‘monopolists. If you 
fear that the shares will be cornered, 
we shall see that enough provision in 
the Articles of Association is made 
and transfers are restricted in the 
event of shares being likely to be cor
nered. It is possible for us. If the 
sovereign Parliament cannot legislate 
and it is afraid of a few monopolists 
what will happen? I can tell you in 
the joint sector concept, the idea was 
that private sector will have Govern
ment money and their management 
and in the concept that I have advo
cated is people’s money and Govern-' 
ment management and I hope people 
will appreciate this idea which is 
worth encouraging. Frankly speak
ing, I should have expected this at
tack to come from the private sector 
industries because all that I was ask
ing to see that no sector was reserved 
for them. But I have also the right 
to encroach upon them. O f course, 
some people say: who will give you 
money! Only because it is public 
sector, people will not give money. 
An investor would like to ask whe-' 
ther you have got a proper project 
report, whether you are going to man* 
age properly and whether public sec* 
tor or private sector a fair return on



investment is ensured. Well, if by 
that' standard that one is going to be 
judged, why are you sorry? I think 
we should have confidence; I for one, 
would have confidence that any pub
lic sector can be managed that way; 
and it should expand also, if neces
sary. I am not saying that the pri
vate sector should be barred; but ®t 
least the public sector would be a 
disciplining body if it gets into ce
ment and many other items of pro
duction of goods of mass consump
tion. But anyway, I am happy that 
during this .session at least, on account 
of this controversy, this is the one 
economic thought over which there 
was thinking, whether rightliy or 
wrongly. So, I was feeling that while 
politics was getting all the import
ance, these economic problems of the 
people in this country, and how we 
should So about, should also—are they 
less important—get not enough atten
tion: I was happy that somebody 
caught on this idea and started ques
tioning this; and there was a great 
deal of talk; and hon. Mrs. Deshpnnde 
warned mp that T would be puttinff 
the clock back. Well, if we do not 
find wavs of mobilizing all the re
sources possible in this country to 
create omolovment, to create social 
justice I think the clock will come to 
a stand-still; and thero i? no auestion 
of iiiv putting it back. Therefore. T 
woul^ rather prefer to meddle with 
the cl nek rather than allow it tn come 
to f» standstill: and see whether the 
clook can' at least go on. because the 
nroblems of the people ar*» far more 
important than the ideologies that we 
have borrowed. Sometimes I find
whether it is not necessarv for us------,
just a« we sav when wo import tech
nology that we must adopt it to our 
condition*? as auicklv as possible: that 
^  what we are now laving down.— 
to adapt the ideas and ideologies 
which we are borrowing from «ther 
oountrfes. to the local conditions. 
Therefor*, my anpeal is that anv idea 
that good for anv other country 
jshoiJiHi b» examined bv m: and we 

sfi>e how far w* can implement 
it in our country and how it has got 

.to  be modified, so that we do not
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stick to the slogans to an extent more 
than we should do. It is action that 
is called for. Sir, we have de-con- 
trolled a few commodities. I have been 
accused of allying myself with the 
monopolists . . . (Interruptions) who 
said that. Sometimes I feel, Sir, that 
accusation is like an old gramophone 
record where the pin gets stuck up; 
and you say the same thing over and 
over again—whether I am there or 
my predecessor wag there, or even his 
predecessor was there, I think we will 
have to get the same blame—but 1 
would like to know; I am not one of 
those who believe that the monopo
lies are the only solution to the deve
lopment of this country. If you say 
that we must have it all In the pub
lic sector in our country, jolly well; 
I agree; give me the money. If you 
only say (Interruptions).

SHRI FILOO MODY; You may 
agree; I do not.

SHRI T. A. PAI: Mr. Mody, you
have perfect right to disagree with 
me; but I am only saving that the iob 
has got to bo done. Let u*? examine, 
how we shoulH do it: and, therefore. X 
would personally believp that instead 
of repeating the same things, we will 
have to see how we can go about. 
Controls are introduced. Controls 
have hocome synonymous with socia 
ism. Controls, w*» thought, would 
make things available to the people; 
and we never worried that, whether 
the people got it or not. But all the 
hon. Members know that controls also, 
some of them—after some time— 
brought in corruption; and they also 
benefited anti-social elements. Pro
duction at the factory was not taken 
into account. Controls became th*» 
source of black money creation. I 
would rather prefer that all produc
tion is brought into account, rather 
than be passed on to some interme
diaries, (Interruptions) Therefore. In 
order to s<*e that production was in- 
rren<?eri and that thinps were made 
available, we have tried to aee that 
some of these controls were lifted. At 
the same time, I may assure the House 
that we would bring in commodities

0, 1897 (SAKAy D.G. (Min. of 314
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like—for instance, tyres were de-con- 
trolled. But on tractors, we brought 
about de-control; but vie had a price 
surveillance. On tyres also, I would 
like to have price surveillance. 1 
would also like to see that price sur
veillance is introduced on essential 
automobile parts, because automobile 
manufacturers often come to the Gov
ernment, saying that since tyre manu
facturers and others have increased the 
prices, the prices of finished products 
should be increased. If costs have 
gone up. if wages have increased, if 
taxes have increased, if raw material 
prices have gone up, it may be justi
fied to increase the prices.

SHRI PILOO MODY: The whole- 
saleprice has come down by six per 
cent.

SHRI T. A. PAI- I would therefore 
agree to have price surveillance so 
that all commodities are carefully 
watched. Even in a ciommodity like 
soap the production today is 110 per 
cent of the capacity. There is avail
ability. Whether you can have il at 
1968 or 1969 prices is a different 
matter. Wages have also gone up in 
the mean while. The availability of 
baby food, dry batteries, blades, all 
the so-called classified essential com
modities, the situation has been better, 
because we have been carefully watch
ing the production month by month. 
Paper production has been 85 per cent 
of the capacity. Bigger factories, have 
been producing up to 100 per cent and 
plants which are producing upto 20 
tonnes per day are producing upto 70 
per cent. In all these things we are 
trying to find out what exactly are 
their problems in capacity utilisation. 
A study that has been undertaken by 
the DGTD has shown that some of the 
industries have been working for less 
than 50 per cent of the capacity while 
some others 50 to 75 per cent of their 
capadty. I am not saying that all of 
them are doing this deliberately. We 
are now calling them to find out what 
their problems are, to what extent 
they are genuine, because it may be 
a matter of policy, or some problem of

raw material. We would like to see 
that assistance is given so that the 
installed capacity is fully utilized.

Yesterday somebody pointed out the 
importance of small scale industries. 
In fact, they have been going up at 
the rate of 19 per cent. They are 
about four lakhs in number now. 
Granting that 25 per cent of them were 
bogus, the fact remains that three 
lakhs of them are working, If there 
are any problem, wo would like to 
eradicate them The bogus units are 
existing because of scarcity of raw 
materials. In such a situation, in an 
economy sometime* it is much more 
profitable to sell the raw material 
than convert it into finished products. 
It would be desirable to go into why 
these things happen and take remedial 
measures. At the same time the pro
blems of genuine small scale indus
tries, of those people who not onlv 
want to solve their own personal pro
blems but also create employment to 
others, if they are not able to get 
assistance, I think it would be a 
tragedy and it would be a failure on 
our part to build them up. So, on my 
part. T would certainly give importance 
to looking into their problems and 
taking remedial action.

The other dav when I went to a 
State I was surprised to find that a 
small scale industrialist has to go to 
10 or 12 agencies to get things done, 
including the Director of Industries. 
I could not understand why the Direc
tor of Industries could not coordinate 
1heso things As the hon. Member, 
Shri Daga said yesterday, nobody 
should be asked to go from pillar to 
post. There should be one central co
ordinating point from where all pro
blems are looked into and he gets im
mediate solution. We are trying to 
see that the practice all over the 
country is standardised and minimum 
problems are created, Of course, t 
cannot say that no problem shall be 
created, but there will before problems. 
We will certainly see what can be 
done to mitigate the- grievances of the 
small scale sector.
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I would like to announce that in 
view of inflation and the increased 
cost of machinery of the small scale 
units, we have agreed to increase the 
limit for small-scale industries from 
Hs. 7?r lakhs to Rs. 10 lakhs. Since 
we are very very conscious that an
cillary development is a very import
ant part of decentralised industrial 
effort, we wpuld like to see th^ posi
tive encouragement is given to that 
field. I would frankly say that even 
the public sector units have n<>t done 
so much for ancillary development. I 
would very much like that in most of 
setters. So. I would like that we con- 
these matters we become the pace- 
centratc on this. For ancillaries we 
have decided to raise the limit from 
Rs. 10 lakhs to Rs. 15 lakhs. We will 
also try to see that adequate training 
facilities are provided. The scheme 
for setting up a tool room in Durgapur 
has bpen sanctioned. I value human 
material, much more so in our country. 
Tt is not merely machines but, given 
the opportunities, the human resources 
could also be better utilized.

So far o* village industries are con
cerned. all the while we have been 
treating them as social welfare acti
vities. Wherever local raw materials, 
local skills and local traditions are 
available, with the application of 
science and technology th e y  should be 
made viable units entitled to bank 
finance, as any other small scale in
dustry, and we should have a plan to 
see that the Khadi Commission be
comes the marketing organisation for 
their products all over the country. 
We will have to mobolise our people 
and our resources in every possible 
way without getting into the caste 
system of village industry, small scale 
industry, medium industry and all that 
kinds of things. Well, th!e only effort 
I can quite understand is to see that 
concentration of economic power is 
completely done away with. The rest 
of the activities must be given the 
fullest scope. I was happy when 
Mrs. Deshpande yesterday made a 
sweet reference to the problems of

bidi industry. I am gfad that Mem
bers are becoming aware o f these 
problems.

Sir, I am coming from a district 
where 75,000 families are living on 
this bidi industry and very few leaders 
appreciated their problems, and they 
believed in creating more and more 
problems. I supposed, the Government 
already agreed with them that this 
was the industry which could take up 
tax. Well, now. I am glad that you 
are realising that it creates employ, 
ment: it is an industry which is carried 
on at home. In my district, even 
educated men and women tie up bee- 
dies in their own home because they 
have to make a living, Well, if there 
is a better activity to substitute it. I 
would welcome it. But as long as this 
gives them an income, I would cer
ta in ly  say that nothing is done to kill 
It.

I am very happy if our problems 
are looked into objectively, I think, 
without any difference of opinion, 
among the parties. We should be able 
to appreciate the real and genuine 
problems of the people and find out 
solutions for them.

My hon. friend from West Bengal 
has made a reference about the pro
blems of West Bengal. He is not here. 
But. all the same. let me assure you 
that (interruption O I would deny 
many of these allegations made by 
him.

I know he is a good friend of mine. 
We discussed at lot in private. But 
yesterday, he made a political speech, 
Evidentalty, I would have replied to 
him. “well problems began when your 
party was in power and they have 
continued, etc.” I can tell you that it 
is not my business. But I can tell you 
that no Industry will be permitted to 
t»e shifted from West Bengal. Bengal 
was in the forefront in regard to en
gineering industry once, and we are 
proud of the skills that people in 
Bengal have and I am also consider
ably worried about the problems. Last 
year, in 1974. the lay-off had been 
higher than in 1973, particularly the
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engineering industry and the jute in
dustry had been affected. I can as
sure the House that so far as wagons 
are concerned, It Is a good thing that 
the industry has come to the public 
sector. We are able to appreciate 
their problems very much better, and 
&» csin assure you that this industry will 
not be permitted to suffer. We shall 
certainly see that no chain reaction 
starts as a result of want of orders in 
the Wagon industry and the other en
gineering units. Otherwise the ancil
lary units will also be affected.

So far as the motor cars are con
cerned, there has been a suggestion 
that'I must nationalise it  It is a very 
difficult problem. My friends say that 
it is a luxury item and therefore we 
should tax it heavily. On the other 
hand, they say that this national in
dustry should be saved, because auto
mobile industry is a verv important 
one. But, in view of the fact that 
automobile industry has been seriously 
affected, both in West Bengal and 
Tamil Nadu, we shall certainly see 
what best we can do to create a 
demand. To wh*t extent, we succeed,
I do not know. But, at the same time, 
the problem that I have been facing is 
this 30—40 per cent of the motor cars 
were being used for taxis. Now, with 
the high cost of the vehicle, with the 
hi efo cost of petrol and high cost of 
bank borrowing, it has become impos
sible for anybody to run a taxi.

Well, I will only make an effort. I 
can only say this because I have not 
been able to evolve a policy in that 
respect. I am only explaining the 
problem. We have been saying often 
that taxi is a public transport system. 
I would have expected that our taxa
tion system is such that an individual 
car would be taxed more than a taxi; 
but it is always otherwise'. On taxis, 
the State Governments are imposing a 
higher tax. But I would take up all 
these causes and see how best this 
problem can be solved. I had assured 
Mr, Bhattacharyya in private and I 
assure him now in public that I am 
very much worried about the pro
blems he has raised.

So far as engineering units are con
cerned, we shall try to see that the 
wagon industry is taken care o i  We 
have taken over a number of units 
which were sick, particularly, the 
Burn & Co. He raised the question 
about that. We took over the Bum & 
Co. and we found to our dismay that 
we inherited only the problems, the 
back-log of uneconomic orders which 
we had to carry and we incurred a 
loss of about Rs. 8 crores in one year.

Another problem that we are talking 
of is about the Managing Director. 
We will have to bring about a change 
in the management. What is more 
important is that there should be 
diversification. We are taking up the 
programme of diversification of new 
manufacturing programmes. We would 
certainly like to make use of labour 
available and their skills so that that 
Company may also be brought in line. 
What really worries me that there are 
units which are of 19th century. Some 
of them are celebrating second cen
tury of their existence. When we are 
taking them over under the Industrial 
Development and Regulation Act and 
adding to losses, are we not depriving 
the State of fresh investments and 
new industries being brought up which 
will create employment for the peo
ple? I would like the House to con
sider it very seriously.

The other day, they wanted me to 
take over one brewery also under the 
Industrial Development and Regula
tion Act, If we have to take over the 
chocolate factory, the biscuit factory 
and all that, where do we land our* 
selves? We may get into all kind of 
problems.

One point was raised that the Indus* 
trial Reconstruction Corporation has 
not done anything. They have sanc
tioned Rs. 17 crores or the rehabilita
tion of the industry in West Bengal 
and Rs 11 crores have been distribut
ed so far, T suppose, my hon. friend. 
Shri Dinen Bhattacharyya, only want
ed an assurance that Something posi
tive is being done*



About the textile industry, the 
National Textile Corporation, we have 
been able to settle the problem of 
subsidiaries. After satisfying you, 
getting go many things amended an<f 
seeing tfia? the past dues of labour 
would also be protected and all that, 
another problem that we had to solve 
was with the State Governments about 
the management aspect of it, as to how 
many Directors must come from the 
State, who should appoint the Manag
ing Director and all that. That exer
cise I have just completed. That was 
perhaps for easiei. The reconstruc
tion of this industry is a tremendous 
job because most of the units are 
absolutely sick and they are only junk.

I am afraid, even if you really want 
it as modern as one would wish, we 
would require at 'least Rs. 500 crores. 
We had estimated that we would re
quire at least Rs. 120 crores in the 
Fifth Plan. I wish I get it.

Another thing that really worries 
me is about the textile industry itself. 
In the Fourth Plan, the Planning Com
mission estimated that we should 
license 2.5 million additional spindles 
and 18,000 looms. We licensed 3.05 
million spindles and nearly 17,000 
looms. What has come into existence 
is only 0.26 million spindles and 6.05 
looms in the whole country. Now, I 
find, the textile machinery production 
in 1972 was worth Rs. 40 crores. I 
was encouraging them to increase the 
production and utilise their capacity. 
They went upto Rs. 75 crores last year 
and, this year, I am confident that it 
is going to be Rs. 120 crores. So, we 
Jiave the capacity of manufacturing 
machinery. We have an imperative 
need to expand this industry. There
fore, apart from modernising it, an 
investment in this industry is also 
called for. Apart from facing the 
day-to-day problems which my hon. 
friend, Mr. S. M. Banerjee, would 
certainly be concerned with as that 
affects Kanpur, so far as the textile 
Industry is concerned, 1 assure him 
that we shall do our best to see that as
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much resources are mobilised as possi
ble to see that the improvement is 
taken on hand.

SHRI DINEN BHATTACHARYYA 
(Serampore): Simply mobilisation of 
resources will not do. You will have 
to look into the management question 
also.

SHRI T. A. PAI: I agree. Please 
trust me that the money will not be 
entrusted to the people to waste.

SHRI S. M. BANERJEE (Kanpur): 
My suggestion was whether it is not 
possible for the Industries and the 
Commerce Ministries to sit together 
or convene a meeting, because there 
is a feeling that there is a slum in the 
market...

SHRI T. A. PAI: In any way, we 
will have to discuss this. I would 
like to tell the Professor that I am 
not one of those who would like to 
escape from responsibilities. I hold 
myself responsible as part of the Gov
ernment.

I think the problems of the country 
are brought about by a lack of co
ordination. Each of us have become 
so big that we function like empires. 
It is necessary that, if the immediate 
problems of the country are to be 
solved, we will have to come together 
and take decisions immediately. I 
assure you that I will take it up with 
the Commerce Ministry and try to 
see that this problem is taken up.

Then, Sir, I come to cement. We 
have a licensed capacity which will 
be about 21 million tons this year and 
I hope this years production, as pro
grammed, will be able to reach about 
17 million. And of course, we propose 
to export one million.

Last time, as the House will recall, 
Government imposed certain restric
tions on the use of cement for build* 
ing construction and so on, and these 
restrictions are to continue till August,
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I have been looking into the question 
and I find that' there is availability of 
.steel now. In fact, there is a glut for 
bars and rounds. The arc furnace 
industry is running into difficulties 
and there is now, in the construction 
industry, a lot of unemployment as a 
result of this position. Therefore, 
with effect from the 1st of May, I 
would say that all these restrictions 
that we have imposed would be re
moved and I hope this will bring some 
kind of normalcy...

AN HON. MEMBER: When super
cement is available under control?

SHRI T. A. PAI: We will bring
super cement also under cement control 
so that there will be only one kind 
o f cement.

I am grateful the House has given 
me a long and patient hearing. One 
of the most important problems I 
would like to discuss is that of back
ward areas. Last time I had conven
ed a conference of the Ministers of 
Industries of all the States and I 
found that they were not satisfied with 
the declaration that some of the Dis
tricts are backward. Their complaint 
was that industries in developed States 
will only go to the backward areas 
in the State itself and not to the back
ward districts in other States there
fore, some States themselves must be 
declared as backward. Apart from 
that, we have declared 290 Districts 
or so as backward and there is a 
demand from others who are not 
backward that they may also be 
declared as backward under some 
criteria. That clearly shows that we 
are a totally backward country under 
one concept or another.

Now, what I would like to point out 
is, if I am given Rs. 35 crores for 
building the infrastructure in the 
whole country, how much of roads or 
communications or electricity can I 
develop with the money? And if it is 
spread over all these efforts, will there 
hie any development anywhere? 
That is one aspect which we will have 
to consider.

MR. CHAIRMAN  ̂ One way would 
be to decflare the forward areas—and 
the rest will automatically be back
ward.

SHRI T. A. PAI: Nobody would 
like to be forward in our country 
where backwardness has a premium.

MR. CHAIRMAN: But some areas 
are obviously known to be forward, 
whether they like it or not.

SHRI T. A. PAI: They are modest 
enough to claim backwardness.

Now, when I went to Um® and 
visited the Andes Commission, I found 
that five or six States of South 
America had come together and said 
that two of their States are more 
backward than the others and it was 
accepted in principle that the four 
forward State3 would be making 
some sacrifice for the development of 
the two backward States. Unless we 
are also, in this country, willing to 
accept those concepts, it is no use 
declaring States as backward All 
that we can succeed in is giving a 
label of backwardness, and that is 
easily done hrcause it docs not cost 
money. Whether the Planning Com
mission approves it or we approve It, 
it does not matter. But what happens 
thereafter? What are the steps that 
we can take7 Therefore, while 
there may be resources available with
in one State, resources like mineral 
wealth, resources like forest wealth, 
resources in another area, of human- 
beings, trained and unemployed, what 
kind of criteria should we apply to 
see that these resources are utilised? 
I have been listening to many ideas. 
But 1, for one do not agree that sub
sidies and differential rate of interest 
can remove backwardness by shifting 
industries in one or the other, beause 
if I were an industrialist. I would 
think that the most worthwhile 
industry to be located is a highly 
capital-intensive one because that is 
where I will get the maximum eon* 
cession by way of both subsidy and 
Interest. But that does not solve the 
problem; it creates new problems be*
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cause there will not be so much em
ployment M we feave envisaged. Tka
problem of removal of backwardness 
is connected with creation of employ

m ent and creating more money into 
the pockets of the people. Whether 
an isolated effort to locate an indus
try—my hon. friend Mr. Kartik Oraon, 
is not here; 25 per cent of the invest
ment of the public sector is in Bihar, 
in Ranchi ana neighbouring districts; 
yet that has not, I agree, raised the 
per capita income of the State—, 
•whether one industry or a package of 
schemes going together, whether there 
can be a uniform idea applied to the 
whole country or it should vary from 
area to area depending upon the facili
ties available, the skill of the people, 
the level of economic development— 
«11 these call for a very objective 
study.

Therefore, in my Consultative Com
mittee I have suggested that there 
should be a full and frank discussion 
and that if a reappraisal of the entire 
situation is called for, it is worthwhile 
looking into it rather than making a 
mistake in going about the way that 
we have been going.

SHRI R. S. PANDEY (Rajnand- 
gaon): 1 would like to put a question 
■with regard to the question of profit, 
dividend, interest and borrowing. You 
have shown in the report on public 
sector undertakings that in 1972-73 
the profit was Rs. 19,85,00,000 and the 
dividend that was paid was Rs 17,15 
f)0,000; ki 1973-74, you have shown a 
profit of Rs. 64,30,00,000. For that 
you deserve our warm congratula
tions, but you have paid less dividend, 
i.e., Rs. 13,12,00,000. Your borrow
ing in 1972-73 was Rs. 2,471 crores 
and the interest that you have paid is 
Rs. 133,35,00;000. In 1973-74 your 
borrowing was much more, i.e ., 
Rs. 2,793 crores and you have paid 
less interest, that is, Rs. 111,30,00,000. 
This has happened when the rate of 
Interest has gone up from 7 to 10$ per 
cent, Whtit is this ju g g lery? "WiH

you please explain this? There is no 
need to give the reply just now.

SHRI T. A. PAI: I will look into 
it. But the fact is that some of the 
profits have gone to wipe off the losses. 
Last year we had wiped off completely 
the losses at Haridwar, at Tiruchira- 
palli and whatever the accumulated 
losses were at Hyderabad. The BHEL, 
for the first time, have wiped off all 
the accumulated losses and shown a 
plus. We had, when we took over the 
Bhopal unit, accumulated losses to the 
extent of Rs. 59 crores, and I am glad 
to inform the House that, out of the 
profits of BHEL, we have beeu able 
to write off the losses and show a 
plus this year. What is more impor
tant, I can proudly say that not only 
in respect of the equipment that BHEL 
makes but in respect of its manage
ment, it quality of service, its quality 
of management, it can compare not 
only with the best in the private sec
tor but is one of the best organisation 
in the world.

SHRI S R. DAMANI: Sir, I would 
like to ask one or two questions.

MR. CHAIRMAN: After the Minis
ter finishes his speech, questions may 
be asked and I will alllow that. If 
you go on interrupting and the Min
ister goes on yielding, there will be 
no end to it. Let him complete first. 
Let there be some system.

SHRI T. A. PAI: I am very grate
ful to the hon. Members for all the 
courtesy and the goodwill that they 
have given me and I will certainly try 
to deserve their confidence by work
ing as best as I can. But I would 
request them to continue to give me 
all the support for a proper industrial 
development of this country because 
I do not want to minimise the pro
blems, nor do I want to make any big 
claims. I would only like to say 
that this country can achieve what we 
want to achieve if we make an effort; 
it calls,for a concerted effort and a 
unitied effort on the part of aU of us.



SHRI S. R. DAMANI: It is very 
kind of you to have increased the 
limit for providing finances for small 
scale industries from 7£ lakhs to 10 
lakihs and for tnciUiary industries 
from 10 lakhs to 15 lakhs, but in this 
connection, I would like to know 
whether the banks and the finanical 
institutions will be helpful in pro- 
viding the finances to these sectors so 
that they can expand.

Secondly, we welcome your sugges
tion about investment by public in 
public sector projects. In this con
nection, will you consider to introduce 
such incentives as were introduced by 
late Finance Minister, Shri T. T. 
Krishnamachari, and which you know 
very wejl, so that investmets 'can be 
attracted?

SHRI T. A. PAI: Raising the limit 
to ten lakhs or fifteen lakhs does not 
mean that any unit can go and 
borrow. The banks will have to be 
satisfied about the expansion and the 
banks will take care to see that. We 
have constraints of resources. The 
credit is going to be selective and per
haps this kind of constraint will con
tinue. As the Prime Minister has 
made it very clear, there will be selec
tive approach to this problem and 
wherever it is necessary, some exemp
tions will be thought of and we are at 
this exercise to see that no industries 
concerning essential products suffer 
on account of credit. But if excessive 
credit is going to inflate the economy, 
we will certainly like to put a stop to 
this.

MR. CHAIRMAN: We have another 
Ministry also, that is, Home Ministry. 
I am sure, at least one hour, you 
you would like to devote to that Min
istry. At 6 O’clock, everything will 
be guillotined. Let us not take more 
time on this Ministry; let us go to the 
Home Ministry. You can always 
meet him and get the clarifications. 
There are many other ways. Will you 
please co-operate? Let us regulate it 
in some way. Otherwise, there will

questions to ask.
SHRI B. V. KAIK (Kanara); We 

have many things to ask.
MR. CHAIRMAN^ Please don't ask. 

At least please give one hour to the 
Home Ministry. I  agree to the sug* , 
gestion that you may send your ques
tions to-him.

Ramavatarji, please sit down when 
I am standing.

SHRI RAMAVATAR SHASTRI: He 
has mislead the House on my cut
motion.

MR. CHAIRMAN: You write your 
questions and difficulties to the Min* 
ister. I am sure the Minister will 

clarify your questions. He may even 
meet; you and clarify them. Please 
don't waste the time of the House.
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MR. CHAIRMAN: I will now put 
the cut motions to vote.

SHRI RAMAVATAR SHASTRI: I 
want my cut motion Nos. 56,57, 61, 62 
and 64 to be put separately.

MR. CHAIRMAN: I will now put 
cut motions 56, 57, 61, 62 and 64 of 
Shri Ramavatar Shastri to vote.

Cut motions Nos. 56, 57, 61, 62 and 
64 were put and negatived,

MR. CHAIRMAN: I will now put 
rest of the cut motion to vote.

All the other cut motions were put and 
negatived.

MR CHAIRMAN: Now, the ques
tion is:

‘‘That the respective sums not ex
ceeding the amounts on Revenue Ac
count and Capital Account amount 
shown in the fourth column of the 
Order Paper be granted to the Pre
sident to complete the sums neces
sary to defray the charges that will 
come in course of payment during 
the year giding the 31st day of 
March, 1976, in respect of the heads 
of demands entered in the second 
column thereof against Demands 
Nos. 58 to 61, relating to the Minis
try of Industry and Civil Supplies.”

The motion was adopted.

PROF. MADHU DANDAVATE: 
Sir, one of the cut motions was in fav
our of a national sector and another 
against it. Now, both have been de
feated. What will happen?

[The Motions for Demands for 
Grants, which were adopted by the 
Lok Sabha, are reproduced below— 
JBct.] . i

Demand No. 58—Ministry of Indus
try AND CXVXL SUPPUE0

“That a sum not exceeding
Rs. 2,51,98,t)00 on Revenue Account 
be granted to the President to 
complete the sum necessary to de
fray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1976, in respect of ‘Ministry of In
dustry and Civil Supplies'.”

Demand No. 59—Industries

“That a sum not exceeding
Rs. 10,20,12,000 on Revenue Account 
and not exceeding Rs. 156,27,91,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of ‘Village and Small Industries*.”

Demand No. 60—Village and Small 
Industries

“That a sum not exceeding
Rs. 23,34,01,000 On Revenue Account 
and not exceeding Rs. 31,09,68,000 
on Capital Account be granted to 
the President to compete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in,respect 
of *Village and Small Industries'.”

Demand No. 61—Civil Supplies and 
Cooperation r

“That a sum not exceeding
Rs. 4,41,33,000 on Revenue Account 
and not exceeding Rs. 22,30,62,000 on . 
Capital Account be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1976, in respect of ‘Civil 
Supplies and Cooperation"."
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MINISTRY OF HOME AFFAIRS

MR. CHAIRMAN; The House will 
now take up discussion and voting on 
Demand Nos. 46 to 57 relating to the 
Ministry of Home Affairs which can 
be discussed till 6 P.M.. only, when 
guillotine will take place.

Hon. Members present in the House 
who desire to move their cut motions 
may sent their slips to the Table 
within 15 minutes indicating the 
serial Nos. of the cut motions they 
would like to move.

Demand No. 46—Ministry of Home 
A ffairs

MR. CHAIRMAN: Motion moved:

‘‘That a sum not exceeding 
Rs. 2,12,01,000 on Revenue Account 
be granted to the* President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of ‘Ministry of Home 
Affairs'*"

Demand No. 47—Cabinet

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding 
Rs. 99,49,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1970 
in respect of ‘Cabinet*/’

Demand No. 48—Department of Per
sonnel and Administrative Reforms

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding 
Rs. 5,11,22,000 on Revenue Account 
be granted to the President td com
plete the sum necessary to defray 
the charges which will come in

course of payment during the year 
ending the 31st day of March, 197S 
in respect of ‘Department of
Personnel and Administrative re
forms’."

Demand No. 49—Police 

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 145,14,27,000 on Revenue Account 
and not exceeding Rs. 1,62,50,000 on 
Capital Account be granted to the 
President to complete the sum lie- 
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1976 in respect of ‘Police’/*

Demand No. 50— Census 

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 2,82,18,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect of ‘Census’.”

Demand No. 51—Other Expfnditttre 
of the Ministry of Home Affairs

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding
Rs. 87,09,22,000 on Revenue Account 
and not exceeding Rs. 15,00,65,000 
on Capital Account be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1976 in respect of ‘Other 
Expenditure of the Ministry of Home 
Affairs’."

Demand No. 52—Delhi 

MR. CHAIRMAN: Motion moved:

"That a sum not exceeding 
Rs. 82,45,56,000 on Revenue Account
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and not exceeding Rs. 33,23,98,000 on 
Capital Account be granted to the
President to complete the sura ne
cessary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March. 1976 in respect of ‘Delhi’.”

Demand No. 53—Chandigarh 

MR CHAIRMAN: Motion moved:

“That a sum not exceeding 
Rs. 11,79,69,000 on Revenue Account 
and not exceeding Rs. 3,84,53,000 on 
Capital Account be granted to the 
President to complete the sum ne
cessary to deray the chargcs which 
will come in course of payment 
during the year ending the! 31st day 
of March, 1976 in respect of ‘Chan
digarh’ .”

Demand No. 54—Andaman and 
Nicobar Islands

MR. CHAIRMAN: Motion mowd:

“That a sum not exceeding 
R1?. 14,78,23,000 on Revtnue Account 
and not exceeding Rs. 7,00,95,000 on 
Capital Account be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1976 in respect of ‘Andama%i 
and Nicobar Islands’ .”

Demand No. 55—A runachal Pradesh 

MR. CHAIRMAN: Motion moved:

“That a sum not exceeding 
Rs. 19,47,53,000 on Revenue Account 
and not exceeding Rs. 5,86,63,000 on 
Capital Account be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1976 in respect of 'Aftma- 
chal Pradesh'.”

Demand No. 56—Dadra and Nagar 
Havsxi

MR. CHAIRMAN: Motion moved:

‘That a sum not exceeding 
Rs. 1,06,95,000 on Revenue Account 
and not exceeding Rs. 1,20,17,000 on 
Capital Account be granted to the 
President to complete the sum ne
cessary to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1976 in respect of ‘Dadra 
and Nagar Haveli’ ."

Demand No. 57—Lakshadweep 
MR. CHAIRMAN: Motion moved:

“That a sum not exceeding 
Rs. 1,91,05,000 on Revenue Account 
and not exceeding Rs. 87.50,000 on 
Capital Account be granted to the 
President to complete the sum ne- 
vessary to defray, the charges which 
will come in course of payment 
during the year ending the 31st day 
of March, 1976 in respect of 
‘Lakshadweep’.”
SHRI SAROJ MUKHERJEE 

(Katwn): Mr. Chairman, I rise to
oppose the Demands for Grants under 
the control of the Ministry of Homo 
Affairs because I think the perform
ance of the Ministry has been a failure 
all round. During the performance of 
the Home Minister—Mr. K. Brahma- 
nanda Reddy—the biggest casualty has 
been the civil liberty of the people, 
democratic rights of the people, espe
cially of the leaders and cadres of the 
parties in opposition and the people 
following them. It is not the present 
Home Minister’s creation or his own 
policy but this is the policy which con
tinued from the past by the ruling 
Congress Government over the last 
few years. The attack on civil liberty 
and democratic rights started from 
Bengal when it started against the 
CPCtM and other leftist parties because 
they posed a political challenge to the 
Ruling Congress. Gradually, it ex
tended to other parties in opposition 
and subsequently to the party in power 
also, because they created a monster
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of repression, this monster of killer 
turned into a Fran Kistine and then 
began the killing of their own men 
also. To-day the situation is that no
body feels secure and safe—may they 
be the opposition leaders, cadres or 
the followers of opposition parties, 
followers of ruling party, or leaders of 
ruling party. They do not know when 
and where they may be killed. Many 
of the opposition leaders and cadres 
have been killed and the leaders of the 
ruling party have also been murdered. 
The latest example is that of Shri L. 
N, Mishra’s death. With any sense of 
responsibility or any sincerity of pur
pose the Minister belonging to Home 
Department should have resigned his 
post. This was done by late Shri Lai 
Bahadur Shastri after the tragic Rail
way accident, though his responsibility 
was remote. But he would not do it 
because the policy followed by Mrs. 
Indira Gandhi and her Government 
has to be carried out by the present 
Home Minister Shri K. Brahmananda 
Reddy and other Ministers of the 
Home Department. Having been sad
dled with political power with the 
slogan of 'garibi hatao and socialism’ 
they began to follow the policies in 
the interest of monopolies and vested 
Interests of feudal landlords. The mis
eries of the people began to increase. 
They wanted to change the policies of 
the Government and launched move
ment and protests. In order to quell 
that, the Government Tesorted to a 
policy of total repression against them. 
Total repression only is their basic 
policy against these people’s move
ments.

Day in and day out, Mrs. Indira 
Gandhi and the leader of the congress 
party has been saying that the opposi
tion is utilising our miseries, our 
economic crisis. They will do it as 
opposition, why cannot they do it? 
The people are fighting for the re- 
dressal of their grievances and for 
that they are launching various move
ments, to change the policies of the 
Government. It is done everywhere, 
in all the countries pursuing parlia
mentary democracy, The opposition

parties are there to oust the Prime 
Minister and her Government. Bui 
here, the Prime Minister says, they 
are agitating to oust me. How fan
tastic it is for a country like India 
where they say, they are pursuing 
democratic methods, parliamentary 
democracy, democratic process for the 
development of society, they say like 
this, that the opposition should not 
agitate against the Government, to 
oust the Prime Minister. Nowhere in 
the world have we heard these sorts 
of ideas. But Mrs. Indira Gandhi and 
the Home Minister always go on say
ing that the opposition parties are 
agitating against them. The biggest 
casualty is the civil liberties of the 
people and their democratic rights. 
They are not allowed to go on agitat
ing. They are not allowed to go on 
holding meetings. Do you know in 
Bengal what is happening? 20,000 
people are not being allowed to live in 
their homes. In which country of the 
world can this thing happen’  1000 
workers, teachers and professors can
not join duty. They cannot go to their 
place of work. Even High Court order 
is there. But the police did not help 
them to go there. There are gangsters 
and armed youths who prevent them 
from going there, to their place of 
work. This is what is happening. 
This is the situation in West Bengal.

Sir, the latest example is the attack 
on J. P. Narayan, in the city of Cal
cutta, one of the biggest cities in India. 
He was going to the hall to address 
the meeting but the congress boys, 
armed youths, prevented him to go to 
that meeting. Shame on the congress 
party and the congress government. 
There have been many editorials in 
newspapers except one or two like 
Patriot and all of them narrated the 
story. This fact reveals the weakness 
of the ruling congress party and the 
Congress Government. The Statesman 
said in its editorial as follows:

“So much has the congress speech 
and action been convoluted that some 
one who has been stoned and inti
midated and denied the discharge 
of a basic right has also been de
nounced as a fascist.”
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JFs right to express his opinion before 
the people has been denounced as 
fascist. Brickbats were used against 
him. Yet the Spokesman of the Gov
ernment says that fascism in outside 
the ruling party. But, is this not 
fascism? Shri Siddhartha Shankar 
Hay wanted to justify this thing; he 
said that J. P. Narayan criticised 
tas. Indira Gandhi and this infuriated 
the boys.

It it the justification of the boys' 
pelting stones or throwing brickbats 
on J.P. and a girl’s dancing over his 
car in the presence of the police? The 
police was conniving at all this. This 
is what I want to say. The Home 
Ministry does not protect the lives of 
the people. The rights however 
limited they may be given under the 
Constitution are not being protected 
by the Home Ministry. This is the 
situation created by the performance 
o f the Home Ministry; they are allow
ing these gangsters—the armed 
youths—to pelt stones on J. P. They 
are curtailing the fundamental rights 
•given to the people; they even demo
bilise the police everywhere. Moh
ammad Ismail, one of our M.Ps went 
to Barrackpore* Nawapara. The policc 
were asked by him to disperse the 
armed youths standing there. The 
police of course did not disperse 
them. On the other hand, they 
pushed back the workers only. The 
gangsters were standing there. The 
police could not do anything to the 
armed gangsters. The armed gangs
ters are being used to curtail the de
mocratic rights and civil liberties of

* the people. And you are justifying 
them; our Chief Minister, Shri 
Siddhartha Shankar Bay is justifying 
that by saying that the boys were in- 
tulraited by his speech. Shri Hay is 
called an “aged baby” I may use the 
term in Bengali—he is “Ram Khoka” . 
This is what the Hindusthan Standard 
Editorial writes. I quote: —

‘The only interpretation of this 
Is that J.P. and others are fore
warned that students and youth 
supporters of the Ruling Party may 
jgo into action against the critics of

Prime Minister if they thought the 
criticism was exceptionable or un
becoming.*'

This is the thing. You are inciting 
the youths and the boys. I say that 
the leadership from the Centre as 
well as the ruling party in the States 
are encouraging or instigating these 
boys, the armed youths—the gangs
ters—to attack the Opposition Parties 
and to attack the democratic rights 
of the people. This is going on in 
every State—Bengal is an extreme 
example. In the last three months 
the cases of attacks on those opposi
tion parties meetings including J.P's 
meetings is 32 and it is on the in
crease. Even in students* College 
elections they are all attacked by the 
gangsters or the armed youths. This 
is the thing happening in Bengal. And 
above all, many are killed. It was 
discovered that under the leadership 
of the ruling party leader all kinds 
of murder—plans are made and 
executed by the RAW, who is the 
maserplanner. And the Home 
Ministry is the executing agent. I 
am not going into details. But, in the 
last three or four years, there have 
been killing of CPI-M and other left 
leaders and cadres numbering about 
131. The number killed of persons 
belonging to RSP, FB, SVC and other 
parties are 8 and number of persons 
of the Congress organisations killed 
comes to 14. Even of the ruling party 
itself 103 or so have been killed. This 
thing is going on. You must be put 
to shame if this sort of killing is go
ing on unabated. You say still say 
that democracy is there; civil liberty 
is there. That is why we say that 
even if 'electoral reforms are accepted 
or if reforms are made in West Ben
gal, there is no chance of a free and 
fair election there at all. You can 
not find anybody in West Bengal who 
can say that they enjoy the voting 
right. In West Bengal, it is serious. 
Killing has also spread to other 
States. In Kerala SI Cadres of CPI- 
M were killed; in Andhra, in Nal- 
gonda District, three peasants have 
been killed who belonged to CPI-M—
10 killed in this district before. In
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Bihar, during the J.P’s movement*
150 persons have been killed and in 
Gujarat, hundreds have been killed 
before that. Even during the tenure 
of Dr. Rajendra Prasad, the First 
President of free India, he regretted 
once that his Government had to fire— 
the police had to fire—1500 times in 
less than ten years. But, now, what 
is happening? Every year police fire 
100G times on the people.

SHRI D. BASUMATARI (Kokraj- 
har): Why do you instigate people to 
be killed?

SHRI SAROJ MUKHERJEE: No.
It is your policy. You should remem
ber that Comrade Lenin had said that 
people never take to violence, and 
that, it is the ruling class which im
poses violence on the people. This is 
what Lenin had said. I thought, 
you at least respected Lenin. Even 
late Shri Rajendra Prasad regretted 
about this. Now, every year, more 
than thousand times, police fire on 
our people. This is happening. This 
killing is going on, against the Opposi
tion parties and against people’s 
movements. To execute its policies, 
Emergency, DIR and MISA have come 
in handy to the Home Ministry. What 
are they doing? The Prime Minister 
and Home Minister Shri Brahmananda 
Reddy always say that Emergency 
cannot be lifted because there are 
external threats and external dan
gers. But, every newspaper and 
every journalist asks the question, 
'What is the concrete danger?’. When 
the danger is actual, when the danger 
is specific when the danger is definite, 
you can declare state of emergency 
and mobilise your people to defend 
the country. But, when it is un
known, when it is not specific, you 
cannot mobilise your people. There- 
fore, we say and all the newspapers 
say that it is only to protect the in
terests of the ruling party that the 
State of Emergency is being con
tinued. When there is actual danger, 
when there is actual external dan
ger, you can declare a State of Em- 
continue it for yeaTs together? There
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continue it for yearstogether? There 
is not a single country in the world 
where State of Emergency is con
tinued for years together. For 5—(S', 
years, even after the War ends, it is 
continued in India. Why? In order 
to keep them in power. This is going' 
on. Emergency should be lifted im
mediately. Every opposition party,, 
every intellectual demands it, every 
honest Congressman, should do it.

SHRI JAGANNATHRAO JOSHI 
(Shajapur): Are there honest Con
gressmen?

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): May be 5 per cent.

SHRI SAROJ MUKHERJEE: . . . .  
demands that the State of Emergency 
should be lifted. It can be imposed 
any time, in a second, any moment, 
when there is danger. Mr. Swaran- 
Singh has said that there is no extra 
activity on the borders. There is 
normal activity. Arms supply to 
Pakistan is also, as usual, normal. 
There is nothing and there is no con
crete danger before us. Therefore, 
the State of Emergency should be 
lifted immediately. If you do not lift 
it, people will rightly think that you 
are utilising it to keep yourself in 
power. Newspapers have said that 
in 512 cases of workers’ strikes DIR 
was applied to suppress them. Many 
times, DIR was applied to reduce 
their DA. For example, in the case 
of jute industry, their due was Rs. 63. 
But, by applying DIR, it was reduced 
to Rs. 16.
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SHRI SAROJ MUKHERJEE: Five
minutes more.

ME. CHAIRMAN: No. You have
taken 20 minutes.

SHRI SAROJ MUKHERJEE: The
DIR was applied to crush the railway 
strike. There were so many cases of 
victimisation. The Railway Minister 
has condoned those cases, but this 
has not yet been implemented. The 
DIft was also applied on Central Go
vernment employees. There were 
one lakh cases of break-in-service. In 
500 cases prosecutions are going on 
and there were 500 cases of dismissal. 
Even if the Minister does not reply, 
he can announce that the victimisa
tion action tak^n against the persons 
who took part in the strike will be 
condoned, just like in the case of the 
railway strike though it has not been 
implemented. The Central Govern
ment employees, want, the people 
want, the Home Minister to announce 
here that the victimisation cases will 
be condoned. A Judge of the Gujarat 
High Court has also said that enough 
punishment ha? already been given 
and the cases should be condoned.

About MISA, it is used against 
political workers. About 50 per cent 
of the persons arrested under MISA 
are political workers. Even MLAs 
and MPs are being arrested under 
MISA. In Tripura, last March, the 
Leader of the Opposition Shri Nripen 
Chakraborty and 6 MLAs were ar
rested under MISA, though Indiraji 
and Shri Brahmananda Reddy have 
said that persons are not arrested
under MISA for political activi
ties. But it is a fact that politi
cal workers are arrested under 
arrested under MISA and kept in 
MISA and kept to jails lor
many years because of Emer
gency and Smugglers are kept
only for one year. Of course, some 
charge-sheet is given, a concocted

charge-sheet, alleging violence, ap
prehension of violence and so on* 
You say political workers are not ar
rested under MISA, but there are 
many examples. Instances are there. 
This political dishonesty should end.

Regarding the betterment of the 
conditions of the Scheduled Castes and 
Scheduled Tribes, the other day Shri 
Mohsin said that they would admit 
failure in this respect, that harassment 
of Harijans and Scheduled Tribes is 
growing. They said, ‘We have failed 
to protect the Harijans from atroci
ties’. He said that atrocities are in 
the increase in many States, Bihar, 
UP, Kerala, Madhya Pradesh, Andhra 
Pradesh, Gujarat, Maharashtra, Tamil 
Nadu etc. He said that with Indiraj i’s 
inspiration, Rs. 455 crores have been 
allotted in the Next Plan, but Indiraji 
said in the conference of states’ Min
isters’ ‘We do not know which officers 
are responsible for implementing this\ 
Is this to be explained like this? Y o u  
are going to spend Rs. 455 rrores from 
the exchequer, but you do not know 
who is responsible for spending it on 
implementing it. Is it a joke or what? 
The Minister should reply to this 
point.

Then about linguistic minorities 
and Muslim minorities....

MR. CHAIRMAN: Your time is
finished. Today no concession is 
possible. Shri H. K. L. Bhagat.

SHRI SAROJ MUKHERJEE: **

MR. CHAIRMAN: You are speak
ing without my permission. What 
you say is not being recorded.

SHRI SAROJ MUKHERJEE: I beg 
to move:

“That the demand under the Head
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to formulate and im
plement correct policy to develop

•• not recorded.
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the Various languages til linguis
tic minorities inhabiting different 
states of India. (1) 3

“That the demand under the 
'Bead Ministry of Home Affairs be 
reduced to He. 1.”

[Failure to promote social and 
economic upliftment of Sche
duled Castes, Scheduled Tribes 
and other backward classes. (2) ]

‘That the demand under the 
Bead Ministry of Home Affairs be 
reduced by Rs. 100.”

{Need to incorporate Nepali 
language in the Eighth Schedule 
to the Constitution of India.
(3)]

T h a t the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100."

fNeed to recognise and develop 
the tribal languages of various 
'States specially Santhali of West 
Bengal, Bodo of Assam and Kog 
Bark and Tripuri language of the 
tribals inhabiting in the State of 
Tripura. (4)]

‘That the demand under the Head 
Ministry of Home Affairs be re
duced by Rs. 100.”

[Misuse of MISA and the causes 
of non-implementation of the 
Government pledge not to use 
MISA against the political oppon
ents of the ruling party. (5 )j

“That the demand under the Head 
Ministry of Home Affairs be re
duced by Rs. 100.”

[Use of MISA to detain the 
Opposition leaders and M.L.AS. 
of Tripura during the month of 
March, 1975. (6)3

‘That the demand under the Head 
Cabinet be reduced to Re. 1.”

Ministries mnd Departlments with 
a view to proper and quick coor^ 
dination Of entire activities of 
the Government as a whole. (25)}

‘That the demand under the Head 
Department of Personnel and 
Administrative Reforms be reduced 
to Re. 1*

[Improper allocation of per
sonnel and integration of services 
as a result of States reorganisa
tion. (27)]

“That the demand under the Head 
Department of Personnel and Ad
ministrative Reforms be reduced to 
Re. 1.”

[Failure to evolve an effective 
policy to quickly dispose of the 
enquiries made by the C.B.I. offi
cers specially the D.S.Ps. who 
actually carry out the field en
quiry. (28)]

“That the demand under the Head 
Police be reduced to Re. 1 .”

[Failure to discard the policy 
of using C.R.P. and B.S.F. against 
the people for the agitation for 
legitimate demands. (30)]

“That the demand under the Head 
Ponce be reduced by Rs. 100 ”

[Inhuman repression of C.R.P. 
force against women and children 
in Kalinagar village in Nadia in 
West Bengal under the garb of 
fighting the Naxalites in January,
1975. (31)]

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Killing of Harijans in various 
States by police who went to the 
villages to defend the interests of 
the local landlords and Mahajans, 
(32)]

[Failure to allocate business of 
Government among the various

'That the demand under the Head 
Police be reduced by Rs. JQ0.M
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[Increase in cases of criminal 
assault and atrocities committed 
on Harijan women and girls in 
various States. (39)]

“That the demand under the Head 
Census be reduced to Re. 1.”

tribal belts of Tripura with 
elected representatives on adult* 
suffrage and based on the Sixth 
Schedule of the Constitution with; 
powers to undertake development 
work of the Scheduled Castes and* 
Scheduled Tribes areas* (48)]

D ,G . (Min. of
Home Affairs), 1975-76

[Failure to publish the result of 
research and studies of popula
tion in shortest possible time. 
(44)]

“That the demand under the Head 
Other Expenditure of the Ministry 
of Home Affairs be reduced to 
Re. 1.”

[Failure to evolve a policy for 
granting real autonomy to diffe
rent States with a view to str
engthen national unity and inte
gration. (45)]

"That the demand under the Head 
Other Expenditure of the Ministry 
of Home Affairs be reduced to 
Re. 1.”

(Failure to provide for honour
ed status to the freedom fighters 
of various categories other than 
those who actually served im
prisonment i.e., to those who had 
been underground and served the 
cause of freedom of India in vari
ous methods. (46)]

“That the demand under the Head 
Other Expenditure of the Ministry 
of Home Affairs be reduced by 
Rs. 100.”

[Inordinate and indefinite post
ponement of holding bye elections 
for the seats lying vacant in Par
liament (Lok Sabha) as well as 
various States Legislatures in the 
interests of ruling party. (47)]

“That the demand under the Head 
Other Expenditure of the Ministry 
of Home Affairs be reduced by 
Rs. 100.”

[Need to constitute a Regional 
Council for the area comprising

“That the demand under the Head 
Other Expenditure of the Ministry 
of Home Affairs be reduced b y  
Rs. 100.”

[Failure to protect the civil 
liberty and democratic lights 
of the leaders and workers of the 
opposition and the people follow
ing them. (49)]

“That the demand under the Head' 
Other Expenditure of the Ministry 
of Home Affairs be reduced by 
Rs. 100.”

[Failure to protect the right* 
of the political parties and or* 
ganisations opposed to the ruling 
party and thus heading towards* 
one-party and one-leader rule in 
the country. (50)]

“That the demand under the Head 
Other Expenditure of the Ministry 
of Home Affairs be reduced by 
Rs. 100 ”

[Semi-fascist terror conditions 
prevailing in the States specially 
in West Bengal, where the oppo
sition forces mainly left forces 
pose a political challenge to the- 
ruling Congress. (51) J

DR. LAXMINARAYAN PANDEYA 
(Mausam): I beg to move:

“That the demand under the HeadT 
Delhi be reduced by Rs. 100.”

[Failure of the Circle Ration
ing Offices in Delhi to deliver 
Ration Cards on the due dates to 
the applicants. (86)]

'That the demand under the Head 
Delhi be reduced by Rs. 100.”
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[IntUffer^nt attitude o f the Cir
cle Rationing Officers in Delhi, 
towards the general public. (87)]

"That the demand under the Head 
Delhi be reduced by R,s. 100.”

[Need to streamline the work
ing of Circle Rationing Offices in 
Delhi to avoid inconvenience and 
harassment to the general pub
lic. (88)]

“That the demand under the Head 
Delhi be reduced by Rs. 100.”

[Need to curb redtapism in the 
issue of new ration cards to the 
public in Delhi. (89)]

“That the demand under the Head 
Delhi be reduced by Rs. 100 ”

[Need to eliminate delay in the 
issue of ration cards to the appli
cants who migrate from one loca
lity to another in Delhi. (90)]

"That the demand under the 
Head Delhi be reduced by Rs. 100.”

[Indifferent behaviour of the 
Inspectors attached to various 
Circle Rationing Offices in Delhi 
towards the general public. (91)]

SHRI DINEN BHATTACHARYYA 
(Serampore): I beg to move:

"That the demand under the 
Head Ministry of Home Affairs be 
reduced to Re. 1.”

[Deployment of CR.P. to sup
press democratic movement. (92) j

“That the demand under the Head 
Ministry of Home Affairs be re
duced to Re. 1.”

[Misuse of MISA and DIR 
against leaders and workers of 
political parties and for stifling 
democratic movement. <93)]

"That the demand under the 
Head Ministry of Home Affairs be 
reduced to lie. l.M

[Failure in treating political 
party workers detained under 
MISA and DIR as political pri
soners. (94)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to introduce the Auto
nomous District Council in the 
tribal area of Tripura. (95)]

“That the demand under the 
Head Ministry of Home Affairs be 
reduced by Rs. 100.”

[Failure to constitute scheduled 
area of the tribal belts of Tri
pura. (96) ]

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): I beg to move:

“That the demand under the Head 
Cabinet be reduced to R  ̂ 1.”

[Failure in placing before the 
Parliament the report of Research 
and Analysis Wing which is being 
used for clandestine intelligence 
work against political parties 
opposed to the Ruling Party. 
(97)1

SHRI RAMAVTAR SHASTRI 
(Patna): I beg to move:

“That the demand under the 
Head Ministry of Home Affairs be 
reduced by Rs. 100.”

[Misuse of MISA and DIR to 
suppress the movements of the 
workers for their legitimate 
rights. (7)]

“That the demand under the 
Head Ministry of Home Affairs be 
reduced by Rs. 100.'"

[Failure to lift emergency and 
scrap DIR. (8) ]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”
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[Failure to deal strongly with 

the elements indulging in com
munal riots. (9) ]

'That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100/*

[Failure in expediting the grant 
of pensions to the freedom fight
ers. (10)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed  by Rs. 100.”

[Failure to check corruption, 
favouritism, nepotism rampant in 
the B.S.F. Organisation. (11)]

“That the demand under the 
Head Ministry of Home Affairs be 
reduced by Rs. 100”

[Failure in checking crime? in 
Delhi and other Parts of the 
country. (12)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to honour the urge and 
aspirations of the Nepali speak
ing population of Darjeeling Dis
trict by refusing to recognise 
“Nepali” as one' of the official 
languages of the Indian Union.
(13)]

“That the demand under the 
Head Ministry of Home Affairs be 
reduced by Rs. 100.”

[Failure to take necessary steps 
to solve the language problem in 
Assam on the basis of accepted 
scientific principles. (14)]

‘That the demand under the 
Head Ministry of Home Affairs be 
■reduced by Rs. 100/’

[Failure to formulate and im
plement policy regarding linguis
tic minorities and further the 

*«ause of national integration. 
<<15)3

“That the demand under the 
Head Ministry of Home Affairs be 
reduced by Rs. 100.**

[Failure to promote properly 
and progressively the educational 
and economic interests of Sche
duled Castes, Scheduled Tribes 
and Backward classes. (16)]

"That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to guarantee uniform 
standard for classification, treat
ment and family allowance for 
the persons detained in trade 
union, kisan and other democra
tic movements in the jails in va
rious States of India. (17)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Need for making provision for 
granting political status to the 
persons under trial or detained 
under MISA in Indian prisons, 
who are functionaries, members 
of the political parties and of 
trade union, Kisan Sabha and 
other democratic mass organisa
tions. (18)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to put a check on com
munal riots in the country. (19)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to take immediate and 
proper steps against the hoarders 
in the country. (20)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Need to formulate and imple
ment a policy relating to the lin
guistic minorities to fortify Natio
nal Integration. (21)]



351 D .o . (Min. of Home ■ A3PHIL 29, 1#78 DM . (Min, of Home 3j*
Atfair*), 187S-78 Atfafe*), lBtS-TS

“That the demand under the Head 
Ministry of Home Alfaira be reduc
ed by Rs. 100”

[Failure to check corruption at 
all levels in general and in con
tract work under the public un
dertakings in particular. (22)]

'That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100."

[Failure to adopt positive mea
sures to ensure security to the 
Minority Communities. (23)]

'That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to protect the Schedul
ed Castes and Scheduled Tribes 
from oppression, repression and 
exploitation by vested interests. 
(24)]

“That the demand under the Head 
Cabinet be reduced by Rs. 100.”

[Failure of the Cabinet to dis
charge its tasks of quick co-ordi- 
nation and speedy transaction of 
business among various Ministries 
and Departments. (26)]

‘That the demand under the 
Head Department of Personnel and 
Administrative Reforms be reduc
ed by Rs. 100.”

[Failure to deal with matters 
relating to Conditions of Service 
of Central Government employees, 
their grievances and staff welfare 
in general. (29)]

“That the demand under the 
Head Police be reduced by Rs. 
100.”

[Failure of police authorities to 
maintain1 peace and harmony 
among different communities. 
(34)]
“That the demand under the Head 

Police be reduced by Rs. 100.'*

[Failure of police high-ups to  
prevent and check rapidly dege
nerating influence spreading 
among the youth «nd students all 
over the country. (35)]

“That the demand under the Head 
Police be reduced by Rs. 100.**

[Failure of the top officials to  
formulate and implement policies 
to prevent crimes like murders*, 
thefts and rape and to punish the 
real culprits promptly in a deter
rent manner. (36)]

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Complete breakdown of law* 
and order situation' in the capital 
and no security particularly for  
women and girls. (37)]

“That the demand under the Head 
Police be reduced by Rs. 100."

[Needs to discourage C.R.P. 
Force against suppression of de
mocratic movements of workers,, 
peasants, teachers, students and 
other Government employees for 
their rights in' the country. (38)}

“That the derftand under the Head 
Police be reduced by Rs. 100.”’

[Need for a progressive change 
among the top police officers in 
their dealings with the weaker 
sections of the society. (39)1

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Need to check the activities o f 
CIA and separatist forces by tak
ing drastic action. (40)]

“That the demand under the Head 
Police be reduced by Rs, 100/'

[Failure to prevent and check 
crimes namely murders, rapes,, 
molestation and thefts end to pu
nish the real culprits in an exam- 
plary and deterrent manner. (41)1
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“That the demand under the Head 
1 Police be reduced by Rs. 100.”

[Failure to formulate and im
plement a progressive policy to 
prevent degenerating influence 
spreading among the youths.
(42)3

That the demand under the Head 
Police be reduced by Rs. 100.”

[Failure to check law and order 
situation with particular reference 
to Delhi, the capital of India.
(43)]

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Failure of the Delhi Traffic 
Police to check overspeeding of 
the vehicles specially of mini 
buses. (72)]

"That the demand under the Head 
Police be reduced by Rs. 100.”

[Failure of the Delhi Traffic 
Police to challan DTC buses ply
ing without displaying bus routes 
prominently. (73)]

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Need to issue strict instructions 
to all police officials in Delhi to 
purchase ticket*? while travelling 
In DTC buses. (74)]

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Failure of Delhi Traffic Police 
to properly regulate traffic in the 
city and avoid frequent traffic 
jams at various places like Qutab 
Road, Lahori Gate, Fateh puri #nd 
Chawri Bazar. (75)]

That the demand under the Head 
Police be reduced by Rs. 100."

[Need to issue strict instruc
tions to Bolic® officials In Delhi 
to desist from entering DTC buses 

from the exit door. (76)]

‘That the demand under the Head 
Police be reduced by Rs. 300.”

[Need to issue strict instruc
tions to Police officials in Delhi to 
stand in queue with the general 
public at bus stops for boarding 
a bus. (77)]

‘‘That the demand under the Head 
Police be reduced by Rs. 100.”

[Need to issue directions to all 
Police officials in Delhi to dec
lare their assets and bank balan
ces twice each year. (78)]

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Need to administer an oath of 
solemn pledge to all police offi
cials in Delhi once a year that 
they would not accept illegal 
gratifications in the discharge of 
their duties. (70)]

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Need to earmark a special 
quota of out-of-turn promotion 
for the police officials in Delhi 
who exhibit examplary perform
ance by digging out a number of 
unsolved mysteries. (80)]

“That the demand under the Head 
Police be reduced by Rs. 100”

[Need to demote and debar 
from further promotion such po
lice officials who fail in their 
efforts to trace out the cases en
trusted to them. (81)]

“That the demand under the Head 
Police be reduced by Rs. 100.”

[Need to create a separate cell 
under the personal charge of IGP 
Delhi who may hear complaints 
about the police highhandedness 
from the aggrieved parties and 
punish the concerned guilty offi
cers. (82]
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“That the demand under he Head 
Police be reduced by Rs, 100.”

[Need to allot accommodation 
to police officials as far as pos
sible nearer to their place of 
duty. 183)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Policy of discrimination 
against minorities in the matter 
of employment in police. (98)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to take adequate steps 
for the promotion of Urdu. (99)3

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

fFailure to protect the rights of 
minorities. (100)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to give sufficient rights 
to the Urdu speaking people. 
(101)]

* “That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Undue delay in getting assent 
of the President to the Bills pass
ed by State Legislatures. (102)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to provide handsome 
salary to police constables keep
ing in view their difficulties.
(103)3

‘That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to give jobs to Adiva- 
sis and Harijans in Government 
service against reserved seats.
(104)3

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to check social and 
other type of atrocities being

committed on Adivasis and Hari
jans. (105)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to lift Emergency. 
106)]

“That the demand under Ihe Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to protect the rights 
of Adivat'ip, Harijans and other 
weaker sections. (107)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Misuse of police force to sup
press tiade union and farmers
movements and other rmblic agi
tations. (108)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

[Failure to stop the use of 
MIS A and DIR against the work
ers of trade unions, Kisan Sabhaa 
and the workers of other politi
cal and progressive agitations. 
(100)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to Re. 1.”

29, 1075 D .G . (Min. of Home 35$
Affair*), 1075-76
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[Failure to adopt stringent at
titude against the activities of 
communal and fascist organisa
tions. (110)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed to He. 1.”

[Failure to ban organisations 
like H.S.S., Anand Marg and 
Jamait-e-Islami. ( I l l ) ]

/
“That the demand under the Head 

Ministry of Home Affairs be reduc
ed by Rs. 100/’

TFailure to foster feelings of 
public service in the police. (112)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100/’

[Failure to recognise the trade 
unions of the policemen. (113)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.'*

[Deteriorating law and order 
situation in the country. (114)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to end the colusion of 
the police with the criminals.
(115)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 300.”

[Height of corruption and bir- 
bery in the police department.
(116)]

“That the demand under the Heed 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Providing special facilities to 
smugglers in jails. (118)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Waste of money on ;be trans
fer of smugglers from one jail to 
another by air. (119)]

“That the demand under the Head. 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Unnecessary expenditure on 
the medical treatment of smug
glers in jails. (120)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to keep in on'e cate
gory the persons arrested in fhe 
wake of trade union, kisan and 
other democratic and leftist move
ments and t0 provide them spe
cial facilities. (121)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

["Failure to treat as political 
prisoners the persons -arrested in 
the wake of trade union, kisan 
and other democratic and leftist 
movements. (122) ]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Need to introduce a uniform 
legislation in the country for the 
persons arrested in' the wake of 
trade union, kisan and other de
mocratic and leftist movements 
for the sake of convenience. 
(123)]

[Increasing incidence j f  loot, 
murders, theft, arson and rape in 
the country. (117)].
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'That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 106.**

[Need to give deterrent punish
ment to persons indulging Jn com
munal riots. (124)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100 ”

[Failure to follow strict policy 
against the elements creating fric
tion and lawlessness in the coun
try. (125)]

‘That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.’*

[Need to follow strict policy to
wards reactionary and fascist 
movement going on in Bihar. 
(128)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Need to take strict action 
against the elements advising the 
armed forces to di*obey orders. 
(127)1

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100 ”

[Need to make a declaration 
not to utilise the services of po
lice to suppress the workers, pea
sants and other democratic move
ments. (128)]

“That the demand under the Head 
Ministry of Home Affairs be reduc
ed by Rs. 100.”

[Failure to treat smugglers in 
jails as anti-social elements. 
(129)]

MR. CHAIRMAN: The cut motions 
are also before the House.

SHJft H. K. L. BHAGAT (East 
Delhi): I have great respect for my

hon. friend Saroj Mukherjee to whom 
I listened with the utmost attention. 
If he excuses me, I cannot help say
ing that his speech contained the 
usual, dull, old, monotonous Marxist 
music, though I should say that it was 
somewhat refreshing to have it in a 
voice sweeter than that of Shri Jyo- 
tirmoy Bosu; therefore I welcome it.

It was amazing, curious and some
times interesting for me to hear from 
him that civil liberations had been a 
casualty during the last one year. 
Perhaps the reverse of it is correct, 
if you see the position during the last 
one year the Home Ministry had to 
face a very extra-ordinary and diffi
cult situation due largely to a delibe
rate and determined attempt by poli
tical forces inside the country, includ
ing Mr. Saroj Mukherjee’s party, to 
create problems for internal security 
in the country. What have we seen 
during the last one year? He 
made one confeshion; he said that 
it was the job of the Oppo
sition Parties to take advantage of 
the economic difficulties of *he people; 
that was their job. In' a grave and 
difficult economic situation what was 
required wa» concerted action by the 
entire people, all the parties to solve 
the difficulties. Instead a number of 
parties and groups and leaders com
bined to take undue advantage to 
maW a difficult situation more diffi
cult and they created difficulties and 
challenging situations and problems 
for Shri Brahmananda Reddy and his 
Ministry. He soys that civil liberties 
have been a casualty. On the other 
hanc1 T admire the patience of the 
Home Minister, Home Ministry &nd 
St a to administrations for the patience 
with which they had tried to deal with 
an open and deliberate challenge. In
deed such forces tried to take re
course to violence, lawlessness, extra- 
parliamentary and unconstitutional 
means to further what they called JP 
movement, a movement which was 
aimed to create chaos and lawlessness 
and disorder among the people. They 
Incited people. He (Mr. Mukherjee) 
says: the Railway Minister had been
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killed; so the Home Minister should 
resign'. This is fantastic! Who should 
resign? I do not want him (Mr. Mu- 
kherjee) to resign; I want his to stay 
and participate in a democracy. Who 
is responsible, what forces sve res
ponsible for creating this utmosphere 
of lawlessness in the country? I 
should compliment the patience and 
firmness with which the Home Minis
ter has handled the situation; the 
Home Ministry did its work with 
great caution and confidence. It was 
a very difficult situation. We can 
see; their idea was to put the whole 
country in flames. Unfortunately for 
you and fortunately for Jie country, 
ultimately fortunately for you also, 
you have not been able to set the 
country ablaze and the credit goes to 
the people of India. They did not get 
into your net. You should give cre
dit to the much cursed policeman, CRP 
man, and BSF man; they have done 
their job in putting down the forces 
of lawlessness with the minimum of 
force. You curse him hut ho is part 
of the country and a very useful limb 
of our society. It is time we ..under
stood the difficulties of those people; 
they have served the country in diffi
cult times

Now. Sir, I have to âv, wit]; re
gard to the general situation- in the 
country, the Home Ministry deserves 
credit and appreciation for the way 
they have handled the situation. As 
I said, in no other country police and 
military people were incited. Each 
constable will decide for himself what 
Ss the legal order, each officer will de
cide for himself what is the legal 
order. A call was given, what is call
ed the mutiny. Even then the Home 
Ministry and the Government noted 
with tremendous patierice.

Now, Sir, I want to say a few 
words about Delhi. Sir, It was very 
unfair of Mr. Madhu Limave to make 
baseless insinuations yesterday against 
the Lt. Governor of Delhi. The &t. 
Governor of Delh ils not indulging to 
policies. In' fact, some friends like 
Mr. Madhu Limaye are trying to drag 
him in politics. He Is a seasoned

good, capable and impartial adminis
trator. It is totally wrong to say that 
any defections were engineered by 
him. The Jan Sangh in Delhi Muni
cipal Corporation cracked under the 
weight of its own sins. The defec
tions were because there were cor
ruptions, mounting corruption^ and 
so on. I would like to jay that all 
these Insinuations made against the 
Lt. Governor are absolutely false flnd 
fabricated and the people of Delhi 
have confidence in him, tremendous 
confidence in him. He and the set of 
officers who have been posted in 
Delhi have tried to improve the ad
ministration of Delhi during the short 
time they have been here. I want to 
say one thing more. I want to re
quest the Home Minister to give a 
fresh look to the administrative pat
tern and set up of Delhi. It is like a 
hydra-headed monster, with no head 
co-ordinating this monster snd con
trolling this monster. Now we hove 
several Ministries under Central Gov. 
eminent. Even the Home Ministry 
does not have any powers for effec
tive co-ordination though it does have 
responsibility or co-ordination as puch 
with other Ministries with ihe result 
that there are so many heads* in the 
Central Government, so many heads 
in the Delhi Administration, so many 
agencies and authorities, multiplicity 
of authorities and agencies, both at 
the local level and at the level of the 
Central Government. It needs seri
ous and immediate attention. The 
Municipal Corporation has also oeen 
superseded and mere bureaucracy is 
no solution, mere bureaucratisation of 
administration will not solve the evils 
and It will not solve ihe difficulties 
of the people of Delhi. Therefore, I 
would suggest that we must new think 
seriously to give a fresh look to the 
administrative set up of Delhi and 
evolve some kind of unified set up 
which can more effectively serve the 
interests of the common’ man and help 
In solving the problem.

Sir, I want to say one thing more. 
I will just give one example. For 
cme small approach road for a village, 
for three months T had to run to
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twenty agencies and the problem is 
still to be solved. Therefore, my sub
mission is that we should tone up 
the administration also. You have 
good officers; it is not enough. There 
are cases of law and order situation 
in Delhi. It needs a serious attention*. 
There have been cases, every day, of 
hold-ups, snatching of necklaces, 
purses and other things. They need 
very serious attention and there are 
other problems of housing, transport, 
approvals for unapproved colonies and 
houses, removing traffic bottlenecks, 
etc All these problems of Delhi need 
very serious attention. About two 
lakhs of people come to Delhi every 
year and about one lakh are naturally 
born. So you have to take into con
sideration these three lakh people 
while providing housing accommoda
tion’. It creates a number of prob
lems. Therefore, Delhi needs much 
better, much greater and much more 
serious attention than is being given 
to it at present.

With these words, I support the 
Demands of the Home Ministry.
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THE MINISTER OF HOME 
AFFAIRS (SHRI K. BRAHMANANDA 
REDDY): Mr. Chairman, Sir, 1 am 
very sorry that the time at my dis
posal for an effective reply to some 
of the points raised by my hon. 
friends is very short and, therefore,
I would like only to reply in a sen
tence or two.

So far as Mr. Saroj Mukherjee is 
concerned, my friend Mr. H. K. L. 
Bhagat has effectively answered the 
political insinuations made by him 
and, therefore, I need not go into it 
again. But I would only like to say 
that it would be not only incorrect 
but false to say that civil liberties and 
the life of the people in West Bengal 
are insecure and that the life of even 
leaders of political parties including 
Congress is ii:sccure. It would be, as 
I have just now said, absolutely 
wrong; and I would tell my friends 
in the Opposition, especially CPI (M) 
this. When there are some matters 
which are under the State List, which 
matters can be discussed on the floor 
of the State Assembly—matters which 
can be brought to the notice of the 
local State ^Government—they are 
arousing, they are boycotting the 
Assembly, they are not attending the 
Assembly and taking part in the pro
ceedings of the Assembly and bring
ing to light whatever they feel, i’iz , 
that a certain unjust thing has hap
pened or that a certain atrocity has 
been there, or whatever it may be that 
they wanted to bring to notice. There
fore. time and again they seek the 
forum of this Parliament to focus the 
attention on some of those matters 
that should ordinarily engage the 
attention of the local Assembly and 
the local Government. Now, Sir, it is 
unfortunate that Shri Saroj Mukher- 
jee should have misunderstood what 
the Prime Minister has said regarding 
the Opposition parties trying to take 
advantage of the difficult economic 
situation in the country. In matters 
like this, when a difficult economic 
.situation is there in the country, all of 
«f!—the leaders of political parties— 
have to put our heads together and 
try to appreciate these problems to
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the extent possible, so that the com
mon man is not very much adversely 
affected. When that is the national 
responsibility, if I may say so, that 
you should try to indulge in ordinary 
small politicking for small political 
ends, is not one that befits any im
portant political party. That is the 
context in which she has spoken. 
When there are problems, these agi
tations, these demonstrations and 
these bandhs and so many other 
things which also lead to violence, 
whether you will it or not—they cre
ate problems and aggravate problems 
and make the position of a common 
man worse. In circumstances like 
this, in other countries of the world 
where there are political parties which 
are opposed to the Government, when 
they can have the temptation to in
dulge in petty party politicking and 
take advantage of the situation, we 
find that thev do not do ?o; they rise 
to the occasion and they see to the 
interests of the nation and to the 
growth of the nation and take a res
ponsible attitude and trv to Rive that 
much cooperation- -or nt least see that 
they do not indulge in anythinrj which 
will create more problems or create 
more troubles for the common man. 
(Interruptions). Now one ottvr 
point I need no+ mention at great 
length \s regarding the Scheduled 
Castes and Scheduled Tribes Recent
ly, we *\ad a conference of Ministers 
We havf brought it again to the atten
tion of the State Governments that 
some pr ĵctri'mme of action has to be 
undertaken by each State Govern
ment regarding tribnl*?, land policy, 
ending of exploitation of tribals by 
vested interests, liquor policy, ptc.; we 
thought we mupt highlight these and 
bring them to the pointed attention 
of the State Gr.vernments, so that 
thev can initiate a programme of 
action, a time-bound programme, of 
action, so that seme benefit would re
sult; and it would help in ameliorat
ing the conditions of the people.

With regard to Scheduled Castes 
we have been highlighting this factor 
that high-handedness and atrocities 
that seem to be happening In some
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States particularly, should not hap
pen and that it should be the concern 
qi  the more important people in the 
police hierarchy to see to this, to 
Attend to this, and to see that the 
offenders are brought to book or dealt 
with properly and to see that they 
quantify the programmes that go to 
the benefit of the Scheduled Castes 
in the Plan schemes of the State 
Governments. I do not want to go 
into more details, because I have no 
time.

Regarding the linguistic minorities,
I have stated earlier in reply to ques
tions 1hal it it a constitutional obli
gation to proicct the rights of the 
linguistic minorities There are bound, 
to be linguistic minorities in eacn 
State There i* a constitutional obli
gation that p' imury education should 
dc given to the linguistic minorities 
l'n each State in their mother tongue. 
Even tor the cl esse? 5 to 8. it would be 
be*for jf the State Governments 
afford fanli*i''«: to the children of the 
Jinqm&tic minorities to learn through 
the modui’n of theii mother tongue 
Wc have bmn bringing it to the notice 
of the State Governments fit the Zonal 
Committee lueetings There is a 
Commissioner for Linguistic Minori
ties to ’ook into this. Therefore, it 
would be our constant effort to see 
that the children of the linguistic 
minorities ’*ecoiV( their education in 
their mother tongue.

SHRI SIIANKERRAO SAVANT 
(Kolaba): What are you doing in res
pect of those States which do not 
respect that?

SHRI K BRAHMANANDA 
REDDY* If they fail to respect that, 
they have to be told to fall in line 
with the general policy.

So far as ciimes are concerned, I 
am glad to say that in tbe vear 1974 
crimes in Delhi have come down ap
preciably. But ft should be our effort 
to see that these crimes do not take 
place. We should not be complacent 
in this matter. We are paying atten
tion to this, specially 5n the sensitive 
areas, to see that tensions do not 
mount up.

Shri Bhagat raised the question of 
Delhi. As I said the day before in 
the other House, the administrative 
set-up in Delhi needs looking into. 
It is true that there ate multiplicity 
of institutions with functions over
lapping one another. It has been 
under constant review by the Home 
Ministry to see what best could be 
done. After all, Delhi is the national 
capital and, therefore, it has to be 
under the effective control of +he 
national Government. There is no 
question of ttying an experiment 
which we have tried before when it 
was a Part C State, namely. an 
Assembly and a Council of Ministers. 
We have that experience and, there
fore, there is no need to try that sort 
of thing again. All the same, as it is 
an important area, a big urban area 
where the population is increasing 
by leaps and bounds because of the 
influx of population from various 
States, we should try to bestow atten
tion in the matter and see how the 
people’s newels regarding electricity, 
water supply, housing, slum clear
ance and effective po’ ice control are 
looked into.

Another point which requires an 
answer is the one raised by Shri 
Saroj Mukherjee about the emer
gency. 11 is true that under the 
Constitution, on the advice of the 
Council of Ministers, when the Presi
dent is satisfied that a grave emer
gency exists, a proclamation of emer
gency is made

17.55 hrs.

FMr. Speaker in the Chair]

It is for him to judge whether the 
conditions that exist, whether the 
threat that exists is real or not. And 
therefore, It is the assessment of the 
Government v>fcich advises the Presi
dent to do it, that is more important. 
We will have to sec whether, ear
nestly, sincerely, the Government are 
making an assessment about the situ
ation, and as I said before, Govern-
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ment do not want to continue the 
emergency lor a minute longer than 
is necessary.

The Prime Minister has said on 
more than one occasion about the 
threat to the country from outside. 
She had spoken to you about the 
threat and the belligerent attitude of 
Pakistan. She has told about the lift
ing of arms embargo and the arms 
supply to Pakistan; she has also told 
about the danger from sea as well as 
the attitude of some countries like 
China, etc.

Therefore, taking a view of the en
tire situation, it is for the Prime 
Minister and the Government of 
India to make an assessment and come 
to a conclusion whether the threat is 
real or imaginary. I would only re
quest my friends in the Opposition to 
take an objective view and not mere
ly to be carried away by mere slogans.

There is another aspect also which 
has to be considered about the emer
gency. As far as emergency is con
cerned, it was there after the Chinese 
aggression in 1962-68. I would re
quest the hon. Members not to take 
into consideration only the theoreti
cal possibilities that are there in the 
enabling provisions of the Constitu
tion and come to the conclusion.

I would earnestly request the hon. 
Members to consider whether elect
ions to Parliament were not held 
when there was an emergency in 
1962-68. Evrn after 1971 emergency, 
were not elections held to the local 
Assemblies of several States? Were 
elections not held in Uttar Pradesh 
and Orissa? And now recently, are 
elections not going to be held in 
Gujarat? Therefore, if you merely 
keep in mind some of the enabling 
provisions which are there in the Con
stitution and come to a conclusion, 
and rush to a conclusion that under 
the emergency, powers are restrained 
or the Government is having a re
course to something which is not de
mocratic, is not proper, in my opin
ion.

37X D G. (Min. of Home APRIL
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Sir, I need not go into the various 
aspects. There are powers under 
Article 358. If you see the perform
ance of the Government with re
ference to exercise of the powers, it 
would be clear to you. If you do not 
take a narrow political outlook in 
regard to this matter, if you consider 
it objectively, if you take the national 
point of view, the requirements as to- 
the security of the country, obvious
ly, you would come to a conclusion 
that the assessment that the Govern
ment makes, and sincerely makes, 
earnestly makes regarding the re
quirements of the security of the 
country, must be the dominating and 
decisive factor. I would, therefore, 
request you to consider that aspect 
also.

SHRI S. M. BANERJEE (Kanpur):
I am not putting any question to 
him. I am satisfied with the reply. On 
D.A. issue, I want to know whether 
the provisions were made in the 
Budget or not.

MR. SPEAKER: Kindly sit down. 
What is this habit that you are gett
ing up every day. I am already 
standing. The time is already Six 
O’ clock.

SHRI S. M. BANERJEE: You kind
ly allow us to speak on Appropri
ation Bill.

MR. SPEAKER: Well, the Finance 
Bill is coming tomorrow. Now, the 
Members have given a number of cut 
motions in regard to the Ministry of 
Home Affairs. These cut motions will 
be put to vote. All other demands 
will be guillotined

29, 1975 0 ,G . (Min. of Home 372
Affairs), 1975-76

18 hrs.

Now, I put the cut motions to the 
vote of the House.

First, I would put cut motion Nos. 
1 to 6, 25, 27 and 28, 30 to 33 and 44 
to 51 moved ShH Saroj Mukherjee to 
the vote at the House.
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Cut motions Nos. 1 to 6, 25, 27, 28, 
30 to 33 and 44 to 51 were put and 
negatived.

MR, SPEAKER: Then, I put cut 
motion Nos. 7 to 24, 26, 29. 34 to 43, 
72 to 83 and 98 to 129 moved by Shri 
Ramavatar Shastri to the vote of the 
House.

The cut motions Nos. 7 to 24, 26, 29, 
34 to 43, 72 to 83 and 98 to 129 were 
put and negatived.

MR. SPEAKER: I now put cut 
motion Nos. 86 to 91 moved by Shri 
L. N. Pandeya to the vote of the 
House.

Cut motions Nos. 86 to. 91 were put 
and negatived.

• MR. SPEAKER: There are cut 
motions moved by Shri Dinen Bhatta- 
charyya.

SHRI DINEN BHATTACHARYYA:
I want cut motion No. 93 to be put 
separately.

MR. SPEAKER: I put cut motion 
No. 92 moved by Shri Dinen Bhatta- 
charyya to vote.

Cut motion No. 92 was put and 
negatived.

MR. SPEAKER: I now put cut
motion No. 93 to the vote of the
House.

Cut motion No. 93 was put and 
negatived

MR. SPEAKER: Then, I put cut 
motion Nos. 94, 95 and 96 to vote.

Cut motions Nos. 94, 95 and 96 were 
put and negatived.

MR. SPEAKER: There is cut motion 
No. 97 moved by Shri Krishna Chan
dra Haider. I put it to vote.

Cut motion No 97 was put and 
negatived.

MR. SPEAKER: The question is:

“That the respective sums not ex
ceeding the amounts on Revenue 
Account and Capital Account 
shown in the fourth column of the 
Order Paper be granted to the 
President to complete the suma 
necessary to defray the charges 
that will come in course of pay
ment during the year ending the 
31st day of March, 1976, in res
pect of the heads of demands en
tered in the second column there
of against Demands Nos. 46 to 57 
relating to the Ministry of Home 
Affairs.”

The motion was adopted.

18.05 hr®.

Ministries of Communications,
Education and Social Welfare, 

Energy, etc.

MR. SPEAKER: The question is:

“That the respective sums not 
exceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
Paper be granted to the President 
to complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of March,
1976, in respect of the heads of de
mands entered in the second column 
thereof against:

(1) Demands Nos. 13 to 17 re
lating to the Ministry of 
Communications;

(2) Demands Nos. 24 to 26 re
lating to the Ministry of Edu
cation and Social Welfare;

(3) Demands Nos. 27 to 29 re
lating to the Ministry of 
Energy;

(4) Demands Nos. 31 to 42 re
lating to the Ministry of 
Finance;
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(5) Demands Nos. 43 to 45 re
lating to the Ministry of 
Health and Family Planning;

(6) Demands Nos. 62 to 64 re
lating to the Ministry of In
formation and Broadcasting;

(7) Demands- Nos. 65 and 66 re
lating to the Ministry of 
Labour;

(8) Demands Nos. 67 and 68 re
lating to the Ministry of Law, 
Justice and Company Adairs;

(9) Demands Nos. 69 to 71 re
lating to the Ministry of Pet
roleum and Chemicals;

(10) Demands Nos 72 to 74 ie-
lating to the Ministry of
Planning;

(11) Demands Nos. 75 to 78 re
lating to the Ministry of
Shipping and Transport;

(12) Demands Nos. 79 to O’ re
lating to the Ministry of Steal 
and Mines;

(13) Demands Nos. 82 to 84 re
lating to the Ministry of Sup
ply and Rehabilitation;

(14) Demands Nos. 85 to 88 re
lating to the Ministry of 
Tourism and Civil A\Ldion,

(Is)) Demand*? No Ro +0 re* 
lating to the Ministry of 
Works and Housing;

(16) Demands Nos 94 to 96 re
lating to th© Department of 
Atomic Energy;

(17) Demands Nos 97 and 98 re
lating to the Department of 
Culture;

<18) Dermnd No 99 relating to
the Department of Electro
nics;

<19) Demands Nos. 100 to 102 re
lating to the Department of 
Science and Technology;

(20) Demand No. 103 relating to 
the Department of Space;

(21) Demand No, 104 relating to 
Lok Sabha;

(22) Demand No. 105 relating to 
Rajya Sabha;

(23) Demand No. 106 relating to 
the Department of Parlia
mentary Affairs; and

(24) Demand No 107 relating to 
the Secretariat of the Vice- 
President ”

The motion was adopted.

I The motions /or Demands for 
Grants, which were adopted by the 
Lok Sabha, arc reproduced below— 
Ed.)

Demand No. 33- M inivik\ or Com- 
MUNICvmONS

“That a <um not 'm  < dm" 
Rs. 83,17,000 on Reveiiu'* Account 
and not exceeding J f S .  1,79,17,000 
on Capital Account he granted 
the President to complrir tlv* sum 
necessary to defray the charges 
which will come iri --oui^ of pay
ment during the yeai ending thM 
31st day of March, 1976, m r^spert 
of ‘Ministry of Comtnum* dtumsV’

Demand No. 14—Oversea  ̂ Co atm uni- 
cations Service

“That a sum not exceedin'* 
Rs. 6,52,50,000 on Revenua Account 
and not exceeding Rs. 401,83,000 
o>i Capital Account he pro \tt*d to 
the President to eomplrte the sum 
necessary to defray the chaige* 
which will come in course of pay
ment during the year ending the 
31st day of 'March, 1976, in respect 
of *Overseas Communications Ser
vice '”

Demand No 15—Posts a n d  Trie-  
graphs—Working Expenses

“That a sum not exceeding 
Rs. 3.87,90,73,000 on Revenue Account
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be grafted to the President to 
be granted to the Prtsident to com
plete the sum necessary to defray 
the charges wKTch will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of ‘Posts and Telegraphs— 
Working Expenses’ *'

Demand No. 16—Posts and Telegraphs 
—Dividend to General Revenues, 
A ppropriations ro Reserve Funds 
and Repayment o* loans from 
General Revenues

“That a sum not exceeding 
Es. 29,59,28,000 on Revenue Account 
be granted to the President to com
plete the sum nocessary to defray 
the charges which will come in 
course of payment dutint; the year 
ending the 31 st day of March, 197G, 
in respect of 'Posts and Telegraphs— 
Dividend to Gemual Revenues, Ap
propriations to Reserve Funds and 
Repayment of Loans from General 
Revenues’.”

Demand No. 17—Capital outlay on 
Posts and Telegraphs

“That a sum not exccieding 
Rs. 1,43,78,33,000 on Capital Account 
be granted to the President to com
plete the sum ncK^ary to defray 
the charges which will come in 
course of payment duiing the year 
ending the 31st day of March 3976, 
in respect of ‘Capital Outlay on 
Posts and Telegraphs’."

Demand No. 24-—Department of 
Education

“That a sum not exceeding 
Ks. 1,17,09,000 on Revenue Account 
be granted to the President to com
plete the sum nocsssacy to defray 
the charges wh*rh will come in 
course of payment during tfv' year 
ending the 31st day of March, 1976, 
in respect of ‘Department of Educa
tion’.”

Demand No. 25—Education

‘That a sum not exceeding 
Rs. 1,09,17,76,000 on Revenue Account 
and not exceeding Rs. 42,39,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of ‘Education’,”

Demand No. 26—Department op 
Social Welfare

“That a sum not exceeding 
Rs. 11,89,05,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to aelray 
the charges wnich will come in 
course of payment during the year 
ending the 3]*t day of March, 1976, 
in respect o f ^Department of Social 
Welfare’/ '

Demand No. V —-Ministry or Energy

“That a sum not exceeding 
Rs. 37,92,000 on Retvenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of ‘Ministry of Energy’.”

Demand No. 28—Power Develop
ment

“That a sum not cxccediue; 
Rs. 20,20,12,000 on Revenue Account 
and not exceeding Rs. 69,86,59,000 
on Capital Account be granted to 
the President to complete the ‘•ur 
necessary to defray the ch'*'T' 
which will ron»e in course of pay
ment during the year ending to 
3151 day of Marc-h. 1976. in respect 
of ‘Power Development’.*’

Demand No. 29—Coal and Lignite

'That a sum not exceeding 
Rs. 15,70,99,000 on Revenue Account 
and not exceeding Rs. 193.26,68,000'
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on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending tl*e 
31st day of March, 1976, in respect 
of ‘Coal and Lignite’.’'

Demand No. 31—Ministry op Finance

‘"That a sum not exceeding 
Rs. 26,64,64,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charged which will come in 
course of payment during the year 
ending the 31st day of March. 1976, 
in respect of ‘Ministry of Finance’.”

Demand No. 32—Customs

“That a sum not exceeding
Rs. 20,20,70,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March. 1976, 
in respect of ‘Customs’.”

D emand No. 33—Union Excise Duties

“That a sum not exceeding
Rs. 26,98,51,000 on Revenuci Account 
be granted to the President to com
plete the sum necessary to defray 
the chargcis which will come in 
course of payment during the year 
ending the 31st day of March, 1976. 
in respect of ‘Union Excise Duties’.”

Demand No. 34—Taxes on Income,
TSstate Duty, W ealth Tax and Gift 

Tax

‘“That a sum not exceeding
Rs. 29,44,48,000 on Revenue Account 
be granted to the President to com
plete the sum nccessary to defray 
the charges wnich will come in 
course of payment during the year 
ending the 31st d&y of March. 1976. 
in respect of ‘Taxes on Income, 
Estate Duty, Wealth Tax and Gift 
TfcK*”

Demand No. 35~~$£amps

“That a sum not exceeding 
Rs. 7,84,67,000 on Revenue Account 
and not exceeding Rs. >68,32*000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day ol March, 1976, in respect 
of ‘Stamps’.”

Demand No. 36— Audit

“That a sum not exceeding 
Rs. 53,35,04,000 on Revenue Account 
be granted to the Prtsident to com
plete the sum necessary to defra?/ 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of ‘Audit’.’*

Demand No. 37—Currency, Coinage 
and Mint

“T h a t a sum not exceeding 
Rs. 29,30,97,000 on Revenue Account 
and not exceeding Rs. 17,48,16,000 
on Capital Account be granted fo 
th e  President to complete the sum 
necessary to  defray the charges 
which will come in course rf pay
ment during the year ending the 
31st day o f March, 1976, in respect 
of ‘Currency, Coinage and Mint'.”

Demand No. 38—Pensions

“That a sum not exceeding 
Rs. 16,95,00,000 on Revenue Account 
be granted to the President to com
plete the'sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of ‘Pensions’.”

Demand No. 39—Qpium and Alkaltod 
Factories

‘"That a sum not exceeding 
Rs. 4,17,26,000 on Revenue Account 
and &0t exceeding Rs, 45,91,000 
on Capital Account be granted to
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the President to complete the sum 
> necessary to defray the charges 
which will come in courge of pay
ment during the year ending the 
31st day of March, 1976. m respect 
of ‘Opium and Alkaliod factories*.”

Demand No. 40—Transfers to Statb 
and Union Territory Governments

'That a sum not exceeding 
Rs. 2,50,31,67,000 on Revenue Account 
and not exceeding Rs. 83,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of Transfers to State and Union 
Territory Governments*.”

Demand No. 41— Other Expenditure 
of the Ministry of Finance

"That a sum not exceeding 
Rs. 29,83,33,000 on Revenue Account 
end not exceeding Rs. 202,06,15,000 
on Capital Account be granted to 
the President to complete, the sum 
necessary to defray the charges 
which will come in course nf pay
ment during the year ending tho 
31st day of March, 1976, in respect 
of ‘Other Expenditure of the Minis
try of Finance*.**

Demand No. 42—Loans to Govern
ment Servants., etc*

“That a sum not exceeding 
Rs. 38,72,29,000 on Capital Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
courge of payment during the year 
ending the 31st day of March, 1976. 
in respect of ‘Loans to Government 
Servants, etc.*.**

Demand No. 43—Ministry of Health 
and Family Planning

*T9kat a sum not exceeding
Rs. 53,80,000 on Revenue Account

be granted to the President to com
plete the sum nqcessary to defray 
the charges which will come in 
course of paymcit during the year 
ending the 31st day of March. 1976 
in respect of ‘Ministry of Health 
and Family Planning*.”

Demand No. 44—Medical and Public 
Health

“That a sum not exceeding 
Rs. 58,20,34,000 on Revenue Account 
and not exceeding Rs. 26,69,95,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of 'Medical and Public Health*.”

Demand No. 45—Family Planning

“That a sum not exceeding 
Rs. 55,92,08,000 on Revenue Account 
and not exceeding Rs. 1,08,33,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray tho charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of ‘Family Planning*.”

Demand No. 62— Ministry of Infor
mation and Broadcasting

“That a sum not exceeding 
Rs. 29,26,000 on Revenue Account 
be granted to the President to com
plete the sum nuccssar? to defray 
the charges wivch will come in 
course of payment durinr the year 
ending the 31st day of March, 1976, 
in respect of ‘Ministry of Informa
tion and Broadcasting*.**

Demand No. 63—Information and 
Publicity

‘That a sum not exceeding 
Rs. 12,47,08,000 on Revenue Account 
and not exceeding Rs. 1,87,08,000 
on Capital Account be granted to 
the President to complete the sum
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necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31et day of March, 1976, in respect 
of Information and Publicity*”

Demand N o, 64—Broadcasting

‘That a sum not exceeding 
Rs. 24,37,05,000 on Revenue Account 
and not exceeding Rs. 17,61,67,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course 0f pay
ment during the year ending tho 
81st day of March, 1976, in respect 
of ‘Broadcasting’.”

Demand No. 65—Ministry op Labour

‘That a sum not exceeding 
Rs. 54,69,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges wh.ca will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of ‘Ministry of labour’.’*

Demand No. 66—Labour and Employ
ment

“That a sum not exceeding 
Rs. 30,19,09,000 on Revenue Account 
and not exceeding Rs. 4,82.000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in rcsppct 
of ‘Labour and Employment’.”

Demand No. 67—Ministry of Law ,
J u stice  and  C o m p a n y  A ffa ir s

‘That a sum not excecdinq 
Rs. 18,38,02, 000 on Revenue Account 
be granted to the President to com
plete the sum ncessnary to defray 
the chargcte which will come in 
course of paying during the year 
ending the 31st day of March, 1978, 
in respect of 'Ministry of Law, 
Justice and Company Affairs’."

Demand No. 68—Administration 
o r  Justice

‘That a sum not exceeding 
Rs. 22,17,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges whl;u will come in 
course of payment during the year 
ending the 31st day 0f March, 1976, 
in respect of 'Administration of 
Justice*/*

Demand No. 69—Ministry of Petro
leum and Chemicals

‘That a sum not exceeding 
Rs. 56,43,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1970, 
in respect of 'Ministry of Petroleum 
and Chemicals’ .”

Demand No. 70—P etroleum and
Petro-C hemicals Industries

“That a sum not exceeding 
Rs. 60,43,20,000 on Revenue Account 
and not exceeding Rs. 148,64,30,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course 0f pay
ment during the year ending the 
31st day of March, 1976, in respect 
of ,Petroleum and Petro-Chemicals 
Industries*.**

Demand No. 71—Fertilizer and 
Chemicals Industries

“That a sum not exceeding 
Rs. 15,04,000 on Revenue Account 
and not efxeeeding Rs. 303,73,58,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of ‘Fertilizer and Chemicals Indus- 
tries?*
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Demand No. 72—Ministry of Plan-  
inare

“That a sum not exceeding
Rs. 19,32,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges whicu will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of ^Ministry of Planning'.”

Demand No. 73—Statistics

‘That a sum not exce6dirfg
Hs. 7,*5,42,000 on Revenue Account 
be granted to the President to com
plete the sum nccessary to defray 
the chargejs which will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of ‘Statistics*.’*

Demand No. 74—Planning Com m is
sion1

‘That a sum not exceeding
Rs. 3,83,00,000 on Revenue Account 
be granted to the President to com
plete the sum nctcessary to defray 
the ehargcs which will come in 
course of payment during the year 
ending the 31st d*y of March, 1976, 
in respect of ‘Planning Commis
sion’."

Demand No. 75—Ministry op Shipping 
and Transport

‘That a sum not exceeding 
Rs. 1,89,09,000 on Revenue Account 
be granted to the President to com- 
plete the sum ncjcessary to defray 
the charges whie.n will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in teepect of *Ministry 0f Shipping 
and Transport?’

Demand No. 76—Roads

“That a sum not exceeding 
Rs. 57,64,25,000 on Revenue Account 
end not exceeding Rs. 58,45,53 ;0D0 
on Capital Account be granted to

694 LS—13

the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1970, in respect 
o f Roads'.”

Demand No. 77—Ports, Lighthouses' 
t and Shipping

“That a sum not exdSSding 
Rs. 12,73,03,000 on Revenue Account 
and not exceeding Rs. 1,61,64,67,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day"of March, 1976, in respect 
of Torts, Lighthouses and Ship
ping."

Demand No. 78—Road and Inland 
Water Transport

‘That a sum not exceeding 
Rs. 40,82,000 on Revenue Account 
and not exceeding Rs. 17,46,67,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of ‘Road and Inland Water Trans- 
ping’.”

Demand No. 79—Department op 
Steel

“That a sum not exceeding 
Rs. 32,50,09,000 on Revenue Account 
and not exceeding Rs. 164,01,12,000 
on Capital Account be granted to 
the President to complete the1 sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
Slst day of March, 1976, in respect 
of Department of Steel’.”

Demand No. 80—Department ' or 
, Min is

“That a sum not exceeding 
Rs, 22,61,000 on Revenue Account
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•toe granted to the President to com* 
pletethe nim nqcessary to defray 
the charges whic> will come in 
eettfa* of payment during the year 
ending the 31st day of March, 1976, 
in respect of 'Department of Mines’.”

Demand No. Sl-Manes and Minerals

4*That a sum not exceeding 
Rs. 21,12,66,000 on Revenue Account 
and not exceeding Rs. 69,83,33,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course 0f pay
ment during the year ending the 
31st day of March, 1976, in resuect 
<of ‘Mines and Minerals’."

Dim  and No. 82—Department op 
Supply

"That a sum not exceeding 
Rs. 19,72,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
In respect of ‘Department of Sup
ply*."

Demand No. 83—Supplies and 
Disposals

'•That a sum not exceeding 
Rs. 7,12,94,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course Of payment during the yenr 
ending the 31st day of March. 1978, 
In respect of ‘Supplies and Dispo
sals’."

Dxmand No. 84—Department op 
Rehabilitation

•That a sum not exceeding 
Rs. 19,44,57,000 on Revenue Account 
and not exceeding Rs. 5,16,20*000 
on Capital Account be granted to 
the President to complete the sum 
necessary to  defray the charges 
which will come in course of pair-

ment during the year ending the 
31st day of M^rch, 1976, in respect, 
of 'Department of Rehabilitation’.”

Demand No. 85—Ministry op Tourism 
and Civil aviation

“That a sum not exceeding
Rs. 36,96,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending, the 31st day of March, 1976, 
in respect of ‘Ministry of Tourism 
and Civil Aviation*.”

D em an d  No. 86—M eteorology

“That a sum not exceeding
Rs. 7,91,14,000 on Revenue Account 
and not exceeding Rs. 1,67,50.000 
on Capital Account be granted to 
the President to com plete  the sum 
n ecessary  to  defray the charges 
w h ich  w ill com e in cou rse o f p a y 
m en t du rin g  the year ending the 
31st d a y  o f  March, 1976, in  respect 
of ‘M etero logy Y ’

D em and  No. 87—A v ia tio n

“That a sum not exceeding
Rs. 14,78,82,000 on Revenue Account 
and not exceeding Rs. 20,37,21,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of 'Aviation'.”

Demand No. 88—Tourism

“That a sum not exceeding
Rs. 2,77,92,000 on Revenue Account 
and not exceeding Rs. 4,86,17,000 
on Capital Account be granted to 
the P*re0ident to complete the sum 
necessary to defray the charges 
which win come in course of pay
ment during the year ending the 
31st d a y o f  March, 1976. in respect 
o f *Tourism\”
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D em and N o . 89— M in istry  o r  ^To k k s
1 and Housing

‘That a sum not exceeding 
Rs. 41,82,00 on Revenue Account 
be granted to the President to com
plete the sum nctcassaiy to defray 
the charges wlreh wi’ l conic in 
course Of payment during the year 
ending the 31st day of March, 1976,
In respect of 'Ministry of Works and 
Housing'.”

D e m a n d  No. 90— P ublic  W orks

"That a sum not exceeding 
Bs. 45,43,79,000 on Revenue Account 
and not exceeding Rs. 12,43,88,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the ohnrges 
which will come in course of pay
ment during the year ending tho 
31st day of March, 1976, in respect 
o f ^Public Works'.”

D e m an d  N o . 91—W ater Su pply  and 
Sew erage

‘That a sum not exceeding 
Rs, 89,22,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect of *Water Supply and 
Sewerage'.”

D em an d  No, 92—H ousing  and  U rban 
D evelopm ent

*
‘That a sum not exceeding 

Rs. 5,95,52,000 on Revenue Account 
and not succeeding (Rs. 9,06,50,000 
on Capital Account be granted to 
the Ptcjsident to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1979, in respect 
o f Housing and Urban Develop
ment."

1897 (SAKA) Guillotine Of $90 
Outstanding D .Gs.

D em a n d  No. 93—Statio n ery  an d  
P rin tin g

‘That a sum not exceeding 
Rs. 19,67,77,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st dny 0f March, 1976, 
in respect of ‘Stationery and Print
ing'."

D em an d  No. 94—D epartm en t op 
A to m ic  Energy

"That a sum not exceeding 
Ra. 83,48,000 on Revenue Account 
be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the yeir 
ending the 33 st d*y of March, 1976, 
in respect of Department of Atomic 
Energy'."

D em an d  N o . 95—A to m ic  Energy Re
search  D evelopm ent and  In du strial 

Projects

“That a sum not exceeding Rs.
36,65,08,000 on Revenue Account 
and not exceeding Rs. 58,13,56,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in' course of pay
ment during the year ending the 
31st day of March, 1976, In respect 
of ‘Atomic Energy Research, Deve
lopment and Industrial Projects’.”

D em and  No. 96—N uclear P ow er  
S chem es

“That a sum not exceeding 
Rs. 26,80,72,000 on Revenue Account 
and not exceeding Rs. 34,70,58,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charges 
which will come in course 0f pay
ment during the year ending the 
31st day of March, 1976, in respect 
Of 'Nuclear Power Schemes'."
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Dbmand No. 97—D epartm en t  or 

C ulture

‘That a sum not exceeding 
Rs. 5,65,34,000 on Revenue Account 
be granted to the President to com
plete the sum nejcessai y to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1076, 
In respect o f Department of Cul
tured"

D e m an d  N o . 98—A rchaeology

‘That a sum not exceeding 
Rs. 4,91,93,000 on Revenue Account 
be granted to the President to com
plete the sum accessary to defray 
the charges which will comc in 
course of payment during the year 
ending the 31st day of March, 1976, 
in respect ‘Archaeology’.”

D e m a n d  N o . 99—*D epartm en t op 
E lectronics

‘That a sum not exceeding 
Rs. 6,15,57,000 on Revenue Account 
and not exceeding Rs. 1,82,50,000 
on Capital Account be granted to 
the President to complete the sum 
necessary to defray the charge*? 
which will come in course of pay
ment during the year ending the 
31st day of March, 1076, in respect 
of Department of Electronics’.”

D em an d  No. 100— D peartm en t of 
S cience an d  T echnology

“That a sum not exceeding 
Rs. 7,19,87,000 on Revenue Account 
and not exceeding Rs. 1,25,00,000 
on Capital Account be granted to 
the Preteident to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976. in respect 
o f Department of Science and 
Technology*."

D e m a n d  N o . 101— S urvey o p  India

•That a sum not exceeding 
*, Ra 13,00,03,1)00 oU Revenue* Account

be granted to the President to com
plete the sum necessary to defray 
the charges which will come in 
course of payment during the year 
ending the 31st d&Y of March, 1976, 
in respect of ‘Survey of India*/*

D em and  No. 102—G rants to  C o u n c il  
of  S cien tific  and  In du strial R esearch;

“That a sum not exceeding 
Rs. 31,24,29,000 on Revenue Account 
be gmntcjd to the President to com
plete the sum necessary to defray 
the charges which wi)l come in 
course of payment during the year 
ending the 31st dav of March, 1976, 
in respect of ‘Grants to Council of 
Scientific and Industrial Research’.**

D em an d  No. 103—D epartm en t  op 
Space

“That a sum not exceeding 
Rs. 22,15,51,000 on Revenue Account 
and not exceeding Rs. 6,92,92,000 
on Capital Account be granted to 
the President to complete the surA 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976, in respect 
of ‘Department of Space’.”

D em an d  N o . 104—L ok  S abha

“That a sum not exceeding 
Rs. 3,44,81,000 on Revenue Account 
be granted to thc President to com
plete the sum ncpessary to defray 
the charges which, will come in 
course of payme h during the ye<ir 
ending the 31st d*y of March, 1976, 
in respect of *Lok Sabha*.**

D em an d  No. 105—R a jy a  Sabha

“That a sum not exceeding 
Rs. 1,81,60,000 on Revenue Account 
be grenttjd to the T*resideru to com
plete the sum nqcessary to defray 
the charges whi'.h will come in 
course of payment during th£ year 
ending the 8!«t da7  o f Marfch, 1976, 
in respect of *Rajya SabhaV
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D em an d  No. 108—D epartm en t  or 
P a r lia m e n ta r y  A ffairs

‘That a sum not exceeding 
Rs. 16,97,000 on Revenue Account 
be granted to the President to com
plete the sum nccessary to defray 
the charges whic'u will come m 
course of payment during the year 
ending the 33st day o* March, 1976, 
in respect of ‘Department of Parlia
mentary Affairs’.”

D em an d  No. 107—Secretariat of the 
V ice -P resident

‘That a sum not exceeding 
Rs, 4,17,000 on Revenue Account 
be granted to the President to com
plete the sum nccessary to defray 
the charges whi* h will comp m 
course of payment during the ye.ir 
ending the 31st day of March, 1076. 
in respect of ‘Secretariat of the 
Vice-President’.”

*

18.09 hrs.
APPROPRIATION (NO. 2) BILL,* 

1975

THE MINISTER OP FINANCE 
(SHRI C. SUBRAMANIAM): Sir, I 

beg to move for leave to introduce a 
Bill to authorise! payment and appro
priation of certain sums from and out 
o f the Consolidated Fund of India for 
the Services of the financial year 
1975-76.

MR. SPEAKER; The question is:
“That leave be granted to intro

duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the Services of 
the financial year 1975*76.”

The motion was adopted.

SHRI C. SUBRAMANIAM: Sir, 1 
introduce .ft the Bill

I beg to m oveft:

‘ ‘That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consou. 
dated Fund of India for the j-ervices 
of the financial year 1975-76, be 
taken into consideration.”

MR. SPEAKER: Motion moved;

“That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the services 
of the financial year 1975-76. be 
taken into consideration.” *

Mr. Madhu Limaye.

Sfft qTTrT wrsfr t, zr̂ T cPF %  SfTJT-
T̂fT®ri % «r#, sfrm snfe

*rt ^ff^r tffar v x  fe*rr 1 1

Sffc aft cR̂ T
1 1

m  T̂«=r̂ n: | f¥
z&tn tfsrm  % cr^r 3ft 

t o t  | 
zpr m fv w  f^rfar w t  n 
jpnrffRT m  ̂  f^ r r  m  f̂ wm

St W T  ir T̂T T̂ T I
33% gj\\ m i w r?  ?tt *rer w  15 

^  m fw t f^ w r  *rr § »

l i

% srr* Sr wft
^  «TOT

t fk  s w  wwmr «it 1 

% ^ t t  % far m  s r f

♦Published in Gazette of India Extraordinary, Part II. section 2, dated 
29*4-1975.

t f Introduced/moved with the recommendation of the President.
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% w ro *rc‘ f vrcr t o  | ?ft srt

m% v t  T ^ ^ r a p f T  V T  ^  W T  * I f T  T f a »

^  t  ? w ^ t f 9 r m S ^ r r ^ %  
f t j ^ r a N T  %  w r T j f f  < r *  T t a >  ? n r T %  

q f t f  * m t T t >  t  ^ T F R T ;3 r T ^ r r  g '

f i f f l m i R f t ^ ^  a t?  % f a ^ w f f
%  * | S T * ff  < T C  < n * T T  f s R R T W  * S %  T S R t  f  I

« j t  f * r  ? r n m  v f ^ p r r  ® ft ^ t t  

w ^ r t P p ^ ^  1 ^f» 
fnfirfa % ?r^r tfhc vrc ^ r

^ w n fW ^ v n ^ q m fv irT , 
t f t  s $ s r  t f t  f t  i

^ T  J T S R ^ t  * f l t  ^ W | f  p f  ^  t  
* p e  S r  s p f a f t  i f t  « f t  i  

«h  w f i  % qft yr^r grarfr ?rfr fr, srerargr 
% *it f ̂  w»t v rw f ^  *rc% % fft
<RIT F̂TcTT $ fa  ^ r  % <£F St 'Trsff j ,
* r r  $ r  f t  ^  ?  i  ^  €m~
f ^ c c p f t  5 T * * f  f r S  ^  %  ^ t  * f t  I 3 * T %

*  s  $*r viWr 3r $r*p <mr fa*n i snc- 
v r r %  f f T O R f t  ^ s r n i x s r r c t  t o r r  1 
f i t  t o  sn r  w  TO* ^r R aFiT w r  
3rr  ̂% t o  ^ f  ^rrnt yrt^w  
* n r r ,  f r r a %  q > g K * r e * y  ^ r a r  f e ^ r t  t ? r $

*s£_t o  *r r̂nr̂ TT «rrrr m ^tttt^t 
s r f ^ t r r  * S t  H * r < a * f l  * f? t  » T T - ^ f t  

i f t f e r  * r r  %  f r i t  ^  ^  ^ F t  s * r r < r  
f o m  1 22c u t t e r ^  t f t  s p ^ t
« f t  1 ^  ^  s m  * p s n f f s t w  « t t>9 *■*
fa  *$f, *l$f, ^  T O T  iftft I  I

frrsr *  iff  *mr t o t t  ^ t t  g fa  
q | * f t  5 T 3 p ^ ^ t  %  ^ f t  * T K * T  « R T « 'd  ^  
^fr f^ r  »ri «ftr %
« P r  | ,  O T f t  ^ r  * S  ^ r  < r c  

WT ^  I W  W  frTJTH ^ r  w  |
far *wfflr to t  ^rcofr

w a x v r f r  «rar ^ r y j f r w c
WWTCf % HW ftWWt VWRV

RC T * r  Ttwr siror 5!?r v r  «t r
#  v l f  *rf*nffrr ^  w’th t r̂tferr 5 

fiRr ̂ tifr «F m  m r %
^9 «ilr sft q̂^Phftqr g?| 

t o t  |f ^  ^  «rtr grHr <tc 
TO$TTf \

&  «W f %
^nsrfWt ̂ RT W  favr I 
^  T*ppr w r  pp ^prrtct t o  

^r a t n n r r i W t  laRTgTsmr 
^  «Fn^f«iV ^  wrftrft t s v
lHl̂ prT, 1973T tff«ft 1 w t w i t

1 « ^ r r , i9 7 4 ?p ir^ n fii*  
t o  qfir p t r  ^ht ^ntpr K t »
«fV $s*ft itlx *xt m a r^ R  ?rrf?- ^ r  
3 ^ % ^ T | i ^ r f ^ r  mraw to*
f  f% ^  ^  ĤT TOT, 3*T% 8
fft ^  | r̂Pf̂ r snft w  faw fti mnr 
^  ^  ts^r f  f  1 1

q *  tr ^?t o t  w ,  *i?  *r f?r- 
f  »tY q^r ^fsrff t  1

*ft ^  f ^ :  ^  TO ?ft t
^  q^t ^RTT ^ I HFFf to T O  q̂ n̂ liS 
«fk ?R T O  V̂sTTcT aR?R^T | I % fer 
^  ^  ĉmqrr ^ t t  ^ fa  t t ^  ^t f W  
^  ^9f®r^ $  t$t | \

f  w  ^t̂ tt ^ fa  4<nf TtTW 
^rnFrr fa*r 5ft*ft 

% f ^  ^  ^  «ft ? w  ?nftft ifN: ^ i  
% #af % f ^  ^  f m f w ^ z r  

^TPErrwrqr ? #  ^^rR^rr ^ e r r f  f a
^T f^nftri?R V % ̂  5Tf% 9TT qny TOT

^ fa ?R T ^ ^ rcrT | ? ?rnr^  m t  
^  tft ^rmr ^t p t  j  fa  ^  stm tw
% «ft® fa?T  ̂ wwff qfTOT TOT t  
imft N r  iflr TOflf % T «t % 
st :̂ *r *ft ^rnvRt ^ r r  j  1

crrsrr fcfi#  ^  t o  |i t o w  %
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IftST % tjpp *n=T3,-fl<SFr  TOT 

%  3?To €t o  % *rft if $

vf# % rftfb=r t  g11 #%snar sr*Rfrvt

1% frgrjpsrrq %$* yfoffirit % vm 

ffrr-̂rhr sraf w*nnr 54 ?rw fin 1 

?pp ĉrnr % wf *pt  shr* $ 

WfTPRT Bnwftqw <TT f̂ T̂r 10 $STT

ww <?*% & 6 wr «p# $

m  fawflrcrcw tz,  fc m m

1  WW TOt % WfTR *SP* ĉft 

t 3 24 3TO  ̂  I WT WWTT

OT Jq$- tfRnifTO I? ^ ^

T̂ f*P?far T̂T  $ 1 

5?rc t f% $*r finwf<riri<wr *pt fo*rW 

anrsjW% skt vxwr *w wfftr

awnsrSrq?̂ $r*rs-

jWV t, 5*rM infrtf iftr 3i? *tW  

%  =̂r rwfnrmqr $ wrfa ̂ <if

^   tf % topr % tot sftr 

fWffie fer ffrr ?rr% 11 «fr yffpnf 

f, ̂  wr ̂  11 $ stt̂ht ̂ rr 

g fa #i* t̂i w\

mf ̂   «fbc w <T̂ *t w*t 
^ unftTf % % fa*r wf

fam ̂rr  | ?

feNtWRRV̂ t̂ r#̂ TT̂ cTr 

J I m ## *ft TO TT*T %  *FT

*nrw p̂tt *tt 1 fewt  srerrerc *r 

wr ̂  ̂ t | ?  snmRR % vsrt #

Wf  *> T5R *t ŜFT ̂ TTIN
% fait, faS-T *qjTBT  ?N- 

t̂̂ SPTT $,   ̂  5ft xm fovffm

*ft *r{ «ft, «rwt 5*farr«r ,  faf*r- 

zfor  ^mrf %  |?tt 1 ̂?Rr 

Sfff,  RrgTFiHT  viqift #, 3ft

fWtfr ̂ fft |,̂ ff %Wr ̂ft finje: 

f?r%, ^ r̂rrar «rhc % 1 ?ft
sft x$ *m | qf ̂  % ftfr t?t $, 3;

srfim ̂  fwf?r fc» f̂ra% ̂  ?r 

f ?r  ^ »slW fW m<t 11 îr ?TTf

to «r*R Rtwft' $ sjfrft ?ft  vsniff

cfl ̂ Mf,  UTT fW?IT ?>T

mftt 1

«ft  fĤ tf % 5R̂ T  «FT ItTWT

 ̂ 3ft TR % «T#T ̂TRtT I, trwr 

hm -%*m ̂nr ift w  t *  ̂sfrfe*r 

P̂T ?rtw T?Tf I if̂RT WTFHT% >IW— 
vrtt Mr̂cTT f 1 w  ststh »n# %

«rr % ̂ R$t ̂ sft ̂  f»r % ̂nTrf vt 

«fk«rrwt ?srrorfŵ rit*rT< tfer

;PF?ft %■ JTRvrr ̂TT̂TT | % ̂!T i?nA ̂T 

3TT5r SF̂T rRT VT?  ̂5Tk 9WT *WT
s=Rft̂rr fqwr t ? toftt ̂ pt ̂  #

STTcff ̂t Ttsp% %  vW’lf 5̂T iiTiHT ?> 

«R%3fTT̂t ■

 ̂?̂ft cTT̂ ̂FT̂TTOT % IfVHW 

% T O  % ^  if  T̂TOT ?5FfTT 
T̂̂cTT j I TOT % TORT *ft ̂  |, ̂T5FT 

smrar ĉrr 11 arf iffiwff qft snrrfw 

|i ̂  ̂Jn% f̂ r, <n̂ fr̂iwt 

% ̂  vmm STM  11

dwr f«*fTT *f»V tott | 1
arft trap iivzft 5T>ft Wlcft | I «nfr 

?Rr tn#rd ?pft  ^ t, *ft 

?T̂r pn | 1  eft s?ft sfhr ^

4i&Ht  F̂TT ̂TTTT ̂TT $ I 3Tf[

IT̂T ifcftT fW  ̂ »!T3t  ̂ I

to to wfV |, tr*r  <f9ftr 

f̂iw 33%  «rfSRT TO, OTT 18

mm, 1

7?ftT frr̂T  % 5TTO fWtt Wt

t̂ m€\ t I q̂fV WtK f*T5T *1% 5*

vtj  f̂qrr fa **r ?n̂ vr

fR% ffTT «n  ftnft ^  ̂t|

| 1 35ft  t fw> ^  % wH-

SfTO «ft fw ?r>T 3 mw  T̂O«TTo

^ »rm̂r ̂t Pmrnn to i %f%?r 

f%r srM ̂  «rk

f̂t t̂ % t wnr-%-̂ 5,7 ?iw vft 

| 1
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$  5ETFT% afif
w r o r  * s m  < *m  f  f ¥  s *r c -? r e w f

*ft f^T fW T T  fW T  f , ^fW R
ftratft 1 W toxt % smrtfV % 
foer tot w
^ r t  *Ft qfVarrr *fir ^ f^ w r  % 
f*w f ^  fTfara ^  % W r w  
’snrf  ̂ ? srrsr f  ?Tft *frr i
Ift snt *t shft *ft fesr £ ?rV ^
*r Tfr 1 1 1  sr*ft ?TPsrr *nvn %
*r| o t t  % fa  m r&*  ^nft
*n% srftmr ?ns % srsrm 
*nf|& ? *r*rc tt’tt eft

*r-
f  ^  TOf *TT ITO«ft tst ^
STTcT ^  TfT I — r̂̂ PTT 
TO T O  ĉT5T $ift, ^ t  t?: ^  
vft̂ fr w?t f*r*rc ^ T?rr ^rrf^ 1

SHRI DINEN BHATTACHARYYA 
<Serampore); On several occasions it 
has been mentioned in this House 
that the refugees in West Bengal have 
not been treated properly. The Gov
ernment of West Bengal submitted a 
master plan and there they mentioned 
that at least a sum of Rs. 156 crores 
will be necessary for the re-settlement 
of these refugees. The Minister him
self assured here that a Committee 
will be set up to go into the matter. 
A  raw deal has been meted out to the 
refugees of East Bengal now staying 
in West Bengal in comparison to the 
refugees coming from West Pakistan. 
This is an established tact. The Gov
ernment of West Bengal also tried to 
draw the attention of the Centre 
urging that some prooer and imme
diate steps must be taken. My sim
ple question to the Minister is as to 
what happened to the Committee 
which was about to be formed but 
the Planning Minister, Secretary of 
the Planning Ministry refused to be 
included in that Committee and from 
that day the idea of setting up the 
Committee to go into the matter of 
disparity and discrimination raised 
here was dropped? The Minister may

kindly let us know as to what is tfce 
position? What has happened to the 
giving o f right of ownership to the 
plot holders of the squatters colony 
and what has happened to the deve
lopment of those colonies? Alter 27th 
year of independence they are not 
living pike human beings. We feel 
ashamed that thousands 0? refugees 
are leading a sub-standard life. They 
have no means of employment, no 
means of livelihood and we are doing 
criminal offence to these poor refu
gees. So my question to the Minister 
is this. Kmdly state what the state 
of affairs in this matter is. What is 
it that you are going to do in respect 
of what you jtromised and assured 
m this House that you will take pro
per. positive and concrete steps and 
you will form the Committee. What 
has happened to that Committee? 
These are my questions.

??*????* (srV?FTT) :
m m  *rste*r, t  % srr̂

fr strt ^ r r  f, 1

STF3T f̂ TCT cTTS
t o r  w7 t#  m  wrr ^ w m  
? £ ft r  % wrwf
<re Tfr I  1 47 for

w ft, fisrsr ^  p f r  g f ,
snrfc im  c

^ m  * n  *r ^
1 cR|[ w r  <r>? if 

f t ,  f'SPT % w f f  r̂r
5J8R!H p T  I «TR 1? $TC-

sre ^  snsrf
?rmft tfrnc f t  f  1

^  if y t f  7($
tft I  «rk  ̂ it f w  | 1

% W  #  % TTfT p-fTt
w 6 f  feiT *m  % ftrar

?rrr ^ t t̂t

qr *^r | 1 %^r ftrEreft % w  %
ift ^  f«p«rr I  i v^rn:

1 %an:
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faforcjt ffo ft *rra% if y t f  M p s f t  
%efir frrer « n rf % % *rre> * r k  

$rr*r m r o  f t  f  *rtr*F T te r w f f  m 
fWTR ft  TfT | 1 5*
*lTOf tft 3TO 3?t$ S2TFT T̂ft tcft | I

% 5 R  fx§T9FSr %  ^  i f  % f3R% 9TT 
*T R  3 T t *T w *  W H ^ l  cTmT ^TR 
WW *T f w m r  SfTT %, %fsp*5T
srrsr rf̂ P ^ r  t 7  ^rrf sp t^ ^  fsp*rr t o t  
t  »

§rsrc ^fg^r sftr
qwren'fer % m^x w
v m  ’ T*7Fm ff «rc f ^ T T  ^ r  «t 
sfrr t t ^ j V  % crnt if

C\•v _ p. . <S fS^tt t ^ t t  sttttt «tt 1 ^pp?r
SRT ITT apr̂ ft 5FT «fV 5T9TFTT sp<J qR
fe*nr I  1

5 F F T  q fftfe fi  i f  *fT O ? fr  %cs
vpriirsff ^ n %  %  s n r i f  T O fs r c t

t f t o s n f o ^ o ^ o  
% srfdM sRT v t  *i f t  sT'TRT srrar | ,  
fsrcr srt w> r̂t *FRnfsrr | 1

^ T  cR> t^T^PTRR ^T ^TR T | ,  
?r«ft rT^ ^ s fc r ?R3fflf SFT # fV fa%gFT 
* l f t  f5TT |  I spf srr^ ?nr<r *£% I ,  
%fa*T w  ^  if srtffr <pp v t f  M t3 p t  
*rff ft m r  | j

o t :  ftrfa^t vtf srcr ^nr 
% m $ t % sfft m tffad % frm

I ^ T  ^  if WfcT
m& <WT f t  T fT  I  J S*T f a f o f t  5PT 
w nfro sfa ?r ft% % wr^r Jrsr^f 
* t  *$x <T^nHY f t  |  1

«PTFT if ^  T T ^ t^  ^ t  % ?Tf
f̂ rinfT5T f% r̂e q^rm^r «fh: 
^firf*pt 63^%3fto^of*r9T5Tr^Tff^ I
% f*Fr $m fv i^ = ft % m?r^er % ,

idrt f t  o m i ® m ro  ?nrr 63 ^
vt w  « r  % i 6 # ^ T  fk m  tot 1
$*r ?Rf vt w m
J T ^ f f  ^ft q^r,?r t o t  f t  t o t  t  i

Tr^ftosnf o^to ^o
% sro f |, %f^r ^ r fT O  ?p%-
TWT H ^ T  ^T T O M *W T  ^ fl TOT
un?rr | «rtr ^ ^ t  ^ ^wrwft f̂t 
snrrt I  1 «ijft ^rror t  %  ^  ?̂r % 
? r ^ t  t  ? r ? r a r > T  a r a  T f T  t  1

eft ^  if  ̂ spf
<*% * <jy «K Jk ^?RTH t̂n 3̂TT̂  g WST mVTT %

#rft ’ Tft^T ^T HTOff ^T ^ T R  ^T I 
t  vft sFrfr ^ t in R 7 i  1

*K  % apir  ̂ it g
?ft f^rfror ^  I ' 1 «ntft
q R c lfe  T̂T q 7̂ q TnfFRT I f f hfTH 

fwr ^  % t f t  r̂t ?rf 3fffe" % 
Mtŵ r |  f% im^rr^ fttfez srt̂ tt 
“«nf^, % iprrfW *3̂  ^t
f w  ^TRT ^Tf^r | ^  q f^ f r f W  
% % mmx f̂r ffem r q r
«r ^  fsm rt fTOf̂ rr tot «rr, cr?wt 
<nf̂ Fr ^  tc  ^ r  ^r mi7 |?tt «rr 
«ftT gsft’ T V t i  if ?T T̂T aFT ^  
^r% ^t §'nT 9TPT f*RT T̂PT I fTrfr- 
*m p T  «TT I ZTf %?<*& ^r y ^ fH ^ g  
t o t  t̂t%^ ?rh: ^r % ^ ’ttt

f>ft mf̂ r 1 rRT sreft
wftro ^ ^ r % srr* ii f̂i f®  ^  w m r
^  f R  2frj^ spt
tftfzn fax mcr ?n xwm 1

« f t  T P T T W r n r  5 T T ? 3 ft  ( « T ? ? n  )  ;
«rew irftro, t% ^  center f ^  
^  1 %f%?r
$ m  m x  « n ^ r  *pt to ? it  vr 
® E rr*T  u r c f a r  t o t  ^ t t  g  i

qf?ft t o  ^  % qirft %* t o ?  % 
srr̂  if 1 1 *nrc f  ^  f& g & m
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T f T W  T W r t  n HPt $  HTtt «f>T w  
| ffrt $  f̂ RT T R  % fTRTT f?
f̂t ^ r % fawsr ysrr t r  $ f^nc,

* f f t * f t  9PTFT f W f  Jr fa it ft  5T f a t f t
i t o t t

^5t  w r n f t  <rfar t o t  ^  i 3f t  
* ft ^ h i  t o p ?  f t  §*rr f f r / ,  s i f t  
$ r r  g r r  T r f t  s f r f f  v t  far?r t o t  f t  i
s f t  T u r re t |  I T O T f  ^  i f
mJmMMbX 11-̂ Sî  ̂ 4L k m£VX riJSk MMdA. _ft*V R P T T t f K H  f  I H PT $ T  T O T  ? lft
fâ RTT |, ?Tff% spt «TTcr <ft sftfcrq |

FT flP m r tT 4 W  : *T*TT h  T O t  
i  ?

« ft t o t o r  mtfl  : w r  %  f t%
f t r  * ft frarcT |  1 5*r?*r ¥f mn 
| far qzrr fosffgr *r<rr % faRit <r  
$ , ^ r  t f t  g f  fr s R r  |  i

W  %  f ^ n t  I ,  5rfcf S T T ^ ^ T  ^  
1 3ft *p tt %  f a R i t  
s f s t  sn%  s r fT  1 1 ^ rfaR  ^ rn w  * R f  srtr: 
Sfralr if smr <f\r ft <ft?t % <TRt *rr 
sr*n*r | 1 Sptf t  fq <pr ^  t 1 
1 3  iflft f 'c j  ? r r ^ T  f ^  %  ^ r  *1%  |  1 

eft *r*pr t r  qtfbr <r % t r !  
^ t  a c R F r r  ^ f t  ^srrffq; t o t  s fn r  
i r a r % ? f t * R f t  T | t ,  mftifsRT wk 
z&ft * r  s r r ^  1

^rCt t o  sfenrf % if 
| 1 *1*8 «i**ft tm f iftrtnr %rvr
%  w  -«f» |  1 W3 ^  
s t c s t r  % ? m t  ^ r  * fftR T  %  s f ? r  
f^ n  | 1 o t  if t̂ f? srft tr^rr 
«ft |  1 * f i-  ^ t  t o f r  % s tp t % 
42  m  ®rHr 1 «rrr ^ 20  ?ro  
wrr S ftw  1 22  srosr snft 5̂  ^  
fOT » qwr «rrqr f̂wtr »rh: ^ r  
^ r t r  a m  f T O  ^  |  1 #  ^ T T  f a  
sf?ft ? rm  3TTr w  *6t W r  ^  ? r r f  i

«iff
^rrfwt ?rft f  i ^ift iwit| t 1 ?# ‘ 

| f 11 ?sto ^  f  i « m v r T  
^rr ?!f t  %*t %ftK w rt ^tm r % 5 m  
^T T ^t «rW  ^
?ft ?T W lf  f t  ??%̂ ft *T 7T»ft ^  WWFTT 
ft ^ f t ,  ?T Thpft #  grewr fW  I 

?rfT Tnmnl f>% ?ft famfw 
»f€t f^r% if ^»rr i #  n̂ĵ Tr %  ̂ ft vnr 
fsrfR to h t  % T^t| wrr % r 3ft 
«nft* ?rt «rrr t o t t  t#  pr |^rf OTPt 
t̂f̂ rrT miv ^rft ifhrrr

TO5T Spfr ^  q^T qfZTT 9TfT 
g*5RT «FT 8% I

cfhrrt srrar stsr' ^  f̂̂ fsrar ̂  i 
m  t o t r  apt 3nft?r #  3TTOT fWV | 
eft faRTPT t^RT ?ft % f t  ĉTT |, »Tr f%
«rrr ^qr^srr ^cr ^rr ^  %% f  i %f¥?r 
W  T̂Tf ^T *ftf !rM  ?nft rRT 

^ t 2tt i% ^  «rt eft’r p̂tYt sr̂ ft ̂ tk 
f̂t ^ r > r  f̂rrRfflrt ^rr *pt 

q^ m i~< t o  | ^ r  ^ ^?r f̂t Ttat 
3tt i m  srspR ^r siftt spm *mrc>
% ^Ift 3FTRT I ^Tfff t  XW

cRf sfrr̂ T̂ r f>^fr|  i ^ ^ rff^ R t  
t o t  *r m  ^ t r  ^rr Tft | far 
nf^r ^ T  fsR % Tr?r ^  ^?5T, sft
^ tst n̂ft?r t ^ f < f t^ % % «tr T q c !T  
?lft S*f T̂ff qf^RT ^ f t  t  «Ttr 3Ti
iri ?r Y ?r>r ^  f r ^  ?t̂ t> t ?rf^Rr^
«RT *fR WJft̂ T % T t f  I ^  5 3  *Tf
fk*rf«r r̂far̂ r vft |f | 5fY
50—60 tjrapf mrt̂ r %JTT -*Tf<ft t
^ r  it 3ft f̂t»r t  zh  % w*r % t o  <ft*r, 
?ft?r ^rrr ^ r  w h  % ^Nft 3R̂ ft ngr- 
fa w t | 1 ?¥  % m ^ r  w r f e  ^  
^  f̂Nrr ^ r|t | 1 apfcr % r̂fa*- 
r̂fwr ant *  gwT? tn ^Tiwif urrT *r 

trap ?pi|€t w f  «ft «ft t^o ^ o  ij^rr
a w ^ - w r  % wppt 3t ^  ¥t ws^srart
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Sf ?T*rnr ^*r fiwfar
q? t o  m m  fartS %  w  %
fcrq y ryr qrr frr y w  1 
%ftR«fi£ qrnr *nft?pp g^rr 1

41 *y .

sntpr w  q> s h t  s r o  ^ stk  
stsfar % sit  ̂Sf f?Pjp sftsr^rnt snft? 

m $  w rp ft  vrrr ?r $t g% 1

m w ft t o  <ft feqrsfe % 
^sffsrcT |  1 fr  ^  €t f<rrr£ife %
TTflF̂ * fOTtSfaT Vpjfew I  ftffi qft 
lo^ to  ^  O | Ij^ %¥T ^ TT*«fT
*rm »rnff n qter srrfroftr | ftr* % 
it qriN-rft *rr*r *rr?r | 1 #  qhr 
qnr ^  ^  1 1 % *rr*r

ctftaT sot I  1 ^rrcff if 
W itter q-frTT t, fa fe q f

TO*ft qfcft t , *T*ff m3T ^  qyftg
« f t r ^ v n r  <r^ q? $1 % f^r ®Rt 
cTTOTT̂  3f?T *FT t  I 6 0 . 5 0  *ftT 
85 T O  lr cT?r qft cPTÔ Tf faSTcfr $ I 
it cn i % *ftn> ^  i 1 ftor r̂rf̂ cT, sp* 
% w  78 stSt Sr 130 q̂2r 1 farc: 5* 
*rt ?rft: n^r fw cft 1
*t tto f^rorr | ^ ghft^H % srrar 

t  1 t  *rrpr ft? t o t t t  ^  
sftr 57H * 1 q>Tf%T fafazzx »rrfar
4k ̂  jM »s #y ,53 f  I 315 q̂*T SFiT *?nr ?Tfr?rr 
W ?T t  1 t  % ^ p r  ftr Trft^f 
% f«rq t o  *  ^  1 ^ t f  ft

TOTTT ^ r  *TnW?T %, <3T5T ®Tft 
sft q; £ 3^r rn % farq; sffwtm wrr 
ar?rr̂  srrftr ^ ^  ^  ftr fq  ^
urrsrr?! f| ^ r ? r  r̂ ^  | 1

% 5Err«r *f ^r TOf ^  t o ; 
wvm «ft wrr?r «fir̂ r g ^  ^  
f^ w ^ ^ ftrT O frrT ^ r% ^ n : vr^m ^

1

«ft 1^ 0  w?nff (vtw^t) : 
i r s w  .......................

w w  ir^hnr : tf?ar ,̂ «ft*T 
^ c f r ^ T  «T^5T# TOT I q* ^
r̂ JFTt f  5T HK ^0RT f ,

tr?fr 5̂ * T̂ ^  |

tqt I^fo t^Ro W^ff : inq apt
ftrar «tt i

ME. SPEAKER; You cannot circum
vent like this. You just got up and 
then try to speak.

*ft vpo l?TSff : %̂ 5T 
f*r?T£ % ^srcr 1 spcrT ft  ? I7PT
?fĤ rTT xrsp jh t fr  ft  »rf 1

WWW : tp? f e  5>, i t  f ^
?rt, ?rnr eft srnrfST qrr ^̂ rr sftcT
| I tTsp fq«Tff if «P̂  ^ ffT  gft
^ r  ^t i

SHRI S' M. BANERJEE; Mr. Speak
er, Sir, I wanted your permission 
right in the beginning. I shall only 
confine myself to those points which 
directly concern the Finance Minister. 
Sir, fortunately, the Finance Minister 
Is here; Mr. Subramaniam is here. As 
he has returned from abroad, I do 
not want to tax him. But, he is fully 
aware that according to the Pay Com
mission's recommendation which has 
been accepted by the Government. . . .  
Sir. Will you ask Mr. Vayalar Ravi 
not to disturb the Minister?

SHRI G SUBRAMANIAM: I know 
what he is talking.

SHRI S. M. BANERJEE: I want 
him to listen also. According to the 
Pay Commission's Recommendation 
which has been accepted by the Gov* 
ernment, Sir, Central Government 
employees are entitled to five instal
ments of dearness allowance. But, 
Sir, with all our eloquence, with all 
our force, sincerity and humility and
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what else, we have not baen able to 
convince 'the Finance Secretary in 
both the meetings held on the 15th 
and 21st April 1975. We could not 
extract any assurance from him. His 
only reply was that he will convey 
our views to Government. By 'Gov
ernment, I mean, the Finance Minister 
who is included in Government. It 
will really be a great tragedy if the 
Central Government employees are 
not paid their earned dearness allow
ance of five instalments. I would 
also like to know from the Govern
ment, since no amount has been pro
vided in the Budget, since there is no 
ptovision in the Budget—this has been 
commented upon by the Press also— 
whether it is a fact that the Deputy 
Chairman of the Planning Comm’ssion 
has stood in the way ol this payment 
and if so, it is the duty of the Gov
ernment to overcome that and in ie* 
gard to that, the Cabinet should take 
a decision and pay these five instal
ments.

My second point is in regard to the 
payment of ad-hoc dearness allowance 
which has been recommended by the 
P & T  to the Finance Ministry for 
extra departmental staff. Extra
departmental employees number ab
out two lakhs. Thy have not been 
{paid deamess allowance instalments 
although Central Government emplo
yees have been paid earlier. It is a 
question of payment of dearness al
lowance on ad-hoc basis. I would 
request the Government that they 
should take a decision and pay them.

My third point is, for the working 
and non-working journalists, a Wage 
Board has been appointed. But. Sir, 
the pampered organisation of the 
newspaper magnates has gone to the 
Court of Law. Sir. they are demand
ing payment of interim relief till the 
report is submitted by the Wage Boaid. 
So the working journalists and non- 
working journalists should also got 
them.

Lastly about the Grinilays Bank. 
Trouble is going on there. This ban* 
is famous for its anti-national activi
ties in many ways which have been

proved in this House. They published 
a map showing Kashmir as a disputed 
territory. They have started a tirade 
against the employees of the bank. 
There may be a general strike. I 
would request the hon. Minister in 
all seriousness to see that this con
frontation is avoided. Kindly see 
that there is a solution, that there is 
some understanding between the work
ers and the bank management.

With these words, I would request 
that the DA should not be impounded. 
I am not uttering a threat. But there 
is frustration among Central Govern
ment employees. The Central Gov
ernment employees should not be 
deprived of the DA due to them. They 
should not be held resnonsible for 
any inflation. After all, Ihe dock 
workers got it, the public undertak
ings workers got it, the jute workers 
got it. But when it conies to the 
Central Government employees, it is 
said their number is more, as if we 
have increased the number. It would 
be a sad commentary on our planning 
if one section which is earning foi 
the Government, which js working for 
the Government, is denied this bene
fit.

With these words, I would request 
the Finance Minister to give some 
sort of assurance which will allay 
the fears of the Central Government 
employees that the entire amount is 
going to be impounded.

SHRI DINEN BHATTACHARYYA: 
Including the Lok Sabha Secretariat 
staff.

SHRI P. G. MAVALANKAR: rose.

MR. SPEAKER: You had not sent 
intimation. You may speak.

This is not to be treated as a 
precedent.

SHRI P. G. M WALANKAR 
(Ahmedabad): 1 am grateful to you, 
Mr. Speaker, Sir, for permitting me 
to raise a few points.
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It is a very great tragedy that the 
Demands of a numbctr of Ministries 
have had to be guillotined this after
noon, leaving us really no scope for 
discussion of various important points 
which are agitating the public. 1 
will be very brief.

First, I will say a few words about 
the UGC, its functioning and its allot
ment of funds. I am sorry to find that 
the Chairman’s post is vacant for 
a long time and the allotment of UGC 
grants to various universities is not 
according to the needs of the regional 
places. 1 am afraid the grants are 
given disproportionately to Central 
Universities, particularly Jawaharlal 
Nehru University. 1 think this needs 
to be looked into. The UGC must be 
able to spend its limited * allotment of 
funds to various universities in a 
proper and balanced way.

Secondly, about the Lok. Sabha 
Secretariat and the provisions for the 
Lok Sabha Library and Research faci
lities, I am sorry there is no time to 
discuss this in detail. But many of 
us who use the library and research 
facilities are very distressed to find 
that the provision for proper equip
ment, I would say not only equipment, 
but enhancement of the library and 
reasearch facilities, is -not bem<r lock-w
ed into, because the grants made 
available to the Lok Sabha library 
and other provisions are very Inade
quate. This should have been really 
a matter of no debate because unless 
MPs are well informed and served in 
terms of facilities, library and research 
facilities, how can they really serve 
better?

Also about certain allowances to be 
made available to the staft, nowadays 
we find that we are spending time 
beyond six so many days in a week 
and the entire staff is working for 
long hours. I should have thought 
that the Lok Sabha people—I also 
include the Rajya Sabha in this—the 

.whole Parliament Secretariat should 
be given a little more Justice by the 
Finance Ministry.

Two more points, and 1 have done. 
I hope the Finance Minister will par
ticularly listen to what I have to 

1 say— this is not a point 1 have mode 
before; I do not want him to miss a 
single point—with regard to a very 
serious state of affairs going on In 
the State Bank of India. Surely the 
SBI is one of the public financial in* 
stitutions and it cannot be governed 
on the basis of one individual's whims 
or one individual’s arbitrary ways of 
doing things. It is a very serious 
piece of information that 1 have 
give to this House, that the Chairman 
of the State Bank is functioning in a 
very autocratic and »lictatorial man
ner as regards the question of the 
succession to himself as Chairman 
and various higher posts at the higher 
administrative level. He does not 
seem to be consulting anybody except 
himself and he has been running it 
as a one man show; he is not consult
ing the managing director and the 
nine general managers of the various 
circles plus seven subsidiaries; there 
are 16 top persons. You will be sorry 
to note that one appointment had
been recently made------1 do rot want
to give the names------as the Deputy
General Manager; he has superseded 
ten senior officers in tha cadre of 
general managers of various circks. 
It has resulted in a lot of frustration 
among the’ top people at the State 
Bank. If this frustration is alJoweri 
to continue I am afraid the State 
Bank’s function will deteriorate fur
ther. My information Is thet in t/Iarch 
1972 a conference of Chief General 
Managers was held and at that Con
ference the State Bank Chairman 
gave the management succession plan* 
appointing his own successor.. . .  (In
terruptions). I am asking the Fin
ance Minister to state the correct 
position. The Chief General Managers 
objected at that conference and the 
Chairman of the State Bank told them 
brusquely; “you will have to accept 
this man as my successor; no ques
tions to be asked!” He cannot act 
as: “I am the monarch of all X sur
vey.” I have information that even 
the Reserve Bank is objecting to this 
kind of succession management plan 
mooted out by the Chairman of the
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State Rank. Finally, when the Chair
man went abroad he *ave written 
instructions that in bis absence aH the 
papers should be sent to the Vice 
Chairman. The Vice Chairman is a» 
industrialist; he is not an expert in 
banking. 1 do not want to mention 
his name. But the point is that the 
Chairman has given these written 
instructions to the Managing Director. 
Such instructions are ultra vires of 
the rules and regulations of the State 
Bank of India. The Finance Minister 
should assure the House that the State 
Bank will not be run as a one man 
show and that it will be run on the 
basis of certain principles, certain 
rules and regulations.

Finally, there is the question of the 
freedom fighters’ home in Delhi in 
which only seven persons are at 
present living. It is located opposite 
the Willingdon Hospital in New Delhi, 
on the Baba Kharag S'ngh Marg. 
One of them is a freedom fighter from 
Gujarat and last week be came to me 
with tears in his eyes and told me: 
there was no drinking water; no ho* 
water for bath, no facility for eating. 
All this inspite of the fact that the 
Government of India had stated that 
a home for the freedom fighteis would 
be set up and two freedom fighter* 
from each State would be provided 
facilities, if they have no persons to 
took after them. Each freedom fifthter 
pays Rs. 100 out of Rs. 200 which be 
gets as pension; inspite of that this 
home is not being looked after pro- 
perly. In the evenings a number of 
persons are using it as a shelter.

MR. SPEAKER; Such points should 
be sent m advance so that the Minister 
could have known them.

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): With
your permission, I suggest for the 
consideration o f Tjlie hon. Members 
that with regard to the points con
cerning various other Ministers, cer
tainly information will be passed on 
to them and such action as is neces
sary will be taken by them. With 
regard to the points relating to my

Ministry, if you permit me, I would 
rather deal with them in my reply to 
the debate on the Finance Bill so that 
I may deal with them in a compr€*- 
hensive manner rather than deal with 
them just now. I hope the House will 
agree with me in regard to this.

*TT *fTT
| fatt I f*T *ft*T t T O  ST fa*

ft  1 ^ t *ft srarsr srnr srnsr 
*r *  ^  |  fs F W  *n ft fo T

*ft |  *pt r̂arrar
<rr ^nffifr 1 e, 6, fofasstf *7 

% farcrr t  1 *r̂ t eft 
jftfes *m t sr*rr w  g w  mx 1

MR. SPEAKER: Kindly sit down. 
Now he has categorically said that 
the points raised by him will not be 
ready now (Interruptions).

«ft *psr f w t  $ ott*
g I fT>? 5ftf3*T W

*rr<T % WW *tft ? fsR  *PT «r*ft ^
*PSFcT | *Tf eft mr \

MR. SPEAKER- He is not in a posi
tion to answer those points. It ie 
quite clear. He has said that some 
points relate to other Ministries. So 
far as his Ministry is concerned, to 
the point raised by Shri Mavalankar, 
he will reply tomorrow.

«ft fmk : srf 5ft *ttt tnrr t
ft  TfT | 1 s r  *nrr | 1

nwwr *rftar: w to* t̂t *f t o  
o t s t  t  1

SHRI S. M. BANERJEE: Mr. Speak- 
er, Sir, I raised a point of order.

MR. SPEAKER; Mr. Madhu Limaye 
Is very much correct. He has raised 
questions, on Jawaharlal Nehru Uni* 
versity.

SHRI S. M. BANERJEE: Sir, I con. 
fine myself to the question Of D. A.
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which is dealt with by the Finance 
Miniijrtry. I have not raid anything 
else. 1 have been raising this ques
tion since ages.

MR SPEAKER: Now, be will reply 
tomorrow. The questions concerning 
his Ministry will be replied by him 
tomorrow.

SHRI C. SUBRAMANIAM: I said 
that I would reply to these points in 
my reply to the Debate on the Finance 
Bill and naturally many important 
points were raised, for example D.A. 
It cann’t just be casually dealt with.
(Interruptions). Therefore, I would 
respectfully submit that the other 
points also will be made and I would 
deal with all these points when I re
ply to the debate tomorrow.

f t  s r m i 1 srnr ^  srrr w* 
I*t ?ft stht tr ^  ^

Tf 3TIW I v *  % m w t  f* m  JfaFHT
To t  tot,

#5 f q  f  1

MR. SPEAKER: This relates to
many Ministries not one and I think, 
this Ministry, when the notice was 
given, should have been present, be 
If this is an omission, they will be 
reminded tomorrow. Thera is no use 
of arguing. (Interruptions).

«ft fawft : fW T W t tttiT
StST ^  ^3 |tt  f  I

MR. SPEAKER: We will have to 
revise this Rule about notices. When 
It comes to the Speaker, the notice 
will go to the Minister alsa.

sft : V* SPTT sfr̂ ff̂ T
snrm ^rnm  ?ft #  vs 

$ 1

iRfhro : ?*m
WTT <j(ERT ^nrfa f  P̂T wt
m  ^rr i %m t jv  t ?  w# 

*rrarr, p r r  5 ^  *mrr 1

% 10 3R  Ir
fcm  % 1

* « W  qgta? : 3 *  % S T * if #
... -̂  -- . __ *> •_v w  A f t —^ r r  1 sfrrT jt sn t^ r
^ fV=̂ T fspsr if arp *rreV fafarcffar

f  i

19.00 hrs.

in j fmk : STTC ^  ŝft f?T5W 
3PT|JTT |  3T*T |r fW T  I $*T W

?

: «R[ erd,«FT TORT
<re*rr 1

* f t  in | : snarer *r$te«r, $  
^  irr^ r snpsr ^  g 1 ?ftfor %?rr

ifr T^TT f t  W  I  I TT̂T IT̂F SfR %
flfrrrcf m  | 1

PROF. MADHU DANDAVATE 
(Rajapur): This should not be a pre
cedent for the future.

MR. SPEAKER: I think in future 
we should have a separate notice for 
each Ministry. If they are directed to 
separate ministries, there should be 
separate notices. Those notices which 
come before 10 o’clock will be sent to 
the Ministers concerned and those 
Ministers will then be required to be 
present.

aft foRft : S*T % 6, 6,
% *r*rr srr srere fe rr |  i

5HTT ŜRT I  5ft «Trf«Fft-
fcrr^^r wz % #3r ^ ?

iT^hr«T : ^5T % S T *
tr^rr i

The question is;

“That the Bill to authorise pay
ment and appropriation of certain 
sums from and out of the Consoli
dated Fund of India for the services
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of the financial year 1975*76, 
taken into consideration.”

The Lok Sabha divided;

Division No. 21.] [19.02 hrs

Achal Singh, Shn 

Agrawal, Shri Shrikrishna 
Ambesh, Shri
Ansari, Shri Ziaur Rahman 

Arvind Netam, Shri 
Austin, Dr. Henry 
Bajpai, Shri Vidya Dhar 

Balakrishniah, Shri T.
Banamali Babu, Shri 
Bhargava. Shri Basheshwar Nath 
Bheeshmadev, Shri M. 
Bhuvarahan, Shri G. 
Brahmanandji, Shri Swami 

Brij Raj Singh-Kotah, Shri 
Buta Singh, Shri 
Chaturvedi, Shri Rohan Lai 

Daga, Shri M. C.
Dalbir Singh, Shn 
Das, Shri Anacii Charan 

Dhamankar, Shri 
Dharia, Shri Mohan 
Dhusia, Shri Ananl Prasad 

Ganesh, Shri K R.
Gangadeb, Shn P.
Gavil, Shn T. H.

Godara, Shri Mani Ram 
Gopal, Shri K.

Gofkbinde, Shri Annasaheb 

Hari Bngh, Shri

be Jamilurrahman, Shri Md.
Kadam, Shri J. G.
Kadannappaili, Shri Ramachandran 

Kailas, Dr.
Kamble, Shri T. D.
Lakkappa, Shri K. 
Lakshmikanthamma, Shrimaii T. 

Lambodar Baliyar, Shri 
Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Majhi, Shri Gajadhar 

Malaviya, Shri K. D.
Mandal, Shri Jagdish Narain 
Maurya, Shri B. P.
Melkote, Dr. G. R 
Mirdha. Shri Nathu Ram 

Mishra, Shri G. S.
Mohammad Yusuf, Shri 
Mohapatra, Shn Shy am Sunder 
Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri 
Murmu, Shri Yogesh Chandra 
Naik, Shri B. V.
Negi, Shri Pratap Smgh 
Pahadia, Shn Jagannath 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandit, Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shn 
Patii, Shri Krishnarao 
Patnaik, Shri J. B.
Pradhani, Shri K.
Raghu Ramaiah, Shri K.

Ram Dhan, Shri
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Ram’Prakash, Bhri 

Ham Singh Bhai, Shri
Ham Swarup, Shri 
Ramji Ham, Shri 
Ramshekhar Prasad Singh, Shri 
Rao, Sbrimati B. Radhabai A. 

Rao, Shri J. Rameshwar 
Rao, Shri Nageswara 

Rao, Shri Pattabhi Rama 
Raut, Shri Bhola 
Ravi, Shri Vayalar 

Reddy, Shri K. Ramakrishna 
Reddy, Shri P. Narasimha 
Richhariya, Dr. Govind Dais 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri 
Sadhu Rum} Shri 
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sankala Prasad. Dr.
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Sayeed. Shri P. M.
Shafquat Jung, Shri 
Shahnawaz Kha^ Shri 
St.inkar Dev, Shri 
Shankaranand, Shri B. 
Sharma, Shri A. P.

Sharma, Dr. H. P.
Sharma, Dr. Shanker Dayal 
Shetty, Shri K. K.
Shivnath Singh, Shri 
Sokhi, Sardar Swaran Singh 
Subramaniam, Shri C. 

Surendra Pal Singh, Shri 
Suryanarayana, Shri K. 
Swaminathan, Shri R. V. 
Swaran Singh, Shri 
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakur, Shri Krishnarao 
Tulsiram, Shri V. 
Unnikrishnan, Shri K. P. 
Verma, Shri Balgovind 
Vikal, Shri Ram Chandra 

Yadav, Shri Chandra jit 
Yadav. Shri D. P.

NOES

Bade, Shri R. V.
Benerjee, Shri S. M. 

Bhattacharyya, Shri Dinen 
Chowhan, Shri Bharat Singh 
Dandavate, Prof. Madhu 
Jharkhande Rai, Shri 
Lalji Bhai, Shri 
Li may e, Shri Madhu 
Wavalankar, Shri P.G. 
Mohammad Ismail, Shri 
Mukherjee, Shri Samar
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SHRI C. SUBRAMANZAM: ISambhali, Shri Ishaque 
Shastri, Shri Ramavatar

MB. SPEAKER; The result* o f tbe
division is:

Ayes 115; Noes 13.

The motion was adopted.
MR. SPEAKER: The question is:

‘That clauses 2 and 3, the Sche
dule, Clause 1, the Enacting Formula 
and the Title stand part of the Bill.”

The motion was adopted.

Clauses 2, and 3, the Schedule, clause 
1, the Enacting Formula and the 

Title were added to the Bill.

move:

“That the BUI be passed."

MR. SPEAKER: The question Is; 
“That the BiU be passed.*’

The motiogi was adopted.

19.03 Ins.

The Lok Sabha then adjourned till 
Eleven of the Clock o n  'Wednesday* 
April, 30, 1975/Vaisakha 10, 1897
(Saka).

♦The following Members also re corded their votes:
AYES.* Sarvashri Raghunandan Lai Bhatia and Raja Kulkarni. 
NOES: Dr. Ranen Sen.
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